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 f  LOK  SABHA

 Wednesday,  lth  September,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair]

 —  eee

 ORAL  ANSWERS  TO  QUESTIONS

 Air  Service  to  Tripura

 *1653.  Shri  Bangshi  Thakur:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state
 whether  Government  propose  to  treat
 Tripura  on  par  with  some  State  Gov-
 ernments  who  have  acronautical  orga-
 nusations  with  non-Scheduled  permits
 and  allow  private  enterprise  to  set  up
 An  organisation  in  Tripura  and  let  at
 operate  on  a  purely  commercial  basis
 in  addition  to  the  existing  public
 enterprise”

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  All  air  opera-
 tions  within  India  are  governed  by
 the  Air  Corporations  Act  953  and
 Tripura  has  been  and  will  be  treated
 on  par  with  all  other  State  Govern-
 ments  in  terms  of  that  Act.  Accord-
 ingly,  there  is  no  propesal  under  con-
 sideration  to  introduce  private  opera-
 tors  in  Tripura  or  any  other  area
 where  the  Indian  Airlines  Corporation
 operate  their  services.

 Shri  Bangshi  Thakur:  May  I  know
 whether  it  is  in  the  know  of  our  hon.
 Minister  that  the  transport  situation
 in  Tripura  has  gone  from  bad  to
 worse  as  the  Durga  Puja  festival  is
 drawing  near  and,  if  so,  may  I  know
 what  steps  our  hon.  Minister  is  going
 to  take  in  this  regard?

 73732

 Shri  Humayun  Kabir:  I  agree  that
 there  is  a  little  more  congestion  usually
 round  about  the  Durga  Puja  time,  but
 the  Indian  Auarlines  Corporation  have
 sufficient  capacity  to  meet  the  traffic.

 Shri  Bangshi  Thakur:  May  I  know
 whether  our  hon.  Mimster  is  aware
 that  railway  passengers  from  Delhi  to
 Agartala  cannot  avail  of  the  passenger
 frequencies  from  Dum  Dum  to  Agar-
 tala  and,  therefore,  most  of  them  shall
 have  to  stay  at  Calcutta  for  one  day,
 even  very  reluctantly?

 Shri  Humayun  Kabir:  So  far  as  the
 Railways  are  concerned,  I  am  afraid  I
 cannot  give  any  answer  to  the  hon.
 Membcr.  So  far  as  the  air  services
 are  concerned,  there  are  2i  services
 a  week  between  Calcutta  and  Agartala.

 Private  Air  Service  operators

 *1654.  Dr.  Ram  Subhag  Singh:  Wul
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  “to  state:

 (a)  whether  any  State  Governments
 and  private  operators  have  approached
 the  Government  of  India  for  permis-
 sion  to  open  new  air  routes  in  the
 country;

 (b)  if  so,  where  such  routes  are  pro-
 posed  to  be  opened  and  by  whom;  and

 (c)  in  how  many  cases  Government
 feel  inclined  to  accord  permission?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Hamayun  Kabir):  (a)  No  State
 Government  has  approached  the  Gov-
 ernment  of  India  for  permission  but
 some  proposals  have  been  received
 from  private  operators.

 (b)  and  (c).  A  statement  is  laid
 on  the  Table  of  the  House.  (See
 Appendix  V,  annexure  No.  34.)
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 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  Government  has  changed
 its  policy  in  regard  to  nationalising
 the  air  services,  because  the  private
 operators  are  now  coming  into  the
 field  and  Government  is  going  to  give
 permission  to  them  to  operate  air
 services?

 Shri  Hamayun  Kabir:  No,  Sir,  there
 is  no  question  of  the  Government
 changing  its  policy.  Even  now  there
 are  certain  private  operators  who  are
 operating  in  areas  which  are  not
 covered  by  scheduled  services.

 Shri  Gajendra  Prasad  Sinha:  May  I
 know  how  many  new  operators  have
 been  given  permits  or  licences  after
 the  nationalisation  of  airways?

 Shri  Humayun  Kabir:  Subject  to
 correction,  Sir,  I  do  not  think  any
 new  operators  have  been  given  per-
 mission.

 Shri  Mahanty:  May  I  know  on  what
 basis  the  private  operators  are  selec-
 ted;  whether  any  notices  are  issued  or
 any  tenders  invited  for  operating  in
 routes?

 Mr.  Speaker:  The  hon.  Minister  said
 that  no  new  operators  have  been
 allowed  after  the  Airlines  Corporation
 came  into  existence.

 Dr.  Ram  Subhag  Singh:  But  there
 are  some  private  operators.

 Mr.  Speaker:  There  are,  but  he  said
 that  no  new  operators  have  bcen
 given  permission.  What  is  the  good  of
 asking  about  conditions  for  selection
 and  all  that?

 Shri  Mahanty:  From  the  statement
 you  will  find,  Sir,  that  there  are  the
 Kalinga  Airlines  and  the  Air  Salkamer
 (Private)  Ltd.,  two  private  operators,
 whose  applications  are  under  con-
 sideration  for  operating  in  various
 routes.  I  want  to  know  on  what
 basis  the  private  operators  are
 selected.

 Shri  Humayun  Kabir:  The  question
 is  that  these  are  not  routes  which  are
 being  operated.  Certain  people  have
 made  applications.  These  applications
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 are  under  examination,  and  in  making
 the  examination  all  the  relevant  facts
 will  be  taken  into  consideration.  The
 question  of  inviting  tenders  does  not
 arise  because  it  is  these  operators
 who  have  approached  the  Govern-
 ment,

 Shri  Sinhasan  Singh:  May  I  know
 whether  the  Flying  Clubs  of  Agra,
 Kanpur  and  Lucknow  have  also
 applied  to  the  Government  for  being
 permitted  to  have  taxi  service
 between  Lucknow-Banares-Allaha-
 bad-Agra-Gorakhpur?

 Shri  Humayun  Kabir:  I  have  placed
 on  the  Table  of  the  House  a  statement
 showing  the  applications  which  have
 been  received,  and  I  do  not  find  the
 name  of  any  of  the  Flying  Clubs  in
 this  statement.

 Shri  Jaipal  Singh:  Is  it  a  fact  that
 before  nationalisation  the  non-sche-
 duled  services  concentrated  more  on
 passenger  traffic,  but  since  nationali-
 sation  their  work  is  mostly  in  the
 matter  of  air  lifting  in  Assam  and
 other  areas?

 Shri  Humayun  Kabir:  I  think  that
 is  correct.

 Shri  Jaipal  Singh:  What  are  Gov-
 ernment  doing  to  encourage  non-
 scheduled  services  tn  developing  air
 passenger  traffic?

 Shri  Humayun  Kabir:  I  have  already
 stated,  and  I  stated  during  the  discus-
 sion  on  the  Budget,  that  points  which
 are  not  connected  by  the  Indian  Air-
 lines  Corporation  and  which  the
 Indian  Airlines  Corporation  are  70
 likely  to  take  up,  if  any  private
 operators  approach  the  Government
 for  permission  to  operate  non-sche-
 duled  services  in  such  lines  the  Gov-
 ernment  will  examine  the  question.
 sympathetically.

 Shri  P.  C.  Bose:  May  I  know
 whether  the  private  companies  which
 are  now  operating  are  under  any
 agreement  with  the  Government  to
 maintain  a  certain  standard  of  service
 and  comfort  of  passengers?’
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 Shri  Humayun  Kabir:  Whenever
 any  permission  is  given  to  anyone,  it
 is  given  under  definite  rules  which
 have  been  laid  down  by  the  DGCA.

 रेल  गाड़ियों  का  समय  से  चलना

 +१६४४.  थो रम  शफर  सास:  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेगे  कि  यात्री

 रेलगाडियों  के  समय  से  चलने  के  सम्बन्ध  मे
 रेलवे  बोर्ड  द्वारा  क्या  कावाही  की  जा

 रही  है?

 रेलवे  मंत्री  (श्री  जग  तीवन  रास)
 एक  बयान  सभा-पटल  पर  रख  दिया  गया

 है।  [देविये  परिशिष्ट  ५  अपुबन्ध  सं०  ३५४]

 अं  रस  धर  र  लाल:  अगर  एक  गाडी
 से  दूसरी  गाड़ो  का  मेल  होता  है  और

 दूसरी  गाडी  पहले  ही  चली  जाती  है,  तो

 मुसाफ़िरों  के  लिए  क्‍या  किया  जाता  है?

 श्री  जग नोव ।  र्म:  मुसाकिरों  को
 काफी  परेशानी  होती  है  और  इसी  लिए
 ग्रभी  फिलहाल  ही  एक  एसक  हुक्म  जारी
 किया  गया  है  कि  स्टशन  मास्टरा  का  कुछ
 डिस्करिान  होनी  चाहिये  कि  श्रगर  गाडी
 स्टेशन  के  नजदीक  पहुच  चुकी

 है,  तो  दूसरी
 गाड़ी  को  नहीं  छोडना  चाहिए।
 Shri  Wodeyar:  May  I  know  what

 steps  have  been  taken  to  run  the
 Grand  Trunk  Express  and  other  trains
 in  South  India,  in  view  of  the  volume
 of  complaints  about  the  irregular
 running  of  these  trains?

 Shri  Jagjivan  Ram:  The  steps  that
 have  been  enumerated  in  the  —  state-
 ment  apply  to  all  trains  and  services.

 Shri  Goray:  I  can  understand  trains
 reaching  late,  but  are  vou  doing  any-
 thing  to  prevent  their  starting  late”

 Shri  Jagjivan  Ram:  Perhaps,  some-
 times  it  happens.  Take,  for  example,
 Delhi  itself.  It  may  appear  to  be  a
 bit  surprising  why  a  train  starts  late
 from  Delhi  which  is  the  originating
 station.  It  may  be  that  some  import-
 ant  trains  which  are  coming  from
 Calcutta,  Bombay  or  Madras  are  late
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 and  it  is  desirable  that  passengers
 from  those  trains  are  taken  in  the
 train  that  starts  from  Delhi.  There-
 fore,  from  the  originating  station  itself
 trains  start  late  sometimes.

 Shri  Tangamani:  It  is  stated  that
 the  punctuality  performance  of  long
 distance  trains  are  watched  in  the
 Railway  Board's  Office  and  proper
 directives  are  given.  May  I  know
 what  are  the  long  distance  trains,  and
 with  what  result?

 Mr,  Speaker:  Are  we  to  enumerate
 the  long  distance  trains  just  now?
 From  Madras  to  Delhi  is  a  long  dis-
 tance  train.

 Shri  Tangamani:  I  want  to  know
 about  Grand  Trunk  Express.

 Mr.  Speaker:  Shall  I  allow  long
 distance  trains  from  Bombay  to  Cal-
 cutta,  Madras  to  Delhi  and  so  on  to
 be  stated  on  the  floor  of  the  House.
 Hon.  Member,  if  he  is  particular,
 should  have  put  a  separate  question.

 Shri  Sinhasan  Singh:  Are  f¥ere  not
 cases  where  trains  start  late  by  hours
 even  when  there  are  no  connecting
 trains,  especially  in  the  NE  R.?

 Mr.  Speaker:  Very  well;  the  hon.
 Member  may  bring  them  to  the  notice
 of  the  hon  Munuister.

 Shri  Jagjivan  Ram:  There  may  be
 some  such  cases;  I  cannot  give  any
 general  answer.  If  any  particular
 instances  are  brought  te  my  notice  I
 shal]  look  into  them

 Shri  Tangamani:  May  I  Know
 whether  this  matter  was  discussed  in
 the  recent  conference  of  the  General
 Managers?

 Shri  Jagjivan  Ram:  Yes.  This
 matter  was  discussed  at  the  recent
 conference  of  the  General  Managers,
 and  periodically  the  Board  reminds
 the  Gencral  Managers  to  be  active  in
 this  matter.

 Shri  Heda:  May  I  know  whether
 the  Grand  Trunk  Express,  which  has
 the  reputation  of  being  unpunctual
 more  than  any  other  train,  is  still
 maintaining  its  reputation?
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 Shri  Jagjivan  Ram:  I  think  it  has
 been  a  chronic  complaint  with  the
 G.T.  Express.  With  the  engineering
 works  going  on  in  the  several  sections
 on  that  line,  I  do  not  think  it  will  be
 possible  to  expedite  it  too  much  at
 the  present  time.

 Shri  Dasappa:  Why  not  change  the
 name  of  the  train?

 Bhakra  Canal  in  Punjab

 1656.  Shri  Sanganna:  will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  state:

 (a)  whether  the  Bhakra  Canal  con-
 structed  by  the  Government  of  Punjab
 is  the  world’s  longest  canal;

 (b)  whether  any  financial  assistance
 was  given  to  the  Government  of
 Punjab  on  account  of  this  canal;  and

 (c)  if  so,  to  what  extent?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  No,  Sir.

 (b)  Yes,  Sir

 (c)  The  entire  amount  spent  by  the
 Punjab  Government  on  the  construc-
 tion  of  the  Bhakra  Canal  was  udvanced
 by  the  Central  Government  to  the
 participating  States  of  Punjab  and
 Rajasthan  in  the  shape  of  interest
 bearing  loans.

 Shri  Sanganna:  What  5  the  estimat-
 ed  cost  of  the  canal  and  the  pro-
 gramme  for  the  completion  of  the
 canal?

 Shri  S.  K.  Patil:  The  estimated  cust,
 not  of  this  particular  canal  but  of  all
 canals  in  that  region,  75  as  follows:

 Punjab  Rs.  42.33  crores

 Rajasthan  Rs.  4°64  crores
 making  a  total  of  Rs  46°97  crores.  By
 959  or  960  these  canals  will  be  com-
 Pleted.

 National  Highv  ays

 *1657.  Sardar  A.  S.  Saigai:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  Government  propose
 to  take  up  the  road  from  Saraipali
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 (Fulgar)  in  Raipur  to  Ambikapur  in
 Madhya  Pradesh  as  a  National  High-
 way;

 (b)  whether  Government  are  aware
 that  this  Highway  Road  to  Ambikapur
 joins  Bihar  with  Madhya  Pradesh;
 and

 (c)  whether  the  construction  of
 bridges  over  the  Mahanadi  and  Mand
 rivers  on  the  Saraigarh-Raigarh  Road
 in  Madhya  Pradesh  will  be  taken  up?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir.

 (b)  Yes,  Sir.

 (c)  The  construction  of  the  pro-
 posed  bridges  is  primarily  the  con-
 cern  of  the  State  Government  as  they
 fall  on  a  State  Road.

 Shri  Ranga:  Did  Government  receive
 any  proposals  for  the  construction  of
 that  bridge  there?

 Shri  Raj  Bahadur:  Proposals  were
 received,  but  we  have  already  made
 an  offer  to  the  State  Government  con-
 cerned  that  the  Centre  will  be  able
 to  assist  the  construction  of  the  bridges
 to  the  extent  of  fifty  per  cent.  from
 the  Central  Road  Fund  Reserve  in
 case  the  State  Government  are  also
 prepared  to  reimburse  the  cost  of  the
 bridges  to  that  extent  from  their  own
 funds

 सरदार  ह: (0  लिए  सहगल  :  क्या  गवनंमेट
 की  यह  पालिसी  नहीं  है  कि  जब  दो  प्रान्तों
 में  स ेहोकर  एक  सडक  गुजरती  हो  तो  उसको
 नैशनल  हाइवे  करार  दे  दिया  जाए?  प्रगर
 यह  नीति  गवर्नमेट  की  है  तो  में  जाननां  खाहता
 हूं  कि  इस  सड़क  को  नेशनल  हाइ  वे  करार
 देने  मे  क्‍या  दिक्‍कते  हे?

 श्रो  राज  बहाबुर  :  माननीय  सदस्य  को

 यह  विदित  होगा  कि  नैशनल  हाइवेज  की
 जो  लम्बाई  है  वह  निर्धारित  की  जा  चुकी
 है  भौर  वहू  १३,८००  है।  सम्भ्रति  यह
 सम्भव  नही  है  कि  उसमें  कोई  इजाफा  किया
 जा  सके  |
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 aft  जांगड़े :  क्या  मंत्री  महोदय  को  ज्ञात

 है  कि  दो  तीन  घ  पहले  मध्य  प्रदेश  गवर्नमेंट
 नें  सेंट्रल  रोड़  फंड  से  या  सेट्रल  गवर्नमेंट
 से  तीन  करोड़  कर्ज  लिया  था  जिसमें  से
 इन  दोनों  नदियों  पर  पुल  बनाने  का  निर्णय
 किया  गया  था।  तीन  वर्ष  से  अरब  तक  क्‍या

 कुछ  भी  निर्णय  नहीं  ढा  है?

 श्री  राज  बहादुर:  किस  कर्ज  के  बारे
 में  कहा  गया  है,  यह  मुझे  पता  नहीं  है।
 लेकित  यह  जो  दो  पुलो  को  बनाने  का  प्रश्न
 में  हवाला  है  उसके  बारे  में  में  कह  सकता

 हूं  कि  जो  प्रस्ताव  शाया  उसके  अनसार  हम
 लोगों  ने  उसका  उत्तर  दे  दिया  था  भौर
 ५०  प्रतिशत  उसमें  सहायता  देने  का  बचन
 दिया  है।

 सरदार  ह. ह  शि०  सहगल  :  में  जानना
 चाहता  हूं  कि  मध्य  प्रदेश  की  गवर्मेट  के  पास,
 जिसका  हाल  ही  में  पुनर्गठन  हुआ  है,  यदि  ५०
 प्रतिशत  खर्च  करने  के  लिए  भी  झपया  न

 हो  तो  क्‍या  भारत  सरकार  उसको  मदद
 देने  के  लिए  तंयार  है?

 श्री  राज  बहादुर  ;  प्रभी  राज्य  सरकार
 की  श्लोर  से  कोर्ड  उत्तर  नहीं  आया  है।  जैसा
 कि  और  राज्यो  के  साथ  इस  बारे  में  काम  किया
 जाता  है  वैसा  ही  इस  राज्य  के  साथ  भी  किया

 जाएगा  1

 Air  India  International

 *1659.,  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  which  are  the  stations  in  Europe
 of  the  Air  India  International  where
 the  Chief  Representative  is  not  an
 Indian  national;

 (9)  whether  there  are  any  special
 advantages  in  appointing  non-Indians;

 (c)  if  so,  what  are  they;  and
 (d)  whether  any  attempts  have  been

 made  to  appoint  Indians  in  all  key
 managerial  positions  of  the  Air  India
 International  Corporation  both  in
 India  and  abroad?

 37  SEPTEMBER  957  Oral  Answers  73740

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  (a)  The  Dis-
 trict  Managers  at  Rome,  Paris  and
 Dusseldorf  and  the  Regional  Traffic
 Manager  for  Europe  with  Head:
 quarters  at  Geneva  are  Non-Indians.

 (b)  and  (c).  Non-Indians  have  been
 appointed  only  where  suitable  Indian
 Nationals  with  requisite  qualifications
 and  experience  were  not  available.

 (d)  All  the  key  managerial  posts  in
 India  are  held  by  Indians.  The  policy
 of  the  Corporation  is  to  replace  the
 foreign  nationals  by  Indians  as  far  as
 practicable  taking  into  consideration
 the  fact.  that  some  foreign  nationals
 who  are  in  charge  of  European
 Stations  were  appointed  by  the  pre-
 decessor  company  before  nationalisa-
 tion  and  have  been  in  service  for  a
 long  time

 Shri  S.  C.  Samanta:  What  is  the
 system  followed  by  other  foreign  air
 seTvice  companies  so  far  as  appoint-
 ments  to  these  key  posts  are  con-
 cerned?  Do  they  appoint  nationals  of
 their  own  country  or  foreigners?

 Shri  Humayun  Kabir:  This  is  a  very
 genera]  question  about  foreign  com-
 panies.  But  the  presumption  is  that
 everywhere  people  employ  their  own
 nationals  as  far  as  possible.

 Shri  S.  C.  Samanta:  May  4  know
 whether  in  the  complaints  book  it  has
 been  “recorded  that  there  is  apprehen-
 sion  of  confidential  circulars  leaking
 out  while  they  pass  through  these  key
 officers?

 Shri  Humayun  Kabir:  It  has  not
 come  to  my  notice.  But  I  shall  cer-
 tainly  draw  the  attention  of  the  Air
 India  International  to  the  point  made
 by  the  hon.  Member.

 Shri  Ranga:  Can  we  take  it  that  we
 are  not  appointing  any  foreign
 nationals  now?

 Shri  Humayun  Kabir:  Since  nationa-
 lisation  only  one  foreign  national  has
 been  appointed,  and  he  was  appointed,
 I  think,  in  ‘1954.
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 Shri  Ranga:  For  what  tenure?

 Shri  Humayun  Kabir:  These  are  not
 on  tenure.  When  you  take  foreign
 nationals,  if  you  dismiss  them,  you
 create  a  certain  amount  of  ill-will.
 With  regard  to  these  people  who  have
 been  in  service,  from  the  point  of
 view  of  public  relations  and  attract-
 ing  local  traffic  it  has  proved  of
 advantage  that  these  men  have  been
 there.

 Shri  Jaipal  Singh:  Is  it  not  a  fact
 that  by  international  convention  any
 international  operator  has  to  employ
 &  certain  number  of  the  nationals  of
 the  country  through  which  it
 traverses?

 Shri  Humayun  Kabir:  So  far  as  the
 junior  posts  are  concerned,  the  con-
 vention  is  that  nationals  of  the  coun-
 try  where  the  station  is,  are  appomted.

 Shri  Jaipal  Singh:  How  many  non-
 Indian  nationals  are  in  the  employ  of
 Air  India  International  at  the  present
 moment?

 Shri  Humayun  Kabir:  I  can  say
 about  senior  officers  If  my  hon
 friend  wants  to  know  al)  the  detaned
 figures,  they  have  to  be  collected
 There  are  eighteen  stations,  and  out
 of  them  non-Indian  nationals  are
 operating  only  at  five  stations.

 Shri  Jaipal  Singh:  In  the  course  of
 the  debate  on  the  Demands  relating
 to  this  Ministry  we  were  given  the
 information  that  the  Air  India  Inter-
 national  has  been  opening  out  contact
 offices  In  various  parts  of  the  world.
 In  these  offices,  are  there  mostly
 Indians  or  non-Indian  nationals?

 Shri  Humayun  Kabir:  As  I  have
 stated,  out  of  the  eighteen’  stations
 which  are  outside  the  country,  only
 in  five  are  the  heads  non-Indian;  all
 the  other  thirteen  are  Indian  And
 so  far  85  the  jumor  posts  are  con-
 cerned,  like  Secretaries  and  Assistants,
 these  have  to  be  local  nationals  for
 obvious  reasons.

 Shri  Biren  Roy:  Are  Government
 aware  that  in  most  of  these  foreign
 stations  the  ordinary  Indian  passengers
 are  treated  with  very  scant  courtesy?
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 Shri  Humayan  Kabir:  I  have  not
 heard  of  that;  in  fact  I  have  heard
 high  praise.

 Mr.  Speaker:  By  Air  India  Inter-
 national?

 Shri  Biren  Roy:  I  am  _  speaking
 particularly  of  the  Air  India  Inter-
 national.

 Shri  Humayun  Kabir:  Till  now  we
 have  received  only  praise  about  the
 courtesy  and  service  of  the  Air  India
 International.

 Shri  Biren  Roy:  I  am  not  speaking
 of  the  service  in  the  aircraft.  I  am
 speaking  of  it,  at  the  stations.

 Shri  Humayun  Kabir:  I  have  not
 received  any  complaints  up  till  now.
 This  is  the  first  trme  F  am  hearing  it,
 and  I  shal}  draw  the  attention  of  the
 Chairman  to  this  complaint

 Shri  Biren  Roy:  I  will  place  facts
 before  him.

 Shri  Sadhan  Gupta:  I  heard  the  hon.
 Minister  say  that  certain  foreign
 nationals  were  there  because  suitable,
 qualified  Indian  personnel  were  not
 available  If  key  managerial  posts
 can  be  manned  hy  Indians  In  this
 country,  what  are  the  particular
 technical  requisites  for  which  qualified
 Indians  are  not  available  abroad?

 Shri  Humayun  Kabir:  The  answer
 is  very  simple  It  is  a  question  of
 linguistic  efficiency  In  this  country
 most  of  the  transactions  are  through
 English.  whereas  tn  Czechoslovakia  or
 Switzerland  or  other  foreign  countries,
 unless  the  Indian  national  has  suffi-
 cient  facility  in  the  language  of  that
 country  he  cannot  operate  efficiently.

 Southern  Rice  Zone

 *1660.  Shri  N.  हि.  Munisamy:  Will
 the  Minister  cf  Food  and  Agriculture
 be  pleased  to  state  whether  the  fixa-
 tion  of  price  of  rice  per  maund  F.O.R.
 is  uniform  in  all  States  comprising
 Southern  Rice  Zone  and  whether  it  is
 being  observed?
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 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  द  Krishnappa):
 No  statutory  prices  have  been  fixed
 tor  rice  in  the  States  comprising  the
 Southern  Rice  Zone.

 Shri  N.  R.  Munisamy:  In  view  of
 the  restrictions  on  the  imports  of  rice,
 is  there  any  corresponding  reduction
 contemplated  in  the  supply  of  rice  ta
 Kerala  and  Madras  State  which  are
 now  supplying  rice  through  fair  price
 shops  and  are  now  preventing  the
 shortage  and  mai-distribution?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain}:  The  hon.
 Member’s  presumption  is  just  the  con-
 trary.  As  a  result  of  the  creation  of
 the  southern  zone,  the  supplies  there
 have  increased.  The  southern  zone
 has  not  been  importing  from  the  other
 zones  of  India.  On  the  other  hand,
 it  has  been  exporting  to  other  parts
 of  India,  particularly,  to  Calcutta,
 Bombay  and  Saurashtra.  With  the
 creation  of  the  zone,  al]  the  rice  which
 would  otherwise  have  gone  to  those
 areas,  is  now  there,  and  no  shops  are
 closing  there,  except  that  now,  with
 the  creation  of  the  zone,  we  propase
 to  stop  supplies  to  the  fair  price  shops
 in  Mysore  and  Madras  with  effect
 from  Ist  October.

 Shri  N.  R.  Munisamy:  Is  the  Minister
 aware  that  in  spite  of  the  formation
 of  the  southern  rice  zone,  the  price  of
 rice  in  Andhra  Pradesh  is  running
 high,  and  has  he  taken  steps  to  see
 that  he  sends  some  officers  to  Andhra
 and  Orissa  for  the  acceleration  of  the
 procurement  of  rice  so  that  he  can
 see  that  Kerala  and  Madras  do  get
 some  supply?

 Shri  A.  P.  Jain:  Prices  in  the  south
 this  year  are  generally  lower  than
 what  they  were  last  year  except  in
 Andhra.  In  Andhra  we  are  doing
 operations  of  procurement  and  also
 we  are  buying  in  Orissa.

 Dr.  K.  B.  Menon:  May  I  know
 whether  there  is  any  truth  im  the
 complaint  that  has  been  appearing  in
 the  local  newspapers  in  Kerala  that
 there  is  no  proper  co-operation  of  the
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 Centre  with  the  State  in  the  supply
 of  rice?

 Shri  A.  P.  Jain:  I  believe  the  hon.
 Member  will  agree  that  if  there  is
 any  such  propaganda,  it  is  a  very
 mischievous  propaganda,  not  good  for
 the  Kerala  State.

 Shri  Narayanankatty  Menon:  May  I
 know  whether  it  is  a  fact  that  Gov-
 ernment  is  procuring  rice  stocks  in
 the  State  of  Andhra  because,  under
 the  conditions  stipulated  in  the  Essen-
 tial  Commodities  (Amendment)  Act,
 the  Government  is  obliged  to  pay  the
 average  price  in  the  previous  years?
 The  Government  has  to  pay  a  very
 high  price  for  the  rice  which  price
 could  not  be  obtained  by  selling  the
 rice  to  the  consumers.

 Shri  A.  P.  Jain:  After  all,  this  Par-
 liament  has  passed  this  law.  The  law
 has  the  approval  of  this  Parliament
 and  all  I  can  do  is  to  operate  upon
 the  law.  The  Parliament  decided  that
 when  we  make  the  proqurement,  we
 shall  have  to  pay  the  average  price
 prevailing  during  the  previous  three
 months.  That  is  what  we  are  doing.
 I  think  it  is  an  essentially  good  law,
 because  it  does  not  fix  an  arbitrary
 price.  but  it  puts  a  limit  to  the  rise
 in  prices,

 Several  Hon.  Members  rose—

 Mr.  Speaker:  Every  day,  the  food
 question  comes  up.  What  can  I  do?
 How  many  questions  can  be  answered?

 Shri  Sadhan  Gupta:  Because  food
 is  a  daily  necessity.

 Mr.  Speaker  The  hun.  Mentbers
 have  had  a  debate  on  the  President’s
 Address,  again  un  the  Budget,  again
 en  food.  Almost  every  week  this
 comes  up.

 Shri  Tangamani:  The  import  of  rice
 is  going  to  be  stopped  in  respect  of
 Madras  from  lst  October.  That  is  a
 very  serious  matter.

 Mr.  Speaker:  The  hon.  Members
 can  only  elicit  amansawer.  The  bon.
 Minister  has  said  that  a  separate
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 southern  zone  has  been  created.
 Hitherto,  whatever  quantity  has  been
 exported  from  Andhra,  which  was  a
 surplus  area,  will  now  be  confined  and
 be  allowed  to  circulate  amongst  the
 Kerala  and  other  States  in  the  south;
 and  on  account  of  this  they  are  not
 importing  or  allowing  any  import.
 Are  we  going  today  to  have  a  debate
 on  this?  The  answer  has  been  given.

 Shri  Narayanankutty  Menon:  One
 question  regarding  the  price  of  rice.

 Shrimati  Parvathi  Krishnan:  One
 question.

 Mr.  Speaker:  I  shall  allow  the  hon.
 lady  Member.

 Shrimati  Parvathi  Krishnan:  Thank
 you,  Sir.  The  hon.  Minister  made  a
 statement  that  after  the  formation
 of  the  southern  zone,  they  are  going
 to  stop  giving  imported  rice  to  the
 southern  zone.  May  I  ask,  how  Gov-
 ernment  can  reach  this  decision  with-
 out  first  examining  the  position  suffi-
 ciently  long  enough  and  finding  out
 whether  there  is  sufficient  rice  there
 as  a  result  of  the  formation  of  the
 zone?

 Shri  A.  P,  Jain:  In  the  first  place,
 the  interpretation  put  by  the  hon.
 lady  Member  to  the  answer  which  I
 gave  is  wrong.  What  I  said  was  that
 we  are  going  to  stop  supply  of  rice
 with  effect  from  Ist  October  in
 Madras  and  Mysore  and  as  regards
 Andhra  we  are  going  to  continue  the
 supplies  but  at  a  reduced  scale  The
 prices  in  Andhra  today  are  the  lowest
 m  the  country  except  in  Orissa.

 Shrimati  Parvathi  Krishnan:  That
 is  no  answer.

 Mr.  Speaker:  Next  question.

 तार  जांच  समिति

 +१६६  १.  थ्री  भक्त  बंबॉन :  क्‍या  परि-
 त्न  तथा  संचार  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  कुछ  सम  पहले  जो  तार  जांच
 समिति  नियुक्त  की  #6  थी  उसने  अपने  कार्य
 में  इस  बीच  क्‍या  प्रगति  को  है?
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 परिचहम  तथा  संचार  मंत्रालय  में  राज्य-
 मंत्री  (श्री  राज  बहादुर)  :  इस  समिति  का,
 कार्य  ५  जून,  १६५७  से  प्रारम्भ  हुआ,  जबकि
 इस  समिति  के  मन्त्री  से  अपना  कार्य-भार
 संभाला।  इस  समिति  की  प्रथम  बैठक
 १२  जुलाई  से  १६  जुलाई,  १६५७

 तक  हुई,  जिसमें  प्रारम्भिक  प्रश्नावली  (Pre_
 liminary  Questionnaire  )  को  भ्रन्तिम  रूप
 दे  दिया  गया  है।  सर्व  सम्बन्धिपों  के  पास
 इस  प्रइनावली  की  छपी  हुई  प्रतियां  €  भ्रगस्त
 १६५७  को  भेज  दी  गयी  हे  ।  इस  प्रशनावली

 के  उत्तर  भी  आने  लग  गये  हैं।  इस  समिति
 की  झ्रागामी  बैठक  १६  सितम्बर  से  २५
 सितम्बर,  १६५७  तक  बम्बई  में  होनी  निश्चित

 हुई  है।

 श्री  है. |. 5६  बढने :  क्‍या  में  जान  सकता

 हूं  कि  यह  समिति  देर  से  देर  कब  तक  अपना
 प्रतिवेदन  प्रस्तुत  कर  देगी?

 क्री  राज  बहाबुर  :  इस  को  कई  स्थानों
 को  जाना  पड़ेगा,  कई  सुविधाओं  को  देखना
 पडेगा  श्रौर  कई  संस्थाओं  से  बातबीत  करनी

 पड़ेगी  ।  में  समझता  हूं  कि  यह  समिति

 ४,  ६  महीने  में  ग्रपता  काम  खत्म  कर  लेगी

 ऐसी  ग्राशा  की  जानी  चाहिए।

 शी  भक्त  बढ़ीत .  पिछले  दिनों  इस
 विभाग  के  कर्मचारियों  ने  जो  “गो  स्लो”

 (धीमे  चलो)  की  नीति  प्रपनाई  थी,  उसके
 कारण  देथ  को  बढ़ा  धक्का  पहुंचा  था,  में
 जानना  चाहता  हूं  कि  क्या  इस  समिति  को

 यह  भी  आदेश  ष  या  गया  है  कि  कोई  ऐसे
 उपाय  सुझाये  जायें  जिससे  कि  इस  तरीके
 की  घटनाएं  न  होने  पायें?

 श्री  राज  बहू  बुर:  में  समझता  हूं  कि  जो  कुछ
 भी  घटनाएं  पीछे  घट  हैं  और  जो  कुछ  भी  झाज
 इस  सेवा  में  श्रुटियां  या  कमिया  प्राई  हैं,
 उन  सब  के  ऊपर  यह  समिति  ध्यान  देगी  ताकि
 इस  सेवा  को  भ्रच्छा  से  प्रच्छा  बनाया  जा  सके  |

 थ्रो  भक्त  दर्शन  :  क्‍या  गवनेमेंट  की  जीन-
 कारी  में  यह  बात  है  कि  तार  झर  टेलीकान
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 के  विकास  में  एक  बड़ी  भड़चन  यह  है  कि  धातु
 के  स्वम्मे  लगाने  पड़ते  हैं  भौर  पहाडी  भौर  पिछड़े

 हुए  इलाकों  में  लकड़ी  के  खम्भे  लगा  कर  इस
 काम  को  किया  जा  सकता  है,  क्‍या  इसके  बारे

 में  भी  यह  समिति  कोई  कार्यक्रम  बनायेगी?

 श्री  राज  बहादुर:  इस  समिति  का

 कार्यक्षेत्र  निर्धारित  कर  दिया  गया  है।
 टर्म्स  झाफ  रेफ्रेंस  में  मे ंसमझता  हूं  कि  जो  कुछ
 भी  भौपरेशनल  आवषैश्यकताएं  काम  करने

 की  हे,  उन  सब  पर  ध्यान  दिया  जायगा  भौर

 इस  सुझाव  पर  भी  ध्यान  दिया  जायगा।
 Grow  More  Food  Programmes  in

 Andhra  \

 t
 eige2,  _  Shri  Venkatasubbaiah:

 \  Shri  Bali  Reddy:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  the  amount
 of  loans  and  grants  sanctioned  by
 the  Government  of  India  to  the  Gov-
 ernment  of  Andhra  for  (i)  well  sink-
 ing  and  well  repairing  schemes;  (ii)
 tank  construction  and  tank  repairs
 schemes  under  Grow  More’  Food
 Programme  during  the  years  1956-57
 end  1957-587

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  KrisHnappa):

 G2)  Well  sinking  and  well  repair-
 ing  scheme

 Loan  Grant
 1956-57  nil  nil
 1957-58  Rs.  6,41,500  mil

 Qi)  Tank  construction  and  tank
 repairs,  scheme

 Luan  Grant
 1956-57  nil  nil
 1957-58  Rs.  34,93,00  nil

 N.B.—Information  given  above  for
 the  year  1956-57,  is  for  pre-integrated
 Andhra.

 Shri  Venkatasubbaiah:  May  I  know
 what  is  the  actual  assistance  that  has
 been  asked  by  the  Andhra  Pradesh
 Government  towards  tank  repairs  and
 well  repair  schemes,  and  what  is  the
 actual  amount  that  nas  been  sanctioned
 by  this  Government?
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 Shri  M.  V.  Krishnappa:  We  have
 sanctioned  more  than  what  has  been
 prescribed  as  the  limit  in  the  Five
 Year  Plan.  According  to  the  Second
 Five  Year  Plan,  for  1957-58,  there  was
 a  ceiling  of  Rs.  1,68,00,000  for  minor
 irrigation  schemes,  whereas  we  have
 sanctioned  Rs.  1,77,00,000  for  all  these
 minor  irrigation  schemes.

 Shri  Nagi  Reddy:  The  question  has
 not  been  answered.  The  question  was,
 what  was  the  amount  that  the  Gov-
 ernment  of  Andhra  Pradesh  had
 asked  for  and  how  much  has  been
 granted.  So,  the  answer  is  entirely
 different  from  what  was  demanded  by
 the  question.

 Shri  M.  द  KrisHnappa:  They  cannot
 ask  more  than  what  has  been  fixed  as
 ceiling  according  to  the  Second  Five
 Year  Plan,  A  cciling  has  been  fixed
 now  taking  into  account  the  Central
 grant  and  the  local  State  Govern-
 ment’s  resources.  A  ceiling  was  fixed
 at  Rs.  1,68,00,000,  whereas  we  have
 approved  Rs.  I,77,00,000.

 Shri  Venkatasubbaiah:  I  want  a
 specific  answer  to  my  question.  The
 answer  given  by  the  hon.  Minister  is
 not  so.

 Shri  M.  ४.  Krishnappa:  In  1957-58
 the  Government  of  Andhra  Pradesh
 submitted  a  scheme  for  the  construc-
 tion  of  2l4  new  wells,  and  repair  of
 442  old  wells  in  the  Telangana  area.
 A  loan  of  Rs.  6,412,500  asked  by  the
 State  Government  was  agreed  to.
 Whatever  they  had  asked,  we  have
 agreed.

 Shri  Ranga:  We  were  told  that  so
 far  as  wells  are  concerned,  in  1956-57,
 there  was  no  grant  made.  Why  was
 it  so?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Because  no
 scheme  was  sent  by  the  State  Gov-
 ernment.

 Shri  Ranga:  May  I  know  whether
 the  dispute  has  been  settled  as  between
 the  two  Governments  in  regard  to
 the  collection  of  the  money  for  those
 wells  which  could  not  be  completed
 or  those  wells  which  were  dug  but
 that  water  could  not  be  tapped?  The
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 Andhra  Government  had  requested
 the  Government  of  India  to  waive  the
 collection  of  the  money  that  was
 advanced  to  the  peasants,  because  the
 peasants  themselves  have  lost  the
 money.

 Shri  M.  V.  Krishnappa:  We  have
 asked  the  Andhra  Government  to
 submit  additional  schemes  for  the
 minor’  irrigation  works,  especially
 tanks  and  wells,  and  it  is  under  the
 consideration  of  the  Government  to
 give  them  more  grants--to  the
 Andhra,  Madras  and  Mysore  States.

 Shri  Ranga:  That  is  all  right.
 Evidently  the  hon.  Minister  did  not
 follow  the  question.

 Shri  M.  V.  Krishnappa:  I  followed
 your  question,  but  I  want  notice.

 Shri  Ranga:  With  regard  to  this
 question......

 Mr.  Speaker:  The  hon.  Minister
 wants  notice  for  the  answer.

 Shri  Ranga:  The  hon.  Minister
 knows  it.  74  have  spoken  to  him.

 Shri  Thimmalah:  The  Minister  said
 that  loans  were  given.  May  I  know
 whether  any  State  Government  has
 requested  the  Central  Government  for
 converting  them  nto  overall  grants
 instead  of  loans  and  grants?

 Shri  A.  P.  Jain:  There  are  definite
 Tules  for  advancing  loans  and
 Brants  in  a  certain  proportion.  Of
 course,  every  State  Government  may
 like  to  convert  the  whole  of  the  loan
 into  grant,  but  we  are  not  going  to
 aceept  that.

 Shri  Viswanatha  Reddy:  In  the  well-
 repairing  schemes  under  the  Grow
 More  Food  Campaign,  one  of  the
 criteria  for  the  peasants  to  be  entitled
 to  receive  the  subsidy  is  that  the  well
 should  be  of  a  particular  dimension,
 regardless  of  the  availability  of  water.
 This  criterion  has  created  a  lot  of
 hardship  to  the  peasants.  Therefore,
 may  I  know  whether  it  is  in  the  con-
 templation  of  the  Government  of
 India  to  change  this  criterion  and  fix
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 it  according  to  the  availability  of
 water  in  the  wells?

 Shri  M.  द  Krishnappa:  |  also  know
 this  information  that  the  local  Gov-
 ernments  fix  .  certain  dimensions
 regarding  depths  and  other  things.  It
 is  entirely  the  responsibility  of  the
 State  Government.  We  insist  that  it
 should  be  economical.  Where  it  is
 not  economical,  we  give  them  some
 grant.  That  is  all  the  help  that  the
 Centre  gives.

 Shri  Bali  Reddy:  With  a  view  to
 increase  agricultural  production,  will
 the  Government  be  prepared  to
 sanction  sufficient  funds  to  repair  the
 thousands  of  tanks  का  Telangana
 which  are  now  lying  breached?

 Shri  M.  द  Krishnappa:  Yes,  Sir;  we
 have  just  now  asked  for  an  additional
 list  of  schemes,  especially  to  repair
 breached  tanks  and  desilting  of  tanks.
 This  is  very  important,  especially  in
 Telangana  and  Rayalaseema  where
 thousands  of  tanks  are  in  repair.

 Shri  R.  Ramanathan  Chettiar:  What
 is  the  annual  expenditure  on  this
 scheme?

 Shri  M.  द  Krishnappa:  I  have  given
 the  figures,  Sir.

 Power  Project  at  Litan  on
 Thoubal  River

 "1663.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  the  Power  Project  at
 Litan  on  the  Thoubal  River  has  been
 approved  and  finalised  by  Govern-
 ment;

 (b)  if  so,  when  the  construction  of
 the  dam  at  Litan  will  commence;  and

 (c)  whether  any  other  alternative
 site  has  been  suggested  for  a  hydro-
 electric  plant  in  the  vicinity  of  Imphal?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  EK.  Patil):  (a)  No,  Sir.
 The  Project  is  under  investigation.

 (b)  Does  not  arise.
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 (ce)  Possibilities  of  development  of
 power  at  a  few  other  sites  in  the  vici-
 nity  of  Imphal  do  exist;  but  their
 technical  soundness  and  economics  can
 be  determined  only  after  detailed
 investigations  are  made.  Litan,  which
 appeared  to  be  the  most  promising
 of  these,  is  being  investigated  first.

 Shri  L.  Achaw  Singh:  May  I  know
 whether  any  preliminary  load  survey
 has  been  made  for  this  scheme  and
 if  so,  what  is  the  estimate  of  the
 generating  capacity  and  which  are  the
 areas  which  are  going  to  be  supplied
 with  power  from  this  scheme?

 Shri  S.  K.  Patil:  The  preliminary
 surveys  are  undertaken.  The  schemes
 will  cost  somewhere  about  Rs.  2,33,300
 for  investigation  for  which  sanction
 was  given.  Out  of  this  amount
 Rs.  31,435,  was  estimated  to  be  spent
 on  investigation  of  the  Litan  power
 scheme.  I  think  the  power  that  is  to
 be  produced  from  it  is  somewhere
 about  3,000  KWs.

 Shri  L.  Achaw  Singh:  My  point
 whether  any  survey  has  been  made
 has  not  been  answered:

 Shri  S.  K.  Patil:  Investigation
 includes  that.  It  must  huve  been
 done;  I  have  no  information  on  that
 point.

 Shri  L.  Achaw  Singh:  The  hon
 Minister  has  not  given  the  areas—
 whether  it  is  Ukhrul  or  Imphal,  ete.
 —which  are  going  to  be  supplied  with
 power  from  this  hyde]  scheme.

 Shri  5.  K.  Patil:  I  think  Imphal
 and  surrounding  areas  will  be  served.
 Tf  he  wants  any  detailed  information,
 I  would  require  notice.

 Shri  T.  N.  Singh:  May  I  know
 under  which  agency  the  investigation
 is  being  carned  on?  Is  it  the  State
 Government  doing  it  or  the  Central
 Water  and  Power  Commission?

 Shri  S.  HK.  Patil:  I  think  it  is  done
 under  the  direction  of  the  Central
 Water  and  Power  Commission.  About
 the  actual  agency,  I  have  no  notes
 here;  I  would  require  notice.
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 T.  B.  Patients  in  Delhi

 *1665.  Shri  Radha  Raman:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 Delhi  will  have  additional  provision
 for  T.  B.  patients  whose  number  is
 growing  fast  in  Delhi;

 (b)  if  so,  the  steps  being  taken  in
 this  respect  and  at  what  cost;  and

 (c)  whether  the  offer  of  the  Care
 and  After  Care  Committee  to  place  in
 the  hands  of  Delhi  Administration  an
 amount  of  about  rupees  one  lakh  for
 additional  beds  for  T.  B.  patients  had
 been  acceptcd?

 The  Minister  of  Health  (Shri  D.  P.
 Karmarkar):  (a)  Provision  has  been
 made  in  the  Second  Five  Year  Plan
 for  additional  facilities  for  the  treat-
 ment  of  T.  B.  patients  in  Delhi.

 (b)  A  statement  is  placed  on  the
 Table  of  Lok  Sabha.  (See  Appen-
 dix  V,  annexure  No.  36]

 (c)  The  offer  is  under  consideration
 of  the  Delhi  Administration.

 Shri  Radha  Raman;  May  I  know
 whether  the  Government  have  assessed
 the  present  need  of  Delhi  so  far  ag
 T.B  patients  are  concerned  and  in
 what  way  the  present  provision  will
 help  to  meet  that?

 Shri  Karmarkar:  I  have  not  got
 with  me  at  the  moment  the  exact
 figures  of  the  assessed  requirements
 of  T.B.  patients  In  addition  to  the
 beds  that  are  already  there—it  comes
 to  round  about  ,00—the  following
 programme  has  been  accepted  in  the
 Second  Five  Year  Plan:  52-bedded
 ward  for  advanced  T.B.  cases  and  six
 T.B.  clinics  in  Delhi  at  Shahdara,
 Paharganj,  Pusa  Road,  ete.

 Mr:  Speaker:  The  hon.  Minister  will
 speak  a  httle  louder.

 Shri  Karmarkar:  Yes,  Sir.  I  was
 saying  that  in  addition  to  the  provi-
 sion  of  round  about  1,100  beds,  there
 is  under  the  Second  Five  Year  Plan
 8  proposal  to  open  a  52-bedded  ward
 for  isolation  of  advanced  T.B.  cases
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 and  six  T.B.  clinics  at  six  centres  in
 Delhi.  There  was  also  a  scheme
 under  the  Second  Five  Year  Plan  for
 the  establishment  of  a  T.B.  colony  of

 1,500  beds  at  a  cost  of  Rs.  39  lakhs,
 put  this  scheme  had  to  be  dropped
 due  to  the  non-availability  of  a  suit-
 able  site.

 Shri  Radha  Raman  rose—

 Mr.  Speaker:  The  answer  is  clear.
 I  must  finish  a  number  of  questions.
 I  have  allowed  him  two  questions.

 Shri  Radha  Raman:  Only  one  more
 question.  May  I  know  whether  the
 Government  have  taken  some  steps
 on  the  preventive  side,  because  a
 number  of  patients  which  are  treated
 in  the  clinics  do  not  get  admission  in
 any  of  the  T.B.  hospitals  in  Delhi  for
 more  than  a  year  and  in  some  cases
 even  more  than  that  period?

 Shri  Karmarkar:  I  should  say  that
 in  addition  to  the  beds  that  I  have

 mentioned,  there  are  alsa  two  Govern-
 ment  of  India  institutions,  one  at
 Mehraul—I  am  sorry,  another  is  the
 Ramakrishna  Mission  hospital.  Still
 we  find  that  the  number  of  cases  is
 larger  than  what  we  can  accommo-
 date.  Regarding  preventive  medicine,
 there  are  four  aspects,  which  I  cannot
 deal  with  at  the  time  at  my  disposal.
 Prevention  of  T.B.  involves  sanitation
 measures  and  things  like  that,  into
 which,  without  your  permission,  I
 cannot  go  at  length.

 New  Steam  Power  Plant  in
 Jodhpur

 *1666.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  when  the
 new  Steam  Power  Plant  under  the
 TT.  C.  M.  is  likely  to  be  commfssioned
 in  Jodhpur?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  The  new
 Steam  Power  Plant  is  expected  to  be
 commissioned  in  Jodhpur  by  1959-60.

 Shri  Hartsh  Chandra  Mathur:  May  I
 know  if  the  hon.  Minister  is  aware
 that  there  was  a  complete  breakdown
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 of  electric  supply  in  Jodhpur  tast
 month  and  that  the  progress  has  been
 slow  for  the  last  five  years?

 Shri  8.  हू  Patil:  I  take  that  infor-
 mation,  Sir.

 Shri  Harish  Chandra  Mathur:  May  I
 know  what  steps  the  Minister  is  pro~
 posing  to  take  to  make  certain  interim
 arrangements  at  that  place  and  if  any
 priority  is  proposed  to  be  given  to  the
 steam  plant  to  be  commissioned  there
 in  view  of  the  present  situation?

 Shri  8.  K.  Patil:  i  am  told  that  we
 were  trying  to  get  some  iron  machines
 until  the  new  machines  be-
 came  available,  but  that  could  not
 be  done.  As  it  is,  until  the  machines
 come,  nothing  could  be  done.  There
 was  also  some  delay,  as  the  hon.  Mem-
 ber  might  be  knowing,  because  the
 steel  structure  had  to  be  changed  to
 masonry.  But  that  is  a  delay  of  a  few
 months.  There  is  nothing  that  we  can
 do  at  this  stage  to  expedite  that,  *

 Freight  Structure  Enquiry  Committee

 *1667,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  Railway  Board
 has  since  completed  the  examination
 of  the  Railway  Freight  Structure  En-
 quiry  Committee's  recommendations;

 (b)  if  so,  the  nature  of  the  decision
 arrived  at,

 (c)  what  are  the  salient  features
 of  the  recommendations;  and

 (d)  whether  a  copy  of  the  recom-
 mendations  will  be  laid  on  the  Table?

 The  Minister  of  Railways  (Shri
 Jagiivan  Ram):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  and  (d).  In  due  course,  the
 report  will  be  released  and  a  copy
 thereof  will  be  laid  on  the  Table  of
 the  House.

 Shri  T.  B.  Vittal  Rao:  What  are  the
 difficulties  confronting  the  Railway
 Board  in  finalising  the  examinatian  in
 view  of  the  fact  that  this  report  was
 submitted  several  months  ago?
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 Shxi  Jagjtvan  Ram:  The  report  was
 received  sometime  in  May  this  year.
 It  has  recommended  the  rationalisa-
 tion  of  the  whole  freight  structure.
 The  issue  is  a  complicated  one  and
 requires  to  be  examined  from  all
 aspects.  That  is  why  it  is  taking  tire.
 We  hope  to  finalise  it  in  the  next  two
 months.

 Shri  T.  B.  Vittal  Rao:  The  hon.
 Minister  has  stated  that  it  will  be
 finalized  within  two  months.  Since  the
 framing  of  the  budget  for  the  year
 1958-59  will  be  taken  up  within  a
 month  or  two,  I  want  to  know  whe-
 ther  the  recommendations  of  the
 Freight  Structure  Enquiry  Committee
 will  be  enforced  during  1958-59.

 Shri  Jagiivan  Ram:  If  we  are  able
 to  finalize  it  at  a  stage  where  it  will
 be  possible  to  have  the  forecast  of  the
 income  from  the  revised  freights,  we
 will  include  that  in  the  budget  Other-
 wise,  it  will  have  to  be  done  at  a  sub-
 sequent  stage

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  it  is  a  fact  that  it  is  being
 examined  by  a  sub-committee  in  the
 Railway  Board?

 Shri  Jagiivan  Ram:  It  is  not  being
 examined  by  a  sub-committee.  It  is
 being  examined  by’  the  officers  of  the

 “Board

 Noori  Sugar  Mills,  Bhatni

 Shri  Bibhuti  Mishra:
 Shrl  K.  N.  Pandey:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 *1668,

 (a)  whether  any  application,  direct
 or  through  Government  of  Uttar
 Pradesh  has  been  received  for  the  ap-
 pointment  of  an  Authorised  Control-
 ler  by  the  auction  purchaser  of  Noori
 Sugar  Works,  Bhatni,  Deoria,  U.P.;

 {b)  if  so,  the  action  taken  thereon;

 (c)  whether  it  is  a  fact  that  some
 of  the  sugar  factories  which  had  been
 taking  sugarcane  of  Bhatni  area  have
 refused  to  take  any  cane  of  that  area
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 in  1957-58  season  causing  much  incon-
 venience  and  loss  to  cane  growers  and
 Government;  and

 (d)  if  so,  what  steps  have  been
 taken  so  far  or  proposed  to  be  taken
 for  the  disposal  of  the  cane  of  tha
 area?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  द  Krishnappa):
 (a)  Yes,  Sir.

 (9)  The  case  is  under  examination.

 (c)  and  (d).  Two  of  the  sugar  fac-
 tories  to  which  the  cane  grown  in  the
 Zone  of  Bhatni  factory  was  being
 allotted  in  previous  seasons,  are  reluc-
 tant  to  take  such  cane  during  ‘1957-58
 season.  This  would,  however,  not  cause
 any  inconvenience  or  loss  to  cane
 growers  as  the  State  Government  pro-
 pose  to  re-allot  such  cane  to  other
 neighbouring  factories,  if  it  is  not
 found  feasible  to  bring  the  Bhatni  fac-
 tory  into  production.

 श्री  विभूति  मिश्र :  भ्रभी  मातनीय  मंत्री
 जी  ने  जवाब  दिया  कि  जो  दो  फंक्टरीज़  को
 केन  दिया  गया  वे  उसे  लेने  के  लिये  तैयार

 नही  हँ  सब यू  पी०  गवर्नमेंट  वह  केन  दूसरी
 मिल  को  देगी  ।  इससे  किसानों  को  तकलीफ

 होगी  |  इसके  बजागे  सरकार  इस  मिल  का
 किसी  को  कंट्रोलर  नियक्त  करके  इसे  बालू
 क्यो  नहीं  कर  देती  ?

 ्वाश  तथा  कृषि  मंत्रों  (श्री  wo  प्र०

 जन)  :  उससे  किसानों  को  तक  चीफ  नहीं  होगी  t
 किसानों  के  जो  ढुक्क  हैं  वे  तो  सुरक्षित  रहेंगे  ।

 लेकिन  प्रगर  माननोय  सदस्य  के  दिमाग  में

 यह  चीज  है  कि  हम  मिल  श्रोनर  को  कंट्रोलर

 मुकरंर  कर  दे,  तो  ऐसा  हम  तभी  कर  सकते

 हैं  जन  कि  कानून  हमकों  इसकों  इजाजत  दे  1
 झभी  तो  हमारी  कानून  मिनिस्ट्री  ने  हमको
 यह  सलाह  दी  है  कि  उसके  भ्रन्दर  दिक्कतें  हैं  ।

 अगर  वे  दिक्कतें  रहेंगी  तब  तो  हम  ऐसा
 नही  करेंगे  लेकिन  अगर  े  दिक्‍्कते  हट  जाती

 है  तो  हम  इसके  बारे  में  सोचेंगे  t

 wt  बिमूति  सिधे  :  ऋषि  सीजन  नज-
 दीक  है  |  इसलिये  में  जानना  चाहता  2  कि  इस
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 कानूनी  अडचन  को  हल  करने  में  कितने  दिन

 जौर  लगेंगे  ?

 ी  Ho  To  जंग  :  हसमें  कोई  दिक्कत

 की  बात  नहीं  है  ।  वह  फैक्टरी  वाला,  जिसने

 इसको  खरीदा  है,  यह  चाहता  है  कि  कंट्रोलर

 मुकरंर  हो  जाये  लेकिन  वहू  पैसा  लगाना  नहीं

 चाहता  ।  उसमें  पाच  या  छ'  लाख  पया

 लगेगा  ।  जब  तक  वह  रुपया  लगाने  को  तैयार

 नहीं  होता  उसको  कट्रोलर  म॒करंर  नहीं
 किया  जा  सकता  ।

 डा०  रास  सुभग  सिंह  किन  किन

 कारणों  से  फैक्टरोज  ने  शूगर  केन  लेने  से

 इंकार  कर  दिया  ?

 शो  अ०  प्र०  जल .  शब  उनका  जरूरत

 नही  है  ।  लेकिन  वह  गन्ना  दुसरों  जगह  लग
 जायेगा  |  उसमें  कोई  दिककत  नहीं  है

 श्री  सिहासन  सिंह  अभी  माननोय  मत्री
 जी  ने  कहा  कि  पाच  लाख  रुपया  लगेगा  पर
 जिन्होंने  इसकों  खरीदा  हैं  वह  रूपया  लगाने
 को  टँयार  नही  है  ।  फंक्टरीो  को  चाल्‌  करने
 के  लिये  उनके  सामने  गवर्नमेट  ने  कोन  कोन
 सी  शर्ते  रखी  हैँ  भौर  उनम  से  उनको  कौन
 कौन  सी  शर्तें  मंजूर  हू  ?

 श्री  Mo  To  जत  गवनंमेट  के  शर्त
 रखने  का  सवाल  नहीं  है  7  में  चाहता  हू  कि
 में  तमाम  बात  हाउस  के  मामन  साफ  साफ
 रख  द  1  यह  एक  इवेक्व  प्रापर्टी  थी  जिसके

 कुछ  प्रादमी  पाकिस्तान  चले  गये  |  उसका
 नीलाम  हुआ  और  वह  खरीद  लो  गयो  अब
 उसके  बारे  में  हाईकोर्ट  में  मुकदमा  तता  हुझ्ा

 है  |  शब  हाईकोर्ट  से  मामला  ता  होने  के  पहले
 जिसने  उसे  खरीदा  है  वह  रुपया  लगाना  नहीं
 चाहता  झोर  फैक्टरी  बन्द  पडी  हु  है  7  उस
 झादमी  को  शक  हैं  कि  हाईकोर्ट  उसके  हक
 को  मंजूर  करेगी  या  नहीं  ।

 शी  विहासन  हि:  इस  फैक्टरी  के  बन्द

 हो  जाने  से  उस  एरिया  के  काइतकारों  को
 ल  शुकसान  ह्र्भों  है।  पहले  जब  यह  फैक्टरी
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 चालू थी  तो  उनको  काफी  फायदा  होता  था।

 पहले  वहां  स  बहुत  पैदा  होती  थी  पर  जब  से

 फैक्टरी  बन्द  हो  गयीं  है  ईख  की  पैदावार  वहां

 बहुत  कम  हो  गयी  है  झगर  यह  फैक्टरी

 चालू  को  जा  सके  तो  काइतकारों  को  बहुत
 फायदा  होगा  1

 श्री  Ho  Mo  जेन :  यह  फैक्टरी  तो  झाठ

 वर्ष  से  बन्द  पडी  हुई  है  भ्रभी  तो  बन्द  नहीं

 हुई  है  यह  सवाल  कोई  नया  तो  नहीं

 हैँ  |

 Rice  Mills  in  Andhra

 *1669,  Shri  Nagi  Reddy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  number  of  rice  mills  in
 Andhra  Pradesh  that  have  been
 served  with  notices  to  declare  their
 stocks,,  District-wise;  and

 (b)  the  rates  at  which  Government
 have  purchased  rice  m  Andhra?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M,  द  Krishnappa):
 (a)  344  altogether  in  the  three  dis-
 tricts  of  Krishna,  East  Godavari  and
 West  Godavari

 (b)  The  rates  ragge  from  Rs  l7  to
 Rs.  19/12/2  per  maund  bagged  rice  ex-
 mill

 Shri  Nagi  Reddy:  May  I  know  the
 difference  between  the  price  at  the
 time  of  the  procurement  and  the  price
 at  the  time  of  the  harvest?  -

 Shri  M.  द  Krishnappa:  The  price
 today  is  about  eight  annas  or  one  rupee
 less  than  what  it  was  three  months
 ago,  Le  ,  at  the  time  of  the  harvest
 The  price  was  about  Rs.  18-8-0  to
 Rs  19,

 Shri  Nagi  Reddy:  That  is  not  less.
 The  price  that  Government  is  now
 paying  is  a  little  more  then  what  it
 was  at  the  time  of  the  harvest.

 Shri  M.  प्र,  Krishnaypa:  That  is  so.
 At  the  time  of  the  harvest  the  price
 was  very  high  Today  we  are  able
 to  procure  it  at  a  lower  price.
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 Shri  Nagi  Reddy:  What  was  the
 harvest  price?

 Mr.  Speaker:  The  Minister  has  stated
 that  the  present  price  is  half  a  rupee
 or  a  rupee  less  than  the  harvest  price.

 Shri  M.  झ,  Krishnappa:  I  am  pre-
 pared  to  give  the  prices.  In  Kakinada
 It  was  Rs.  18-12-0  at  the  time  of  the
 harvest.  Today  it  is  Rs.  18-4-0,  four
 annas  less.  I  have  got  the  figures  for
 other  places  also.

 Shri  Ranga:  May  I  know  whether
 Government  has  received  co-operation
 from  the  m2ll-owners  and  whether
 they  found  any  obstruction  on  the  part
 of  anybody  in  the  process  of  locking?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  We  have  not
 received  any  co-operation  from  the
 mill-owners.  On  the  other  hand,  they
 have  been  trying  to  create  all  kinds  of
 troubles  to  us.

 Shri  Ranga:  May  I  know  whether
 the  officers  who  had  gone  there  to
 lock  up  these  godowns  containing  rice
 and  paddy  experienced  any  difficulty
 and  did  they  find  people  taking  away
 paddy  stealthily  or  hoarding  it  steal-
 thily?

 Shri  A.  P.  Jain:  In  fact,  we  have
 not  locked  any  godowns  All  that  we
 wanted  them  to  do  was  to  send  us
 some  returns  of  the  stock  They  had
 nothing  else  to  do  When  the  question
 of  procurement  arose,  they  created  all
 kinds  of  obstruction.

 Shri  Ranga:  May  I  know  whether
 the  mill-owners...

 Mr.  Speaker:  The  hon.  Minister  says
 that  there  was  no  co-operation  and
 they  did  not  submit  the  returns.

 Shri  Venkatasubbaiah:  May  I  know
 the  comparative  prices  for  the  previous
 years  from  1945?

 Shri  Ranga:  Is  it  not  a  fact  that  the
 officers  as  well  as  the  police  who  had
 gone  there  to  the  various  godowns,  did
 not  find  any  difficulty  to  find  the
 gedowns  and  to  seal  them?
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 Shri  A.  P.  Jain:  We  have  not  sealed:
 any  godown.  The  whole  process  ls  like
 this.  We  ask  the  mill-owners  to
 declare  their  stock  of  rice  and  paddy.
 They  have  to  declare  their  stocks.
 Then,  if  the  authorities  send  procure~
 ment  notice,  they  have  to  comply  with
 it.  Of  course,  in  complying  with  the
 procurement  notice  they  have  created
 all  sorts  of  trouble.

 Shri  Venkatasubbaiah:  My  question
 has  not  been  answered.

 Mr.  Speaker:  It  won't  be  answered.
 The  hon,  Minister  cannot  give  figures
 for  so  many  years  off-hand.

 Shri  Tangamani:  Since  8.0  No,  670
 and  690  are  on  the  same  subject,  I
 request  that  they  may  be  answered
 together

 Mr.  Speaker:  Yes.

 Explosion  at  Asansot

 *1670,  Shri  Supakar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  the  report  of  the  en-
 quiry  into  the  serious  explosion  of  a
 wagon  at  Asansol  Railway  Station  on
 the  3lst  July,  957  resulting  in  the
 death  of  3  persons  and  injury  to
 others  has  been  completed;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Raflways  (Shri
 Jagjivan  Ram):  (a)  Yes,  Sir.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.  (See  Appendix
 द  annexure  No  37  }

 Wagons  Explosion  at  Katpadi
 Station

 *1690,  Shri  Tangamani:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  the  report  of  the  en-
 quiry  of  the  explosion  at  Katpadi
 station  in  the  Southern  Railway  on

 the
 2ist  August,  957  has  been  receiy-

 (b)  what  is  the  amount  of  compen-
 sation  paid  to  families  of  the  deceas-
 ed;  and
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 (c)what  steps,  if  any,  have  been
 taken  to  prevent  recurrence  of  such
 incidents?

 The  Minister  of  Rallways  (Shri
 Jagjivan  Ram):  (a)  While  the  report
 of  the  Magisterial  Enquiry  has  not
 been  received  from  the  State  Govern-
 ment,  a  copy  has  been  received  by  the
 Chief  Inspector  of  Explosives.

 (b)  No  claims  for  compensation
 have  been  received  trom  the  families
 of  the  deceased  so  far.

 However,  wife  of  Tranship  Porter,
 ‘Shri  Bhawan:  Prasad,  who  was  killed
 in  the  accident,  has  been  paid  Rs.  00
 as  an  interim  relief.

 tc)  A  statement  has  been  placed  on
 the  Table  of  the  House  in  connection
 with  Question  No  1670,  [See  Appen-
 dix  V,  annexure  No.  37]

 Shri  Supakar:  May  I  know  whether
 there  35  any  rule  or  regulation  for
 keeping  fire-work  packages  of  a  non-
 violent  variety  separately  from  pack-
 ages  of  fire-works  hke  toy  pistol  caps,
 which  explode  merely  by  dropping?

 Shri  Jagjivan  Ram:  If  the  hon.
 Member  looks  into  the  statement  that
 has  been  placed  on  the  Table,  he  will
 find  that  if  the  proper  proportion  of
 the  chemicals  is  maintained  and  caps
 are  manufactured  according  to  the  pro-
 portion  of  the  chemicals  They  are  not
 80  inflammable  as  to  detonate  with  a
 little  jerk,  or  if  they  fall.  There  are
 tules  laying  down  which  type  should
 be  booked  separately  from  each  other.

 Shri  C.  R.  Pattabhi  Raman:  Is  it  not
 a  fact  that  these  explosions  are  due  to
 particular  types  of  paper  crackers
 which  explode  by  themselves;  in  other
 words  they  are  self-igniting,

 Shri  Jagjivan  Ram:  It  has  been
 mentioned  in  the  statement  what  they
 ‘were  and  how  far  they  were  explo-
 sives.

 Shri  Tangamani:  The  hon.  Minister
 ‘stated  that  only  one  person  has  been
 given  interim  relief  of  Rs.  100.  In
 Katpadi  eight  persons  were  killed.
 May  I  know  whether  early  steps  will
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 be  taken  for  paying  them  an  interim
 payment  without  waiting  for  demand
 for  compensation?

 Shri  Jagjivan  Ram:  I  will  issue
 instructions  that  interim  relief  should
 be  paid  immediately.

 Shri  Supakar:  May  I  know  if  before
 the  4th  September,  957  there  was  any
 rule  that  the  unloading  of  explosives
 and  fire-works  must  be  done  away
 from  the  station  and  if  so  if  that  rule
 was  observed  in  the  case  of  any  bf
 these  three  cases  of  explosions?

 Shri  Jagjivan  Ram:  There  are  defi-
 nite  rules  about  loading  and  unloading
 and  transport  of  these  things.  As  far
 as  we  can  say,  the  rules  were  observ-
 ed,  but  I  will  not  again  say  so,  because
 we  have  not  received  the  final  report
 that  in  all  these  cases  all  the  rules
 were  fully  observed.

 Shri  Sadhan  Gupta:  May  I  know
 whether  there  is  a  system  of  checking
 consignments  of  fire-works  to  ascertain
 whether  prohibited  fire-works  or  ex-
 plosives  are  booked  along  with  fire-
 works,  and  ४  so,  whether  that  pro-
 cedure  was  observed  in  connection
 with  the  explosions  at  Asansol  and
 Katpadi?

 Shri  Jagjivan  Ram:  I  do  not  think
 at  present  as  far  as  these  flre-works
 are  concerned,  there  is  any  rule  laid
 down  of  the:r  being  checked  by  the
 Department  of  Explosives.  Of  course,
 according  to  the  Railway  Act  the  con-
 signors  have  to  certify  that  they  do
 not  possess  any  dangerous  or  un-
 authorised  chemicals.

 Several  hon.  Members  rose—

 Mr.  Speaker:  We  have  set  apart  two
 hours  for  this  discussion.

 Shri  Supakar:  The  statement  says
 that  after  the  explosion  at  Asansol  the
 packages  were  found  to  contain  quali-
 ties  of  composition  of  a  forbidden
 character.  May  I  know  whether  when
 a  consignment  is  consigned  from  a
 particular  station  no  care  is  taken  to
 see  before  despatch  that  it  is  of  a
 safe  variety?
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 Shri  हि 0  Bam:  As  J  have  said,
 no  check  is  done  by  the  railways  as
 guch.  We  have  under  the  Red  tariff
 certain  instructions  which  material  can
 be  consigned  with  which  material  in
 the  wagon  or  which  materia]  of  the
 fire-works  cannot  be  sent  in  the  same
 wagon.  There  ure  detailed  instructions.
 But  individual  items  are  not  checked
 by  the  railways.

 Shri  Dasappa:  Examination  showed
 that  in  certain  packages  the  contents
 were  full  but  they  were  loose,  while
 in  the  case  of  certain  packages  the
 original  crating  was  broken.  Are  any
 precautions  taken  to  see  that  when
 these  goods  are  received  they  are  pro-
 perly  packed  and  the  covering  also  is
 safe.

 Mr.  Speaker:  There  is  a  two-hour
 discussion  on  this  subject  [If  hon.
 Members  go  on  taking  away  the  time
 of  the  House  hke  this  I  will  cut  off
 these  two  hours  Hon  Members  must
 co-operate  with  me.  I  have  always
 been  indulgent  Whenever  I  find  that
 some  time  has  to  be  given,  I  have
 always  provided  it.  EI  am  not  going  to
 allow  the  hon.  Member.

 Shri  Dasappa:  I  do  not  want  an
 answer;  but  it  will  help  the  discussion.

 Mr.  Speaker:  Hon.  Members  must
 try  to  get  through  the  work.

 Comet

 *467i.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  whe-
 ther  it  38  a  fact  that  a  comet  was  seen
 in  various  places  m  India  in  the  even-
 ing  of  Tuesday,  the  20th  August,  9577

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayan  Kabir):  Yes,  Sir.

 et  cane  सिंह  :  क्‍या  इस  विषय  में

 कोई  साइंटिफिक  एन्क्वायरी  हुई
 ?

 थी  इ्रमापं,  कबीर  :  कामेट  को  २०
 ्गस्त  से  २५  भ्रगस्त  तक  दिल्‍ली  में  देखा  गया
 शौर  दूसरी  जगहों  मे  भी  देखा  गया  और

 झाब  जरथेशन  किया  गया  |
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 Some  hon.  Members:  The  answer
 may  be  given  in  English  as  well,

 Shri  Humayun  Kabir:  I  said  that
 the  comet  was  observed  in  Delhi
 between  the  20th  August  and  25th
 August;  an  India  as  a  whole  it  was
 observed  for  about  three  weeks  start-
 ing  from  the  20th  August.  At  different
 observatories  observations  have  been
 taken.

 tower:  कया गवर्नमेट  के
 विशेषज्ञों  न ेइस  बात  पर  विचार  किया  है  कि

 चूकि  यह  धूमक  यथा  पुच्छल  तारा  पश्चिम
 दिशा  में  उदय  हुआ  भौर  वही  अस्त  भी  हो
 गया,  इस  लिये  भारत  पर  इसका,  बुरा  प्रभाव

 नही  पड़ेगा,  बल्कि  भारत  के  पर्चिम  के  देशों
 पर  पड़ेगा  ?

 Shri  Humayen  Kabir:  I  shal!  leave
 the  answer  to  that  question  to  the
 ingenuity  and  rmmagination  of  the  hon.
 Member  himself.

 Several  hon.  Members  =  rose-—

 Mr.  Speaker:  If  hon.  Members  have
 noticed  it  at  various  places,  why  do
 they  ask  the  Minister?

 हिमाचल  प्ररेश  में  आलू  की  फल

 #१६७३.  श्री  पद्म  रेज  :  गया  खाद्य  तथा
 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  को  इस  बात  का  पता

 है  कि  हिमाचल  प्रदेश  की  भ्रालू  को  फसल,  जो
 कि  वहा  की  प्रमुख  नकदी  की  फसल  है,  निकट
 भविष्य  में  तैयार  होने  वाली  है  ;

 (ख)  क्‍या  यह  सच  है  कि  आलू  के  निर्यात
 में  किसानों  को  कठिनाइयों  का  सामना
 करना  पड़ता  है  ;

 (ग)  किसानों  को  इस  संबंध  में  सहायता
 देने  के  लिये  क्या  सरकार  द्वारा  कोई  कार्यवाही
 की  जा  रही  है  ;  भौर

 (4)  यदि  हा,  तो  तो  यह  क्या  है  ?
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 कुवि  उपमंत्री  पश्ी  मो०  Yo  yea)  :

 सभा  की  टेदिल  पर  एक  विवरण  रख  दिया

 गया  है  ।  [  देखिये  परिशिष्द  ५,  अतुबस्ध  क्या
 |

 भी  पर्स  देश  :  में  महू  जानता  चाहता  हूं
 कि  जो  सहूलियतें  कोप्रापरेटिव  सोसायटीज

 झौर  कृपको  को  पहले  दी  हुई  थों,  क्या  थे  इस
 साल  भी  चालू  रहेंगी  ?

 are  तथा  कृति  मंत्री  (श्री  wo  प्र०

 सेत )  :  प्रदत  के  उत्तर  में  यह  साफ  तोर  पर

 बताया  गया  है  कि  क्या  क्या  सहूलियतें  दी

 ला  रही  है  ।

 Shri  Y.  8.  Parmar:  May  I  know
 whether  the  Mahasu  District  Co-
 operative  Federation  which  exported
 the  potatoes  suffered  heavy  losses  in
 1984-55  due  to  lack  of  proper  arrange-
 ment?

 Shri  A.  P.  Jain:  It  is  the  accounts
 of  the  cooperative  society  which  will
 show  whether  they  have  suffered  loss
 or  gain.  I  do  not  know  anything
 about  it.

 Community  Development  and  N.ES.
 Blocks

 #1674,  Shri  B.  S.  Marthy:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  whether  the  Ministry  has  evolv-
 ed  any  scheme  to  remove  caste  and
 communal  differences  in  working  the
 various  Blocks  under  its  administra-
 tion;  and

 (b)  if  not,  what  steps  are  being
 taken  towards  the  objective?

 The  Minister  of  Community  Develop-
 ment  (Shri  s.  K.  Dey):  (a)  It  has
 not  been  possible  to  evolve  any  special
 scheme  such  as  can  eradicate  this
 virus  of  ancient  origin.

 (b)  The  long-term  remedy  is  being
 worked  out  through  common  educa-
 tion  on  &  mass  scale  for  all  children
 regardless  of  caste  and  communal  con-
 siderations.  Remedies  on  the  economic
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 plane,  which  will  bring  about  the  mix-
 ing  of  people  across  caste  and  com-
 munal  barriers,  can  only  be  provided
 through  development  of  industry  and
 technology  which  already  is  taking
 placa  slowly  yet  steadily.  In  regard  to
 housing,  village  Industries  and  other
 allied  matters,  emphasis  is  being  laid
 on  help  in  increasing  measures  to  the
 under-privileged  section  of  the  com-
 munity.  Short-term  remedies  are
 being  offered  through  participation  in
 common  on  community  activities  in-
 cluding  recreation  and  social  educa-
 tion,  and  promotion  of  the  secular
 principles  enjoined  by  the  Constitu-
 tion.

 Shri  B.  8.  Murthy:  There  is  half  a
 minute  more,  Sir.

 Mr.  Speaker:  In  half  a  minute  what
 can  he  do?

 Shrimati  Parvathi  Krishnan:  May  I
 make  a  request?  Question  No.  1695,
 standing  in  my  name,  may  be  taken
 up  today.  I  had  originally  given  short
 notice  to  that  question.  It  has  been
 included  in  the  usual  list.  As  4t  is
 rather  an  urgent  matter,  I  would
 request  you  to  take  it.

 Shri  Raghunath  Singh:  How  can  a
 question  be  allowed  when  supplemen-
 taries  cannot  be  allowed?

 Mr.  Speaker:  If  the  hon.  Minister  is
 willing  even  during  the  official  hour,  I
 have  no  objection.

 Shri  B.  S.  Murthy:  In  case  the  hon.
 Minister  is  willing,  I  may  be  allowed
 one  minute.

 Mr.  Speaker:  From  this  angle  I  see
 that  32  o'clock  has  been  reached.  How
 can  I  be  corrected  by  saying  that  there
 is  half  a  minute  and  so  on?

 ds  the  hon  Minister  willing  to
 answer  this  questiori?  I  must  have  a
 yes  or  no.

 The  Minister  of  State  in  the  Mintis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadar):  If  it  is  your

 ruling,  Sir,  we  will  be  prepared  to  do
 it.  Otherwise...

 Mr.  Speaker:  There  48  no  ruling  of
 mine.  The  first  hour  is  dedicated  to
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 aon-official  business.  Afterwards  it  is
 official  business  except  on  Fridays.
 Now,  it  is  open  to  the  Minister  to
 answer  or  not  to  answer.

 हों  Haj  Bahadur:  I  do  not  want  to
 ¢reate  a  precedent.

 Mr,  Speaker:  Short  notice  question.
 Shri  Goray:  Will  you  be  kind

 enough  to  extend  the  concession  to
 me?

 Mr.  Speaker:  No,  no.  That  conces-
 sion  has  not  been  allowed.
 Suorr  Novice  QUESTIONS  AND  ANSWERS

 Housing  Programme  of  the  Second
 Five  Year  Plan

 f  Shri  BR.  8.  Lal: 8.N.Q.  No.  28,
 1  Shri  Wasalk:

 Will  the  Minister  of  Works,  Hous-
 amg  and  Supply  be  pleased  to  state:

 (a)  whether  the  statement  made  by
 him  in  Lok  Sabha  on  the  ]4th  August,
 1957,  to  provide  Rs.  1,000  crores  for
 the  Housing  Programme  during  the
 Second  Five  Year  Plan  is  correct;  and

 (b)  if  so,  what  are  the  sources  from
 which  the  said  sum  will  be  raised?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  €.  Reddy):  (a)  and
 (b)  A  statement  is  laid  on  the  Table
 of  Lok  Sabha.  [See  Appendix  दि
 annexure  No.  39.]

 श्री  राम  शकर  लाल  स्टेटमेट  में  यह
 कहा  गया  है  कि  स्टेटस  में  हाउसिय  कारपोरेशस
 कायम  किये  जायेंगे  |  मे  जानना  चाहता  हू
 कि  वे  कब  तक  बन  जायेगे  ?

 Shri  K.  C.  Reddy:  The  various  States
 will  have  to  introduce  appropriate
 legislation  in  their  respective  legis-
 latures  and  it  may  take  anywhere
 about  6  months  to  9  months  before
 they  can  enact  on  the  Jines  that  we
 intend  enactments  should  be  intro-
 duced  there.

 aft  राम  शंकर  लाल  :  में  जानता  चाहता

 हूं  कि  इन  हाउसिंग  कारपोरेशंस  से  गावों
 थालों  को  घर  बनाते  के  लिये  क्‍या  क्‍या

 सहसिमतें  मिलेंगी  ?
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 Shri  K.  C.  Reddy:  So  far  as  rural
 housing  is  concerned,  it  is  not  expect-
 ed  that  the  proposed  Housing  Finance
 Corporations  will  cover  that  aspect  of
 the  housing  prograyame.  The  Housing
 Finance  Corporations  are  expected
 only  to  cover  urban  housing.  For
 yural  housing,  we  have  got  a  separate

 oes
 A  copy  of  that  scheme  has

 n  laid  on  the  Table.

 Shri  Thimmatah:  Has  a  copy  of  the
 scheme  of  the  proposed  Housing  Cor-
 poration  been  circulated  to  the  State
 Governments  already?

 Shri  K.  C.  Reddy:  Yes,  Sir.  The
 Chief  Ministers  of  the  States  have
 already  been  addressed  twice  over  the
 matter.

 eft  wer  बाल  :  इस  स्टेटमेंट  से  ज्ञात

 होता  है  कि  जो  १०००  करोड़  रुपये  इस  योजना
 पर  लगाये  जायेंगे,  उनमें  से  coo  करोड़
 रुपये  प्राइवेट  एंड  पब्लिक  सँकक्‍टर  से  लिये
 जायेगे  ।  मैं  जानना  चाहता  हू  कि  उन  ष्फ्यों
 को  इकत्र  करने  के  लिये  कौन  से  कदम  उठाये
 जा  रहे  हें?

 Shri  K.  0.  Reddy:  I  do  not  know
 if  I  have  been  able  to  correctly  follow
 the  question  put  in  Hindi.  I  under-
 stand  that  the  question  is  to  the  effect
 that  it  Rs  800  crores  is  to  come  from
 the  private  sector.—what  is  the  rest
 of  the  question?

 Shri  Bhakt  Darshan:  I  wanted  to
 know  what  special  steps  are  being
 taken  by  the  Government  to  raise  the
 remaining  part  of  Rs.  800  crores?

 Shri  K.  com  Reddy:  I  would  explain
 briefly.  The  matter  has  been  suffi-
 ciently  explained  in  the  statement  that
 I  have  laid  on  the  Table.  My  refer-
 ence  to  Rs  1,000  crores  hag  been  mis-
 understood  by  several  people  both
 outside  and  by  some  hon.  Members  in
 this  House  to  mean  that  Rs,  00  crores
 mentioned  as  allocation  in  the  Plan
 budget  for  housing  is  to  be  replaced
 by  an  allocation  of  the  order  of
 Rs.  1,000  crores  to  be  made  in  the
 Plan  budget  for  this  purpose.  That
 is  not  the  correct  interpretation  of
 what  I  said.  Iam  afraid  a  stray



 73769  Orai  Answers

 figure,  a  stray  sentence  that  I  made
 in  the  course  of  my  speech  has  been
 torn  out  of  ita  context  and  made  to
 bear  a  meaning  which  it  was  not
 intended  to  bear.  If  hon.  Members
 are  pleased  to  read  the  policy  state-
 ment  that  I  laid  on  the  Tabie  of  the
 House  and  the  explanatory  remarks
 that  I  made  thereto  and  also  the  two
 explanations  giveri  by  my  hon.
 colleague  the  Finance  Minister  both  in
 this  House  and  in  the  other  House,  it
 will  be  abundantly  clear  that  the  sum
 of  Rs,  1,000  crores  that  I  was  referring
 to  cover  a  major  part  of  the  entire
 housing  scheme  in  the  country  both
 in  the  private  and  public  sector.  If
 this  is  understood,  there  will  be  no
 cause  for  misunderstanding  or  mis-
 interpretation.

 Shri  Sadhan  Gupta:  In  view  of  the
 fact  that  housing  scheme  on  a  large
 scale  would  involve  tremendous  con-
 sumption  of  steel  and  cement,  has  the
 Government,  at  the  same  time,  plan-
 ned  any  allocation  of  cement  to  the
 State  Governments  for  the  purpose  of
 carrying  on  the  housing  scheme?

 Shri  K.  0.  Reddy:  Yes,  Sir.  This
 matter  is  constantly  kept  in  view.

 Locomotives

 S.N,Q,  No.  29.  Shri  T.  B.  Vittal  Rao:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  orders
 have  been  placed  by  the  Railway
 Board  for  the  purchase  of  50  AC.  loco-
 motives  with  a  Continental  Combine;

 (b)  if  so,  whether  the  official  team
 which  visited  France  and  other  coun-
 tries  in  the  Continent  to  study  the  rail-
 way  systems  under  D.C.  and  A.C  trac-
 thon  have  recommended  the  adoption
 of  the  A.C.  traction  on  our  Railways;

 (c)  what  is  the  value  of  the  50  A.C.
 locomotives;  and

 (a)  in  what  sections  on  Railways
 this  system  will  be  adopted?

 The  Minister  of  Eallways  (Shri
 Jagiivan  Kam):  (a)  Yes.
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 (b)  Yes.

 (ec)  Total  value  of  50  locos  with
 spares  and  drawings  is  about  Rs.  8
 crores  at  Rs.  9°098  lakhs  approxi-
 mately  per  B.G.  loco.

 (d)  It  is  expected  in  all  new  electri-
 fications  and  any  adoption  elsewhere,
 wherever  this  is  possible,  this  system
 will  be  adopted.

 Shri  T.  B.  Vittal  Rao:  The  team
 which  went  to  study  the  various  gys-
 tems  also  placed  orders  simultaneously
 without  reference  to  the  Railway
 Board.  Is  it  a  fact?

 Shri  Jagjivan  Ram:  Reference  was
 made  to  the  Ministry  here.  Occasional-
 ly,  they  talked  on  the  telephone  or
 sent  telegrams  and  took  the  advice  of
 the  Ministry  from  here.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  order  for  these  50  loco-
 motives  has  been  placed  on  one  single
 firm  or  various  firms  in  various  coun-
 tries?

 Shri  Jagjivan  Ram:  It  is  a  combine
 of  seven  firms.

 Shri  T.  है,  Vittal  Rao:  The  cost  of
 each  locomotive  38  more  than  Rs.  9
 lakhs,  whereas  the  cost  of  a  B.G.  loco-
 motive  that  we  received  from  England
 or  America  or  West  Germany  was  only
 Rs.  5  or  6  lakhs.  Why  wes  this
 higher  price  paid?

 Shri  Jagjivan  Ram:  The  lowest
 tender  was  accepted.  Tenders  were
 invited.  When  they  went  there,  they
 carried  the  tenders  along  with  them.
 The  lowest  tender  was  taken.  They
 negotiated.  Certain  deductions  were
 made  even  in  the  lowest  tender  and
 it  was  accepted.

 Shri  7.  8.  Vittal  Rao:  May  I  know
 when  the  supplies  will  be  made?

 Shri  Jagjivan  Ram:  The  locomotives
 are  expected  to  be  delivered  from  the
 North  European  countries  between
 Auguat,  7959  and  February,  960
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 Indo-Pak  Canal  Waters  Dispute
 +

 8Nn.Q.  Shri  D,  C,.  Sharma:
 No.  ह; मी  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  he  is  aware  of  the  state-
 ment  made  by  Mr.  Amjad  Ali,  Pakis-
 tan  Finance  Minister  to  the  National
 Assembly  on  Saturday,  the  3ist  of
 August,  957  that  the  World  Bank  had
 ‘adjusted’  in  May,  956  ‘im  several  im-
 portant  respects”  its  proposals  of  954
 and  that  “the  Government  of  India,
 however,  have  gone  back  upon  their
 acceptance  of  aide  memoire  of  May,
 3958  which  adjusted  the  Bank  pro-
 posals  of  1954";  and

 (b)  if  so,  what  are  the  reactions  of
 the  Government  of  India  to  this  state-
 ment?

 The  Minister  of  Irrigation  and  Power
 (Shri  S.  हू,  Patil):  (a)  and  (b).  Yes,
 Sir.  The  statement  made  by  the  Pakis-
 tan  Finance  Minister,  as  reported  in
 the  Pakistan  press,  is  misleading.  The
 correct  position  is:

 In  February,  1954,  the  World  Bank
 put  forward  a  proposal  to  the  Govern-
 ments  of  India  and  Pakistan  for  accept-
 ance  as  the  basis  of  agreement.  India
 accepted  the  principles  of  the  Bank
 proposal  but  Pakistan  did  not.

 In  May,  ‘1956,  the  Bank  in  its  aide
 memoire  to  both  Governments  stated
 that  it  might  be  necessary  to  provide
 some  storage  in  addition  to  the  link
 canals  on  which  the  954  proposal  was
 based  and  that  the  Bank  would  “pro-
 ceed  to  use  its  good  offices  to  bring
 about  acceptance  of  an  appropriate
 adjustment  of  the  Bank’  Proposal  of
 February,  1954”,  when  the  co-operative
 work  was  resumed.  Government  of
 India  informed  the  World  Bank  that
 our  point  of  view  would  be  explained
 in  the  course  of  further  discussions  and
 that  we  would  be  prepared  to  consider,
 at  the  appropriate  stage,  any  adjust-
 ment  which  on  examination  might
 appear  necessary.

 During  the  further  discussions,
 under  the  aegis  of  the  World  Bank,  till
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 March  3i,  ‘1957,  this  mater  was  not
 considered,  as  the  stage  for  its  was
 not  reached.  The  Government  of!
 India  have,  therefore,  had  no  oppor-
 tunity  so  far  to  consider  what,  if  any,
 adjustments  to  the  Bank  Proposal  of
 954  are  necessary.

 Shri  D.  C.  Sharma:  What  would  be
 the  effect  of  this  aide  memoire  of  May,
 956  upon  the  original  proposals  of
 the  Bank  if  they  were  accepted  by
 the  Government  of  India?

 Shri  8S.  K.  Patil:  There  are  two
 things  that  have  to  be  borne  in  mind.
 We  do  not  discuss  these  further  pro-
 posals  until  the  basic  proposal  is  ac-
 cepted  by  Pakistan,  and_  therefore,
 until  the  basic  proposal  which  was
 made  in  954  is  accepted  by  Pakistan,
 the  other  questions  do  not  arise.

 Shri  D.  C.  Sharma:  May  I  know
 what  reasons  the  Pakistan  Govern-
 ment  has  given  so  far  for  not
 accepting  what  the  hon.  Minister  calls
 the  basic  proposals  of  9547

 Shri  S.  K.  Patil:  That  question
 should  be  appropriately  asked  of  the
 World  Bank.  They  have  given  us  no
 reason,  nor  do  we  know  anything
 about  it,  but  the  Pakistan  Govern-
 ment  has  not  so  far  accepted  it,  which
 is  a  fact,  and  therefore  any  further
 proceedings  in  the  matter  is  a  thing
 on  which  India  should  not  express  dhy
 opinion  gt  this  stage,

 ‘
 Shri  Shree  Narayan  Das:  May  I

 know  whether  the  Government  of
 India  are  aware  of  the  nature  of  the
 reply  given  by  the  Government  of
 Pakistan  in  reply  to  the  aide  memoire
 which  was  addressed  by  the  World
 Bank  to  both  the  Governments  of
 India  and  Pakistan  in  May,  1958,

 Shri  8.  है,  Patil:  Pakistan  has  not  so
 far  given  any  definite  reply  at  any
 time  during  all  these  proceedings.
 Therefore,  it  is  difficult  for  us  to  know.
 If  any  reply  has  been  given  of  which
 India  is  not  aware,  that  is  a  different
 matter.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  attention  of  the
 Government  of  India  has  been  drawn
 to  the  fact  that  the  Prime  Minister  of
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 Pakistan  has  stated  that  he  will  take
 this  problem  to  U.N.  General  Assemb-
 ly?

 Shri  S.  K.  Patil:.Our  attention  has
 been  drawn  to  everything  that  the
 Pakistan  Prime  Minister  has  said  and
 has  been  saying.

 Sardar  Iqbal  Singh:  At  first  we
 admitted  that  only  the  link  canals
 were  to  be  constructed.  Now,  under
 the  revised  proposal  of  the  World
 Bank  there  is  mention  of  storage  tanks
 which  are  to  be  constructed  in  Pak-
 istan.  May  I  know  whether  it  is  a
 fact  that  their  cost  will  also  be  borne
 by  India,  and  if  so,  what  will  be  the
 approximate  cost?

 hri  8.  है,  Patil:  I  shall  first  correct
 the  impression  that  what  the  aide
 memoire  has  laid  down  is  not  to  be
 considered  as  a  revised  proposal.
 That  is  a  wrong  assumption.  The
 second  thing  is  that  the  basic  fact  is
 that  the  three  western  rivers  are  for
 the  exploitation  of  Pakistan  and  the
 three  eastern  rivers  are  for  the  exploi-
 tation  or  use,  whatever  you  call  it,
 of  India.  So  long  as  that  basic  fact
 38  not  accepted,  the  further  proposal,
 namely  how  withdrawals  have  to  be
 replaced  does  not  arise.  Why  should
 India  discuss  the  second  proposal
 when  the  basic  proposal  has  not  been
 accepted.  That  is  why  I  am  not  say-
 ing  anything.

 Dr.  Ram  Snbhag  Singh:  Has  this
 view  of  the  Government  of  India  been
 communicated  to  the  World  Bank,
 because  the  World  Bank  is  carrying
 on  these  negotiations,  and  what  is
 the  position  of  the  Government  now?

 Shri  Ss.  K.  Patil:  Of  course,  all  the
 views  of  the  Government  of  India  are
 being  continuously  and  regularly
 communicated  to  the  World  Bank.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Small  Savings  Board
 *1652.  Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  a  small  savings  board
 has  been  set  up  recently;  and
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 (b)  if  so,  what  are  its  terms  of  re-
 ferences?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  an  the  Table
 of  Lok  Sabha.  [See  Appendix  ४,  an-—
 nexure  No.  40.]

 Light  Railways

 *I657A.  Shri  Jhutan  Sinha:  Will  the
 Minister  of  Railways  be  pleased  to
 lay  a  statement  on  the  Table  showing:

 (a)  the  areas  served  by  the  Light
 Railways  in  the  country  from  which
 representations  have  been  received
 about  their  unsatisfactory  working  in-
 cluding  inconveniences  and  lack  of
 proper  facilities  to  the  travelling  pub-
 lic;  and

 {b)  the  action  that  has  been  taken
 in  the  matter?

 The  Minister  of  Railways  (Shrt
 Jagjivan  Ram):  (a)  and  (b).  A  state-
 ment  is  placed  on  the  Table  of  Lok
 Sabha.  [See  Appendix  V,  annexure
 No.  41.)

 Indian  Medical  Licentiates  in  Burma

 91664.  Shri  पा.  N.  Makerjee:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  fact  that  the  term  of
 service  of  some  200  Indian  Medical
 Licentiates  appointed  by  the  Govern-
 ment  of  Burma  during  1952-53  on
 five  years’  contract  will  soon  expire;
 and

 (b)  whether  any  provision  is  being
 made  for  absorbing  them  in  work  on
 their  return  home?

 The  Minister  of  Health  (Shri  D.  ह
 Karmarkar):  (a)  Yes.

 (9)  The  Indian  Ambassador  in
 Rangoon  has  been  asked  to  furnish
 Government  with  particulars  of  quali-
 fications  of  the  Indian  Medical  per-
 sonnel  being  released  by  the  Burmese
 Government.  Government  will  help
 in  resettling  these  doctors.
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 Electric  Traction

 °3688-A,  Shri  M.  Elias:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  team  which  visited
 Europe  to  study  electric  traction  by
 A.C,  has  submitted  its  report;

 (b)  if  so,  the  nature  of  recommen-
 dations  made  by  the  team;  and

 (c)  when  a  decision  is  likely  to  be
 taken  in  this  regard?

 The  Minister  of  Rallways  (Shri
 Jagjivan  Ram):  (a)  Yes,  Sir.

 (b)  The  team  has  recommended  that
 80  cycle,  single  phase,  A.C.  traction
 system  at  25  K.V  can  be  adopted  for
 the  Suburban  and  Main  line  sections
 on  Indian  Railways.

 (c)  The  Board  have  accepted  their
 recommendations.

 Smoking  and  Cancer

 1672.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  any  research  or  ex-
 periment  is  being  carried  on  under  the
 auspices  of  the  Ministry  as  to  whether
 heavy  smoking  is  one  of  the  causes
 of  cancer;  and

 (b)  if  so,  the  results  thereof?

 The  Minister  of  Health  (Shri  D.  ्
 Karmarkar):  (a)  and  (b).  The  re-
 search  work  on  the  subject  which  is
 being  carried  on  at  the  Indian  Cancer
 Research  Centre,  Bombay,  and  the  Tata
 Memorial  Hospital,  Bombay.  seems  to
 indicate  that  heavy  amoking  is  one  of
 the  factors  responsible  for  a  high  inci-
 dence  of  lung  cancer.

 Hassan-Mangalore  Railway  Line

 91675.  Shri  Siddananjappa:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  Nod.  23l  on  the  3th  Septem-
 ber,  956  and  state:

 (a)  whether  a  complete  report  of
 the  survey  of  Hassan-Mangalore  Rail-
 way  line  has  been  received  by  the
 Railway  Board;
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 (b)  if  so,  whether  Government  have
 considered  the  report;  and

 (c}  with  what  result?

 The  Minister  ef  RaljJways  (Shri
 Jagjivan  Ram):  (a)  Yes,  Sir.

 (b)  and  (c).  The  report  is  under
 scrutiny.

 Kandla  Pert

 *1676.  Shri  Yajnik:  Wil  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state  whether  it  is  a  fact
 that  the  working  of  Kandla  Port  has
 been  slowed  down  recently  for  want
 of  planned  estimates  or  for  want  of
 funds?

 Ths  Minister  of  State  in  the  Minie-
 try  of  Transport  and  Communications
 (Shri  Raj  Babadar):  No,  Sir,  There
 has  been  no  slowing  down  of  the  work
 of  construction  of  the  Port  of  Kandla.
 The  cargo  berths  have  been  brought
 into  commission.  Certain  ancillary
 works  which  are  in  progress  are
 expected  to  be  completed  within  a
 year

 Influenza  Epidemic
 Shri  Subodh  Hasda:
 Shri  Pangarkar:
 Shri  Mohan  Swarup:
 Shri  Naushir  Bharucha:

 Will  the  Minister  of  Health  be
 Pleased  to  state:

 (a)  whether  it  igs  a  fact  that  In-
 fluenza  is  still  raging  in  some  States;

 (b)  if  so,  the  names  of  States;

 (०)  whether  there  have  been  any
 cases  due  to  the  “Second  Wave”  of
 Influenza;  and

 (d)  if  ,  whether  Government  have
 sent  ot  Jastructions  to  authorities
 concerned  not  to  relax  precautions?

 The  Minister  of  Health  (Shri  D.  ।
 Karmarkar):  (a)  and  (b).  Yes.  The
 incidence  of  Influenza  though  on  the
 decline,  is  still  high  in  Assam,  Bihar,
 Bombay,  Myscre,  Madhya  Pradesh,
 Orissa,  Punjab,  Uttar  Pradesh,  West
 Bengal,  Himachal  Pradesh  and  Mani-
 pur.  The  epidemic  has  practically
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 subsided  in  Andhra  Pradesh,  Jammu
 and  Kashmir,  Kerala,  Madras,  Rajas-
 than,  Andaman  and  Nicobar  Islands,
 Delhi,  Tripura  and  Pondicherry.

 (c)  There  has  been  no  outbreak  of
 a  ‘Second  Wave’  of  Influenza.

 {d)  No  such  instructions  have  been
 issued  but  instructions  were  issued
 gome  time  back  to  the  State  autho-
 rities  to  keep  themselves  in  readiness
 for  meeting  any  emergency  against  a
 ‘Second  Wave’  or  a  recrudescence  of
 the  epidemic.

 Ukal  Project

 Shri  Goray:
 91678.  <  Shri  Jadhav:

 |  Shri  Nath  Pat:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  decision  regarding  the  Ukad
 Project  (West  Khandesh);

 (b)  what  amount,  if  any,  has  been
 sanctioned  for  the  same;  and

 (c)  whether  it  is  going  to  be  an
 Irrigation-cum-electricity  project  or
 only  a  Hydro-electricity  project?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  No,  Sir.

 (b)  Does  not  arise,

 (०)  When  taken  up  it  will  be  an
 Irrigation-cum-Hydro-power  Project.

 Re-assessment  of  Kosi  Project

 °679,  Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:

 Will  the  Minister  of  Irrigation  and
 Pewer  be  pleased  to  state:

 (a)  whether  it  5s  a  fact  that  his
 Ministry  in  consultation  with  the
 Planning  Commission  has  set  up  a
 commuttee  to  go  into  the  question  of
 re-assessment  of  the  value  of  the
 Kosi  Flood  Control  Project;

 ]  SEPTEMBER  i057  Written  Answers  १3878

 (b)  if  so,  the  progress  made  in  the
 direction;

 (९)  the  circumstances  in  which  this
 committee  hes  been  appointed;

 (9)  the  precise  nature  of  terms  of
 reference  of  this  committee;

 (९)  the  constitution  of  this  commit-
 tee;  and

 (f)  how  long  it  would  take  to  finish
 thiy  work?

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K.  Patil):  (a)  to  (f).
 The  matter  is  under  examination  by
 the  Government.

 Central  Cound!  of  Local  Self-
 Government

 #1680.  Shri  Biren  Roy:  Will  the
 Minister  of  Health  be  pleased  te
 state:

 (a)  who  are  the  other  members  of
 the  Central  Council  of  Local  Self-
 Government  apart  from  the  State
 Ministers;

 (b)  whether  any  observers  from
 Local  Self-Government  Associations
 are  invited  to  the  meetings  of  the
 Council  to  discuss  Local  Self-Govern-
 ment  matters;

 (c)  if  so,  whether  any  representa-
 tive  of  the  All  Bengal  Municipal  As-
 sociation  was  invited  to  the  meetings
 of  the  Council  in  connection  with  the
 preparation  of  the  Model  Local  Self-
 Government  Bill;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Health  (Shri  D.  P.
 Karmarkar):  (a)  None.

 (b)  Shri  C.  D.  Barfivala,  Director
 General,  All-India  Institute  of  Local
 Self-Government  and  Shri  R.  K.
 Sidhwa,  President  Federation  of  All
 India  Local  Authorities,  are  invited
 to  the  meetings  of  the  Central
 Council  of  Local  Self-Government  as
 observers.

 (6)  No.
 (ay  The  All  Bengal  Municipal

 Association  is  not  of  an  all-India
 nature.
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 |  Electrification  in  Madras
 State

 *168h.  Shri  8.  RB.  Arumugham:  Will
 the  Minister  of  Irrigation  and  Power
 de  pleased  to  state:

 (a)  whether  any  amount  earmark-
 ed  for  Rural  Electrification  for  the
 Madras  State  lapsed  during  the  First
 Five  Year  Plan;

 (b)  if  so,  how  much;  and

 (c)  whether  the  Government  of
 Madras  has  now  requested  the  Plan-
 ning  Commission  to  make  the  sum
 available  for  carrying  out  the  schem-
 es  formulated  and  intended  to  be  de-
 veloped  during  the  First  Plan?

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K.  Patil):  (a)  Pre-
 sumabiy  the  Member  is  referring  to
 the  loans  sanctioned  under  the  Pro-
 gramme  of  Expansion  of  Power  Faci-
 lities  for  increasing  employment
 opportunities.  If  so,  the  answer  is  in
 the  negative.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 Bridge  over  Jia  Bharali

 91682.  Shri  Bhagavatl:  Will  the
 Minister  of  Transport  and  Commuai-
 cations  be  pleased  to  state:

 (a)  whether  Government  have  fina-
 lised  the  estimates  for  the  bridge  over
 the  Jia  Bharali,  in  Darrang,  Assam
 and  for  its  Guide  Bund;

 fb)  if  so,  whether  sanction  has
 been  accorded;  and

 (९)  what  amount  has  been  sanction-
 ed?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  Lok
 Sabha  [See  Appendix  V,  annexure
 No.  42].

 Domingarh-Jagat  Bela  Rail  Line
 *1683.  Shri  Stnhasan  Singh:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  steps  that  are  being  taken
 or  proposed  to  be  taken  by  the  Rail-
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 ‘way  Board  to  save  the  Railway  line
 near  Ghunghunkatha  between  Domin-
 garh  and  Jagat  Bela  Station  on  the
 North  Eastern  Railway  due  to  the
 approaching  erosion  of  the  Rapti
 River;

 (b)  the  present  distance  that  the
 river  Rapti  has  to  cover  to  cut
 through  the  railway  line  at  the  above
 place;

 (c)  whether  it  is.a  fact  that  the
 Gorakhpur  Planning  Commitee  pass-
 ed  a  resolution  requesting  the  Rail-
 way  authority  to  take  measures  to
 divert  the  course  of  the  said  river
 and  thus  save  both  the  Railway  line
 and  the  village  Ghunghunkatha;  and

 (d)  if  so,  the  decision  taken  there-
 on?

 .

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  The  Railway
 Administration  have  proposed  a
 launching  apron  about  060  ft.  long,
 50  ft.  wide  and  with  average  thick-
 ness  of  3  ft.  parallel  to  the  Railway
 track  on  the  edge  of  the  Rallway
 boundary.  The  question  of  construc-
 tion  of  a  retired  alignment  here
 during  the  next  cold  weather  is  also
 under  consideration.

 (b)  Approximately  336  ft,

 (c)  No  such  resolution  was  recely-
 ed  by  the  Railway.

 (d)  Does  not  arise.

 All  India  Institute  of  Medical
 Sciences

 °1684,  Dr.  Atchamamba:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  Rules  and  Regula-
 tions  have  been  framed  for  the  All
 India  Institute  of  Medical  Sciences
 under  the  All  India  Institute  of  Medi-
 cal  Sciences  Act,  ‘1956;  and

 (b)  if  so,  when  they  are  proposed
 to  be  laid  on  the  Table?

 The  Minister  of  Health  (Shri  D.  P.
 Karmarkar):  (a)  Nomination  Rules
 under  sub-section  (f)  of  Section  ¢  of
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 the  Act  have  been  framed  and  are
 lafd  on  the  Table  of  Lok  Sabha.  The
 other  Rules  and  Regulations  of  the
 Institute  are  under  preparation.  [See
 Appendix  V,  annexure  No.  43.]

 (b)  The  other  Rules  will  be  laid
 on  the  Table  of  Lok  Sabha  as  soon
 as  finalised  and  approved  by  Govern-
 rmaent.

 विभागीय  भोजन-व्यजर्था  पर  व्यय

 नशद,  शी  खुलवकत  राब.  क्या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  रेलवे  बोर्ड

 ने  इस  श्राशय  के  प्रादेश  जारी  किये  हैँ  कि
 रेलवे  में  विभागीय  भोजन-व्यवस्था  के  लिये
 खरीदी  गई  चस्तुये  जेसे  चीनी  के  बतंन,  खाने  के

 बतन,  श्री  काटा  चम्मच,  तौलिये,  साबन  झौर
 श्रन्य  वस्तुये  जो  भोजनालयों  में  काम  में  झ्ाती

 %  बे  सब  यात्री  सुविधा  के  लिये  सुरक्षित
 विकास  निधि  में  से  खरीदी  जाये  ;

 (ख)  क्‍या  इस  श्रादेश  की  एक  प्रत्ति

 सभा  की  टेबल  पर  रखी  जायेगी  ;  शर

 (ग)  इस  प्रकार  का  झ्ादेश  देने  के  क्‍या

 कारण  हैं  *

 रेलवे  मंत्री  थी  जगजोवन  रास)

 (क)  आदेश  यह  है  कि  शुरू  में  जो

 सामान  लिये  जाये,  सिर्फ  उन्हीं  का  खर्चे

 विकास  निधि  (Development  Fund)
 से  किया  जाये  ।  यात्रियों  शभ्रौर  रेल  का  उपयोग

 करने  वाले  दूसरे  लोगो  को  सुविधा  के  लिखे
 जो  काम  किये  जाते  हे,  उनका  खर्च  इसी
 निधि  से  किया  जाता  है  |  लेकिन  तौलिये,

 साबुन  भौर  इस  तरह  के  दूसरे  सामान  की
 लागत  सचालन-ब्यय  (  working  ex-

 penses)  में  डाली  जाती  है,  यात्री-सुविधा
 के  भनुदान  (amenities  grant)  में

 नही  i

 (@)  पत्र  की  एक  प्रति  सभा-पटल  पर
 रख  दी  गयी  है  |  [देखिये  परित्षिष्ट  ५  अनुवल्य
 शंक्पा  ४४]
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 (ग)  विभागीय  खान-पान  व्यवस्था

 (Departmental  Catering  )  का

 उद्देश्य  यह  है  कि  यात्रियों  को  प्रच्छा  खाना
 मिले  ओर  सर्विस  भ्च्छो  हो,  इसलिये  बरन
 झादि  की  लॉगल  की  “विकास  निषि-यात्री

 सुविधा,  (Development  Fund  Pas-

 senger  amenitie)  के  मद  में  डालना
 उचित  ही  है।

 स्रेममपुर  को  निष्ट  रेल-सार्ग  का  टूट  जागा

 eect.  trata  पांडे  :  क्‍या  रेलवे
 मत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  सुरेमनपुर  के  निकट  रेल-मार्ग  के

 टूट  जाने  के  फलस्वरूप  कुल  कितनी  हानि  हुई  t

 (ख)  इस  टूटे  रेल-मार्ग  को  ठीक  करने
 के  लिये  कया  सरकार  भ्रविलम्ब  कार्यवाही  कर

 रही  है  ;  भौर

 (ग)  इस  रेल-मार्ग  की  मरम्मत  में
 कितना  समय  लगेगा  ?

 सल्ब  मत्री  (भी  काग मोचन  राम):
 (क)  लाइन  टूटने  से  १,२०,०००  रुपये
 का  नुकसान  हुआ  ।  रेल-यातायात  फिर  चालू
 करने  के  लिये  डाइव्शन  बनाकर  जो  नयी

 लाइन  बिछायी  गयी,  उसपर  ६,५०,०००
 रुपये  खर्च  हुये  i

 (a)  पीछु  हटा  कर  बनाये  हुये  एक
 एलाइनमेट  पर  डाइव्शन  लाइन  बनाकर
 यातायात  फिर  चालू  किया  गया  हूँ  -  यह
 सभव  नही  था  कि  पहली  टूटी  हुई  लाइन  की

 मरम्मत  करके  उसपर  फिर  गाड़ियां  चलाई
 जायें  -  इस  समस्या  को  स्थाथी  रूप  से  हल
 करने  के  लिये  गगा  और  धाघरा  के  बीच

 वाटर  दोड़  के  साव-साथ  पीछे  हटाकर  एक

 लाइन  (retired  alignment)  बनाने

 के  बार  भे  सिचार  किया  जा  रहा  है  ।

 (ग)  रेल  यातायात  बन्द  होने  के  २५

 दिस  बाद,  यानी  २६  आास्त,  १६५७  को
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 डाइवशंन  लाइन  पर  गाड़िया  फिर  चलने

 लगी  ।

 Sindhu  8  6  Besotilement
 Ltd.

 *1687,  Shri  Assar:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  what  amount  by  way  of  aid  or
 loan  or  shares  has  been  invested  by
 the  Gove  ent  of  India  in  the  con-
 struction  of  Gandhi  Dham  Township
 by  the  Sindhu  Resettlement  Corpora-
 tion  Ltd.;

 (b)  the  powers  this  corporation  and
 its  management  enjoy  in  respect  of
 the  administration  of  this  township;
 anda  .

 (c)  what  are  the  measures  provid-
 ed  for  the  proper  regulation  of  this
 corporation?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c).  A
 statement  is  laid  on  the  Table  of  Lok
 Sabha.  [See  Appendix  V,  annexure
 No.  45}

 Corperation

 Railway  Freight  Concession  for
 Cols  Yara

 *ng8s,  Shri  Kumaran:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Southern  Railway  has  cancelled  the
 Station-to-Station  concession  rate  of
 railway  freight  for  movement  of  coir
 yarn  and  rope  from  Cochin  Harbour
 Terminus  and  Kozhikode  (Calicut)  to
 Shalimar  (Calcutta);

 (b)  whether  Government  have  re-
 ceived  any  representation  from  the
 Coir  Board  for  the  restoration  of  the
 freight  concession;  and

 (९)  if  so,  the  steps  Government
 have  taken  in  the  matter?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  Yes.

 b)  Yes.
 (c}  The  matter  is  under  examina-

 tion.
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 Electrification  of  Calewtts  Buburbas
 Bailway  lines

 #1680,  किक,  0.  0.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  an  agreement  has  been
 signed  between  the  Governments  of
 India  and  France  for  the  electrifica-
 tion  of  the  Calcutta  Suburban  Rail-
 way  lines;  and

 (b)  if  so,  the  nature  of  the  agree-
 rent?

 The  Minister  of  Railways  (Shri
 Jagitvan  Ram):  (a)  Yes,  Sir.  Draft
 agreement  was  signed  on  27th  August,
 I957  with  Societe  Nationale  des
 Chemins  de  fer  Francais—S.N.C.F.—~
 (French  National  Railway  Adminis-
 tration).

 (b)  S.N.C.F.,  under  the  agreement,
 wili  provide  technical  collaboration:
 on  all  aspects  of  Railway  electrifiea-
 tion  in  Calcutta  Suburban  areas  pro-
 grammed  for  execution  on  Pid  EV,
 A.C.  50  cycle  system.

 They  will  also  train  Indian  Techni-
 cal  personnel  on  25  KV  AC  50  cycle
 traction  system.
 Motor  Transport  om  Pathankot-Kais

 Road
 "1691.  Shri  Hem  Kaj:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 026  on  the  29th  August,  1987  and
 state:

 (a)  whether  it  is  a  fact  that  due
 to  the  shértage  of  motor  vehicles  on
 the  Pathankot-Kulu  Road,  the  pas-
 sengers  are  daily  put  to  great  incon-
 venience  and  have  to  wait  for  days
 together  to  get  their  seats;  and

 (b)  whether  Government  propose
 to  grant  some  more  motor  route  per-
 mits  to  private  limited  Transport
 Companies  to  ease  the  transport  diffi-
 culties  on  the  Pathankot-Kulu  Road?

 The  Minister  of  State  in  the  Minis-
 try  of  Tranpsort  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (७).
 From  information  available  it  appears.

 Written  Anawere
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 that  the  number  of  motor  vehicles  on
 this  route  is  at  present  adequate  for
 the  needs  of  the  traffic.  If  any  short-
 age  comes  to  notice  appropriate  re-
 medial  action  would  be  taken.

 Flood  Control  Board

 *i69%.  Dr.  Sashila  Nayar:  Will  the
 Minister  of  Irrigation  and  Power  be
 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  289  on  the  29th
 August,  7957  and  state:

 (a)  whether  the  Flood  Control
 Board  has  undertaken  any  survey  to
 Getermine  the  roads  and  railway
 lines  capable  of  causing  or  intensi-
 fying  flood  havoc  in  U.P.  and  Punjab
 or  in  any  other  state;  and

 (b)  if  so,  the  result  thereof  and
 the  remedial  measures  suggested?

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K.  Patil);  (a)  and  (b).
 A  statement  containing  the  requisite
 information  is  laid  on  the  Table  of
 Lok  Sabha.  [See  Appendix  द  an-
 nexure  No.  46]

 Community  Development  Blocks  in
 Singhbhum  District  in  Bihar

 *682-A.  Shri  Dasgupta:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  how  many  Blocks  have  been
 allotted  to  Singhbhum  District  in
 Bihar  under  the  Community  Deve-
 lopment  and  National  Extension  Ser-
 vice  Programme  since  1956;  and

 (b)  how  many  Police  Stations  and
 villages  of  the  Singhbhum  District
 have  been  included  in  the  Blocks?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K.  Dey):  (a)

 N.E.S.  Blocks  4

 C.D.  Blocks  oe  2
 (one  by  conversion  of

 N.E.S.  block  and
 one  special  Multi-
 purpose)  7
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 (०)  Polica  Stations  6

 Villages  1487

 बम्वई  राज्य  में  चक्ाला  | ।। अ

 *१६६३  शी  भोगरी  भाई:  क्या

 सिचाई  और  निंध्युत  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  दूसरी  पंचवर्षीय  योजनावधि  में

 अम्बई  राज्य  में  माही  नदी  पर  बनने  वाले

 कड़ाना  बाघ  से  बम्बई  भौर  राजस्थान  राज्यों

 में  क्रश:  कितना  प्रदेश  पानी  में  डूजेगा  ;

 (ख)  क्‍या  सरकार  का  इस  प्रदेश  में

 रहने  वाले  लोगों  को  प्रतिकर  देने  का  विचार

 है  ;  और

 (ग)  इन  विस्थापित  व्यक्तियों  को

 सरकार  किन  स्थानों  मे  बसाना  चाहती  है  ?

 सिचाई  पौर  विदुत  मंत्री  (श्री  ह ह

 का०  पादिल)  :  जानकारी  इकट्ठो  की  जा

 रहो  है  प्रौर  यचाशीघ्  सभा  पटल  पर  रख  दी

 जायेगी  1

 Allocation  of  Rice  for  Eerala

 1694.  Shri  Mantyangadan:  Will  the
 Minister  of  Food  and  Agricultare  be
 pleased  to  state:

 (a)  the  quantity  of  rice  allotted  to
 the  State  of  Kerala  for  the  months
 of  July  and  August,  1957;

 (b)  whether  the  whole  quantity
 allotted  for  these  months  was  taken
 by  the  State  Government  during  the
 respective  months;

 (e)  if  not,  the  quantity  left  over
 and  the  reasons  therefor;

 (d)  whether  the  whole  quantity
 allotted  to  the  State  was  in  stock  in
 the  godowns  of  the  Central  Govern-
 ment;  and

 (e)  the  quantity  allotted  for  Kerals
 for  the  month  of  September?
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 The  Deputy  Minister  of  Food  and
 Agricalture  (Shri  M.  द  Hrishnapya):

 3  For  July  25,000  tons  and  for
 पुच:  30,000  tons.

 (b)  and  (c).  Rice  is  being  issued
 directly  from  Central  Depots  in
 Kerala  to  the  retailers  and  whole-
 salers  authorised  by  the  State  Gov-
 ernment.  The  total  quantity  taken
 delivery  of  by  the  retailers  and  whole-
 salers  was  as  follows:

 In  July  25,500  tons.

 In  August  27,000  tons.

 (d)  Yes,  Sir.

 (e)  Twelve  thousand  tons.

 D.  T.  8.  छपाल्ह

 Shrimati  Parvathi
 91695.  <  Krishnan:

 [  Shri  8.  M.  Banerjee:

 Will  the  Minster  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  D.TS.  buses  plying  in
 Delhi  need  thorough  overhauling;

 (b)  whether  the  bus  drivers  have
 made  several  representations  about
 the  defective  brakes  in  D.T.S.  buses;

 (c)  if  so,  what  steps  have  been
 taken  to  see  that  the  brakes  function
 properly;  and

 (d)  the  number  of  buses  repaired
 since  January  957  so  far?

 The  Minister  of  State  in  the  Mintis-
 try  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  No,
 but  according  to  schedule,  every  bus
 is  overhauled  after  it  has  completed
 00,d00  miles  On  an  average  0
 buses  are  overhauled  each  month

 {b)  No.

 (९)  Does  not  arise.
 (d)  324  buses  were  repaired  in  the

 Central  Workshop  of  the  Delhi  Road
 Transport  Authority  during  the  peried
 from  the  lst  January  to  3lst  August,
 २2887
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 err  को  रूरत  का  रोग

 '१६६३.  थी  क  कया  ला  तथर

 कृषि  मंत्री  यह  बताने  को  कपा  करेंगे  कि  :

 (क)  क्‍या  उन्हें  इस  आशय  के  समाचार

 मिले  दे  कि  बम्बई  राज्य  शादा  जिले  के

 सिदेवाही  नाम  के  सामुदायिक  विकास  खंड

 में  “गाद'  नाम  का  एक  नया  शेग  धान  की

 फसल  को  नष्ट  कर  रहा  है  ;

 (ख)  क्‍या  यह  सच  है  कि  इस  रोग

 के  फलस्वरूप  धान  को  फसल  के  पृणेत:  नष्ट  हो
 जाने  की  भाशंका  है  ;

 (ग)  इस  रोग  के  परिणामस्वरूप  भाग

 की  कितनी  (फसल  खराब  होगी  ;

 (घ)  क्‍या  इस  रोग  के  कारण  झादि  के

 बारे  में  कोई  जाच  की  गई  ;  भौर

 (ह)  यदि  हां,  तो  उसका  क्या  निष्कर्ष

 निकला  है  ?

 कांव  उपमंत्रों  (ओ  मो०  ॥ द  हृष्णप्पा):
 (क)  जी  नही,  भारत  के  सकरीबन  सभी  चाबल

 उगाने  वाले  क्षेत्रों  में,  उत्तर  प्रदेश  को  छोड़कर,
 गाद  नामक  रोग  पाया  गया  है

 (a)  ate  (7).  जब  तक  किसी  खास

 जगह  पर  झ्राक्रमण  को  अधिकता  का  पता  ने

 चले,  कोई  जानकारी  नही  दी  जा  सकती  है  ।
 उपज  में  ५०  प्रतिशत  तक  की  हानि  होने  की
 शाद  की  जा  सकती  डे,  लेकिन  कुल  फसल  के
 खराब  होने  की  श्राशा  बहुत  ही  कम

 है  ।  '

 (घ)  प्रौर  (2)  यह  रोग  “गाल  फिलाई”
 सामक  कीटाण्‌  द्वारा  फैलता  है।  इस  कीटाणु
 का  जीवन  इतिहास  पूरे  तौर  पर  मालूम  कर
 लिया  गया  है  nl  इस  कीटाणु  का  रोहानी  वाले
 जालो  के  इस्तेमाल  से  जो  कि  इसको  अपनी
 तरफ  सोचकर  नष्ट  कर  देते  है,  काफी  मात्रा
 में  नियंत्रण  किया  जा  सकता  है  1  रासायनिक

 जहरों  का  इस्तेमाल  करके  इन  कीटाणुप्ों  पर
 नियंत्रण  करने  के  लिये  तरीकों  का  पता  झूगाने
 के  विचार  से  घनुसंघान  भी  जारी  है।
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 Railway  Staff  Training  Centre,  North
 Eastern  Railway

 eles,  Shei  Jadhav:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  50,000
 applications  were  received  for  the
 posts  of  Khalasis,  at  the  North  East-
 ern  Railway  Staff  Training  Centre;

 (b)  how  many  of  them  were  called
 for  interview;  and

 (c)  the  reasons  why  the  interview
 was  cancelled?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  and  (b).  An
 employment  notice  was  issued  by  the
 Railway  Administration  asking  the
 candidates  to  present  themselves  in
 person  for  selection  of  Khalasis.  No
 applications  were  invited.

 (c)  As  the  crowd  of  candidates  be-
 came  disorderly  and  restive,  the  selec-
 tion  had  to  be  cancelled.

 Preservation  of  Wild  Life

 °698.  Shri  Sanganna:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  any  grants  have  been
 sanctioned  to  the  Government  of
 Orissa  for  the  preservation  of  wild
 life  in  the  State;  and

 (b)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  ्,  Krishnappa):
 fa)  Yes,  Sir.

 (b)  Rs  55,756/-  up  to-date,  for  a
 national  park  in  the  Similipal  Hills
 and  for  developing  the  existing  game
 Sanctuary  at  Tikarapara.

 Chatham  Saw  Mill  in  Andamans

 *1699_  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  sawn  timber  worth  several  lakhs
 of  rupees  are  lying  at  Chatham  Saw
 Mill  for  a  long  time;

 (b)  if  so,  whether  that  timber
 could  not  be  marketed;  and
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 (c)  whether  the  Andaman  timber
 is  mate  available  to  the  public?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  च्  Mrishkuappa):
 (a)  Yes,  about  5700  tons  of  sawn
 timber  valued  at  about  Ra.  -12,50,000
 are  awaiting  shipment.  This  has
 accumulated  in  the  last  few  months
 only.

 (b)  No  difficulty  is  anticipated  about
 marketing  the  timber  but  due  to  acute
 shortage  of  shipping  space  the  stocks
 could  not  be  transported  to  the  mar-
 kets.

 (c)  Yes,  Sir.

 Rallway  Companies  (Emergency  FPre-
 visions)  Act,  95)

 *699-A.  Shri  Jhulan  Sinha:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  what  action  has  been  taken  in
 accordance  with  the  provisions  of  the
 Railway  §  Companies  (Emergency
 Provisions)  Act,  95  (Act  IT  of  98i)
 since  it  came  into  force;  and

 (b)  whether  there  has  been  any
 appreciable  improvement  with  res-
 Pect  to  the  working  of  the  non-Gov-
 ernment  Railways  in  the  country,  as
 a  result  of  the  implementation  of  the
 provisions  of  that  Act  or  as  a  result
 of  the  increase  of  inherent  powers  of
 the  Government  in  the  matter?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  The  Act  (No.  LI
 of  95i)  is  not  of  genera!  application
 but  of  special  application  in  cases
 where  emergencies  as  mentioned  in
 the  Act  itself,  may  arse.  The  Act
 has  been  made  applicable  so  far  to
 one  Light  Railway,  namely  Baraset
 Basirhat  Light  Railway,  in  983i.  No
 such  emergencies  have  arisen  in  res
 pect  of  other  Light  Railways  owned
 by  Companies.

 {b)  Does  not  arise.

 Indian  Medicine  Board
 *76i.  Sardar  A.  S.  Saigal:  चाप  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  certifi-
 cates  issued  by  registered  medics!
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 Practitioners  by  the  Indian  Medicine
 Board  of  respective  States  are  nat
 accepted  by  the  Indian  Railways  spe-
 elaily  on  the  South-Eastern  Railway;
 and

 {b)  if  so,  why?

 The  Minister  of  Railways  (Shri
 Jag}iyan  Ram):  (a)  Yes.

 (b)  Under  the  Rules  it  is  obliga-
 tory  on  the  part  of  the  Railway  Staff
 staying  within  the  beat  of  a  Railway
 doctor  to  submit  certificates  of  sick-
 mess  for  covering  the  period  of  their
 absence  from  duty  issued  by  the  Rail-
 way  doctor  only.

 Tungabhadra  Read  Bridge

 *1702.  Shri  Venkatasubbaiah:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  tenders  have  been  re-
 -ceived  by  Government  for  construc-
 tion  of  road  bridge  across  Tunga-
 Dbhadra  near  Kurnool  (Andhra)  on
 National  Highway  No.  7;

 (b)  7१  so,  when  they  were  received;

 (c)  the  action  Government  has
 taken  so  far  on  them;  and

 (d)  when  the  work  is  expected  to
 be  started?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes

 (b)  In  April  1956.

 (c)  The  various  tenders  received,
 were  examined  in  detail  and  the
 ‘work  was  entrusted  to  the  Firm  of
 “M/s  Stressed  Concrete  Construc-
 tion  Co  Ltd”

 (a)  The  work  started  in  January
 1957.

 .

 P.  &  T.  Training  Centre  for  South

 1783,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  where  the  Posts  and  Tele-
 है 1... क  training  centre  for  South
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 India  will  be  located;

 (b)  when  the  work  on  the  con-
 struction  of  the  building  will  com-
 mence;  and

 (ed  when  it  is  likely  to  be  opened?

 The  Minister  of  State  im  the  Minks-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  place
 for  location  of  a  P.  &  त  Training  Cen-
 tre  for  South  India  has  not  yet  been
 finally  decided  as  because  of  the
 heavy  capital  cost  involved,  establish-
 ment  of  Regional  Training  centres
 has  been  deferred,  As  an  interim
 measure  non-residential  decentralis-
 ed  classes  have  been  opened  and  at
 present  the  systems  of  training  in
 residential  regional  centres  and  non-
 residential  decentralised  classes  are
 being  compared.

 (b)  and  (c).  Do  not  arise  at  pre-
 sent

 Road  Bridge  over  Ghagra

 *1704.  Shri  Sinhasan  Singh:  ‘Wul
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state  the
 progress  made  so  far  in  the  construc-
 tion  of  bridge  over  the  river  Ghagra
 at  Doharighat  on  the  Gorakhpur-
 Ghazipur-Banaras  National  Highway?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  detailed
 estimates  are  under  scrutiny.  In  the
 Meantime,  certain  preliminary  inves-
 tigations  have  been  sanctioned  at  an
 estimated  cost  of  Rs.  28,500/-  and
 they  are  in  progress.

 Dethi-Bombay  De-luxe  Trata

 *1705.  Shri  Yajnik:  Will  the  Minis-
 ter  of  Rallways  be  pleased  to  state:

 (a)  whether  loss  is  being  incurred
 by  Government  in  running  the  De-
 luxe  Tram  between  Bombay  and
 Delhi  on  the  Western  Railway;

 (b)  if  so,  the  amount  thereof  so
 far;  and

 (c)  the  reasons  for  continuing  to
 run  these  trains  in  spite  of  the  losses
 incurred  by  Government?
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 The  Minister  of  Raiiways  (Shri
 Jagjivan  Ram):  (a)  and  (b).  On  @
 very  rough  estimate,  which  only  is
 possible,  it  is  assessed  that  so  far  the
 out  of  pocket  or  direct  costs  of  run-

 ning  fully  air-conditioned  trains
 between  Bombay  and  Delhi  have
 been  just  about  covered  by  the  earn-
 ings.  No  accounts  of  earnings  and
 expenditure  are  kept  trainwise  and
 therefore  a  more  precise  computation
 is  not  feasible.

 (c)  Does  not  arise.

 Behala  Aerodrome

 *1706,  Shri  Biren  Roy:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 38  on  the  23rd  May,  1957,  and  state
 the  position  as  it  stands  at  present  in
 Tegard  to  the  lands  under  acquisition
 proceedings  for  the  aerodrome  at
 Behala,  South  Calcutta?

 Ghe  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  On  account  of
 the  civil  rule  issued  by  the  Calcutta
 High  Court  under  Article  226  of  the
 Constitution,  the  West  Bengal  Gov-
 ernment  have  not  yet  taken  posses-
 sion  of  the  Iand.

 Second  Five  Year  Plan  for
 Railways

 Shri  Shree  Narayan  Das:
 Shri  B.  S.  Lal:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 co
 91767,

 (a)  whether  the  Planning  Commis-
 sion  has  reconsidered  and  finalised
 the  Second  Five  Year  Plan  in  respect
 of  Railways;

 (b)  if  so,  the  target  ५०१  various
 eategories  approved;

 (९)  whether  any  decision  with
 regard  to  construction  of  new  rail-
 way  lines  during  the  Second  Five
 Year  Plan  has  also  been  taken;

 (d)  whether  the  mileage  of  new
 lines  has  been  sanctioned;  and
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 (९)  the  overall  target  that  has  been
 approved  of?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  and  (b).  In  view
 of  about  40  per  cent  increase  in
 freight  traffic  during  the  first  year,
 ‘1956-57,  the  Planning  Commission
 have  agreed  that  the  Railways  may
 pian  to  develop  the  Line  Capacity  and
 repair  facilities  एक  suit  an  originating
 freight  traffic  of  80°8  million  tons  at
 the  end  of  1960-61.

 (०)  and  (da).  The  Railway  Plan
 provides  for  the  construction  of  842
 miles  of  which  330  miles  have  so  far
 been  approved  for  construction.

 (९)  There  has  been  no  modification
 of  the  Railway  plan,  except  in  res-
 pect  of  the  freight  traffic  as  stated  in
 reply  to  (a)  and  (b).

 ‘Feeder  Air  Service’  in  Andhra
 Pradesh

 हे
 708.  Shri  B.  8S.  Murthy:  Will  the

 Minister  of  Transport  and  Commauni-
 cations  be  pleased  to  state:

 (a)  whether  Andhra  Pradesh  is  to
 have  a  feeder  air  service  connecting
 Hyderabad  with  the  District  Head-
 quarters  and  important  business
 centres  of  the  State;  and

 (b)  if  so,
 Centre?

 the  reactions  of  the

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Abolition  of  Ferry  Traffic
 on  West  Coast

 Shri  Goray:
 Shri  Nath  Pai:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  observation  of  the
 Chairman  of  the  Bombay  Port  Trust,
 as  reported  in  the  Time  of  India,
 Bombay  Edition,  dated  the  28th
 August,  ‘1957,  to  the  effect  that  Gov-
 ernment  propose  to  abolish  tm

 #1709. ढ़
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 coastal  ferry  traffic  so  that  the  Ferry
 whart,  the  coastal  passenger  terminal
 at  Bombay  port,  might  be  used  =  85
 cargo  berths  is  true;

 Q)  whether  Government  are  aware
 of  the  hardship  such  a  step  would
 inflict  on  people  living  in  the  coastal
 districts  of  Kolaba,  Ratnagiri  and
 Karwar;  and

 (c)  what  alternative  means  of
 transport  Government  have  in  view
 so  far  as  this  area  is  concerned?

 ©

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.  The
 Chairman  Bombay  Port  Trust  has
 reported  that  the  statement  made  by
 him  in  the  course  of  his  speech  at  the
 Bombay  Rotary  Club  on  the  27th
 August,  ‘1957,  has  been  misquoted  in
 the  Press.  According  to  him  what  he
 actually  stated  was  that  the  Scindias
 had  approached  Government  for
 financial  assistance  in  the  matter  of
 replacement  of  their  fleet  of  ferry
 steamers  and  that  unless  suitable
 assistance  was  given  by  way  of  loans
 or  permission  to  raise  fares,  the
 Scindias  would  not  be  in  a_  position
 to  run  the  ferry  service  after  96l.

 (b)  and  (c).  Do  not  arise.

 D.  T.  S.  Buses

 #1710,  Shri  D.  0,  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  it  Is  a  fact  that  a
 number  of  D.T.S.  buses  on  some  of
 the  routes  remain  idle  beyond  peak
 hours  of  the  day;

 (b)  if  so,  the  total  number  of  such
 buses  and  their  seating  capacity:

 (c)  whether  any  steps  have  heen
 taken  to  utilize  the  D.T.S.  buses  for
 providing  transport  facilities  for
 thousands  of  school-going  children  in
 Delhi  and  New  Delhi;  and

 (d)  if  so,  with  what  results?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.
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 (b)  Does  not  arise.

 (c)  and  (d).  In  additon  to  the
 ordinary  services  connecting  resi-
 dential  areas  with  the  University  and
 various  schools,  ll  special  buses  are
 operated  by  the  Delhi  Road  Transport
 Authority  exclusively  for  students.

 Dethi’s  Interim  Master  Plan

 1711,  =  Shri  Harish  Chandra
 Mathur:  Will  the  Minister  of  Health
 be  pleased  to  refer  to  the  reply  given
 to  starred  Question  No.  4l  on  the
 20th  May,  ‘1957,  and  state:

 (a)  whether  any  steps  have  been
 taken  to  invite  suggestions  for  the
 improvement  of  Delhi's  Interim
 Master  Plan;

 (b)  if  so,  the  nature  of  the  sug-
 gestions  received,  if  any;  and

 (c)  what  progress  has  been  made
 in  finalising  the  Plan?

 The  Minister  of  Health  (Shri  D.  है
 Karmarkar):  (a)  Yes,  Sir.  The
 charts  and  panels  of  the  Interim
 General  Plan  were  exhibited  during
 3956  to  the:—

 (i)  Members  of  Parliament;

 (ii)  Press  Representatives;  and

 (ili)  Representatives  of  the  In-’
 stitute  of  Town  Planners.

 In  addition,  the  Town  Pianning
 Organisation  held  a  series  of  dis-
 cussions  with  representatives  of  Gov-
 ernment  departments  and  non-gov-
 ernment  agencies  during  May,  1057.

 (b)  The  major  proposals  in  the
 Interim  General  Plan  were  endorsed
 by  the  officials  and  individuals  who
 visited  the  exhibition  and  took  part  in
 discussions.

 (०)  The  Town  Planning  Organis-
 ation,  after  completion  of  the  Interim
 General  Plan,  is  now  drawing  up  the
 comprehensive  Master  Plan  for
 Delhi.
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 Road  Bridge  over  Botwa  River

 #4712,  Dr.  Sushila  Nayar:  Will  the
 Minister  of  Transport  and  Commu-
 mications  be  pleased  to  state:

 (a)  whether  the  project  of  building
 a  bridge  across  Betwa  river  at  Nala-
 ghar  has  been  put  off  by  the  U-P.
 Government  because  of  curtaiiment
 of  Central  assistance;

 (a)  whether  Government  are  aware
 that  the  demand  for  this  bridge  is
 long  standing  both  on  the  part  of  the
 people  of  Jhansi  and  erstwhile  State
 of  Vindhya  Pradesh;  and

 (c)  if  so,  what  measures  are  pro-
 posed  to  be  taken  to  expetlite  the  pro-
 ject?

 The  Minister  of  State  in  the  Mintis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c).  The
 Betwa  river  crosses  the  Jhansi-Rewa
 roag  at  Nauhatghat  and  not  at
 Nalaghar.  Presumably,  the  member
 is  having  the  Nauhatghat  crossing  in
 mind.  A  scheme  for  the  construction
 of  a  bridge  over  the  Betwa  river  at
 Nauhatghat  is  included  in  the  pro-
 posals  submitted  by  the  Uttar
 Pradesh  Government  some  time  back
 for  grants  from  the  Central  Road
 Fund  (Ordinary)  Reserve.  These
 proposals  are  being  examined  and  the
 decision  of  the  Government  of  India
 in  the  matter  will  be  communicated  to
 the  State  Government  as  early  85
 possible,

 Smuggling  of  Food-grains

 “1713,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Food  and  Agricul-
 ture  be  pleased  to  state  whether  it  is
 a  fact  that  smuggling  of  food  grains
 from  India  to  neighbouring  countries
 is  increasing  rapidly?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 Not  to  our  information.

 Train  Service  between  Poona  and
 Belgaum

 *1T18-A.  Shri  Assar:  Will  =the
 Minister  of  Railways  be  pleased  to
 state:

 0  SEPTEMBER  i957  Written  Antwerg  33708

 (a)  whether  it  is  a  fact  that  ‘the
 Janata  Express  train  running  bet-
 ween  Poona  and  Belgaum  has  been
 discontinued;

 (b)  if  so,  the  reasons  thereof;

 (९)  whether  Government  are  aware
 that  the  people  of  this  region  and  of
 Karwar  and  Ratnagiri  District  as
 well  have  been  severely  incon-
 venienced  on  this  account;

 (d)  #f  so,  whether  ‘Government
 propose  to  continue  that  train;  and

 (e)  if  so,  when?

 The  Minister  of  Railways  (shri
 Jagjivan  Ram):  (a)  While  there  was
 no  Janata  train  running  between
 Poona-Belgaum,  there  was  an  Ex-
 press  train  with  2nd  and  Srd_  =  Class
 accommodation.  The  run  of  this
 train  has,  with  effect  from  Ist  July,
 1957,  been  cancelled  between
 Miraj-Belgaum.

 (b)  To  find  the  necessary  stock
 for  providing  an  additional  through
 train  each  way  between  Miraj  and
 Bangalore  City  in  order  to  relieve
 over-crowding  on  the  Poona-
 Bangalore  Mail  and  Express  trains
 between  Hubli  and  Bangalore  City.

 (c)  Yes.

 (a)  and  (e).  These  trains  have
 since  been  extended  to  and  from
 Belgaum  with  effect  from  20th
 August,  1957,

 Hirakud  Soil  Erosion  Schemes

 Am.  Shri  Sanganna:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 the  Starred  Question  No.  +1546,  on  the
 30th  August,  ‘1956,  in  respect  of  the
 Soil  Erosion  Schemes  reiating  to
 Hirakud  Project  area  and  state:

 (a)  the  progress  made  in  this  con-
 nection  so  far;  and

 (b)  when  the  scheme  is  going  to  be
 completed?

 The  Deputy  Minister  of  Food  and
 Agricolture  (Shri  M.  V.  Erishnappe):
 (a)  60  acres  have  been  covered  by
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 various  measures  of  oil  conservation
 and  80  rit.  has  been  fenced  upto
 June,  ‘1957,

 (b)  By  end  of  1958-59.

 Chatham  Saw  Mill  in  Andamans

 Sardar  A.  8.  Saigal:

 “aE:  {  Shrimat  Renu  Chakravarty:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  the  Forest  Depart-
 ment,  Andamans  had  closeq  down
 the  circular  saw  mill  at  Chatham;

 (b)  whether  it  is  a  fact  that  200
 forest  labourers  have  been  placed
 under  lay-off  belonging  to  that  mill;
 and

 (c)  if  so,  whether  any  steps  have
 been  taken  in  the  matter?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  द  Krishnappa):
 (a)  to  (c).  Consequent  on  the  huge
 accumulation  of  Sawn  timber  at
 Chatham  due  to  the  insufficiency  of
 shipping  space  for  export  of  timber,
 a  temporary  lay-off  of  the  Circular

 Saw  Mill  and  of  the  labourers  em-
 ployed  on  it  was  declared  on  Sth  July,
 1957,  The  lay-off  ended  on  2th
 August,  957  and  normal  working

 has  been  resumed  from  that  date.

 Railway  Siding,  Bhadrachellam

 1716.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  when  the  railway  siding  from
 Bhadracheliam  Road  to  the  Collieries
 siding  on  the  Central  Railway  will  be
 opened  to  traffic;  and

 (b)  the  reasons  for  the  delay?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  It  is  scheduled  to
 be  opened  for  traffic  after  the  mon-
 #oon  in  October,  1957.

 (b)  The  de’ay.is  mostly  on  account
 of  the  Colliery  Authorities  not  having
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 been  able  to  complete  their  portion
 of  the  work  earlier.  There  was  some
 delay  in  manufacturing  5/40/-  span
 girders  required  for  a  bridge,  due  to
 shortage  of  steel.

 Malvan  Port

 °7I6-A.  Shri  Assar:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  Government  are  awsre
 that  the  port  of  Malvan  in  Ratnagiri
 District  has  been  closed  for  traffic
 from  the  8th  April,  1957,  on  account
 of  debris  lying  in  the  passage;

 (b)  if  so,  whether  Government
 have  made  any  special  arrangement
 to  remove  that  debris;  and

 (c)  whether  the  port  of  Malvan
 will  be  opened  for  traffic  in  the  new
 season  which  begins  in  September?

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahsxdur):  (a)  Yes,  Sir.

 (b)  and  (०),  The  port  of  Malvan
 is  a  minor  port  which  is  under  the
 administrative  control  of  the  State
 Government  of  Bombay.  The  Govy-
 ernment  of  India,  however,  brought
 to  the  notice  of  the  State  Government
 the  need  for  clearing  the  debris  im-
 mediately  so  that  the  ferry  service
 may  start  calling  at  the  port  of
 Malvan  as  soon  as  possible.  It  ig
 hoped  that  the  steamer  service  will
 be  resumed  late  in  October  or  early
 in  November,  1957.

 Air  Service  to  Gorakhpur
 1717,  Shri  Sinhasan  Bingh:  Will

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  Government  have  ex-
 amined  the  alternative  method  to
 re-start  the  air  service  to  Goralh-
 pur;  and

 (b)  whether  there  is  any  proposal
 to  have  a  shuttle  service  in  between
 Lucknow  and  Patna  via  Gorakhpur
 to  connect  it  with  services  connected
 to  Lucknow  and  Patna?
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 The  Minister  of  State  in  the  Minls-
 try  of  Transport  and  Communications
 (Shri  Humayun  Babir):  (a)  The
 matter  is  still  under  examination.

 (b)  No,  Sir.

 Passenger  Amenities

 *T718,  Shri  Yajnik:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  steps  taken  by  Government
 for  putting  two  collapsible  tiers
 above  the  ordinary  benches  in  the
 3rd  Class  Compartments  on  the  Metre
 Gauge  and  Broad  Gauge  railways
 with  a  view  (i)  to  accommodate  more
 passengers  during  day  and  night  jour-
 ney  and  (ii)  to  provide  more  reserved
 sleeping  accommodation  during  the

 night  journey;  and

 (b)  whether  Government  have
 taken  any  other  steps  to  implement
 the  assurances  given  by  him  during
 the  Railway  Budget  Debates  to  pro-
 vide  more  accommodation  for  third
 class  travellers?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  A  few  3  tier
 third  class  broad  gauge  and  metre
 gauge  coaches  were  built  as  an  ex-
 perimental  measure  and  placed  on  the
 line  during  1954-55.  8766  the  re-
 action  of  the  public  was  not  quite
 favourable,  a  few  2  tier  third  class
 broad  gauge  and  metre  gauge
 coaches  have  been  introduced  as  an
 experimental  measure  in  1957.  The
 upper  berths  in  these  experimental
 coaches  provide  reserved  sleeping
 accommdoation  by  night  at  a  small
 extra  charge.

 (9)  The  bulk  of  new  coach  buiild-
 ing  work  during  the  Second  Five
 Year  Plan  has  been  confined  to  the
 construction  of  third  class  coaches.
 The  overall  coach  building  capacity
 is  also  being  expanded.  It  has  fur-
 ther  been  decided  to  considerably  re-
 duce  the  Dining  Car  and  Air  Con-
 ditioned  class  services  and  to  convert
 some  of  the  existing  and  the  planned
 Dining  Cars  into  third  class  coaches.
 In  so  far  as  suburban  traffic  is  con-
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 cerned,  provision  is  being  made  for
 more  standing  room  on  an  experi-
 mental  basis.

 Report  of  the  Technical  Consultant
 of  the  Werld  Bank

 *I7i9.  Shri  Shree,  Narayan  Das:
 Will  the  Minister  of  Bailways  be
 pleased  to  state:

 (8)  whether  the  report  of  the
 technical  consultant  of  the  World
 Bank  who  made  a  study  of  the  rail-
 way  system  in  India  is  available;  and

 (b)  if  so,  whether  a  copy  of  the
 report  would  be  laid  on  the  Table?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Nagarjunasagar  Project

 *1720,  Shri  B.  8,  Murthy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  digging  of  the
 upper  channel  of  Nagarjunasagar
 running  through  Telengana  has  been
 given  up  for  the  time  being;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  There
 is  only  one  main  canal  from  the
 Nagar)unasagar  reservoir  which
 passes  through  Telengana  and  is
 called  the  Left  Bank  Canal.  The
 work  on  this  canal  was  started  in
 October,  1956,  and  is  in  progress.

 (b)  Does  not  arise.

 Food  Laden  Ships  at  Indian  Ports

 91721,  Dr.  Sushila  Nayar:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 fa)  how  many  ships  carrying  food
 were  standing  in  the  ports  of  Bom-
 bay,  Calcutta  and  Madras  on  the  5th
 August,  ‘1957;

 (b)  how  many  are  still  there  and
 how  long  they  have  been  there:  and
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 (c)  the  amount  of  demurrage  due
 to  those  ships  upto  date?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  17  ships  carrying  foodgrains
 were  Waiting  for  berths  in  the  ports
 of  Bombay  and  Madras  but  none  at
 Calcutta;

 (७)  Of  these  ships  on  6th  Septem-
 ber,  1957,  only  two  were  waiting.
 They  have  been  waiting  since  the
 I3th  and  2400  August.

 (c)  The  amount  of  demurrage  pay-
 able  to  these  two  ships  would  be
 about  Rs.  2.7  and  Rs.  .8  lakhs.

 Fishing  Harbour  in  Kerala  State

 1722,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  whether  it  is  a
 fact  that  the  Danish  harbour  expert
 who  is  in  India  at  the  invitation  of
 Indo-Norwegian  project  has  suggest-
 ed  and  submitted  a  report  that  fish-
 ing  harbour  be  opened  in  Kerala
 State?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 No,  Sir.

 Economy  Measares  on  Railways

 1478.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Railways  be  pleased

 to  lay  a  statement  on  the  Tabie  giving
 details  of  economy  measures  adopted
 by  the  various  departments  in  his
 Ministry  upto  the  3lst  August,  957
 and  state:

 (a)  the  extent  of  reduction  in  the
 number  of  staff  in  each  category;

 (b)  the  amount  of  saving  effected
 in  each  department;

 (e)  the  number  of  posts  which  were
 lying  vacant  at  present  and  which
 will  not  be  filled  as  a  result  of  eco-
 nomy  measures;  and

 ६9)  the  number  of  posts  which  were
 proposed  to  be  created  and  wil)  not
 be  created  now  as  a  measure  of  eco-
 nomy?
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 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  The  statement  laid
 on  the  table  of  the  Sabha  in  reply
 to  part  (a)  of  Starred  Question  D.
 No.  7989  answered  on  12th  August,
 3957  holds  good  in  this  case  also.

 Reply  to  parts  (a)  to  (d)  is  given
 below:—

 (a)  Certain  temporary  posts  creat-
 ed  for  special  work  were  given  up
 without  extending  the  currency  of
 their  sanction;  the  residual  work  was
 assigned  to  other  offilers  (viz.,  one
 post  of  Railway  Adviser,  one  post  of
 Director,  Vigilance  by  combining  it
 with  the  post  of  Inspector  General,
 Railway  Protection  Force,  four  posts
 of  Joint  Directors  and  two  other
 lower  level  posts).

 (b)  The  money  value  of  the  saving
 on  account  of  the  above  reduction  is
 as  follows  per  month:—

 (i)  Rly.  Adviser  Rs.  3,500

 (ii)  Vigilance  post  «.  Rs.  2,500

 (iii)  2  posts  of  Jt.
 Directors  ‘Mecha-
 nical’  Rs.  3,000

 (iv)  post  of  Officer
 on  Special  Duty,
 Co-operative  Rs.  1,800

 (v)  १३  post  of  Joint
 Director  Finance  Rs.  1,600,

 (vi)  2.  junior  officers’
 posts  Rs.  1,500,

 (c)  Temporary  posts  of  one  Joint
 Director,  Establishment,  and  one  De-
 puty  Director,  Establishment,  have
 not  been  filled  for  the  time  being.
 One  post  of  Deputy  Director,  Finance
 Establishment,  in  a  leave  arrange-
 ment  was  not  filled,  by  doubling  up
 of  the  duties  of  a  lower  rank  officer
 who  was  compiling  an  Establishment
 Manual;  similarly  a  post  of  Deputy
 Director  sanctioned  for  revision  of
 the  Stores  Code  has  not  been  filled,
 by

 Postponing
 this  work  for  the  pre-

 sen
 (da)  2  tresh  gazetted  posts  (Le,  §

 Senior  Scale  and  7  Assistant  Officers)
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 asked  for  by  Railways  were  not
 ganctioned  as  a  result  of  examination
 in  the  Board's  office.

 Economy  Measures  in  the  Ministry  of
 Community  Development

 1479.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Community  Develop-
 ment  be  pleased  to  lay  d  statement
 on  the  Table  giving  details  of  eco-
 nomy  measures  adopted  by  various
 departments  in  his  Ministry  upto  the
 Silst  August,  957  and  state:

 (a)  the  extent  of  reduction  in  the
 number  of  staff  in  each  category;

 (b)  the  amount  of  saving  effected
 in  each  department;

 (c)  the  number  of  posts  which  were
 lying  vacant  and  which  will  not  be
 filled  as  a  result  of  economy  mea-
 sures;  and

 (d)  the  number  of  new  posts  which
 were  proposed  to  be  created  and  wili
 not  be  created  now  as  an  economy
 measure?

 The  Minister  of  Community  Deve-
 lopment  (Shri  8.  K.  Dey):  A  state-
 ment  giving  the  information  is  laid  on
 the  Table  of  Lok  Sabha.  (See  Appen-
 dix  ४,  annexure  No.  47.]

 Cocoa  Plangations

 478-A.  Shri  RE.  Narayanasamy:
 Will  the  Minister  ot  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  putting  forth  a  new
 scheme  in  the  Second  Five  Year  Plan
 for  starting  Cocoa  Plantation  on  the
 slopes  of  the  Western  Ghats  in  the
 Districts  of  Madurai,  Tinnevelly,
 Coimbatore  and  Salem  including  the
 slopes  of  the  Kodaikanal,  the
 Shervaroy  and  the  Nilgiri  Hills;  and

 (b)  if  so,  the  steps  taken  so  far  by
 Government?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  There  is  nc  proposal  in  the
 Second  Five  Year  Plan  for  starting
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 cocoa  plantation  on  the  slopes  of
 western  ghats,  etc.  The  Indian
 Council  of  Agricultural  Reseerch  has
 sanctioned  a  scheme  in  Madras  State
 (at  Burliar  &  Kallar:  Fruit  Research
 Stations)  in  which  research  work  on
 cocoa  will  be  undertaken,  along  with
 work  on  clove  and  nutmeg.  The
 object  of  this  scheme  is  (i)  to  select
 promising  trees,  (ii)  to  standardise
 propagation  techniques,  Citi)
 establishment  of  superior  clonal
 strains  and  their  distribution,  (iv)
 evolution  of  a  suitable  system  of
 pruning  for  the  Criolo  variety,  and
 (v)  the  standardisation  of  the  pro-
 cessing  and  curing  methods.  The
 scheme  has  been  sanctioneg  for  a
 period  of  5  years  with  effect  from
 lst  April,  955  at  a  total  cost  of
 Rs.  52,700.

 (b)  Does  not  arise.

 far  fere  यात्री

 १४८०.  श्री  प०  ला०  बारूपाल  :  क्‍या
 लवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 के  बीकानेर  डिवीजन  में  सेकडों  यात्री  बिना
 टिकट  यात्रा  करते  हैं  प्रौर  हिन्दुमल  कोट  स्टेशन
 पर  गाडी  से  उतर  कर  बस  में  बैठ  कर  चले
 जाते  हैं  जिससे  रेलवे  मंत्रालय  को  काफी

 नुकसान  उठाना  पड़ता  है  ;

 (@)  यदि  हा,  तो  क्या  इसका  कारण

 यह  है  कि  यात्रियों  को  मोटर  में  बैठने  की  चिन्ता
 में  जल्दी  भागना  पडता  हैं  जिसके  फलस्वरूप
 रेलवे  कर्मचारी  उन  पर  नियंत्रण  नहीं  रख
 पाते  >  और

 (ग)  यदि  हां,  तो  इस  संघ  में  रेलके
 मंत्रालय  क्या  कदम  उठा  रहा  है  ?

 रेलवे  मंत्री  [थी  जगजीवन  राम)  :

 (क)  जी  नहीं  ।  कुछ  लोग  बिना  टिकट

 सफर  करते  हैं,  लेकिन  यह  कहना  ठीक  नहीं
 है  कि  सैकडों  मुसाफिर  बिना  टिकट  हिन्दूमल
 कोट  जाते  है  ।
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 (ल)  यचपि  गांडी  से  उतरते  ही  मुसा-
 फिर  बस  पकड़ने  की  जल्दी  करते  हैं,  फिर
 जी  रेल-कर्मचारी  उन  पर  नियंत्रण  रखते

 है।

 (7)  इस  बात  की  हिदायत  दी  जा

 रही  है  कि  स्थिति  पर  विशेष  रूप  से  ध्यान

 दिया  जाय  और  बिना  टिकट  सफर  रोकने  के

 लिये  समुचित  व्यवस्था  की  जाय

 Dry  Cargo  Imports  and  Exports

 1481,  Shri  Yajnik:  Will  the  Munis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  the  total  amount  of  the  freight
 paid  on  imports  both  of  dry  cargo
 as  well  as  wet  cargo.  into  India
 during  the  year  ‘1955-56,  giving  sepa-
 rate  figures  of  the  cargo  imported  on
 Government  account  and  the  cargo
 imported  on  private  account,

 (b)  the  total  amount  of  freight  that
 was  paid  in  1955-56  on  exports  both
 of  dry  cargo  as  well  as  the  wet  2278०
 from  India  giving  separate  figures  of
 the  cargo  exported  on  Government
 account  and  the  cargo  exported  on
 private  account;  and

 (c)  the  total  amount  of  freight  that
 was  paid  in  I955-56  both  on  imports
 and  exports  giving  separate  figures  of
 the  amount  of  freight  paid  to  the
 Indian  Flag,  and  that  paid  to  the
 foreygn  flags”

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (ec).  The
 required  statistics  are  not  readily
 available.  An  effort  is  bemg  made
 to  collect  the  same,  and  the  material
 will  be  placed  on  the  Table  of  Lok
 Sabha  as  soon  as  it  has  been  collected.

 Community  Development  and
 N.E.S.  Blocks

 1482,  Shri  Kumbhar:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  in
 the  Community  Development  Pro-

 37  SEPTEMBER  388  Written  Anrwers  33208

 gtamme  to  introduce  ‘“Barpali  type
 Latrines”  mm  the  Community  Deve-
 lopment  and  Nationa!  Extension  Ser-
 vice  Block  areas;  and

 (b)  if  so,  the  State-wise  figures  of
 such  “Latrine”  making  centres?

 The  Minister  of  Community  है!
 velopment  (Shri  K.  Dey):  (a)
 “Barpali  type  Latrine”  is  only  a  slight
 modification  of  the  Singur  type  which
 is  already  in  use  in  the  Community
 Development  and  National  Extension
 Service  Blocks.  The  “Barpal  type
 Latrine”  is  being  tested

 (b)  Does  not  arise.

 Railway  Staff  Quarters,
 Kantabanji

 1483.  hri  Kumbhar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  provide  Electric  Fans  in  the  staff-
 quarters  at  Kantabanji  Station  on  the
 8.8.  Railway;  and

 (b)  7  so,  when?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  and  (b).  ‘Yes,
 Sir.  It  has  been  programmed  to
 electrify  staff  quarters  along  with  the
 electrification  of  Kantabanji  Railway
 Station  building  in  ‘1957-58.  As  per
 present  policy,  only  type  III  quarters
 will  be  provided  with  fans.

 Railway  Traffic  Handling
 Contract

 1484.  Shri  द  C.  Shukla:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  amount  claimed  by  Hand-
 lang  Contractor  for  handling  traffic
 over  normal  load  during  the  period
 August,  ‘1949,  to  March,  1933,  April
 953  to  April,  1886,  and  May  956  to
 April,  4957  at  Sakrigalighat,  and  the
 actual  amount  paid  by  the  Raflways
 in  terms  of  the  provisions  in  the
 contract;  and

 (b)  the  amount  claimed  by  the
 Handling  Contractor  for  handling
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 traffic  over  and  above  the  normal
 load  at  Maniharight  and  paid  by
 the  Railways  during  the  period  5th
 August,  1947,  to  April,  49586  and  May
 ‘1956,  to  April,  3957  in  terms  of  the
 provisions  in  the  Agreement?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  and  (b).  A
 statement  is  attached  giving  the  in-
 formation  desired.  {See  Appendix
 दि  annexure  No.  48.)

 It  has  been  assumed  that  in  part  (a)
 also  the  information  desired  is  for
 handling  for  distances  beyond  the
 normal  lead  as  in  part  (b).

 Sanitary  Arrangements  in  Laccadive
 Islands

 1485.  Shri  Nallakoya:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  the  steps  taken  by  Government
 for  sanitary  arrangements  in  Lacca-
 dive,  Minicoy  and  Amindivi  islands;

 (b)  whether  Government  are  aware
 of  the  spreading  of  filaria  in  the
 islands;  and

 (९)  if  so,  what  steps  have  been
 taken  for  preventing  it?

 The  Minister  of  Health  (Shri  D.  ह
 Karmarkar):  (a)  The  following  steps
 have  been  taken  for  sanitary  arrange-
 ments  on  the  Islands:—

 (i)  Health  Inspectors  are  pro-
 posed  to  be  appointed  on  all
 the  islands  except  Bitra
 during  the  Second  Plan.
 Steps  have  been  taken  to
 appoint  three  Health  In-
 spectors  in  1957-58.  These
 Inspectors  besides  attending
 to  antifilarial  work  will
 attend  to  preventive  work  and
 improvement  of  the  general
 sanitary  conditions  on  the
 islands.

 (ii)  A  scheme  for  giving  subsidy
 for  closing  down  the  step
 wells  which  are  in  filthy  con-
 dition  and  sinking  open  draw
 wells  and  for  constructing
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 water  seal  pit  latrines,  has
 been  included  in  the  Second
 Five  Year  Plan.  The  details
 of  the  scheme  are  being  for-
 mulated.  Itis  proposed  to
 spend  about  Rs.  16,500  during
 ‘1957-58.  Out  of  Rs.  63,000
 proposed  to  be  spent  during
 the  Plan  period  for  construct-
 ing  40  to  50  wells  and  about
 340  latrines.

 (b)  Yes.  Filariasis  is  prevalent  on
 Androth,  Agathy,  Kalpeni  Kiltan,
 Chetlat,  Bitra  and  Kadamath  Island.

 (९)  The  appointment  of  Heaith  Ins-
 pectors,  closing  down  of  the  mosquito
 breeding  centres  Exe  bathing  tanks,
 step  wells  etc.,  regular  D.D.T.  spray-
 ing,  keeping  the  residential  surround-
 ings  in  sanitary  conditions,  treatment
 with  Hetrazan  tablets,  sinking  of  open
 draw  wells  and  construction  of  latrines
 are  measures  proposed  for  preventing
 the  spread  of  filaria  on  the  Islands.
 A  detailed  plan  of  operation  for  the
 control  of  filaria  on  the  Islands  has
 been  prepared  and  is  under  considera-
 tion.

 Shipping  Freight  Rates

 1486,  Shri  Kumaran:  Will  the
 Minister  of  Transport  and  Commuai-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Conference  Lines  Steamers  increased
 the  freight  rates  to  the  U.K.  and  the
 Continent  in  January,  7955  and  again
 in  March,  1956;

 (०)  whether  it  is  a  fact  that  the
 incidence  of  the  increased  freight
 works  out  to  33  per  cent.  of  the  value
 of  the  coir  products  exported  to  U.K.
 and  the  Continent;

 (c)  whether  Government  are  aware
 that  the  increase  in  freight  increases
 the  ultimate  cost  of  the  coir  products
 in  foreign  markets  and  impairs  their
 competitive  capacity;  and

 (d)  whether  Government  have
 made  any  attempt  to  persuade  the
 Conference  Lines  to  exempt  coir
 mats  and  mattings  from  the  increase
 in  shipping  freight?
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 The  Minister  of  State  in  the  Ministry
 ef  Transport  and  Commanications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.
 The  Conference  has  been  putting  up
 freight  rates  from  time  to  time  on
 grounds  of  mmcreases  in  their  operat-
 ing  costs,  increases  in  costs  of  ships,
 ete.

 (b)  This  is  so  according  to  the
 Travancore  Coir  Mats  and  Matting
 Manufacturers’  Association.

 (c)  Yes.  This  is  generally  true  of
 all  export  products.

 (d)  Yes,  but  the  Conference  Lines
 have  expressed  inability  to  agree  to
 any  reduction  on  the  plea  that  the  in-
 crease  in  the  freight  rates  on  coir  pro-
 ducts  is  part  of  the  general  increase
 effected  by  the  Lines  on  all  commo-
 dities.

 New  Railway  Lines  in  Orissa

 1487.  Shri  B,  0.  Mullick:  Wilt  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  construction  of  the
 new  Railway  lines,  Noamundi-Bansa-
 pan  and  Rourkela  (Bandhamunda)-
 Dumaro  in  Orissa  has  been  started;

 (b)  ४  so,  the  progress  achieved  so
 far;

 (c)  the  estimated  amount  for  the
 construction  of  each  lhne;  and

 (d)  the  target  fixed  for  the  comple-
 tion  of  the  construction?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  Yes,  Sir.

 (b)  Noamundi-Banspani:  43  per
 cent.

 Rourkela-Dumaro:  33  per  cent.

 (c)  Noamundi-Banspani:  Rs.  3.0
 lexhs

 Rourkela-Dumaro:  Rs.  459.96  lakhs

 (ad  Noamundi-Banspani:;  end  of
 January,  958

 Rourkela-Dumaro:  September,  958
 tentatively.
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 ह... ल  प्रदेश  में
 काशनयर

 के  भजत

 gvec.  शो  रा०  Wo  हार्मा:  क्‍या

 परियहन.  तथा  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  में  समस्त  तहसी लों
 के  केन्द्र  स्थानों  में  डा+-घर  तथा  तार  घर  के

 लिये  सरकारी  भवन  उपलब्ध  हैं  ;

 (ख)  यदि  नहीं,  तो  सरकारी  भवन

 किन-फिन  स्थानों  मे  उपलब्ध  नही  हैं;  भौर

 (ग)  इस  वर्ष  डाक  धर  व  तार  घर
 के  लिये  किन-किन  स्थानों  में  मवन  निर्माण
 का  कार्यक्रम  है  ?

 परिवहन  तथा  संच र  मंत्रालय  में  राज्य-
 मंत्री  (ओ  राज  बहाइुर):  (क)  से  (ग)।
 सरकार  की  यह  नीति  नही  है  कि  तहसील  के

 मुख्य  केन्द्रों  मे  स्थित  डाक-घरों  के  लिये
 विभागीय  भवन  निर्माण  किये  जायें  मध्य
 प्रदेश  के  विधय  में  मागी  गयी  सूचना  उपलब्ध
 की  जा  रही  है  भौर  उपलब्ध  होने  पर  यह  सभा
 पटल  पर  रख  दी  जायेगी  1

 8,  Ss.  Rallway  Workers’  Representation

 1489,  Shri  H.  N,  Mukerjee:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 {a)  whether  his  attention  has  been
 drawn  to  a  representation  by  the  ss.
 Railway  Workers’  Union,  Delhi-
 Shahdara,  mentioning  their  grievances
 regarding  the  operation  of  the  ss.
 Railway  and  requesting  Government
 to  nationalise  it;  and

 (b)  whether  the  matter  is  being  ex-
 amined  for  necessary  action?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  A  representation
 from  a  person  styling  himself  to  be
 the  General  Secretary  of  the  “recog-
 nised  Trade  Union  of  Workers  (8.  8.
 Railway  Union)”  was  addressed  to  the
 Planning  Commission  in  April  ‘1987,
 with  a  copy  to  the  Railway  Ministry
 amongst  others,  urging  the  nationali-
 zation  of  the  Light  Railway.
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 (b)  The  option  to  purchase  the  Light
 Railway  will  arise  only  on  ist  April,
 1962,  i.e.,  7  years  after  the  matter  was
 examined  last  in  1955.  It  is  not  pro-
 posed  to  exercise  any  special  powers
 of  purchase,  both  in  view  of  the  gene-
 ral  policy  of  the  Government  of  con-
 serving  all  resources  and  not  to  utilise
 them  for  purchase  of  already  existing
 assetg  and  in  view  of  the  fact  that  the
 latest  report  of  the  Government  Ins-
 pector  of  Railways  indicates  that  the
 Railway  is  generally  well  maintained
 and  is  making  reasonably  adequate
 provision  for  public  facilities.

 Roads  in  Orissa

 1490.  Shri  8.  C.  Prodhan:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  total  number  of  roads  taken
 up  by  the  Central  Government  in  the
 Orissa  State  during  the  year  1956-57
 for  conversion  into  National  High-
 ways;  and

 (b)  the  mileage  of  such  roads  com-
 pleted  till  the  end  of  May,  4957?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  Nil

 Railway  Employees

 490-A.  Shri  M.  C.  Jain:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  some  unconfirmed
 assistants  have  been  brought  on  the
 panel  of  Section  Officers  Grade  II  even
 though  they  are  not  even  on  the  panel
 of  Section  Officers  Grade  III;

 (b)  if  so,  the  reasons  thereof;

 (c)  whether  some  permanent  assist-
 ants  who  are  at  present  working  as
 Section  Officers  Grade  III  have  not
 been  brought  on  the  panel  of  Section
 Officers  Grade  III  or  Grade  IT;  and

 (d)  if  so,  the  reasons  thereof?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  Yes,  provisionally.

 il  SEPTEMBER  957  Written  Answers  3274

 (b)  Their  names  have  bean  brought
 on  the  panel  of  Section  Officers,  Grade
 HZ,  on  the  recommendations  of  the
 Union  Public  Service  Commission  pro-~
 visionally,  subject  to  their  confirma-
 tion  as  Assistants  with  effect  from
 lst  December,  ‘1954,  the  date  of  initial
 constitution  of  the  various  Grades  of
 the  Railway  Board’s  Secretariat  Ser-
 vice  under  the  Re-organisation
 Scheme

 (c)  Yes.

 (d)  As  stated  above,  the  panels  of
 Section  Officers  Grades  II  and  IIT  have
 been  drawn  up  on  the  recommenda-
 tions  of  the  Union  Public  Service
 Commission.  In  the  panel  for  Section
 Officers  Grade  II,  only  such  of  the
 permanent  Assistants  ag  are  consider-
 ed  suitable  have  been  included.  The
 panel  for  Section  Officers  Grade  III  is
 restricted  to  the  number  of  vacancies
 available  as  on  lst  December,  1954,

 Industrial  Estates

 49l.  Shri  R.  8.  Lal:  Will  the  Minis-
 ter  of  Community  Development  be
 pleased  to  state:

 (a)  the  twenty  places  State-wise
 selected  for  small  industrial  estates;
 and

 (b)  what  ig  the  progress  of  each?

 The  Minister  of  Community  Deve-
 lopment  (Shri  S.  K.  Dey):  (a)  and  (b).
 Statement  showing  the  places  selected
 for  location  of  industrial  estates  and
 the  progress  made  so  far  by  the  State
 Government  is  laid  on  the  Table  of
 the  House.  [See  Appendix  दि
 annexure  No.  49.]

 Use  of  Oriya  Language  on  s.  E.
 Railway

 1492,  Shri  Sanganna:  Will  the  Min-
 ister  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Oriya
 language  hag  been  adopted  by  the
 Railway  Board  for  use  in  the  South
 Eastern  Railway  Zone;  and

 (b)  if  so,  what  steps  have  been
 taken  so  far  to  implement  this  schemef
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 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  and  (b).  Oriya
 language  has  not  been  adopted  by  the
 Railway  Board  for  use  on  the  South
 Eastern  Railway,  English  continues
 to  be  the  official  language  of  the
 Indian  Railways.  Oriya,  as  a  regional
 language,  is,  however,  used  in  addi-
 tion  to  English  for  the  following  pur-
 poses  on  the  South  Eastern  Railway :—

 (i)  For  display  of  station  name-
 boards,  Sheet  Time  Tabies
 etc.,  at  stations.

 (ii)  For  Alarm  Signal  and  seating
 capacity  notices  in  passenger
 coaches  in  II  and  III  classes.

 (iii)  Printing  of  destination  stations
 situated  in  Orissa  on  passen-
 ger  tickets,  and

 (av)  Publication  of  Staff  Bulletins
 for  matters  of  interest  to
 Staff,  particularly  Class  IV
 staff.

 Ficed  Control  and  irrigation
 Schemes

 1493.  Shri  Sanganna;:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  whether  any  note  of  instructiong
 has  been  issued  by  the  Rivers  Com-
 mission  to  the  Community  Projects
 Administration.  Development  Com-
 missioners  and  the  Directors  of  the
 Community  Development  projects  for
 enlistment  of  public  co-operation  in
 the  execution  of  flood  contro]  and  irri-
 gation  schemes;  and

 {b)  if  so,  the  progress  made  so  far
 in  this  regard?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  and  (b).
 No  such  instructions  have  been  issued
 by  the  Rivers  Commissions.  But  the
 Community  Projects  Administration
 (now  Ministry  of  Community  Deve-
 lopment)  has  sent  a  circular  letter  in
 this  connection  to  Development  Com-
 missioners  and  Directors  of  Commu-
 nity  Projects  of  all  State  Govern-
 ments.  The  Social  Education  Or-
 ganisers  have  been  asked  to  educate
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 the  people  in  regard  to  the  benefits
 derived  from  १40०3  control  projects.
 and  bring  home  the  need  for  com-
 pleting  these  projects  urgently  and
 encourage  them  to  enlist  themselves
 for  work  on  these  projects,  These
 instructions  are  being  followed  by  the
 Social  Education  Organisers.

 Road  Development  in  Orissa

 1494,  Shri  Sanganna:  Will  the  Minis-
 ter  of  Transport  and  Commuanications
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  420  on  the
 25th  August,  956  in  respect  of  road
 development  under  the  Nagpur  Pian
 of  943  and  state:

 (a)  how  far  the  scheme  has  been
 implemented  in  the  State  of  Orissa
 during  First  Five  Year  Plan;  and

 (b)  what  allocation  has  been  made
 for  the  purpose  of  road  development
 in  Orissa  during  the  Second  Five  Year
 Plan?

 The  Minister  of  State  in  the  Minis-
 try  of  Traosport  and  Communications.
 (Shri  Raj  Bahadur):  (a)  A  state-
 ment  giving  the  required  information
 is  laid  on  the  Table  of  Lok  Sabha.

 (b)  About  Rs.  9°2!  crores.  (See
 Appendix  V,  annexure  No.  50).

 Parlakimidi  Light  Rallway

 1495.  Shri  Sanganna:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  928  on  the  24th  August,  956
 in  respect  of  the  Parlakimidi  Light
 Railway  and  state:

 (a)  whether  Government  have
 reached  any  final  conclusion  with
 regard  to  the  probable  dislocation  of
 this  Light  Railway;  and

 (b)  if  so,  with  what  results?

 Fhe  Minister  of  Railway,  (Shri.
 Jagjtvan  Ram):  (a)  and  (b).  No  fur-
 ther  references  have  been  received
 and  the  position  8  exactly  the  same
 as  mentioned  to  the  House  last  year.



 ३277  Written  Answers‘

 Bridge  Over  the  Khowal  (Tripura)
 t

 1496.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  any  contract  wag  given
 or  supplying  bricks  for  the  construc-
 tion  of  bridge  over  Khowai  River
 (Tripura);

 (b)  whether  the  quality  of  bricks
 supplied  was  found  unsatisfactory;
 and

 (c)  if  so,  what  steps  have  been
 taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bhadur):  (a)  Yes.

 (b)  and  (c).  About  0  per  cent.  of
 the  bricks  supplied  were  found  to  be
 below  the  specification  stipulated  in
 the  contract.  These  have  been  reject-
 ed  and  the  contractor  has  been  asked
 to  remove  them  from  site.

 Cement  Depot,  Golden  Rock

 ‘1497,  Shrimati  Parvathi  Krishnan:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  a  number  of  workers  in
 the  Reinforced  Concrete  Cement
 Depot,  Golden  Rock,  have  been  retren-
 ched;

 (b)  if  so,  the  total  number  of  work-
 ers  retrenched;  and

 (c)  the  reasons  therefor?

 The  Minister  of  Rallways  (Shri
 Jagjivan  Ram):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Milch  Cattle  ४७  New  Delhi

 1498.  Dr.  Ram  Subhag  Singh:  चाता
 the  Minister  of  Food  and  Agriculture
 fe  pleased  to  state:

 (a)  whether  Government  propose  to
 prepare  a  scheme  to  house  the  milch
 eattle  which  are  at  present  being
 kept  in  New  Delhi;  and

 (b)  if  so,  the  details  thereof?
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 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  द  Krishsappa):
 (a)  The  Delhi  Milk  Supply  Schems
 Provides  for  a  cattle  colony  to  re-
 house  commercial  herds  of  milch  ani-
 mals,  which  are  kept  in  Delhi  (includ-
 ing  New  Delhi)  at  present,  but  are  to
 be  removed  from  the  city.
 -(b)  The  cattle  colony  will  provide

 accommodation  for  between  2,000  to
 3,000  milch  animals  which  are  kept  in
 herds  of  0  or  more  for  commercial
 milx  production.  Housing  will  be
 provided  for  the  milch  animals,  their
 followers  and  their  owners,  for  which
 a  monthly  rent  will  be  charged.  Milk-
 men  will  be  supplied  with  their  re-
 quirements  of  feegd  and  _  fodder.
 Veterinary  and  breeding  facilities  for
 their  milch  animals  will  also  be  made
 available.  The  milk  produced  by  the
 milch  animals  will  be  purchased  by
 the  Delhi  Milk  Supply  Scheme  for
 sale  in  the  city.  An  area  of  235
 acres  of  agricultural  land  will  be
 necessary  to  grow  the  fodder  require-
 ments  of  the  cattle  colony.  The  total
 cost  of  the  scheme  is  estimated  at
 Rs.  90.69  lakhs.

 Money  Orders  from  Patna  Post-Office
 1499.  Pandit  D.  N,  Tiwary:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  7.  has  come  to  the
 notice  of  Government  that  several
 money  orders  sent  from  Patna  (Bihar)
 have  been  under-paid  ta  the  payees
 t.e.,  less  than  the  amount  sent;

 (b)  whether  it  is  a  fact  that  several
 complaints  were  made  by  the  senders;
 and

 (९)  if  so,  the  steps  taken  to  bring
 the  culprits  to  book  and  to  pay  the
 balance  to  the  payees?

 The  Minister  of  State  in  the  Minfs-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Only  two
 cases  came  to  notice,  and  one  of
 them  pettained  to  a  telegraphic  Money
 Order  from  Hazaribagh  payable  at
 Patna.

 (b)  and  (c).  Only  one  complaint
 was  received  from  Shri  Bajrang  Sahai,
 Advocate,  Kadam  Kuan,  Patna  on  27th
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 June,  49857  alleging  that  a  telegraphic
 money  order  sent  from  Hazaribagh  to
 Patna  was  short  paid  by  rupees  Afty.
 Necessary  enquiries  were  made  and
 the  deficit  amount  was  paid  to  the
 payee  on  5th  September,  ‘1957.  Neces-
 sary  disciplinary  action  is  being  taken
 against  the  officials  at  fault.

 As  fegards  the  other  case  a  tele-
 graphic  money  order  for  Rs.  50  was
 sent  from  Patna  GP.O.  to  Sainthia
 (Birbhum)  on  4th  December,  1956.

 The  Money  Order  was  received  at
 Sainthia  Post  Office  on  5th  December,
 956  but  unfortunately  the  Sub-Post-
 master,  Sainthia  erroneously  prepared
 a  money  order  for  Rs  20  instead  of
 Rs.  50  The  amount  of  Rs  20  was
 paid  to  the  payee  on  5th  December,
 1956.  Later  on,  however,  the  Sub-
 Postmaster,  Sainthia  detected  the  error
 himself  and  the  difference  of  Rs  30
 was  paid  to  the  payee  on  2900  Decem-
 ber,  956

 Timber

 500  Sardar  A  5.  Saigal:  Will  the
 Minster  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  annual  out-turn  of  timber
 from  the  Andamans  by  the  Forest
 Department,  Andamans  for  the  last
 three  years  separately  and  also  the
 timber  produced  by  M/s.  P  G  Ray  &
 Company  during  the  same  period  from
 the  North  Andamans  forest;

 (b)  whether  there  has  been  a  short-
 fall  in  the  out-turn  and  if  so,  the  rea-
 song  therefor;  and

 (c)  the  total  quantity  of  timber  ex-~
 ported  to  Madras  and  Calcutta  timber
 depots  since  2950  annually  and  the
 tota]  sale-proceeds  thereof,  for  the  last
 seven  years  separately?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M,  झ,  Erishnappe):
 (a)  to  (c).  A  statement  733  placed  on

 the  Table.  [See  Appendix  V,  annex~
 ure  No.  §2].
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 डाक  सथा  तार  जिमाग  के  ऊ

 १४०१.  शी  भक्त  arty:  क्या  परिणहन
 तथा  संचार  मंजी  रे  सितम्बर,  १६१५६  के
 तवाराकित  प्रत  संख्या  १६८३  के  उत्तर  के
 संबंध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  नई  व्यवस्था  के  चालू  हो  जाने  के
 बाद  से  डाक-तार  विभाग  के  भवनों  के  निर्माण
 में  इस  बीच  कोई  प्रगति  हुई  है  ;  भौर

 (ख)  यदि  हा,  तो  क्‍या  १६५५-५६
 झौर  १६५६-५७  के  वित्तीय  वर्षों  में  बनाये  गये
 भवनों  की  सूची,  उन  पर  किये  गये  सच  के
 विवरण  के  साथ  टेबल  पर  रखी  जायेगी  ?

 परिचहन  च्चा  संचार  aT  ये  में  राज्य-
 मंत्री  (अं;  राज  बहादर)  :  (क)  चूकि  के  द्रीय
 सरकारी  निर्माण  विभाग  C.P.W.D.)
 व्यवस्था-विषयक  अपना  प्रबन्ध  गत  वर्ष  के
 शन्त  में  ही  कर  पाया  हैँ,  शत:  इस  संबंध  मेँ

 बहुत  कम  प्रगति  देखने  में  झायी  है  ।

 (ख)  सूचना  उपलब्ध  को  जा  रही  है
 शौर  उपलब्ध  होने  पर  यह  सभा-पटल  पर
 रख  दी  जायेगी  I

 Manufacture  of  Rallway  Coaches

 1502.  Shri  I  Eacharan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  first  class,  second
 class  and  third  class  coaches,  manu-~
 factured  in  various  factories  during
 ‘1956-57;

 (0)  the  number  of  coaches  imported
 during  the  period,  and

 (c)  the  number  allotted  to  each
 railway  during  this  period?

 The  Minister  of  Railways  (Shrt
 Jagjivan  Ram):  (a)  070  third  class.
 No  first  or  second  class  coaches  were
 built  during  this  period.

 (०)  428  Electric  Multiple  Unit
 coaches.  १

 (९)  A  statement  is  laid  on  the  Table
 of  Lok  Sabha.  [See  Appendix  थ
 annexure  No.  §2].
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 Fruit  Production  in  Manipur

 15038.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 amount  of  pine-apples  and  oranges  are
 grown  in  the  hil}  areas  of  Chuda-
 Chandpur,  Jiri  and  Tamenglong  in  the
 Union  territory  of  Manipur;

 (b)  the  estimated  quantity  of  these
 fruits  produced  every  year;

 (c)  whether  it  is  a  fact  that  large
 quantities  of  them  are  wasted  due  to
 transport  difficulties  and  for  want  of
 marketing  facilities;  and

 (d)  if  so,  the  steps  taken  in  the
 matter?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M,  V.  Krishnappsa):

 (a)  Oranges  are  grown  in  large
 quantities  at  Tipaimukh  and  Pathor-
 khal  in  Jiribam  sub-division  and  in
 villages  near  Tamenglong.  Produc-
 tion  of  ‘pine-apples,  though  not  large,
 is  on  the  increase.

 (b)  The  production  statistics  are
 not  available.

 (c}  No,  Sir.  The  produce  is  trans-
 ported  to  Silchar  by  boat  or  by  head
 loads.

 {d)  The  State  Government  is  mov-
 ing  the  Small  Scale  Industries  Orga-
 nisation  for  planning  a  small  scale
 experimental  canning  and  _  boftling
 unit,  in  order  to  improve  marketing.

 Plant  Protection  in  Manipur

 3504.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Food  amd  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  certain
 insects  have  destroyed  the  Orange  and
 other  Citrus  fruits  in  the  Tamanglong
 areas  and  have  caused  a  low  yield  of
 these  fruits;

 (b)  whether  any  steps  have  been
 taken  to  protect  the  fruit  plants  in
 Manipur  hills  and  especially  in
 Tamangiong;

 il  SEPTEMBER  957  Written  Answers  53322

 (०)  whether  any  officer  has  been
 deputed  there  who  had  been  trained
 in  plant  protection;  ang

 (d)  if  so,  whether  he  hag  been  de-~
 puted  to  the  Tamanglong  areas  for
 examination  and  enquiry  on  the  spot?

 The  Deputy  Minister  of  Food  ahd
 Agriculture  (Shri  M.  झ,  Krishnappa):
 (a)  No  reports  about  the  low  yield  of
 Orange  and  other  Citrus  fruits  in  the
 Tamanglong  areas  as  a  result  of  pest
 attack  have  been  received  either  by
 the  Manipur  Adminstration  or  by  the
 Government  of  India.

 (b)  to  (d).  The  Field  Assistant  of
 the  Agricultural  Department  of  Mani-
 pur  Administration  has  been  station-
 ed  at  Tamanglong  sub-division.  He
 ig  a  trained  man  and  has  been  pro-
 vided  with  hand  operated  spray-
 ers  and  dusters  and  directed  to  carry
 out  immediate  remedial  measures
 against  insects  and  pests  which  affect
 crops  and  plants  etc.  in  these  areas.
 He  has  also  been  given  necessary
 chemicals  to  be  sold  at  50  per  cent.
 subsidised  rates  to  cultivators  who  re-
 quire  it.

 Compensatory  and  House  Rent
 Allowances  of  Railway

 Employeeg

 i505.  Shri  Tangamani:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  representations  have
 been  received  for  placing  Tuticorin  in
 the  Southern  Railway  in  Grade  “C”
 for  the  purpose  of  Compensatory  and
 House  Rent  allowances  to  the  em-
 ployees;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (9)  and  (b).  The
 question  of  inclusion  of  Tuticorin  in
 “Cc”  class  areas  for  eligibility  for
 House  Rent  allowance  has  been  con-
 sidered  but  it  was  not  found  justified.
 A  representation  has  again  been  re-
 ceived  by  the  Railway  Administration
 and  it  is  under  consideration.
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 Raitway  Brakesmen  in  Olavakkot
 Division

 Shrimati  Parvathi  Krishnan:
 ‘Will  the  Minister  of  Rallways  be
 pleased  ६0  state:

 (a)  whether  the  Government  of
 India  have  received  any  representa-
 tion  from  brakesmen  of  Olavakkot
 Division  on  the  Southern  Railway
 regarding  the  denial  of  promotions  to
 them;  and

 (b)  the  action  Government  have
 tekken  to  redress  their  grievances?

 The  Minister  of  Railways  (Shri
 Jagijivan  Ram):  (a)  Yes.

 (b)  There  has  been  no  denial  of
 promotion  to  the  Brakesmen  85  the
 quota  allotted  for  them  has  been  fully
 imptemented

 Holiday  Homes  for  P.  &  T.  Employees

 1507,  Shri  Tangamani:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state.

 (a)  whether  there  are  Holiday
 Homes  for  the  Posts  and  Telegraphs
 employees  in  North  India;  and

 (b)  if  so,  whether  such  Holiday
 Homes  are  proposed  to  be  set  up  in
 South  India  in  places  like  Courtaliam,
 Ooty  and  Kodarkanai?

 The  Mbnister  of  State  in  the  Mivis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  Proposals  to  start  similar  Homes
 in  places  lke  Kakinada,  C>onoor,
 Podanur,  Bhavanisagar,  Kodaikanal,
 Dhanushkodi,  Ooty,  and  Kotagir:  in
 the  South  have  been  examined  from
 time  to  time  but  could  not  be  put
 through  so  far  on  account  of  non-
 availability  of  suitable  accommoda-
 tion  oar  high  rentals.  Efforts  however
 -will  be  continued  in  this  behalf.

 il  SEPTEMBER  987  9  Written  Answers  33234

 Installation  of  ‘Bulk  Sugar  Leader’
 Plant  at  Ports

 1508.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transpert  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  a  new
 type  of  plant  better  known  as  ‘Bulk
 Sugar  Loader’  is  being  installed  in  the
 ports  of  the  sugar  exporting  countries
 of  the  world;  and

 (b)  if  so,  whether  the  Government
 of  India  are  considering  similar  instal-
 lation  at  Indian  ports?

 The  Minister  of  State  in  the  Minis-~
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.  Bulk
 loading  facilities  are  reported  to  be
 in  use  in  the  Hawaii  Islands  for  ex-
 porting  raw  sugar  to  refineries  in
 the  USA.

 (b)  No.

 Railway  Accidents

 569  Shri  Tangamani:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  689  on  the  7700  August,
 957  and  state:

 (a)  whether  compensation  has  been
 Paid  to  the  familes  of  23  deceased
 persons  who  met  with  their  death  in
 the  accidents  on  2nd  June,  957  and
 22nd  June,  1957,  on  the  Central  Rail-
 way,

 (b)  whether  compensation  has  been
 paid  to  the  28  grievously  injured  per-
 sons;  and

 (c)  if  so,  the  amount  so  far  paid?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  to  (c).  Regarding
 the  accident  which  occurred  on  2nd
 June,  +1957,  no  compensation  as  such
 has  yet  been  paid  as  the  Claims
 Commissioner  originally  proposed
 could  not  take  up  the  post  and
 appointment  of  another  person  is
 under  consideration,  But  an  ez  gratia
 payment  totalling  Rs.  1,585  has  been
 made  to  23  injured  persons,  besides,
 which  the  cost  of  treatment  of  ans
 jured  persons,  in  public  hospitals,
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 amounting  to  Rs.  317.96  was  also  met
 by  the  Railway.

 So  far  as  the  accident  at  Chata  on
 22nd  June,  1957,  ig  concerned,  no
 claims  have  yet  been  received.

 Bailway  Employees

 1510.  Shri  Harish  Chandra  Mathar:
 Will  the  Minister  of  Railways  be
 Pleased  to  state  the  strength  of  each
 of  the  various  categories  07  officers
 and  ministerial  staff  as  on  the  3lst
 March,  1950,  954  and  3957  in  the  (i)
 Railway  Board  (ii)  Zonal  Head~
 quarters  and  (ili)  on  Executive  Jobs
 in  Divisions?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  The  information  is
 being  collected  and  will  be  laid  cn
 the  Table  of  the  Sabha.

 Electric  Track  Recorders  on  Railwaysr*

 5il,  Sardar  A.  S.  Saigal:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  Electric  track
 recording  cars  tn  India;

 (b)  the  name  of  the  person  who
 first  produced  it  in  India;

 (c)  whether  there  is  any  proposal
 to  have  more  electric  track  recorders;

 (d)  The  average  mileage  of  this  car
 test  in  the  whole  of  India  in  a  year;
 and

 (९)  how  many  Hallade  Track  re-
 corders  Indian  Railways  are  having?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  One  only.

 (ib)  Mr.  H.  J.  Mulleneux,  Chief
 Electrical  Engineer  of  the  ex-G.IP.
 Railway  in  1937-38.

 (c)  No,  Sir.  However,  one  Mechani-
 €al  track  recording  car  is  on  order.

 (6)  The  electric  track  recording
 car  tests  about  I3,006  miles  of  track
 om  an  average  every  year.

 (e)  Ten.
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 2५  &  T.  Strike  Emergency

 (Shri  Supaker:
 5i2.  4  Stri  M.  D.  Mathur:

 Shri  Morarka:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  total  expenses  incurred  by
 Government  in  the  preparations  to
 meet  the  emergency  of  the  proposed
 strike  by  Posts  and  Telegraphs  Em-
 ployees  on  the  8th-9th  August.  ‘1957;

 (9)  how  much  of  the  above  ex-
 perditure  was  of  a  temporary  nature
 and  how  much  of  a  permanent  nature;
 and

 (c)  the  details  of  the  total  expendi-
 ture  incurred?

 The  Minister  of  State  fo  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (ce).  In-

 formation  is  being  collected  ard  will
 be  placed  on  the  Table  of  the  Lok
 Sabha.

 Roads  in  Backward  Areas  of  Bombay

 1513.  Shri  Chandra  Shanker:  Will
 the  Mimister  of  Transport  and  Com-
 munications  be  pieased  to  state  the
 amount  allotted  for  the  construction
 and  repair  of  roads  in  the  backward
 aL  085  in  Bombay  State  for  the  years
 1956-57  and  I957-58?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  constructicn
 and  repairs  of  roads  in  the  backward
 areas  in  Bombay  State  are  the  res-
 ponsibilily  of  the  State  Gove:nment
 and  no  amount  has  been  allotted  by
 the  Government  of  India  during  (1956-
 प  and  ‘1957-58  for  this  purpose.

 Foot-Over-Bridge  at  Sholapur
 Railway  Station

 1514,  ri  Sonavane:  Will  the
 Munister  of  Railways  be  pleased  to
 state:

 (a)  at  what  stage  the  constuction
 of  a  foot-over-bridge  or  preliminaries
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 snereof  at  Sholapur  Station  on
 Central  Railway  has  reached;  and

 the

 (b)  the  date  when  the  construc-
 ,  tion  would  be  completed?

 The  Minister  of  Railways  (Shri
 Sagjiivan  Ram):  (a)  A  proposal  to
 provide  a  foot-over-bridge  connecting
 the  circuiting  areas  at  the  broad
 gauge  and  metre  gauge  stations  is
 under  investigation.

 (9)  The  proposal  is  expected  to  be
 finalised  jointly  by  the  Central  and

 (fhe  Southern  Railways  in  the  very
 near  future.  Construction  of  the  foot-
 over-bridge  can,  however,  start  oniy
 after  the  steel  materials  have  been
 arranged.  Actual  execution  is  not
 expected  to  take  more  than  6  months.

 हिमाचल  प्ररेदा  से  डाक  का  बांदा  जाना

 १५१५.  श्री  पद्म  देव  :  क्या  परिवहन
 तथा  संचार  मंत्री  यह  बताते  की  कृपा  करेंगे

 कि  :

 (क)  क्‍या  यह  सच  हैं  कि  हिमाचल  प्रदेश
 में  कई  ऐसे  स्थान  हैं  जहां  महीने  में  एक  बार  भी

 'डाक  नहीं  मिलती  ;

 (ख)  क्या  यह  सच  है  कि  वर्षा  और  शरद्‌

 ऋतु  में  जिलों  के  केन्द्र  स्थानों  में  भी

 कई  बार  एक-एक  सप्ताह  तक  डाक  नहीं
 ब्वांदी  जाती  ;

 (ग)  क्या  सरकार  इस  राज्य  में  डाक

 बांटने  के  लिये  अधिक  अच्छी  व्यवस्था

 करेगी  ;  और

 »..._(घ)  क्‍या  बेतार  के  तार  की  व्यवस्था

 जो  इस  समय  केवल  सरक़ारो  कार्य  के  लियें  है,
 सर्वेसाधारण  के  प्रयोग  के  लिये  करना  संभव

 हो  सकेगा  ?

 परिवहत  तथा  संघार  संत्रालय  में  राज्य-

 मंत्री  (श्री  राज  बहादुर)  :  (क)  जी,  नहीं  v

 हिमाच्नल  प्रदेश  में  ऐसा  कोई  गांव  नहीं  है

 जहां  डाक  का  वितरण  महीने  में  कमं-  से-कम

 एक  बार  न  होता  हो  t
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 (ख)  भारी  बर्षा  के  कारण  सड़क  के

 टूट  जाने  व  रुक  जाने  के  फलस्वरूप  बिरले

 अवसरों  पर  ही  दूरवर्तो  क्षेत्रों  में  डाक  के  इस
 प्रकार  से  पड़ी  रहने  को  संभावना  हो  सकती

 हे

 (ग)  जी,  हां  ।  १६५७-४८  में  इस
 राज्य  में  ५०  नये  डाक-घरों  के  खोले  जाने  का

 प्रस्ताव  है  ;  इससे  डाक  का  कुई  बार  बांटा
 जाना  संभव  हो  सकेगा  ।

 (घ)  यह  प्रदन  कि  क्‍या  कुछ  दवातों
 के  अधीन  यह  व्यवस्था  सर्वताकारण  के  प्रयोग
 सें  लायी  जा  सकती  हैँ,  अभो  विचाराधीन
 है।

 Railway  Freight  Surcharges

 1516.  Shri  Pramathanath  Banerjee:
 Will  the  Minister  of  Railways  be
 pleased  to  state  the  surcharges  on
 freight  that  are  levied  on  perishables

 *

 like  fruits,  vegetables,  milk  products
 and  fish  etc.?

 The  Minister  of  Railways,  (Shri
 Jagjivan  Ram):  The  following
 supplementary  charges  are  levied:—.,

 (A)  When  despatched  by  Passenger
 trains

 A  supplementary  charge  of
 per  cent.  of  total  freight.

 (8)  When  despatched  by  Goods  trains

 than

 23

 (i)  on  consignments  of  less
 20  maunds:—

 (a)  A  surcharge  of  6}  per  cent.
 ;  on  the  total  freight;

 and  (b)  A  supplementary  charge  of
 433  per  cent.  on  the  total
 freight  inclusive  of  the
 above  surcharge.

 (ii)  On  consignments  of  20  maunds
 and  above.

 A  sppplementary  charge  of  83
 per  cent.  on  the.  total  freight.

 Noe:  The  supplementary  charge  of
 124  per  cent.  is  not  levied  on  MILK
 carried  by  either  passenger  or  goods
 trains,
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 Community
 eh  ra

 Alipar

 1517,  Shri  Awasthi:  Will  the  Minis-
 ter  of  Community  Development  be
 leased  to  state:

 (a)  the  amount  actually  sanctioned
 fcr  the  construction  of  roads  in  the
 Community  Project  Area,  Alipur,
 Yelhi  during  the  year  1956-57;

 (b)  what  portion  of  the  funds  has
 been  utilised;

 (९)  whether  it  ig  a  fact  that  only  a
 pertion  of  the  road  from  G.  T.  Road  to
 village  Hyderpur  was  metalled  al-
 though  funds  were  available  for  the
 whole  work;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  Community  De-
 velopment  (Shri  8.  K.  Dey):  (a)
 Rs.  28,620/-.

 (०)  Nib

 (९)  Yes.

 (d)  The  reason  for  (b)  is  that
 administrative  approval  to  the  scheme
 was  accorded  on  26th  December,  I956,
 and  the  work  taken  up  towards  the
 end  of  the  financial  year.  No  Gov-
 ernment  expenditure  was,  therefore,
 incurred  thereon  during  1956-57.  Full
 payment  for  the  work  is  to  be  made
 auring  the  current  financial  year.  As
 regards  part  (c)  of  the  question,  the
 Folicy  ig  to  spread  the  benefits  to  as
 large  a  number  of  villages  as  possible
 and  not  to  grive  them  to  one  or  two
 villages  only  in  the  Block.

 Dindigal-Gudalur  Railway  Line

 1519,  Shri  8.  Narayanasamy:  ‘W3)]
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  include  the  con-
 struction  of  Dindigal-Gudalur  Rail-
 way  Line  in  the  Second  Five  Year  Plan
 as  per  the  recommendations  of  the
 Madras  State  Government;

 (b)  whether  the  preliminary  engi-
 neering  and  traffic  surveys  have  been
 made;  and
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 (c)  the  action  so  far  taken  in  the
 matter?

 The  Minister  of  Raliways  (Shri
 Jagjivan  Ram):  (a)  No,  Sir.

 (b)  Surveys  were  conducted  during
 the  period  1946-1949.

 (c)  It  was  found  that  the  line  would
 net  even  meet  its  operating  expenses
 and  was  unremunerative.

 Jhargram  Railway  Station

 1520.  Shri  Subodh  Hasda2:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  Ger-
 man  Engineer  was  sent  to  Jhargram
 Railway  Station,  on  the  South-Eastern
 Railway  to  see  the  possibility  of  ex-
 panding  the  Jhargram  Railway  Sta-
 tion;  and

 (b)  if  so,  whether  any  report  was
 given  by  the  Engineer?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  The  Ministry  of
 Railways  are  not  aware  of  any  Ger-
 man  Engineer  having  been  sent  to
 Jhargram  Railway  Station.

 (b)  Does  not  arise.

 Surcharge  on  Tolls  for  use  of  Sues
 Canal

 52I.
 Shri  Shree  Narayan  Das:
 Shri  Radha  Raman:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ship-
 ping  companies  using  the  Suez  Canal
 have  been  asxed  by  the  Secretary-
 General,  U.N.  to  give  their  opinion
 on  his  proposals  for  a  surcharge  on
 tolis  for  paying  for  clearance  of  Suez
 Canal;  and

 (9)  if  so,  the  nature  of  opinions
 submitted  by  the  Indian  shipping
 companies?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Behadur):  (a)  and  (b).
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 According  to  information  available  to
 Governinent,  no  direct  reference  on
 thig  subject  has  been  received  by  the
 Shipowners  from  the  Secretary-
 General  of°HR  UN.  According  to
 Presa  reports,  however,  the  question
 did  come  up  for  consideration  at  a
 recent  meeting  of  the  International
 Chamber  of  Shipping  held  in  London,
 which  was  attended  inter  alia  by
 representatives  of  Indian  Shipowners.
 It  is  not  known  what  precisely  was
 the  view  expressed  on  behalf  of
 Indian  Shipowners  at  the  meeting  but
 it  is  understood  that  the  Chamber  as
 a  body  disagreed  with  the  suggestion
 that  shipping  should  bear  the  cost  of
 the  clearance.

 National  Filaria  Control  Pro-
 gramme  in  Eerala

 1822.  Shri  Jinachandran:  Wil]  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  results  obtained  so  far  in
 Kerala  under  the  National  Filaria
 Control  Programme  for  the  control  of
 filariasis;

 (b)  whether  it  is  a  fact  that  there
 ig  difficulty  in  getting  qualified  doctors
 to  man  these  units;  and

 (c)  whether  Government  will  consi-
 der  the  feasibility  of  assigning  this
 job  to  the  entomologists  who  are
 qualified  and  who  are  managing
 malaria  control  schemes?

 The  Minister  of  Health  (Shri  D.  P.
 Karmarkar):  (a)  The  survey  work  is
 in  progress.  It  is  too  early  to  assess
 the  results.  3  3/5  control  units  are
 functioning  in  the  State  and  3  more
 are  in  process  of  formation.

 (b)  Yes,  the  State  Health  Directorate
 has  reported  difficulty  in  getting
 niedical  officers  for  the  Units.

 (c)  The  suggestion  is  not  feasible.

 Lift  Irrigation  Schemes  in
 Andhra  Pradesh

 Shri  M.  V.  Krishna  Rao:  Will
 the  Minister  of  Food  and  Agricalture
 be  pleased  to  state:

 (a)  the  number  of  Hit  irrigation
 schemés  undertaken  in  Andhra  Pra-
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 desh  during  the  है 1.)  Five  Year  Plan
 period;  (

 (b)  how  many  of  them  have  been
 compietedsand  the  expenditure  incur-
 red-  thereon;

 (९)  the  number  of  lift  irrigation
 schemes  proposed  to  be  undertaken
 during  the  Second  Five  Year  Plan
 period  in  Andhra  Pradesh;  and

 (d)  the  estimated  expenditure  there-
 on?

 The  Deputy  Minister  of  Food  and
 Agticuiture  (Shri  M.  V.  Krishnappa):
 (a)  and  (b).  As  Andhra  was  separat-
 ed  from  Madras  only  on  Ist  October,
 1953,  separate  figure  for  Andhra  is
 available  only  for  the  years  1954-55
 and  1955-56.  During  these  years  the
 State  Government  undertook  4950
 Lift  Irrigation  Schemes  and  completed
 527  at  a  cost  of  Rs.  30°85  lakhs.

 (c)  Information  in  regard  to  the
 number  of  Lift  Irrigation  Schemes
 proposed  to  be  undertaken  is  not
 given  in  the  State’s  Pian.  During
 the  First  two  years  of  the  Second
 Five  Year  Plan  i.e.,  1956-87  and  1987-
 58,  the  State  Government  have  pro-
 posed  to  undertake  438  Lift  Irri-
 gation  Schemes  (602  in  956-S7  and
 836  in  1957-58).

 (d)  Rs.  34:36  lakhs.

 Modern  Equipment  for  Indian
 Ports

 1524,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  team
 is  being  sent  abroad  to  purchase
 modern  equipment  for  Indian  ports;
 and

 (b)  if  so,  what  is  the  composition
 of  the  team?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Baj  Bahadur):  (a)  Yes.

 (b)  The  composition  of  the  team  has
 yet  to  be  settled.  It  is  likely  to  con-
 sist  of  two  technical  officers  and  a
 Finance  officer.
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 Railway  Corruption  Cases

 1525.  Shri  Ghosal:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  726  on  the  17th  August,  957
 regarding  -Railway  Corruption  cases
 and  state:

 (a)  who  is  incharge  of  conducting
 the  Fact  Finding  Investigation  set  up
 for  investigating  into  corruption  cases
 of  Howrah  Goods  Shed;  and

 (b)  in  how  many  cases  there  has
 been  corruption  and  what  actien  has
 been  taken  against  those  who  haye
 been  found  guilty?

 The  Minister  of  Railways
 Jagjivan  Ram):  (a)  An  Inquiry  Com-
 mittee  of  one  Assistant  Accounts
 Officer  and  One  Assistant  Commer-
 cial  Officer  was  set  up  to  investigate
 into  corruption  cases  of  Howrah  Goods
 Shed

 (b)  Altogether  76  cases  of  corrup-
 tion  had  been  reported.  Fact  Finding
 Enquiry  has  been  completed  in  36
 cases  and  partly  completed  in  7
 cases.  A  committee  comprising  of
 two  senior  scale  Officers  has  been  set
 yp  for  holding  the  formal  department-
 al  inquiry  in  conformity  with  the  pro-
 cedure  prescribed  for  imposing  major
 punishments  and  such  as  are  found
 guilty  will  be  suitably  punished.

 Rural  Indebtedness

 1526.  Shri  B.  8.  Murthy:  Wil)  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  attemp}  was  made
 to  investigate  the  causes  for  the  in-
 creasing  indebtedness  of  the  agricul-
 tural  labour;

 (bh)  if  so,  the  causes;  and

 (c)  the  remedies  proposed  ?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  As  a  result  of  the  Agricultural
 Labour  Enquiry  conducted  by  the
 Ministry  of  Labour  in  950-5i,  it  has
 been  estimated  that  the  number  of
 indebted  agricultural  labour  families

 (Shri
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 in  the  country  is  about  TE  million
 and  the  debt  per  indebted  family  is
 about  Rs.  105  No  figures  comparable
 to  those  collected  during  the  Agricyl- tural  Labour  Enquiry  are  available
 for  any  other  year.  Thus  there  is  no
 evidence  to  establish  that  indebted-
 ness  of  this  agricultural  class  has  been
 increasing.

 (b)  Does  not  arise.

 (c)  As  indebtedness  of  agricultural]
 labour  is  an  aspect  of  low  incomes,
 attempts  are  being  made  to  raise  their
 incomes  through  enlargement  of
 opportunities  for  gainful  employment.

 Fertilizers

 ‘1527  Shri  B.  Ss  Murthy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  steps  taken  to
 press  into  service  the  Co-operative
 Societies  in  preference  to  other  agen-
 cies  in  the  distribution  of  fertilisers?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 State  Governments  and  Union  Ter-
 ritories  have  been  requested  to  review
 the  present  position  regarding  distri-
 bution  of  fertilizers  and,  if  the  distri-
 bution  is  still  in  the  hands  of  trade
 or  departmental  agencies,  to  indicate
 the  manner  in  which  this  work  could
 be  transferred  to  co-operatives  to  the
 maximum  extent  possible.  Replies
 received  show  that  in  most  of  the
 States  the  Co-operative  Societies  are
 already  being  given  preference  to
 other  agencies.

 Foot  Qyer-Bridge  at  Fort  St.  George,
 Madras

 1528,  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  steps  taken  te  provide  an
 over-bridge  at  the  level  crossing  lead-
 ing  to  the  Fort  St.  George,  Madras;

 (b)  the  estimated  cost;  and

 (९)  the  date  on  which  it  may  be
 taken  up?
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 The  Minister  of  Raliways  (Shri
 Sagfivan  Rem):  (4)  The  level  cross-
 ing  is  presumably  the  one  located  at
 Mile  0/5-6  between  Madras  Beach  and
 Madras  Yort  Railway  Station,  known
 as  Light  House  level  crossing  The
 Government  of  Madras  included  this
 level  crossing  for  replacement  by  a
 sub-way,  but  it  did  not  furnish  any
 definite  priority  or  the  yuar  in  which
 the  work  was  to  be  taken  ध...  The
 matter  is,  therefore,  still  under  cor-
 respondence  with  the  State  Govern-
 ment,

 (b)  The  approximate  cost  of  a  sub-
 way  at  this  site  was  estimated  in  95]
 as  Rs.  55  lakhs

 (c)  In  view  of  the  position  mention-
 ed  above,  it  cannot  be  stated  at  pre-
 sent  as  to  when  the  work  is  likely  to
 be  taken  up  The  main  hitch  is  about
 sharing  of  the  cost  of  the  non-railway
 work  involved  in  the  scheme

 Gudur-Renigunta  Railway  Line
 1529.  हिल  B.  8.  Murthy:  Will  the

 Minister  of  Railways  be  pleased  to
 otate:

 (a)  whether  there  is  any  proposal
 to  run  more  trains  between  Gudur
 and  Remgunta  due  to  the  doubling
 of  the  track;  and

 (b)  if  so,  the  number  thereof?
 The  Minister  of  Eaillways  (Shri

 Jagjivan  Ram):  (a)  and  (b)  The
 Renigunta-Gudur  section  has  only
 been  converted  into  Broad  Gauge  from
 Metre  Gauge  and  not  doubled  Prior
 to  24-8-57,  this  section  was  served  by
 4  Metre  Gauge  passenger  train  servi-
 ces  each  way  and  the  same  number  of
 passenger  trains  are  running  after
 conversion

 This  Section  has  been  converted  s0
 that  goods  traffic  moving  beyond
 Arkonam  could  bye-pass  Madras  and
 obviously  an  increasing  volume  of
 Goods  Traffic  will  pass  over  it

 Over-crowding  in  Trains  between
 Madras  and  Bexwada

 1538.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  there
 is  over-crowding  on  ttains  runtiing

 l]  SEPTEMBER  i957  Written  Anewers  3236

 from  Madras  to  Bexwada  and  vice
 beétsd;  andl

 (b)  if  so,  the  steps  taken  te  reduce
 over-crowding?

 The  Minister  of  Méilways  (Shri
 Jugfivan  Rami):  (a)  Yes.  Thér'e  is
 over-crowding  in  HI  Clasd  on  oertath
 sections  on  some  of  the  trains  running
 between  Madras  and  Bezwada

 (b)  Since  ist  April  956  the  foliaw-
 ing  steps  have  been  taken  to  reduces
 ever-crowdihg  oh  the  Madras-Bes-
 wada  Section —

 (i)  From  1-7-86  Madras-Howrah
 weekly  Janata  Express  trains
 were  introduced.  The  tri-
 weekly  Madrad-Dethi  Janita
 Express  servic’  was  cdnvert-
 ed  into  a  dally  service  The
 Berwada-Hyderabad  through
 third  class  carriage  by  the
 Grand  Trunk  Express  trains
 and  connected  trains  was  ex-
 tended  from  and  to  Madras.
 A  distance  restriction  of  300
 miles  was  imposed  on  the
 booking  of  third  class

 passen- gers  by  the  Grand  Prank
 Express  except  in  the  case  of

 (ii)  From  9-2-87,  the  Madras-New
 Delhi  bi-weekly  Air-condi-
 tioned  De-luxe  Express  ser-
 ‘nice  was  introduced.

 The  question  of  increasing  the  num-
 ber  of  coaches  on  the  Grand  Trunk
 Express  is  also  under  consideration.

 Raliway  Service  Comimiesions

 83l.  Shri  B.  8.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No  68]  on  the  कफ  August,
 957  and  state  whether  any  steps  are
 being  taken  to  include  Harijan  mem-
 bers

 :
 the  Railway  Service  Commis-

 sions

 The  Miniter  of  Rafiways  (Shri
 Jagiivan  Ram):  The  suggestion  will
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 be  kept  in  view  at  the  time  of  filling
 up  any  vacancy  that  may  arise  in  any
 commission.

 Barhalganj-Bahraich  Line

 ‘158%,  Shri  Sinhasan  Singh:  Wil)  the
 Minister  of  Raliways  be  pleased  to
 state:

 (a)  whether  any  steps  in  connec-
 tion  with  the  survey  for  the  opening
 of  a  Railway  Line  between  Barhal-
 ganj  and  Bahraich  have  been  taken;
 and

 (b)  if  so,  the  results  thereof?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  and  (b).  No,  Sir.
 The  project  has  not  been  included  in
 842  miles  of  new  lines  approved  by
 the  Planning  Commission  for  construc-
 tion  during  the  Second  Five  Year
 Plan.

 E.  ९.  A.  ह  E.

 1533.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  twenty
 representatives  of  seven  Asian  nations
 met  recently  at  Bangkok  under  the
 auspices  of  E.C.A.F.E.;  and

 (b)  if  so,  whether  India  participated
 at  the  meeting?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  (a)  The
 E.C.A.F.E.  convened  a  Working  Party
 of  experts  to  discuss  technical  pro-
 blems  relating  to  the  development  of
 Inland  Ports  from  the  l9th  to  the
 29th  August,  957  at  Bangkok.

 (b)  Yes,  Sir.

 याराबकी  में  सामदाधिक  विकास  ।

 १४५३४.  भी  यादत  :  कया  सामदाधिक
 बिकास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  के  बाराबंकी  जिले
 में  सामुदामिक  विकास  खंडों  पर  केन्द्रीय
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 सरकार  द्वारा  भव  तक  कितनी  राशि  व्यय
 की  जा  चुको  है;  भोर

 (ख)  इस  समय  वहां  जो  खंड  वास्तव
 में  चल  रहे  है,  उत  पर  कितना  व्यय  करने
 का  विचार  है  ?

 सामदाधिक  विकास  संत्री  भ्गी  सु०  Go
 डेन)  :  बाराबंकी  जिले  में  तीन  सामुदायिक
 विकास  खंड  हे  गझ्पेक्षित  जानकारी,  जो  कि
 राज्य  सरकार  द्वारा  भेजो  गई  मासिक  प्रगति
 प्रतिवेदन  से  प्राप्स  को  गई  है,  निम्नलिखित

 हे:

 (क)  सहायक  भनु-  रु०  ४.  २२

 दान  लाख  |  मार्च  १६५७
 के  झन्त

 उधार  र०  १.४६  |  तक
 लाख

 (&)  सहायक  प्रनू-  रु०  १०  ३६

 दान  लाख
 उधार  २०१२.  ०४

 लाख  |

 हिमाअल  प्ररेंदा  में  सरबापरी  वंश

 १५३४५.  ह.) ह  पद्म  देव  :  क्या  स्थास्थ्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  &  कि  हिमाचल
 प्रदेश  में  राज्य  सेवा  में  अस्थायी  तौर  पर
 वैद्यों  की  नियुक्ति  की  गई  है  ;

 (ख)  क्‍या  यह  सच  है  कि  राजाओं  के
 हासन  में  जिन  बेचो  को  पक्का  कर  दिया
 गया  था  उन्हें  भी  भ्रस्थायी  कर  दिया  गया

 है  ;  शौर

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण

 &  भौर  उनकी  नौकरी  कब  स्थायी  की  जायेगी  ?

 स्थास्थ्य  मंत्रो  (भी  करणरकर)  :  (क)
 झौर  (ख  जी,  हां।
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 (3)  हाल  के,भाव्ति-कांड  से  हिमाचल
 प्रवेश  प्रशासन  के  संबंधित  कागजात  नष्ट

 हो  गये  हें  और  इस  संबंध  में  प्रशासन  सूचना
 एक  कर  रहा  हैं

 पिदोमोत  दलकप्र  लाइन  पर  रेलगाड़ियां

 १५३६.  श्री  सोहन  स्थकरूप  :  क्या

 रेले  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  #7  यह  सच  हे  कि  पीलीभीत
 से  चलने  वाली  सवारी  गाड़ियों  को  टनकपुर

 पहुंचने  में  ६  घंटे  लगते  है.  जब  कि  इन  दोनों
 स्टेशनों  के  बोच  का  फासला  केवल  ३६
 मील  है  ;

 (ख)  कया  यह  भी  सच  है  कि  इस
 लाइन  पर  स्लीपरों  के  बीच  में  पत्थर  नहीं
 डाले  गये  हैं  ब्र  लाइन  को  कच्चा  रखा
 गया  है  ;  भौर

 (ग)  इन  लाइनों  को  पक्‍का  करने
 झौर  उन  पर  चलने  वाली  गाड़ियों  की  गति

 बढ़ाने  के  लिये  सरकार  क्‍या  कार्यवाही  कर

 रही  है  ?

 रेलवे  मंत्रों  (वो  लगजोबन  राम)  :

 (क)  प,  मील  लम्बे  पोलीभीत-टनकपुर
 सेक्दान  पर  सिर्फ  दो  श्र्प  झौर  दो  डाउन

 मिली-जुली  गाड़ियां  चलतो  है  ।  १  प्रप्रेल,

 १६५७  से  जो  समय  सारणी  (Time  Tabie)

 लागू  हुई,  उसके  अनुसार  एक  गाड़ी  को  एक
 तरफ  की  दूरो  तय  करने  में  ३  घंटे  १०  मिनट
 झौर  दूसरी  को  ३  घंटे  vy  मिनट  लगते  थे  t

 लेकिन  बरसात  के  कारण  रफ्तार  में  इंजीनिय-
 रिंग  संबंधी  भ्रस्थायी  पाबन्दी  लगायो  गयी,
 उसकी  वजह  से  गाड़ियों  के  समय  में  कुछ  परि-
 बर्तन  करना  पड़ा  ।  ३  श्रगस्त,  १६५७  से  यह
 रास्ता,  गाड़िया  ४  घंटे  ५५  मिनट  में  तय

 करती  हूँ

 (a)  इस  शाखा  लाइन  सेक्शन  में

 सब  जगह  मिट्टी  इस्तेमाल  की  गयी  है  गिट्टी
 नहीं  ।  इस  सेक्शन  पर  भ्रधिकतर  इमारती

 लकडी  ढोयी  जाती  है  1

 (ग)  इस  सेक्शन  में  ४११,,  पौंड  की

 पटरियां  बिछी  हैं।  १६५६-६०  में  इसकी

 अगह  ५०  पौंड  की  पटरियां  बिद्धाने  का  विचार

 है।  पटरी  बदलने  के  बाद  इस  सेक्शन  पर

 गिट्टी  डालने  का  भी  विभार  है  t  भारी  पटरी

 बिछाने  झौर  गिट्टी  डालने  के  बाद  गाड़ियों
 की  रफ्तार  में  भी  सुधार  होगा  ।

 इक्जतनगर-लखतऊ  रेल  बार्ग

 १४५३७.  भी  मोहन  स्थक्षप  :  क्या

 रेलने  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  के  इज्जतनगर
 लखनऊ  डिवीजन  में  कितने  पौंड  की  रेल
 की  लाहइनें  लगी  हुई  है  ;

 (ख)  उपरोक्त  डिवीजन  में  कितने
 समय  से  स्लौपर  नही  बदले  गये  हूँ  |

 (ग)  क्‍या  सरकार  को  यह  ज्ञात  है
 कि  नैनीताल  एब्सप्रेस  के  यात्रियों  को  कण्जी

 लाइन  तथा  भारी  इंजनों  के  काररा  यात्रा
 करते  समय  बहुत  धक्के  लगते  हैं  भौर  उन्हें
 गाड़ी  के  किसी  भी  समय  उलट  जानें  का  भय
 खंगा  रहता  है  ;  भौर

 (घ)  इस  स्थिति  में  सुधार  करने
 झोर  गाड़ियों  को  रफ्तार  बढ़ाने  के  लिये
 सरकार  क्या  कार्यवाही  कर  रहो  है  ?

 रेलवे  मंत्रा  (भो  खग बचन  राम)  :

 (क)  पूर्वोत्तर  रेलवे  के  इज्जत  नगर-
 लखनऊ  सेक्शन  में  ५०  पौंड  की  पटरियां  बिछी

 हुई  है  ।

 (ख)  नियमित  कार्यक्रम  के  भ्नुसार
 खराब  स्लीपरों  की  बदलाई  की  जाती  है  ।

 सुरक्षा  की  दृष्टि  से  बेकार  स्‍लीपरों  का  प्रति-
 शत  निर्धारित  सीमा  में  रखने  के  लिये  उन्हें
 हर  साल  बदल  दिया  जाता  है  |

 (ग)  जहां  कहीं  पटरी  कमजोर  पाई
 जाती  है  उसकी  मरम्मत  को  जाती  है  ताकि
 रेल-पथ  ध्र््घी  हालत  में  रहे!
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 (w)  दूसरी  पंच  वर्षीय  योजमा  में  इस  सेक्शन

 में  ६०  पौंड  की  पटरियां  भौर  नये  स्लौपर

 बिछ्धामी  का  क्थितर  है  |  तयी  पटरी  जिछ  जानें

 के  बाद  गाड़ियों  की  रफ्तार  में  सुधार  हीगा  |

 बरेली  श्लये  संद

 १५  है८.  शी  क्त  बचें  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  के  ध्यान  मैं  यहँ
 बात  शाई  है  कि  पूर्वोत्तर  रेलबे  के  बरेली
 सिटी  स्टेशन  की  हालत  बहुत  खराब  हैं  ;

 (ख)  क्‍या  रेलवे  मंत्रालय  को  इस
 संबंध  में  समय  समय  पर  ज्ञापन  प्रांप्त  हुये

 हैं  ;  और

 (ग)  यंदि,  हां,  तो  इस  स्टेंशन  के

 झामूल  नव-निर्माण  शभ्ौर  उसके  विकास
 के  संबंध  में  कौन  से  कदम  उठाये  जा  रहे
 हैं?

 रलये  मंत्रो  थी  जैगजीबम  रास)  :

 (क)  जी,  नहीं  ।

 (ख)  झौर  (ग).  यात्रियों  भौर  माल-
 यातायात  की  सुविधा  की  व्यवस्था  करने  के  संबंध
 में  प्रजिया  मिली  हैं  ।  यात्री  सुविधा  के  काम
 रेल  उपभोक्‍ता  सुविधा  समिति  की  सिफा-

 रिदा  पर  हर  साल  श्रय्ता  के  झ्राधार  पर
 निर्माण  कार्यक्रम  में  रखे  जाते  हें।  कार्यक्रम
 बनाते  समय  इस  बात  का  ध्यान  रखा

 जाता  है  कि  प्रमुंक  काम  के  लिये  रकम  और
 जरूरी  सांमाने  उपलब्ध  है  या  नहीं  अगत
 साल  गोदाम  (  Inward,  goods  shed)
 में पानी  का  एक  पम्प  और  एक  अतिरिक्त

 छतदार  छोड  की  व्यवस्था  का  काम  चालू  वर्ष

 के  नि  मणि  कार्यक्रम  में  रखा  गया  है|  स्टेशन

 याई  के  डालें  में  परिवर्तत  का  काम  भारजी

 तौर  पर  १६५८-५६  के  निर्माण  कार्यक्रम  में

 रखने  का  विभार  है
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 १५३६.  ष्मो  भक्त  दर्कन  :  क्या

 परिषहन  तथा  संचार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  हे  कि  कुछ  सभय

 पहले  पिथौरागढ़  (जिला  प्रल्मोडा,  उत्तर

 प्रदेश)  में  डाक-वर  के  लिये  एक  नये
 भवन  के  निर्माण  का  ठंका  दिया  गया  था  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उस
 ठेकेदार  ने  उस  काम  को  बीच  ही  में  छोड़
 दिया  शौर  वह  भवन  भब  तक  नहीं  बन  पाया

 हैं  ;

 (ग)  यदि  हां,  तो  उपरोक्त  गड़बड़ी
 किन  परिस्थितियों  में  हुई  भौर  उसके  कारण
 डाक-तार  विभाग  की  कितनी  हानि  उठानी

 पड़ी  ;

 (घ)  उस  भवन  के  श्रघ्ूरे  काम  को

 पूरा  करने  के  लिये  कौन  से  कदम  उठाये  जा

 रहे  है  ;  भौर

 (डः)  देर  से  देर  उसका  निर्माण  कार्य
 कब  तक  पूरा  हो  जाने  की  झादा  की  जा
 सकती  है  ?

 परियलण  तथा  संचार  मंत्रासय  में  राज्य-

 मंत्री  1६  राज  बहादुर)  :  (क)  जी,  हां

 (ख)  जी,  हां  I

 (ग)  जैसा  कि  केन्द्रीय  सरकारी,
 निर्माण  विभाग  (C.P.W.D-)  नें  बताया  है
 ठेकेदार  ने  इस  बहाने  पर  कि  उसे  लगातार

 भुगतान  नहीं  किया  जा  रहा  था  यह  काम  जून
 १६५६  में  बन्द  कर  दिया  था,  जबकि  उससे

 अन्य  रकमें  ली  जानी  थीं।  हानि  उठाने  का  कोई
 प्रश्न  पेदा  नहीं  हुआ  है  |

 (घ)  टेकेदार  को  प्रन्तिम  नोटिस  दे

 दिया  गया  है।  नोटिंस  को  भवधि  के  समाप्त

 होने  पर  यह  काम  न्य  किसी  एजेन्सी  को  दे

 दिया  जायगा।

 (2)  अनुमानत:  श्चालू  वित्त-वर्द  के

 झन्त  तक  |
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 ata  बुझी  और  हँलेद्वीनों  के  बोचें  नेया

 रेलवे  स्टेशन

 १४५४०.  श्री  संकते  दर्शन
 कि

 :  क्या  रेलंबे

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर
 रेलवे  के  लालकुआं  और  हलद्वानी  स्टेशनों

 के  मध्य  एक  नया  स्टेशन  बनाने  का  निरचय

 किया  गया  है  ;

 (ख)  यदि  हीं,  ती  वेहीं की  ऊँची  भूमि
 की  समतल  कंरने  तथा  शस्य  निर्माण  कांयों

 पर  कितना  धन  व्यय  होने  का  अनुमान  है  ;

 और
 oe

 ,  (ग)  इस  नये  स्टेशन  को  बनाने  के

 क्या  विशेष  कारण  हैं  ?

 रेलवे  मंत्री  (६.1  जगजोवन  रास)  :

 (क)  लॉलकुआं  और  हलंद्वानी  के  बीच  एंक
 ऋ्रासिंग  स्टेशन  बनाने  का  विचार  हूँ  ।

 (ख)  1] जमीन  को  समंतरल  करने

 और  मिट्टी  डालने  की  लागत

 का  अनुमान  १,३७,०००  रुपये

 है,  और

 (ii)  दूसरे  निर्माण  कार्यों  की

 लागत  का  शनुमान  ४,५६,०००
 रुपये  हैं।  इसमें  जमीन  कीं

 कीमत  भी  शामिल  है।

 (गं)  नया  स्टेशन  लालकुओआं-हेलद्वानी
 सेक्शन  की  लाइन-क्षमता  बढ़ाने  के  न्ियें
 बनाया  जा  रहा  है  |

 Derailment  of  Railway  Wagotis  at
 LudHiana

 1541,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state  whether  it  is  a  fact  that  five
 Wagons  of  a  goods  train  capsized  on
 the  26th  August,  957  at  Ludhiana?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  At  about  4-05  hours
 on  26-8-1957  as  70709  Up  Goods  train
 ‘was  approaching  Ludhiana  _  station,
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 one  wagori  derailed  at-a  distance  of  5
 rails  from  the  up  Outer.  This  derail-
 ed  wagtn  was  dragged  upto  points
 No.  65,  where  4  rhore  wagons  derailed

 Explosion  of  a  Petrol  Tanker

 1542.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state  whether  it  is  a  fact  that  a
 petrol  tariker  exploded  between  Kan-
 pur  and  Farukhabad  blocking  the
 traffic  for  more  thah  ten  hours  on  the
 27th  August,  1957?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  At  about  20-00  hours
 on  26th  (Hot  27th  as  stated  in  the
 Question)  August,  1957,  a  motor  lorry
 tanker  ,bearing  registration  No.  UPR
 7472  belonging  to  Messrs  Burmah
 Shell  Co.,  Kanpur  Branch,  reported  to
 be  containing  1,200  gallons  of  petrol
 caught  fire  while  passing  over  road-
 cum-rail  bridge  No.  78  at  mile  35/0-1

 ‘between  Bilhaur  and  Araul  Makanpur
 stations  ori  Kanput-Kasganj  section  of
 the  North  Eastefti  Rdilway.  There
 was  no  explosion.  Dtiring  the  périod
 the  fire  was  burning  i.e.,  from  20-00
 hours  on  26-8-1957  to  3-l0  hours  on
 27-8-i957  the  running  of  train  gervi-
 ces  on  the  section  was  suspended.

 Rehabilitation  of  Landiess  Workers

 543  JS  Shri  D.  A.  Katti: °
 a  Shri  B.  K.  Gaikwad:

 Will  the  Minister  of  Food  and  Agri-
 eulturé  be  pleased  to  state:  ५

 (a)  whether  Boards,  including  non-
 official  members,  which  have  been  re-
 commended  by  the  Planning  Com-
 mission,  fét  advising  on  schemes  for
 the  rehabilitation  of  landless  work-
 ers  Have  beer  set  up;

 (b)  if  so,  the  number  of  such  Boards
 and  the  nature  of  advice  given  so  far
 by  them;  and

 (ec)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Food  and
 Agriculttre  (Shri  M.  V.  Krishnappa):
 (a)  to  (¢).  Only  eight  State  Govern-
 ments  have  made  provision  for  the
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 scheme  for  the  resettlement  of  land-
 Jess  agricultural  workers  in  their  2nd
 Five  Year  Plan.  Position  in  respect
 of  the  setting  up  of  Boards  in  each
 State  is  explained  below:—

 ASSAM.—An  advisory  Board  exists
 to  advise  and  assist  Government  in
 connection  with  the  reclamation  of
 land  and  settlement  of  deserving  peo-
 ple  including  landless  workers.  Be-
 sides  this,  there  are  Sub-divisional
 Land  Settlement  Advisory  Committees
 to  advise  the  Sub-Divisional  Officer  or
 Deputy  Commissioner  on  settlement  of
 landless  people.

 ANDHRA  PRADESH.—No
 Board  exists.

 BIHAR.—No  Board  has  been  estab-
 lished  so  far.

 MADHYA  PRADESH.—No
 has  been  set  up.

 KERALA  —An  Advisory  Committee
 has  been  set  up  to  advise  about  the
 successful  implementation  of  the
 acheme  and  also  for  selection  of  colo-
 nies.

 PUNJAB.—Special  Boards  have  not
 been  formed.  The  provision  of  Pun-
 jab  Security  of  Land  Tenures  Act,
 953  and  PEPSU  Tenancy  and  Agri-
 cultural  Land  Act,  955  regarding
 assessment  of  surplus  areas  are  yet  te
 be  implemented.

 ORISSA.—The  question  of  constitu-
 tion  of  special  Boards  in  the  State  will
 be  taken  up  by  the  State  Govern-
 ment  after  watching  the  progress  of
 the  scheme.

 UTTAR  PRADESH.-—A  committee
 consisting  of  Deputy  Commissioner  of
 the  district,  Officer-in-charge  of  the
 scheme,  Agricultural  Officer  of  the
 scheme  and  two  co-opted  members
 form  a  Committee.

 special

 Board

 Commercial  Clerks  on  Rallways

 isa,  Shri  Assar:  Will  the  Minister
 of  Raliways  be  pleased  to  state:

 (a)  the  total  amount  of  money  re-
 covered  during  the  last  financial  year
 from  commercial  clerks  to  make  good
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 the  debits  as  a  result  of  accidentally
 accepting  base  cotns  or  ‘short  collec-
 tions  at  counters;  and

 {b)  whether  these  clerks  are  paid
 any  fixed  allowances  in  Heu  of  the
 above  financial  risk  which  is  inciden-
 tal  to  their  duties  as  is  the  practice
 in  State  Banks  and  most  industrial
 concerns?

 The  Minister  of  Railways  (Sari
 Jagjivan  Ram):  (a)  The  information
 is  being  collected  and  will  be  laid  on
 the  table  of  the  Sabha.

 (b)  No  such  allowance  is  peid  to  the
 Commercial  Clerks.

 Kandlh  Port  Ol  Jetty

 1545,  Shri  Assar:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  in  what  year  and  at  what  coet
 the  oil  jetty  in  Kandla  Port  had  been
 constructed;  and

 (०)  whether  it  is  a  fact  that  owing
 to  some  technical  defect  this  oil  jetty
 is  not  adequately  serving  the  pur-
 pose  for  which  it  is  meant?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  new  ail
 jetty  in  Kandla  was  completed  in
 September,  1955,  at  a  cost  of  Rs.  6°64
 lakhs.

 !

 (b)  The  jetty  was  designed  to  be
 parallel  to  the  flood  current  as  nor-
 mally  the  berthing  is  done  during
 flood  tide  at  Kandla.  When  the  jetty
 was  put  into  commission,  the  first
 tanker  was  berthed  satisfactorily.  On
 the  occasion  of  the  berthing  of  the
 second  tanker,  the  ebb  tide  which  does
 not  run  parallel  to  the  flood  =  tide,
 actually  created  stronger  forces  result-
 ing  in  the  hawsers  of  the  oi]  tankers
 snapping.  Since  then,  the  oil  com-
 panies  have  been  hesitating  to  use  the
 jetty.  The  remedial  measures  neces-
 sary  to  counter  the  effects  of  the  ebb
 current  are  under  examination.  Mean-
 while,  tankers  are  being  berthed  at
 the  old  jetty.



 43247  Written  Answers

 Holidays  for  Commercial  Clerks  on
 ‘Railways

 1548,  Shri  Assar:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  gazet-
 ted  holidays  are  not  allowed  to  com-
 mercial  clerks  despite  the  recommen-
 dations  of  the  Central  Pay  Commis-
 sion;  and

 (b)  if  so,  what  compensation  is
 awarded  to  them  in  lieu  thereof?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  and  (b).  Mr.  Jus-
 tice  Rajadhyaksha  whose  Adjudication
 award  was  binding  did  not  agree  with
 the  Central  Pay  Comrnission  that  if
 holidays  are  foregone  in  the  interests
 of  the  service,  the  employees  concern-
 ed  should  get  compensatory  leave  in
 leu  but  said  that  the  grant  of  holidays
 has  to  be  subject  to  the  exigencies  of
 service  and  without  claim  to  compen-
 sation,  if  they  are  not  granted.

 Working  Hours  of  Commercial  Clerks
 on  Railways

 1541.  Shri  Assar:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 ‘(a)  whether  it  is  a  fact  that  com-
 mercia]  clerks  have  to  work  for  ten
 hours  a  day  in  order  to  complete  the
 work  entrusted  to  them;

 (b)  whether  this  aspect  of  abnor-
 mally  long  duty  hours  was  consider-
 ed  at  the  time  of  the  New  Deal;  and

 (c)  if  so,  whether  any  preferential
 compensation  was  given  to  them?

 The  Minister  of  Rallways  (Shri
 Jagjivan  Ram):  (a)  to  (c).  Commer-
 cial  Clerks  work  according  to  the  fix-
 ed  rosters  based  on  the  classification
 under  the  Hours  of  Employment  Regu-
 lations  in  shifts  of  8-9  hours  or  33
 hours  according  to  their  classification
 as  ‘Continuous’  or  ‘Essentially  Inter-
 mittent’  and  for  any  work  performed
 in  abnormal  circumstances  beyond
 rostered  hours,  they  are  paid  over-
 time  allowance  as  per  extant  rules.
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 Roads  and  Bridges  in  Punjab

 Shri  Hem  Raj:
 ua  Shri  Daljit  Singh:
 Will  the  Minister  of  Transport  and

 Communications  be  pleased  to  state:

 (a)  the  amount  proposed  to  be
 given  as  loans,  subsidies  or  grants
 from  the  Central  Road  Fund  for  the
 construction  of  roads  and  bridges  for
 the  year  1957-58  to  the  Punjab  Gov-
 ernment;

 (b)  the  amount  that  was  asked  for
 by  the  Punjab  Government;  and

 (९)  the  names  of  the  roads  and
 bridges  for  which  money  is  being
 given  to  the  Punjab  Government?

 “The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Rs.  46°25
 lakhs.

 (b)  Rs.  ‘55°52  lakhs.

 (९)  The  matter  has  not  been  final-
 ised.

 Hindustan-Tibet  Road

 Shri  Hem  Raj: uss
 {  Shri  Daljit  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  the  number  of  surveys  made
 and  alignments  undertaken  for  the
 construction  of  the  Hindustan-Tibet
 Road  during  the  past  four  years  be-
 tween  Narkanda  and  Rampur
 Bushahar  and  the  expenditure  in-
 curred  on  each  one  of  them;

 (b)  whether  it  is  a  fact  that  earth
 and  stone  dug  out  of  this  road  have
 blocked  the  Brow  Road  at  Rampur
 Bushahar  bridge  and  the  Narkanda
 Lusi  portion  of  the  road  which  con-
 nects  Mahaser  District  of  Himachal
 Pradesh  with  Kulu  sub-division  of
 the  Kangra  District;

 (९)  whether  it  is  a  fact  that  the
 Brow  Road  and  Lusi  road  are  in  a
 neglected  condition;
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 (a)  Whether  the  Btow  and  Lusi
 roads  wili  be  repaired  for  through
 vehicular  traffic  to  Ktilu  sub-division
 of  the  Kangra  District;  and

 (e)  if  so,  when?

 The  Minister  ef  State  in  the  Minis-
 wy  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a),  (d)  and  (e).
 The  information  is  being  collected  and
 will  be  laid  on  the  table  of  the  Sabha
 in  due  course.

 (b)  During  the  construction  of  Hin-
 dustan-Tibet  Read  about  200  ft.  length
 of  Brow  Road  got  blocked  at  Rampur
 Hushahe  due  to  debris  but  it  has  been
 testored.  The  bridle  road  from  Nar-
 kanda  Luri  connecting  Kulu  has  been
 restored  for  animal  traffic.

 (c)  No.  The  roads  are  reported  to  be
 in  a  reasonably  fair  condition.

 Housing  of  Kharagpur  Railway
 Workshop  Employees

 1550.  Shri  Subodh  Hasda:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  pro-
 vided  housing  facilities  to  all  Class  IV
 and  Class  III  Staff  of  Kharagpur  Rail-
 way  workshop  in  South-Eastern  Rail-
 way}  and

 (b)  if  not,  what  alternate  steps  have
 been  taken  for  their  accommodation?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  No.

 (b)  About  44  per  cent.  of  permanent
 Class  III  and  Class  IV  staff  in  this
 workihop  have  already  been  provided
 with  railway  quarters  and  provision
 has  beet:  made  in  the  works  program-
 me  during  the  Second  Five  Year  Plan
 to  build  as  many  railway  quarters  as
 possible  within  the  limitations  of  the
 funds  available  so  as  to  house  a  lar-
 ger  percentage  of  staff.  For  staff  living
 outside  Kharagpur,  workmen’s  special
 trains  are  run  to  ¢énable  them  to
 attend  to  their  work  in  time  and  reach
 their  homes  after  thelr  work  is  over.
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 Kbaragper  Railway  Werkshep
 55l.  Shri  Subd  Meda:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  expand  the  Kharagpur  Railway
 Workshop  in  South-Eastern  Railway;
 and

 (b)  if  whefi  it  is  Mkely  to  com-
 mence  the  work?

 Tha  Minister  of  Railwhys  (Shri
 Jagjivan  am):  (a)  Yes.

 (b)  Some  of  the  works  in  connec-
 tion  thereof  have  been  sanctioned  and
 are  in  progress.  Others  are  under
 examination.

 Telephone  ahd  Telegraph  Littes  tn
 Amati

 ‘1552,  Shri  Liladhar  Kotoki:  Wl)  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  there  has  been  fre-
 quent  breakdown  in  the  telephone  and
 telegraph  lines  in  the  State  of  Assam
 both  inside  and  with  rest  of  India
 during  the  period  from  January,  956
 to  July,  ‘1957;

 (b)  whether  telegrams  had  to  be
 sent  by  the  telegraph  authorities  by
 post  due  to  breakdown  in  the  tele-
 graph  system;

 (९)  the  number  of  such  cases  where
 a  telegram  was  sent  by  post  during
 the  period  from  January,  i956  to  July,
 ‘1987;

 (a)  the  number  of  telegrams  and
 telephone  calls  which  had  been  re-
 fused  or  cancelled  due  to  the  lines
 being  out  of  order  during  the  period
 from  January,  3956  to  July,  1957;  and

 (e)  what  steps  have  been  taken  to
 prevent  these  breakdowns  and  to
 ensure  regular  and  steady  service  in
 the  telegraph  and  telephone  systems
 in  Assam?

 The  Minister  of  State  in  the  Minis-
 try  af  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (e).  A
 statement  is  placed  on  the  Teble  of
 Lok  Sabha.  (See  Appendix  ्  an-
 nexure  Ne,  §3].
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 Public  Call  Offices  in  South  Arcet
 District

 ‘1g8t.  Shri  Klayaperpmal:  च्  the
 Minister  of  Transport  and  ि
 cations  be  pleased  to  state;

 (a)  how  many  Public  Call  Offices
 were  opened  in  the  years  2954,  955
 and  956  in  South  Arcot  District,
 Madras  Stgte;

 (b)  Whether  any  application  was
 sent  to  Government  by  the  people  of
 Kathumannarkoi},  Sowth  Arcot  Dis-
 trict,  to  open  a  Public  Call  Office  at
 Kathumannarkoil;  and

 (c)  if  so,  the  action  taken  thereon?
 °

 The  Minister  ef  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)—

 1954.

 l.  Arakandanallur.
 2.  Portonovo.
 3.  Valavanur.

 ‘1985.
 l.  Kallakurichi.
 2.  Ulundurpet.

 1956.
 Mil.

 (b)  Yes.

 (c)  A  Public  Call  Office  has  since
 been  sanctioned  and  it  is  expected  to
 be  opened  during  this  year  provided
 the  necessary  materials  become  avail-
 able  in  time.

 Inspectors  of  Post  Offices

 1854.  Shri  Elayaperumal:  Will  the
 Minister  of  Transport  and  Commani-
 cations  be  pleased  to  state:

 (a)  how  many  Scheduled  Caste
 candidates  appesred  in  the  examins-
 tion  for  the  post  of  Inspectors  of  Post
 Offices  during  the  years  ‘1985,  28958
 and  987  (so  far)  trom  Madras  circle;
 and

 (b)  how  many  were  selected  for  the
 post  of  Inspectors  of  Post  Offices  dyr-
 ing  the  same  period?

 The  Minister  of  State  in  the  Mintis-
 try  of  Transport  and  Communications
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 (Gari  Raj  Bahe@ur):  (a)  and  (b).  No
 examination  was  held  in  the  year  ‘1988.
 Information  with  regard  to  the  exa-
 TMinations  held  in  43958  and  ३४7  is
 given  below:

 (i)  In  1955,  द ८ दे  Scheduled  Castes
 candidates  sat  for  the  Inspec-
 tors  examination  in  Madras
 Circle  and  out  of  them  2  were
 selected.

 Gi)  In  29597  examination  63  Sche-
 duled  Castes  candidates  sat  for
 the  examination  and  |  was
 selected.

 Note:  Even  by  applying  the  mini-
 mum  qualifying  standard  consistent
 with  requirements  of  efficiency  to  the
 case  of  Scheduled  Castes  candidates,
 more  candidates  could  not  be  selected.

 Chingelpet-Chinnasalom  Line

 1555.  Shri  Elayaperumal:  Wil]  the
 Minister  of  Railways  bp  pleased  to
 state:

 (a)  whether  the  traffic  survey  of  a
 new  line  connecting  Chingelpet  to
 Chinnasalem  via  Kellakkurichi  has
 been  completed;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 Jagjivan  Raw):  (a)  No,  Bir.

 (b)  As  this  project  is  not  included
 in  the  842  miles  of  new  construction
 approved  by  the  Planning  Commission
 for  construction  in  the  Second  Five
 Year  Plan  a  low  priority  has  heen
 allotted  to  it  in  order  to  conserve  the
 manpower  resources  available  with
 the  railway.

 Scheduled  Caste  Candidates

 15856.  Shri  Elayaperamal:  ‘Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 {a)  how  many  Scheduled  Caste
 candidates  were  selected  for  the  post
 of  Clerks,  Postmen,  Runners  and
 Messengers  from  Cuddalore  and  Vil-
 luppuram  Divisions  in  the  years  1986
 and  957  (so  far);  and
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 (b)  how  many  Backward  Class
 candidates  were  selected  from  Cud-
 dalore  and  Villuppurem  Divisions  for
 the  ssid  posts  during  the  same
 period?

 The  Minister  of  State  fm  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)—

 Cuddalore  Sub  Division
 956  957

 Clerks  Nil  Nil
 Postmen  3  Nil
 Runners  Nil  Nil
 Messengers  Nil  Nil

 Villuppuram  Sub  Division
 956  987

 Clerks  Nil  Nil
 Postmen  3
 Runners  Nil  Nil
 Messengers  Nil  Nil

 (b)  Cuddalore  Division
 2956  987

 Clerks  Nil  Nil
 Postmen  2  4
 Runners  Nil  Nil
 Messengers  Nil  Nil

 Villuppuram  Division
 956  957

 Clerks  Nil  Nil
 Postmen  3  3
 Runners  Nil  Nil
 Messengers  Nil  Nil

 Sholapur  Aerodrome
 ‘1357.  Shri  Sonavane:  Will  the  Min-

 ister  of  Transport  and  Communica-
 tions  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  a  fencing  has  been  erected  around
 the  Sholapur  (Bombay  State)  aero-
 drome;

 (0)  if  so,  what  further  improve-
 ments  to  this  aerodrome  are  under
 consideration  of  Government;  and

 (c)  to  what  use  this  aerodrome  is
 intended  to  be  put  to  in  the  near
 future?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  (a)  Yes,  Sir.

 (b)  No  further  improvements  to  this
 aerodrome  are  under  consideration  at
 present.
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 (c)  The  aerodrome  will  continue  to
 be  used  by  Pilot  trainees  for  cross-
 country  flights  and  as  an  emergency
 landing  ground  on  Bambay-Hyderabad
 and  Bombay-Madras  air  routes.  It
 will  also  be  available  for  non-sche-
 duled  flights.

 ई

 थ्भी  मोहन  स्थरूष  :
 =

 शमी  बगर  :

 बया  era  तथा  क््थि  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  प्रत्येक  राज्य  में  कितने  एकड़

 भूमि  में  र्फ  की  खेती  की  जाती  है  भौर  रुई
 का  वाधिक  उत्पादन  (राज्यवार)  कितना

 है  ;  भौर

 (ख)  देए  में  रु  की  वाधिक  खपत

 क्तिनी  हूँ  ओर  प्रति  बे  क्सिती  द्

 का  श्रायात  किया  जाता  है  ?

 कवि  उपमंत्रो  (क्री  मो०  Ho  कुष्णप्पा):
 (क)  सन्‌  १६५४-५५,  १६५५-५६  भौर

 १६५६-५७  में  भारत  में  राज्यवार  कपास
 के  क्षेत्र  और  उत्पादन  दिलाने  वाले  दो  विवरण
 नत्थी  कर  दिये  गये  हे  ।

 (ख)  भारत  में  कपास  (भ्रतिरिक्त
 फैक्टरी  खपत  को  शामिल  करके  )  की  प्रौसतन
 वाधिक  खपत  ५१  ५५  लाख  गांठ  है
 ग्रौसतन  एक  साल  में  भारत  में  श्रायात  की

 गई  कपास  की  मात्रा  ६  १५  लाख  गांठ  है  7

 दिखियें  परिशिष्ट  ५,  भ्रनुबन्ध  संख्या  ५४]

 मेर,  यों  का  निर्यात

 रैट.  श्भी  सोहत  स्थकूए  :  क्या
 खाद्य  तथा  कथि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  क्‍या  यह  सच  हैं  कि  मेरठ  से

 प्रति  वर्ष  लगभग  एक  हजार  गायें  कलकत्ता
 भेजी  जाती  हैं  ;

 (ख)  यदि  हां,  तो  इस  गायो  को  किस

 प्रकार  काम  में  लाया  जाता  है  ;  भौर
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 (ग)  क्या  ये  गायें  प्रन्य  देझों  को  भेजी
 जाती  हैं  या  उनका  कोई  दूसरा  उपयोग  किया
 जा  रहा  हे?

 कृषि  उपमंत्रो  (भी  मो०  Wo  कृष्णाप्ग):
 (क)  से  (ग).  जानकारी  इकट्ठी  की  जा

 रही  है  ।

 Thefts  tn  Parcel  Office,  Cuttack

 I560.  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  every  year  several  thefts  are
 committed  in  the  Cuttack  Railway
 Station  parcel  office,  Orissa,  due  to
 lack  of  sufficient  space;  and

 (b)  if  so,  what  steps  have  been
 taken  to  check  such  thefts?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  It  is  not  correct
 that  thefts  are  committed  every  year
 in  the  Parcel  Office  of  Cuttack  Rail-
 way  Station.  Six  parcels  were,  how-
 ever,  reported  missing  from  the  plat-
 form  of  that  Station  during  1956.

 (b)  A  new  parcel  godown  has  since
 been  opened  at  Cuttack  Dock  ‘Yard
 and  no  parcels  are  now  kept  on  station
 platform.

 Cattack  Railway  Station

 I56!.  Shri  8.  ९,  Mullick:  Wull  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 for  the  remodelling  of  the  Cuttack
 Railway  Station;  and

 (b)  if  so,  when  it  will  be  under-
 taken?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  There  is  a  propo-
 sal  to  remodel  the  Station  Building  at
 Cuttack  Station  so  as  to  provide  in  it
 the  essential  amenities  which  are  lack-
 ing,  or  deficient,  at  present.

 (b)  A  new  Parcel  Godown  has
 already  been  provided  in  the  Dock
 Yard,  thus  eliminating  congestion  of
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 parcels  in  station  premises  and  on
 platforms.  Remodelling  of  the  Station
 building  is  programmed  to  be  taken

 ‘up  during  the  Second  Five  Year  Plan
 period.

 Aoquisition  of  Land  in  Orissa  for
 Railways

 1562.  Shri  B.  C.  Mallick:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  how  many  acres  of  land  have
 been  acquired  by  Government  under
 the  Land  Acquisition  Act  for  the  cons-
 truction  of  the  new  lines  of  Railways,
 Noamundi-Banspani  and  Rourkela
 (Bandhamunda)-Dumaro  in  Orissa;

 (b)  whether  Government  have
 given  compensation  to  the  land  own-
 ers  before  construction;  and

 (९)  या  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  (a)  Noamundi-Bans-
 pani:

 565  acres  of  land  are  to  be  acquir-
 ed  for  the  whole  project.
 Rourkela-Dumaro:

 587  acres  of  land  are  to  be  acquir-
 ed.
 (b)  Payments  of  compensation  have

 been  made  by  the  Government  of
 Orissa  for  Noamundi-Banspani  line
 but  no  details  have  yet  been  convey-
 ed  to  the  Railway  Administration.  As
 regards  Rourkela  (Bondamunda)-
 Dumaro  line,  no  awards  have  been
 received  so  far  from  the  State  Gov-
 ernment.

 (c)  Reasons  for  delay  in  making
 awards  are  being  ascertained  from  the
 State  Government  and  will  be  placed
 on  the  table  of  the  House  as  soon  as
 received.

 Indian  National  Harijan  League,
 Delhi

 Shri  M.  C.  Jain:
 Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  the  Indian  National
 Harljan  League,  Delhi  have  submitted

 i563.
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 any  representation  to  Government  on
 the  Sth  August,  1967;  and

 (b)  if  so,  the  nature  of  the  repre-
 sentation  and  the  action  taken  there-
 on?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahedur):  (a)  Yes.

 (b)  The  League  has  complained
 that  in  the  selections  for  Town  Ins-
 pectors’  posts  recently  made  in  Delhi,
 no  reservation  has  been  made  for
 Scheduled  Caste  officials.  The  re-
 servations  were  duly  made  but  none
 of  the  Scheduled  Caste  officials  who
 took  the  prescribed  test  obtained  a
 satisfactory  percentage  of  marks.
 Therefore  they  could  not  be  selected.
 A  reply  to  this  effect  is  being  given
 to  the  League.

 Telegraph  and  Telephone  Lines  in
 Orinsa

 1564.  Shri  8.  C.  Mullick:  Will  the
 Minister  of  Transport  and  Comnmni-
 cations  be  pleased  to  state  whether
 the  Central  Government  have  receiv-
 ed  requests  from  the  Orissa  Govern-
 ment  to  transfer  the  telegraph  and
 telephone  lines  in  Orissa  which  are  at
 present  under  the  control  of  Bihar,
 Andhra  and  Madhya  Pradesh  to  the
 control  of  Posts  and  Telegraphs
 Department  of  Orissa?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  Yes.

 Quarters  for  है.  &  ह ए  Employees

 ‘1565.  Shri  B.  0.  Mullick:  Will  the
 Minister  of  Transport  and  Cemmuni-
 cations  be  pleased  to  state:

 (a)  the  basis  for  providing  quarters
 to  the  employees  of  Posts  and  Tele-
 graphs  Department;  and

 (b)  whether  any  preference  is  given
 to  the  Scheduled  Castes  and  Sche-
 duled  Tribes  employees?

 The  Minister  of  State  In  the  Mintis-
 fry  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).  A
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 statement  ig  laid  an  ble  af  Lok
 Sabha.  [See  Appen  by
 No.  $5.)

 Rural  Indebtedness

 1566.  Dr.  हू,  B.  Menon:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  whether  there  is  any
 proposal  before  Government  to  give
 a  djrection  to  all  the  States  to  have
 uniform  legislation  to  give  relief  to
 the  indebted  agriculturists?

 The  Deputy  Minister  of  Food  ang
 Agriculture  (Shri  M.  V.  Krishnappa):
 No  such  proposal  is  at  present  under
 consideration.

 Water  Supply  in  Vinay  Nagar

 566-A.  Shri  S.  Ghose:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  water
 supply  to  Vinay  Nagar  is  restricted  to
 certain  hours  viz,  from  3  am.  to
 6  a.m.  and  from  3  p.m.  to  6  P.m.

 (b)  if  so,  the  reasons  therefor;

 (c)  the  steps  that  are  taken  to  in-
 crease  the  supply,  and

 (d)  the  Government  uarters  other
 than  those  of  Vinay  Nagar  where
 water  is  restricted?

 The  Minister  of  Health  (Shri  D.  P.
 Karmarkar):  (a)  Yes.

 (b)  Due  to  the  rapid  increase  of
 population  in  Vinay  Nagar  and
 Diplomatic  Enclave  areas  the  demand
 of  water  has  considerably  increased.
 The  water  pressure  falls  down  and
 unless  water  is  supplied  by  restricting
 the  hours  of  supply,  some  areas  go
 dry  especially  the  higher  level  areas.

 (¢)  The  &itration  capacity  at
 Chandrawal  water  works  is  being
 augmented  from  0  to  90  million
 gallons  daily.  A  pipe  line  from
 Jhandewala  reservoir  to  the  Canton-
 ment  reservpir  is  being  lIgid.  The
 Central  Public  Works  Department  are
 laying  the  distribution  main  from
 Cantonment  reservoir  to  Vinay  Nagar
 and  other  Government  development



 ह. १:..>2 ब  0  «Written  Answers  7]  SEPTEMBER  7957

 areas.  When  these  works  are  com-
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 pleted  there  would  be  no  restriction.  ग्वालियर  जिलों  में  ऐसे
 *

 (a)  There  is  restriction  of  water  in  के  केन्द्र  स्थान
 हे  जहां

 टेलीफोन  भव  तक
 नहीं all  the  areas  served  by  the  Hassanpur  लगाये  गये  है  ;

 teal  Ky  a  dark  ae  Ne
 Lodi  colony,

 .  Jorba  ursery,  Welles-  जिलों  1.11
 ley  Road  Place,  Sunder  Nagar,  Sewa

 टेलीफोन
 (ख)  उपरोक्स  जल  मे  जिम  स्था

 Nagar,  some  parts  of  the  Diplomatic  पर  टेलीफोन  को  व्यवस्था  हो  चुकी  है  उन  में
 Enclave,  Medical  Institute  area  and
 North  and  South  Avenues.

 मध्य  1.४1. ह  में  देखने  आउट  ए मेस्सी

 १५६७.  श्रो  राठ  Wo  हार्मा  :  क्‍या

 शत  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  म्बाह  और

 “भाडेर'  सब-डिवीजनों  में  रेलवे  ग्राउट

 एजेन्सी  की  स्थापना  के  सम्बन्ध  में  र्व  तक

 क्या  प्रगति  हुई  है  ;

 (ख)  क्‍या  मध्य  प्रदेश  रोडवेज़  आउट

 एजेन्सी  का  काय  करने  को  तैयार  है  श्ौर
 यदि  हा,  तो  किन  शर्तों  पर,  और

 (ग)  कया  झ्राउड  एजेन्सी  का  कार्य  करने

 के  लिये  किसी  श्न्य  उपयुक्त  व्यक्ति  श्यवा

 संस्था  की  खोज  की  गई  है  ?

 रेनई  मम्त्रो  श्री  जगओोवन  राम)  :

 (क)  ध्रौर  (ख).  अम्बाह  में  रेलवे  आउट

 एजेन्सी  खोलने  के  सवाल  पर  मध्य  रेलवे

 मध्य  भारत  रोडवेज  की  सलाह  से  विचार

 कर  रही  हैं  |  मध्य  प्रदेश  में  भाडेर  नाम  की

 जगह  को  जानकारी  मध्य  रेलवे  को  नहीं  है  ।

 इस  बात  का  पता  नहीं  लगता  कि  मध्य

 रेलये  को  भाडेर  में  आउट  एजेन्सी  खोलने

 को  कोई  अर्जी  दी  गयो  है  या  नही  t

 (ग)  श्रमी  सवाल  नहीं  उठता,  क्‍योंकि

 मध्य  भारत  रोडवेज  से  लिखा-पढ़ी  हो

 रहो  है  ।

 शजध्प  ब्र  में  सावंजलिक  हे गोफोन  घर  और
 टे  रीफोत  एक्सचेंज

 १४६८.  शमी  to  o  बार्ना  क्‍या

 परिषहन  तथा  संचार  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  मिण्ड-मुरेना  और

 से  किन-किन  में  टेलीफोल  एक्सचेंज  स्थापित
 किये  जाने  की  प्रावक्ष्य्कता  प्रकट  की  गई

 है;  भौर

 (ग)  उक्त  स्थानों  में  टेलीफोन  एक्सचेंज
 कब  तंक  स्थापित  किये  जा  सकेंगे  ?

 परिथहुन  त्था  संचार  मत्राल्य  में  रल्य-
 ज्ग्यो  (श्री  राज  बहादुर)  :  (क)-

 भिण्ड  &.  गोहाद
 २.  लहर

 मेहगांव,
 मोरेता  विजयपुर
 ग्वालियर  द  8.  भण्डेर

 २.  पिचोर

 (ख)  शौर  (ग)  मोरेना  जिले  के

 झम्बा,  जीरा  और  सबलगढ़  में  सा्बंजनिक
 टेलीफोन  घर  स्थापित  किये  गये  हूँ  ।  अब  तक
 केवल  सबलगढ़  में  एक  टेलीफोन  केन्द्र  के
 स्थापित  किये  जाने  की  मांग  की  गयी  हैं  ।

 इससे  इस  विभाग  को  किसी  प्रकार  की

 हानि  की  सम्भावना  न  होने  की  स्थिति  में

 इसकी  मंजूरी  दे  दो  जायगी  ।

 Lift  Irrigation  Schemes

 ‘1569.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agricuiture  be  pleas-
 ed  to  refer  to  the  reply  given  to  Un-°
 starred  Question  No.  024  on  the  29th
 August,  4957  and  lay  on  the  Table  a
 statement  showing  the  names  of  the
 lift-irrigation  schemes  completed  in
 956  and  proposed  to  be  undertaken
 during  the  remaining  period  of  the
 Second  Five  Year  Plan  period  i.e.,
 957  to  1960,  year-wise  in  Himachal
 Pradesh  and  the  expenditure  to  be
 incurred  on  each  one  of  them?  ‘
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 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 Bhagwani  Lift  Irrigation  Scheme
 costing  Rs.  19,500  was  completed  in
 1956.

 Nagchella  Lift  Irrigation  Scheme
 costing  Rs.  42,750  and  one  trial
 Boring  costing  Rs.  45,000  for  tube-
 wells  at  Paonta  are  in  hand  at
 present.  Two  more  trial  Borings
 costing  Rs.  60,000  will  start  this  year.
 No  other  Lift  Irrigation  Scheme  has
 yet  been  finalized  by  the  Himachal
 Pradesh  Administration.

 Dislocaion  of  Simla-Kalka  Rail
 Traffic

 1570.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Railways  be  pleased
 to  state  whether  it  is  a  fact  that  the
 tunnel  between  Summer  Hill  and
 Simla  Station  has  been  damaged  and
 the  whole  traffic  is  suspended?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  Yes,  it  is  a  fact
 that  a  portion  of  the  tunnel  between
 Summer  Hill  and  Simla  Station  has
 been  damaged.  However,  the.  whole
 traffic  is  not  suspended.  Passengers
 with  their  luggage  and  parcels  are
 booked  upto  Summer  Hill  while  goods
 traffic  is  booked  only  upto  Tara  Devi
 Station,  as  there  are  no  terminal
 facilities  on  other  stations  beyond
 Tara  Devi.  The  tunnel  is  expected  to
 be  repaired  by  30th  September,  4957
 after  which  through  traffic  will  be
 restored

 Scheduled  Caste  Employees  in  Radio
 Stores  Department,  New  Delhi

 1571.  Shri  Vishwanath  Prasad:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  the  percentage  of  the  Scheduled
 Caste  personnel  employed-  as  Store-
 keepers  in  the  'Radio  Stores  Depart-
 ment,  New  Delhi;

 (b)  ‘whether  the  percentage  is  as
 required  by  quota;

 (c)  if  not,  the  reason  therefor;  and

 (d)  what  steps  Government  pro-
 pose  to’  take  in  this  behalf  in  order
 to  make  up  the  required  percentage?
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  (a)  5%.

 (b)  and  (c).  The  number  of  posts
 of  Store-keepers  in  the  Civil  Aviation
 Department  being  limited,  the  posts
 of  Junior/Traffic/Store  Clerks  and

 ‘Store-keepers  have  been  grouped  at
 present  on  an  All-India  basis  for  the
 purposes  of  communal  representation
 and  there  is  no  separate  quota  for
 store-keepers  in  the  Central  Radio
 Stores  Depot.  In  this  group  as  a
 whole  the  percentage  of  Scheduled
 Caste-personnel  is  slightly  in  excess
 of  the  required  quota.

 (d)  Does  not  arise.

 Air  Services  in  Nepal

 573-A.  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 licence  granted  to  Airlines  Corpora-
 tion  by  the  Nepal  Government  to
 operate  internal  services  there  has

 ‘been  terminated;

 (b)  if  so,  the  reasons  thereof;

 (c)  whether  this  is  the  result  of  an
 agreement  reached  between  Nepal
 Government  and  the  Indian  authori-
 ties;  and

 (d)  if  so,  the  nature  of  the  agree-
 ment  and  its  important  terms?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 AShri  Humayun  Kabir):  (a)  No,  Sir.

 7
 (b)  to  (d).  Do  not  arise.

 World  Merchant  Marine  Day

 1572.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  “World.
 Merchant  Marine  Day”  is  being  ob-
 served  on  the  3th  October,  957  and.
 the  Mayors  of  the  most  of  the  world’s
 principal  ports  are  participating  in  the
 ‘Columbus’  celebration  at  Geneva;  and
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 (b)  if  so,  whether  the  Mayors  of

 pad
 Indian  ports  are  also  partictpat-

 ?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Sari  Raj  Bahadur):  (a)  Government
 have  no  information.

 (b)  None  of  the  major  port  authori-
 ties  in  India  has  received  an  invita-
 tion  to  participate  in  any  such  cele-
 bration

 PAPERS  LAID  ON  THE  TABLE
 APPROPRIATION  ACCOUNTS  (Posts  AND

 TELEGRAPRS)

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  On  behalf
 of  Shri  T.  T.  Krishnamachari,  I  beg
 to  lay  on  the  Table,  under  Article
 5()  of  the  Constitution,  a  copy  of
 the  Appropriation  Accounts  (Posts
 and  Telegraphs),  1965-56  and  the
 Audit  Report,  957—  (Part  II).  [Placed
 in  Library.  See  No.  S-262/57.}

 AMENDMENTS  TO  INDIAN  AIRCRAFT
 RULES

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  I  beg  to  lay  on  the  Table,
 under  sub-section  (3)  of  Section  5
 of  the  Indian  Aircraft  Act,  1934,  a
 copy  of  the  Notification  No.  S.R.O.
 2554  dated  the  l0th  August,  1957,
 together  with  the  explanatory  note,
 making  certain  further  amendments
 to  the  Indian  Aircraft  Rules,  2937.
 [Placed  in  Library.  See  No.  S-26/

 57.)

 Dec  ARATIONS  OF  EXEMPTION  UNDER
 REGISTRATION  OF  FOREIGNERS  ACT

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  I
 beg  to  lay  on  the  Table  a  copy  of
 each  of  the  following  Declarations  of

 “Exemptions  under  the  proviso  to  Sec-
 tion  6  of  the  Registration  of  Forei-
 gners  Act,  1939,  namely:—

 (l)  {35,57-F.I,  dated  the  23rd  May,
 957  a  Declaration)

 (2)  2/49|57-F.I,  dated  the  ‘21st
 August,  2957  (l  Declaration)
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 (Regulation)  Amend-

 ment  Bill
 (3)  /52/57-F.I,  dated  the  Siet

 August,  957  (5  Declarations).
 (Placed  in  Library.  See  No.  S~263  /97.)
 STATEMENT  CORRECTING  REPLY  GIVEK  70

 QUESTION

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  I  beg  to  ley
 on  the  Table  a  copy  of  the  statement
 correcting  the  reply  given  on  the  ह... क
 September,  957  to  Unstarred  Ques-
 tion  No.  59  regarding  Compensation
 for  Kamalpur  Landing  Ground
 [Placed  in  Library.  See  No  S~264/57.)

 RULES  COMMITTEE

 Srcono  Rerorr

 Shri  Rane  (Buldana):  I  beg  to  lay
 on  the  Table,  under  sub-rule  (2)  of
 rule  33l  of  the  Rules  of  Procedure,  a
 copy  of  the  Second  Report  of  the
 Rules  Committee

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:

 “In  accordance  with  the  provi-
 sions  of  rule  97  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  enclose  a  copy  of  the
 Forward  Contracts  (Regulation)
 Amendment  Bill,  ‘1957,  which  has
 been  passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  20th
 September,  1957"

 FORWARD  CONTRACTS  (REGULA-
 TION)  AMENDMENT  BILL

 Lap  ON  THE  TABLE  AS  PASSED  By  RAJYA
 SAaBBA

 Secretary:  Sir,  J  Jay  on  the  Table  or
 the  House  the  Forward  Contracts
 (Regulation)  Amendment  Bi,  1957,
 as  passed  by  Rajya  Sabha.
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 ESTIMATES  COMMITTEE
 Stxry-Szsventn  Rerosr

 Secretary:  The  Chairman,  Estimates
 Committee  (1956-57)  presented  to  the
 Speaker  on  the  29th  March,  ‘1957,  the
 Sixty-Seventh  Report  of  the  Com-
 mittee  on  the  Ministry  of  Defence—
 The  Hindustan  Aircraft  (Private)
 Limited—which  was  approved  at  their
 sitting  held  on  the  same  day.  The
 Committee  requested  the  Speaker  to
 make  corrections  in  the  Report  that
 might  be  necessary  as  a  result  of  the
 factual  verification  by  the  Ministry  of
 Nefence

 The  Report  has  since  been  factually
 verified  and  some  corrections  have
 been  carried  out  in  it  under  Speaker's
 orders.  The  Speaker  has  ordered  the
 laying  of  the  Report  on  the  Table  of
 the  House  in  terms  of  para.  1(8)  of
 Speaker's  Direction  No.  7A.

 I  lay  a  copy  of  the  Report  on  the
 Table  of  the  House.

 CALLING  ATTENTION  TO  A
 MATTER  OF  URGENT  PUBLIC
 IMPORTANCE

 CLosurE  oF  Narsinc  (GIrs1  MILLs  etc.

 Shri  Sonavane  (Sholapur—Reserv-
 ed—Sch.  Castes):  Under  Rule  197,  I
 beg  to  call  the  attention  of  the  Minis-
 ter  of  Labour  and  Employment  to  the
 following  matter  of  urgent  public  im-
 portance  and  I  request  that  he  may
 make  a  statement  thereon:—

 “The  closure  of  the  Narsing
 Gir}:  Mills  Ltd,  and  the  partial
 closure  of  the  Sholapur  Spinning
 and  Weaving  Mills  Ltd.,  Sholapur,
 and  the  situation  resulting  there-
 from”.

 The  Deputy  Minister  of  Labour
 (Bhri  Abid  Ali):  Survey  reports  indl-
 cate  that  the  condition  of  the  plant
 and  equipment  and  the  financial  posi-
 tion  of  the  Narsing  Girji  Mills  are
 very  unsatisfactory.  The  mills’  lia-
 bilities  have  exceeded  the  assets  and
 they  have  no  resources  for  the  pur-
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 chase  of  essential  raw  materials  and
 for  payment  to  workers.

 Proceedings  have  already  been
 instituted  for  the  winding  up  of  the
 company.  The  mills  closed  down  on
 the  9th  August  1957,  thereby  affecting
 about  4,700  workmen.  The  question
 of  payment  of  retrenchment  compen-
 sation  and  other  dues  to  the  work-
 men  has  been  taken  up  with  the  Gov-
 ernment  of  Bombay.

 The  Central  Government  has
 ordered  an  investigation  into  the
 affairs  of  the  mills  in  accordance  with
 tha  Industries  (Development  and
 Regulation)  Act,  1951,  under  the
 chairmanship  of  Shri  G.  D.  Semani,
 MP.

 Regarding  the  Sholapur  Spinning
 and  Weaving  Mills,  my  colleague,  the
 Minister  of  Commerce,  made  a  state-
 ment  about  its  affairs  on  the  30th  July
 i957.  I  have  nothing  to  add  except
 that  Government  is  closely  watching
 the  situation.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 As  I  anticipate  that  there  may  be
 some  time  to  spare  tomorrow  or  even
 today,  I  would  like  to  announce  that,
 time  permitting,  there  will  be  a  dis-
 cussion  on  the  following  two
 motions:

 (l)  Discussion  on  the  Rice  Milling
 Committee’s  Report  on  a  motion
 given  notice  of  by  Shri  Shree
 Narayan  Das;  and

 (2)  Discussion  on  the  Interim
 General  Plan  for  Greater
 Delhi  on  a  motion  given  notice
 of  by  Shri  Herish  Chandra
 Mathur.

 As  I  said,  this  will  be  taken  up  if
 there  is  time,  if  the  other  business
 collapses  earlier.

 Mr,  Speaker:  What  about  Food?

 Sbri  Satya  Narayan  Simba:  As  I
 told  you,  the  Minister  is  going  to
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 make  a  statement  on  the  West  Bengal
 food  situation  tomorrow.  Perhaps  if
 you  allow,  the  House  may  discuss  the
 West  Bengal  Food  situation.  The
 Minister  is  prepared  or  it.  Otb  xr-
 wise,  for  a  full-dress  debate  on  food,
 at  least  one  full  day  must  be  ne  es-
 sary.  ©

 Shri  Naushir  Bharocha  (Kast
 Khandesh):  May  I  point  out  that
 these  occasional  changes  in  the  order
 of  business  are  unfair  to  certain
 Members?  If  a  Member  wants  to
 speak  on  a  particular  item  of  business
 and  he  goes  under  the  impression
 that  it  is  not  going  to  be  taken  up
 immediately,  and  then  suddenly  it  is
 taken  up,  I  submit  he  will  be  unable
 to  speak.  I  submit  that  this  type  of
 frequent,  last-minute  changes  should
 be  avoided.

 Shri  Satya  Narayan  Sinhe:  If  the
 schedule  is  adhered  to,  this  question
 will  not  arise.  But  we  are  afraid
 that  from  the  way  things  are  collaps-
 ing  in  the  House,  we  must  put  some-
 thing  as  a  padding.

 Mr.  Speaker:  This  is  only  by  way
 of  aburglant  caution.

 Shri  Narayanankutty  Menoa
 (Mukandapuram):  On  8  point  of
 clarification.  The  hon.  Minister  of
 Labour  has  clearly  stated  that  he  will
 bring  in  legistation  this  session  on  the
 Banking  Inquiry  Committee’s  Report
 on  Kerala  State.  So  far  it  has  not
 been  included  in  the  agenda.  May  I
 enquire  from  the  Minister  what  is  the
 position?

 Mr.  Speaker:  Hon.  Members  cannot
 take  away  the  time  of  the  House  by
 going  on  asking  questions  in  this  way.
 The  Labour  Minister  has  not  hidden
 himself.  The  hon.  Member  could
 have  written  to  him  Why  should
 he  ask  him  here?  He  could  ask  him
 elsewhere.

 Shri  Narayanankatty  Menos:  He
 seid  that  it  would  be  given  due
 priceify.

 @hri  Poaneese  (Ambalapurha):  In
 whew  of  the  statement  of  the  Minister

 just  now,  may  I  suggest  that  a  little
 more  time  be  allotted  for  the  debate
 on  food?  That  will  be  heipful.
 Everybody  wanted  it.  I  hope  he  will
 be  amenable  to  it.  “

 Shri  Satya  Narayan  Sinha:  What  i
 had  was  subject  to  time  being  avail-
 able.  The  time  at  our  disposal  wil)
 not  be  more  than  two  hours  or  even
 a  Little  less.  The  Food  Minister  has
 said  for  a  full  discussion  on  the  food
 situation,  it  will  not  be  fair  sither  on
 the  part  of  the  House  or  on  his  part
 to  deal  with  it  in  less  than  five  hours.
 He  says  that  he  will  not  be  able  to  do
 justice  to  it  without  that  much  time.
 Therefore,  we  do  not

 know
 what  to

 do.

 I  therefore  suggested  that  on  the
 West  Bengal  food  situation,  on  which
 he  is  going  to  make  a  statement,
 questions  be  asked  or  let  there  be  2
 discussion  as  ‘far  as  possible  on  that
 issue.

 Mr.  Speaker:  Tomorrow  the  Food
 Minister  will  be  called  upon  to  make
 a  statement  on  the  West  Bengal  food
 situation.  A  number  of  questions  and
 adjournment  motions  are  also  sought
 to  be  tabled  here.  Therefore,  let  us
 take  that  opportunity.  I  shall  allow  a
 discussion  on  the  West  Bengal  food
 situation  for  an  hour  or  two.  That  is
 enough  for  the  time  being.  For  a
 genera)  discussion  on  the  food  aitua-
 tion  all  over  the  country,  it  must  be
 postponed  to  the  next  session.

 Sbri  Surendranath  Dwivedy  (Ken-
 drapara):  I  suggest  that  the  time
 allotted  to  these  two  motions  may  he
 given  for  the  discussion  on  the  food
 situation  We  can  have  a  general
 debste  on  the  general  food  situation
 in  the  country  instead  of  confining  it
 to  the  West  Benga)  food  situation.

 Mr.  Speaker:  ‘If  the  House  is  wil-
 ling  to  forgo  discussion  on  thase  two
 motions,  why  should  we  not  have  a
 debate  on  the  general  food  situation?

 Shri  Satya  Narayan  Sisha:  There
 will  not  be  more  than  two  hours
 after  finishing  the  agenda  or  the
 business  which  I  announced  the  other
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 (Shri  Satya  Narayan  Sinha]
 day.  This  will  not  be  sufficient  for
 a  debate  on  the  general  food  situation.
 The  Minister  has  said  that  he  must
 fave  one  full  day,  five  hours  at  least,
 for  this.

 Mir.  Speaker:  Hon.  Members  seem
 to  have  misunderstood  the  hon.  Minis
 ter’s  statement.  They  are  under  the
 impression  that  in  addition  to  these
 two  motions  being  disposed  of  by  the
 House,  there  will  be  two  hours  for
 Food  in  which  case  they  want  to
 utilise  that  time  also.  It  now  trans-
 pires  that  these  two  motions  have
 been  proposed  to  be  taken  up  for  the
 purpose  of  avoiding  any  collapse  of
 business.  Therefore,  if  two  hours  are
 saved  and  these  two  motions  are  not
 taken  up,  that  time  will  be  left  for
 the  debate  on  the  West  Bengal  food
 situation.

 Shri  Satya  Narayan  Sinha:  In  any
 ease,  we  cannot  have  more  than  two
 hours.

 POINT  OF  PROCEDURE  RE  RESO-
 LUTION  SEEKING  DISAPPROVAL
 OF  ESSENTIAL  SERVICES  MAIN-
 TENANCE  ORDINANCE

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  On  7  August,  ‘1957,  the
 Essential:  Services  Maintenance  Ordin-
 ance  was  promulgated,  and  I  gave
 notice  of  a  resolution  under  article
 323  of  the  Constitution  inviting  the
 House  to  disapprove  of  the  Essentia!
 Services  Maintenance  Ordinance.  You,
 Mr.  Speaker,  were  pleased  to  admit
 that  resolution,  but  later  on,  as  the
 Ordinance  was  subsequently  revoked,
 you  were  pleased  to  state  that  you
 disallowed  the  resolution.  I  requested
 you  that  I  might  be  permitted  to  men-
 tion  this  matter  on  the  floor  of  the
 House  so  that  at  least  we  have  the
 benefit  of  a  considered  judgment  from
 you  which  might  constitute  &  prece-
 dent  on  a  question  of  such  importance.

 The  question,  simply  stated,  is  this:
 does  the  right  of  a  Member  given
 under  article  28(2)(a)  to  invite  the

 spproval  of  Essential
 Services  Maintenance

 Ordittance

 House  to  pronounce  disapproval  of  &
 particular  Ordinance  survive  if  the
 Ordinance  is  subsequently  ?
 My  submission  is  that  the  not  oan vives  because  of  the  following  0
 reasons  which  I  am  advancing:

 First,  this  is  a  right  granted  under
 the  Conatitution  which  even  Parlia-
 ment  is  not  competent  to  take  away
 either  by  law  or  under  any  rule,
 Nothing  short  of  an  amendment  of
 the  Constitution  would  be  necessary
 to  destroy  this  right;

 Secondly,  the  Chair  has  no  power,  I
 submit,  to  disallow  such  a  resolution
 in  pith  and  substance,  because  to
 invest  the  Chair  with  such  powers
 would  be  tantamount  to  granting  the
 Chair  powers  to  override  the  provi-
 sions  of  the  Constitution  and  destroy
 that  right;

 Thirdly,  if  neither  legislation,  short
 of  amending  the  Constitution,  nor  any
 rule,  nor  the  Chair  can  destroy  the
 right,  much  Jess  can  the  unilateral
 action  of  the  Executive  in  revoking
 the  Ordinance  destroy  such  right;

 Fourthly,  to  hold  that  the  right  does
 not  survive  on  revocation  of  the
 Ordinance  would  be  tantamount  to
 holding  that  executive’s  unilateral
 action  of  revocation  has  retrospective
 effect  in  that  it  invalidates  a  resolu-
 tion  which  was  ab  initio  good  in  law;

 Fifthly,  it  will  be  tantamount  to
 importing  in  article  23  words  to  the
 effect  that  the  right  only  subsists  so
 Jong  as  the  Ordinance  subsists,  for
 importing  such  words  there  is  no
 warrant;

 Sixthly,  the  Chair  is  bound  to  admit
 such  resolution  and  once  duly  admit-
 ted  and  circulated,  the  House  has
 become  seized  of  the  subject-matter
 and  the  House  alone  can  dispose  of  it;

 Seventhly,  that  the  Government
 once  having  achieved  its  purpose  by
 promulgation  of  an  Ordinance  cannot
 be  allowed  to  escape  criticiam  of  the
 House;
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 Xighthly,  that  the  right  to  move  a
 resolution  under  article  .23  accrues  to
 2  Member  the  moment  the  Ordinance
 is  promulgated.  There  is  nothing  in
 the  Constitution  to  show  that  under
 certain  contingencies  that  right  is
 taken  away;

 Ninthly,  the  right  is  given  to  the
 House  in  the  Constitution  to  prevent
 usurpation  of  the  legislature’s  func-
 tions  by  a  dictator  who  could  rule  the
 country  by  Ordinances  promulgated
 between  sessions  of  the  legislature,  if
 the  right  to  disapprove  of  them  is
 made  dependent  only  on  the  Ordi-
 nancee  subsisting  during  sessions  of
 the  legislature;  and

 Tenthly,  there  is  no.  difference
 between  an  Ordinance  and  an  Act
 enacted  by  Parliament  in  so  far  as  the
 legal  consequences  flowing  therefrom
 are  concerned.  The  effect  of  revoking
 an  Ordinance  is  much  the  same  as
 repealing  an  Act.  But  under  the
 General  Clauses  Act,  with  the  repeal
 of  an  Act,  obligations  or  liabilities
 acquired  or  incurred  are  not  extin-
 guished,  and  investigations,  legal  pro-
 ceedings  or  any  rights,  privileges,
 liabilities,  penalties,  forfeiture  07
 punishment  under  a  repealed  Act
 continue  to  survive.  The  revocation
 of  an  Ordinance  does  not  mean  that
 all  its  mischief  dies  with  it.  There-
 fore,  because  the  legal  consequences
 flowing  from  a  revoked  Ordinance
 continue  to  survive,  the  right  of  the
 House  to  disapprove  of  even  a  revoked
 Ordinance  continues  to  survive.  The
 fact  that  in  the  present  case,  no  legal
 proceedings  were  taken  or  no  people
 were  convicted  for  strikes  under  the
 Ordinance  is  not  germane  to  the  pre-
 sent  issue.

 For  these  ten  reasons,  [  submit  that
 the  notice  of  resolution  which  I  gave
 inviting  the  House  to  disapprove  of
 that  Ordinance  survives  and  it  should

 (Pandit  G.  B.  Pant):  I  had  listened
 to  Shri  Bharucha  with  great  atten-
 tion  and  with  still  greater  interest.  I

 tave  not  been  able  to  appreciate  his
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 arguments.  He  has  admitted  that  his
 notice  was  given  under  article  23  of
 the  Constitution.  In  fact,  he  bases  his

 Jarguments  mainly  on  the-ground  that
 the  Resolution  having  been  notified
 under  article  123,  the  hon.  Speaker
 has  no  jurisdiction  to  treat  it  as
 having  lapsed  or  not  to  allow  any
 discussion  on  it  later  on  even  though
 the  Ordinance  may  have  been  revok-
 ed.

 He  has  referred  to  many  things
 which  do  not  seem  to  me  to  be  at  all
 germane  or  relevant.  If  you  please
 see  article  123,  it  says  in  (2)—

 “An  Ordinance  promulgsted
 under  this  article  shall  have  the
 same  force  and  effect  as  an  Act  of
 Parhament,  but  every  such  Ordl-
 nance—

 (a)  shall  be  laid  before  both
 Houses  of  Parliament  and  shall
 cease  to  operate  at  the  expiration
 of  six  weeks  from  the  reassembly
 of  Parliament,  or,  if  before  the
 expiration  of  that  period  resolu-
 tions  disapproving  it  are  passed
 by  both  Houses,  upon  the  passing
 of  the  second  of  those  resolutions;
 and

 (b)  may  be  withdrawn  at  any
 time  by  the  President.”

 Now,  this  is  a  resolution  of  a  speci-
 fied  character  with  a  definite  purpose
 to  which  it  should  be  directed.  The
 resolution  has  only  one  object.  It  is
 not  meant  for  any  other  purpose.  It
 ig  not  a  general  resolution  dealing
 with  the  policy  of  Government  with
 regard  to  any  major  or  minor  matter.
 But,  if  the  Ordinance  is  disapproved
 by  both  Houses,  then,  the  Ordinance
 ceases  to  be  valid.  If  the  purpose  far
 which  the  resolution  is  intended  no
 longer  exists,  then,  obviously,  there  is
 no  ground  left  for  discussing  that
 resolution.

 Shri  Naushir  Bharacha:  May  |  just
 correct  the  hon.  Home  Minister?  The
 purpose  af  the  resolution  is  not  to
 seek  the  extinction  of  the  Ordingars:
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 the  purpose  is  to  censure  the  Govern-
 ment  for  wrongly  promulgating  the
 Ordinance.

 Pandit  G.  B.  Pant:  I  do  not  know
 whether  the  purpose  of  the  resclution
 was  to  support  the  Ordinance  and  to
 ask  for  its  continuance.  Anyway  it
 disapproved  the  Ordinance  and  in  the
 resolution  itself  there  was  a  distinct
 reference  to  this  article  +123(2).  The
 language  used  in  the  resolution  itself
 was:  “This  House  disapproves  of  the
 Essential  Services  Ordinance,  Ordi-
 nance  No.  5  of  ‘1957,  promulgated  by
 the  President  on  the  7th  August,
 1957.”  So,  this  was  definitely,  intend-
 ed  to  be  a  resolution  under  clause
 (2})(a)  of  article  123,  In  fact,  that’
 ‘was  specifically  mentioned.

 Shri  Naushir  Bharucha:  It  is  so.

 Pandit  G.  B.  Pant:  Well,  if  it  is  so,
 then,  it  was  only  directed  towards
 the  nullifying  of  the  Ordinance,
 because,  from  the  language  of  the
 Constitution  if  the  Ordinance  is  dis-
 approved,  if  a  resolution  disapprov-
 ing  the  Ordinance  is  passed  in  this
 House  as  well  as  in  the  other,  then,
 the  Odinance  will  cease  to  have  any
 force.  The  very  language  of  this
 clause  is  used  here.  (Interruption).
 Well,  if  you  cannot  repress  yourself,
 I  have  no  objection.

 The  voint  is  clear  enough.  The
 resolution  was  intended  to  seek  the
 support  of  this  House  for  the  virtual
 repeal  of  the  Ordinance  which  had
 been  issued  by  Government.  Now,
 Government  itself  withdrew  the  Ordi-
 nance  under  clause  (b).  So,  the  pur-
 pose  for  which  the  resolution  had
 been  notified  ceases  to  exist  and,  after
 that.  no  resolution  of  this  type  could
 be  moved.

 The  House  is  intended  to  geal  with
 snatters  which  will  result  in  some
 action  or  in  some  sort  of  acceptance
 or  disapproval  of  the  policy  of  Gov-
 ernmant  or  to  seek  redress  or  some
 ¢hange  in  the  policy  of  Govw-
 ernment.  It  is  not  a  place  only  for
 (ममा  discussions,  It  has  a  cer-
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 tain  purpose  to  serve.  Every  resolu-
 tion,  every  Bill,  every  motion  that,  is
 brought  before  this  House  must  have
 some  definite  objective  before  it.  It
 8  not  meant  only  to  be  an  academic
 House  where  the  Members  of  this
 House  desire—even  that  has  been
 carried  out—that  we  must  have  some
 sort  of  a  post-mortem  type  of  discus-
 sion  here  for  the  thing  which  does
 not  exist  at  all.  That  would  be  wast-
 ing  the  time  of  the  House  and  I  do
 not  see  that  there  was  any  ground
 left  for  moving  this  resolution  after
 the  Ordinance  had  been  withdrawn.

 If  you  refer  to  rule  338,  you  wilt
 see  that  it  says  that  during  the  same
 session  of  Parliament  a  matter  which
 hag  already  been  discussed  and  which
 is  substantially  analogous  to  the  matter
 which  is  sought  to  be  raised  cannot
 be  discussed  again  We  had  a  full-
 dress  debate  in  this  House  on  the
 Essential  Services  Maintenance  Bill.
 Every  clause  of  the  Bill  was  accepted
 by  the  House  and  the  whole  Bil]  was
 accepted.  So,  what  was  already  dis-
 cussed  in  this  House  and  what  had
 been  already  approved  by  this  House
 could  not  be  the  subject  of  discussion
 again  in  this  House,  whether  in  the
 form  of  a  resolution  or  otherwise.

 What  weuld  the  House  have  done?
 Having  passed  the  Bill,  would  the
 House  have  gone  back  upon  the  de-
 cision  taken  by  it  and  should  the
 House  be  allowed  to  argue  a  matter
 which  has  already  been  discussed  in
 the  House  threadbare  and  of  which
 the  pros  and  cons  have  been  fully
 studied,  examined,  scrutinised  and
 accepted?  Otherwise,  there  is  no
 point  in  having  a  rule  of  this
 character  Sir,  the  thing  seems  to  me

 be  permitted  to  clarify  one  or  two
 points?  The  hon.  Minister  says  that
 there  is  no  purpose  in  having
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 My  submission  is  that  the  words  in
 article  328  are  wide  enough  to  dis-
 approve  of  the  matter  and  manner  of
 the  Ordinance,  apart  from  the  sub-
 stance  of  it.

 The  second  point  that  he  made  was
 that  once  the  Ordinance  had  been  re-
 voked,  what  is  the  use?  The  point  is
 obvious.  Supposing  under  the  Ordi-
 nance  2,000  workers  had  been  convict-
 ed.  Because  the,  Ordinance  has  been
 revoked,  the  workers  who  had  been
 sentenced  to,  say,  one  year’s  irnprison~-
 ment,  that  sentence  does  not  automati-
 cally  get  revoked.  That  consequence
 continues  to  be  there.  If  we  accept
 the  hon.  Home  Minister’s  premises,  it
 amounts  to  this.  Once  the  Govern-
 ment  can  promulgate  an  Ordinance
 and  imprison  about  10,000  workers
 and  then  revoke  the  Ordinance  and
 the  House  can  say  nothing  about  it.

 The  third  point  is  about  rule  338
 that  we  cannot  discuss  the  same  sub-
 ject-matter  within  a  session  in  this
 House.  It  is  not  the  same  subject-
 matter.  What  we  discussed  was  the
 Essential  Services  Maintenance  Bill;
 not  the  Ordinance  at  all.  Supposing
 I  want  to  retain  the  Ordinance
 but  still  want  to  protest  against
 the  matter  and  manner  in  this  House,
 cannot  I  discuss  it  in  this  House?

 I  submit  that  there  is  nothing  in
 the  reply  of  the  hon.  Minister.

 Shri  Narayanankutty  Menon
 (Mukandapuram}:  May  I  speak  on
 this?

 Mr.  Speaker:  I  am  not  going  to
 have  a  general  discussion

 Pandit  G.  B.  Pant:  Supposing  a  Bill
 is  introduced  in  this  House  and  a
 number  of  amendments  are  proposed,
 if  the  Bill  is  withdrawn,  the  Member
 who  has  given  notice  of  those  amend-
 ments  cannot  press  for  their  discus-
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 As  to  the  argument  of  Shri

 Bharucha  that,  if  the  ordinance  is
 issued  and  after  that  thousands  of
 people  are  sent  to  prison,  I  expect
 that  such  a  contingency  will  never
 arise  and  that  his  hope  will  never  be
 fulfilled.  But,  assuming  that  such  a
 step  has  to  be  taken,  the  mere  ex-
 pression  of  disapproval  of  the  ordi-
 nance  by  this  House  or  by  both  the
 Houses,  which  may  even  result  in  the
 repeal  of  the  ordinance,  would  not  in
 any  way  result  in  the  release  of  the
 persons  who  had  already  been  puni-
 shed.

 Shri  Naushir  Bharucha:  It  may  lead
 to  the  resignation  of  the  Government.

 Pandit  G.  8,  Pant:  You  can  please
 yourself  by  the  use  ef  that  expression.
 Anyway,  so  far  as  that  point  goes,  I
 do  not  think  there  is  much  room  for
 argument.  The  position  seems  to  be
 obvious.  Apart  from  that,  I  fee)  that
 the  hon.  Speaker  has  inherent  juris-
 diction  to  see  that  the  proceedings  of
 the  House  are  conducted  in  a  purpose-
 ful  way  and  that  the  time  of  the
 House  is  not  wasted  unnecessarily.

 Mr.  Speaker:  Does  the  hon.  Law
 Minister  wish  to  say  something?

 The  Minister  of  Law  (Shri  A.  K..
 Sen):  I  have  really  nothing  to  add'
 after  the  masterly,  if  I  may  say  sa,.
 arguments  of  the  hon.  Home  Minister.
 I  have  nothing  to  add  and  I  should
 imagine  that  the  matter  is  beyond  the
 pale  of  controversy.

 by  Shri  Bharucha.  It  is  good  to  clari-
 fy  this  issue.  Though  an  order  war
 passed  that  I  will  not  allow  this  rese-
 lution  to  be  moved  in  view  of  the
 subsequent  developments,  I[  allowed
 him  to  bring  it  before  the  House  so
 that  we  may  know  once  and  for  al
 what  the  procedure  ought  to  be.
 Even  after  hearing  him,  I  am  not
 convinced  that  the  order  that  I  passed
 is  not  according  te  the  Rules  or  the
 Constitution.

 ad
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 core  of  the  resolution  tabled  by  him
 had  become  infructuous  after  the
 ordinance  was  withdrawn,  If  it  is  an
 ordinary  resolution,  it  should  have
 ween  balloted.  But,  under  article  123,
 the  hon.  Members  of  this  Houre  have
 got  an  inherent  right  without  having
 recourse  to  the  other  ordinary  rules
 regulating  the  resolutions  and  waiting
 fo  have  it  balloted,  to  move  this  House
 to  abrogate  an  ordinance.

 He  thinks  that  the  object  of  dis-
 approval  is  for  censuring  the  Govern-
 amment:  it  is  not  so.  The  object  of  the
 disapproval  under  article  23  is  to
 make  the  ordinance  cease  to  have  any
 effect  from  the  moment  the  House
 disapproves  of  it.  Otherwise,  it  will
 Japse  at  the  expiration  of  six  weeks
 if  the  House  does  not  approve  it  and

 gmake  it  into  a  Bill.
 An  ordinance  is  passed  by  the  Gov-

 ernment  of  the  day  under  arricle  23
 Power  is  alzo  given  to  the  other  Mem-
 bers  who  do  not  being  fo  the  Gov-
 ernment  Party  or  any  other  party  to
 ask  this  House  to  disapprove  it.  If
 the  Government  warts  that  >t  should
 continue,  it  can  intreduce  a  Bill  and
 get  it  passed.  But,  if  the  individual

 ‘hon.  Member  wants  to  move,  it  is  by
 a  resolution  to  revoke  the  ordinance
 The  object  is  to  have  cessation  of  the
 working  of  the  ordinance  und  not
 censuring  the  Government.  They  may
 refer  to  article  123(2):

 “An  Ordinance  promu‘sated
 under  this  article  shall  have  the
 same  force  and  effect  as  an  ‘Act  of
 Parliament,  rad

 i  would  refer  to  that  at  a  later  stage
 This  House  can  pass  an  Act.  The
 President  also  can  pass  an  Aci.  If  the
 *Jouse  passes  the  Act,  there  cannot  be
 a  resolution  condemning  the  passing
 of  this  Act  or  censuring  this  House
 or  the  Government  for  having  brought
 up  a  particular  Bill.  Likewise  the
 President,  when  the  House  does  not
 meet,  has  got  a  right  as  much  as  this
 House;  he  is  also  one  of  the  parts  of

 -the  legislature  of  this  country.  He
 thas  got  a  right  to  pass  a  law  and

 .
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 therefore,  he  cannot  be  censured.
 There  cannot  be  any  censure  of-  the
 President  by  this  House  for  having
 passed  an  Act  under  the  Conzatitution.
 Therefore,  it  is  advisedly  that  under
 article  128,  no  power  is  given  to  this
 House  to  condemn  the  President  for
 having  passed  an  Act.  All  that  it  can
 do  will  have  the  effect  of  disapproval
 and  stop  the  further  effect  of  this  Act.
 The  article  reads:

 “An  Ordinance  promulgated
 under  this  article  shall  have  the
 same  force  and  effect  as  an  Act  of
 Parliament,  but  every  such  Ordi-
 nance—

 fa)  shall  be  laid  before  both
 Houses  of  Parliament  and  shall
 cease  to  operate  at  the  expira-
 tion  of  six  weeks  from  the  reas-
 sembly  of  Parliament,  or  if  be-
 fore  the  expiration  of  that
 period  resolutions  disapproving
 it  are  passed  by  both  Houses,
 upon  the  passing  of  the  second
 of  those  resolutions;  and....  .”.

 So,  disapproval  is  not  condemning
 the  Government  or  the  President;  it
 is  only  for  the  limited  purpose  of
 making  the  operation  of  the  Act  come
 to  a  close  Otherwise,  it  can  ordi-
 nanly  run  for  a  period  of  six  weeks.
 The  purpose  of  article  23(2)(a)  is
 very  limited  in  scope  and  it  cannot
 be  invoked  for  the  general  purpose
 of  censuring  the  Government.  I  do
 not  know  if  ary  resolution  can  be
 moved  but  it  is  unnecessary  for  me  to
 come  cut  with  opinion  regarding  that.
 If  independently  a  non-official  reso-
 lution  is  tabled  for  the  purpose  of
 censuring  the  Government,  I!  will
 reserve  my  opinion  whether  such  a
 motion  can  be  allowed  at  all.  But,  in
 view  of  the  fact  that  the  President  is
 aliowed  to  exercise  certain  rights
 under  the  Constitution  and  pass  ordi-
 nances,  the  limited  purpose  of  this
 article  is  to  give  power  to  any  hon.
 Member  to  ask  this  House  to  dis
 approve  and  thus  terminate  the  ordi-
 nance.  From  the  day  the  House  dis-
 approves  the  ordinance,  #  ceases  to
 have  any  effect.
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 approved  by  the  House;  but  it  will
 not  have  retrospective  effect.  The
 hon,  Member  felt  that  they  may  resign
 but  those  people  who  are  in  jail,  ten

 (Interruptions.)  Now,
 nothing  can  be  done  about  those
 things  which  have  happgned  already.
 Soa,  both  of  them  had  to  resign  them-
 selves  one  way  or  the  other.  The
 effect  of  this  motion  is  not  to  nullify
 the  effect  of  the  ordinance  antece-
 dently.  It  is  only  for  the  purpose  of
 terminating  the  effect  of  the  ordinance
 before  six  weeks.

 The  other  portion  of  article  123(2)—
 sub-clause  (b)—says  “may  be  with-
 drawn  at  any  time  by  the  President.”
 What  more  has  to  be  done?  It  has
 ceased  to  be  in  operation.  The  reso-
 lution  wants  only  that  it  should  cease
 to  be  in  operation,  It  has  already
 ceased  to  be  in  operation.  Therefore,
 the  resolution  has  nothing  more  to  do.
 The  hon.  Member  is  a  lawyer  and  he
 knows  that  in  courts  of  law  notice  is
 taken  of  subsequent  events  also.  On
 the  date  of  the  presentation  of  the
 petition  or  the  plaint  something  may
 happen.  Subsequently  there  may  be
 a  change  on  account  of  change  in
 circumstances  later  on.  So  far  as  this
 matter  is  concerned,  I  am  quite  clear
 that  the  limited  purpose  of  trying  to
 get  disapproval  is  only  for  the  purpose
 ef  making  the  Ordinance  cease  to  be
 in  operation.  When  already  the
 Ordinance  has  ceased  to  be  in  opera-
 tion  by  withdrawal  no  more  purpose
 is  served  by  the  resolution.

 There  is  one  other  point.  The  hon.
 Member  must  know  that  when  I
 admit  notice  of  a  resolution  I  will
 only  admit  notice  of  a  resolution.
 Until  it  is  formally  moved  in  the
 House  the  House  is  not  seized  of  the
 resolution.  When  once  it  is  moved  in
 the  House  it  is  the  property  of  the
 House.  Even  if  the  hon.  Member  who
 has  moved  the  resolution  wants  to
 withdraw  it,  he  must  have  the  permis-
 sien  of  the  House  to  do  so.  If  he  has
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 only  given  notice  of  the  resolution  be
 can  write  to  me  and  say  that  he  is  not
 pressing  the  resolution.  Also,  if  be
 absents  himself  it  will  disappear,  he
 will  not  have  an  opportunity  to  move
 the  resolution.  Once  he  has  moved
 the  resolution  even  if  he  is  absent  है
 will  have  to  put  it  to  the  vote  of  the
 House  and  decide  one  way  or  the
 other.  Therefore,  this  difference
 between  moving  a  resolution  and
 making  it  a  property  of  the  House  and
 the  antecedent  stage  must  be  borne
 in  mind.  If  that  is  borne  in  mind,  this
 matter  has  not  reached  a  stage  when
 it  is  the  property  of  the  House,  it  is
 still  in  the  notice  stage.

 At  that  stage,  ordinarily,  the
 Speaker  circulates  and  allows  these
 things  to  be  brought  on  the  agenda
 subject  always  to  his  right  of  dis-
 allowing  the  motion  on  the  ground  of
 inadmissibility.  Now,  I  disaliowed
 this  motion  on  the  ground  that  it  does
 not  serve  any  purpose.  It  has  ceased
 to  be  in  operation.  The  very  object
 of  the  resolution  has  disappeared.

 The  hon.  Home  Minister  drew  our
 attention  to  one  other  matter  also,
 that  under  rule  338  if  the  same  matter
 is  disposed  of  at  an  earlier  stage  in
 the  sanie  session  that  matter  cannot
 be  agitated  upon.  So  far  as  this
 matter  is  concerned,  disapproving  is
 for  the  purpose  of  making  it  ctase  to
 be  in  operation;  it  is  not  for  censure.
 The  same  subject  matter  has  been  ap-
 proved  by  this  House  in  the  form  of
 a  Bill.  Whatever  may  happen  in  the
 other  House,  so  far  as  this  House  is
 concerned  it  has  expressed  its  opinion.
 The  object  of  this  disapproval  motion
 is  to  ask  this  House  to  come  to  4
 different  conclusion,  that  ought  not  to
 have  been  done.

 Shri  Naushir  Bharucha  said  that  it
 is  for  the  purpose  of  various  other
 matters  that  can  be  raised.  What  is
 the  other  matter?  The  operative
 portion  of  the  resolution  is  to  make
 this  Ordinance  cease  to  be  in  opera-
 tion.  Mere  censure  or  saying  ‘you
 have  done  hastily’  is  not
 Whether  hastily  or  otherwise  it  will
 continue  to  be  in  operation.  Mere
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 expression  of  opinion  is  not  good.
 When  you  come  to  the  operative  por-
 tion,  whether  the  House  can  pass  a
 resolution  disapproving  or  not,  it  can-
 not  do  so  under  article  338.

 Above  all,  wherever  there  is  no
 specific  rule,  under  rule  374  which
 relates  to  resolutions  I  can  always
 disallow  a  resolution  at  any  particular
 stage.

 Lastly,  there  is  the  residuary  rule
 389.  Whatever  might  be  said  in  a
 particular  rule,  in  a  situation  arising
 like  this  the  residuary  rule  empowers
 the  Speaker  always  to  pass  such
 orders  as  might  be  necessary  if  there
 are  no  specific  provisions  under  these
 rules.

 For  all  these  reasons  I  have  come
 to  the  conclusion  that  it  is  no  longer
 worth  pursuing.  It  is  not  a  censure
 motion  as  Shri  Bharucha,  who  wanted
 te  have  another  opportunity  to  explain
 after  the  hon.  Home  Minister  made
 his  observations,  wanted  to  aay.

 Shri
 Bharucha  once  again  reiterated

 that’  the  resolution  was  not  for  the
 purpose  of  bringing  about  the  cessa-
 tion  of  the  Ordinance,  making  it
 cease  to  be  in  operation,  but  for  the
 purpose  of  censure.  I  am  sorry  he  has
 chosen  a  wrong  remedy.  This  is  not
 the  remedy,  and  I  am  not  competent
 to  suggest  to  him  any  remedy  other-
 wise.

 Therefore,  my  original  order
 stands.  This  resolution  cannot  be
 moved.

 PUBLIC  EMPLOYMENT  (REQUIRE-
 MENT  AS  TO  RESIDENCE)  BILL*

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  Sir,  J  beg  to
 move  for  leave  to  intreduce  a  Bill  to
 make  in  pursuance  of  clause  (3)  of
 article  6  of  the  Constitution  special
 provisions  for  requirement  as  to  resi-
 dence  in  regard  to  certain  classes  of
 public  employment  in  certain  areas.

 (Second  Amendment)
 Bill

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bili  to  meke  in
 of  clause  <3)  of  article  6  of  the
 Constitution  special  provisions  for
 requirement  as  to  residence  in
 regard  to  certain  classes  of  public
 employment  in  certain  areas.”

 The  motion  was  adopted.
 Pandit  G.  B.  Pant:  I  introduce  the

 Bill.

 ESSENTIAL  COMMODITIES
 (SECOND  AMENDMENT)  BILL

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Mr.  Speaker,  Sir,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Essential  Commodities  Act,
 955  be  taken  into  consideration.”

 Sir,  it  is  necessary  to  explain  to  the
 House  why  this  amending  Bill  has
 been  introduced,  and  why  we  want
 this  Bill  to  be  passed.  Under  the
 Essential  Commodities  Act  of  1965,
 section  $  gives  various  powers  to  the
 Central  Government  with  the  neces-
 sary  powers  of  delegation  given  un-
 der  the  Act  itself.  One  of  the  powers
 given  under  section  $  is  contained  in
 caluse  (f)  of  sub-clause  (2)  of  that
 section  which  reads  as  follows:

 ‘For  requiring  any  person  hold-
 ing  any  stock  of  any  essential
 commodity  to  sell  the  whole  or  a
 specified  part  of  the  stock  to  such
 person  or  class  of  persons  and  in
 such  circumstances  as  may  be
 specified  in  the  order.”

 In  other  words,  the  Government
 may  require  any  person  holding  a
 stock  to  sell  either  the  whole  stock
 or  a  portion  of  the  stock  to  any  per-
 son  or  class  of  persons  specified  in  the
 order  of  the  Government.

 One  should  have  imagined  that
 that  provision  clearly  enables  any
 Government  hy  the  very  terms  of  the
 powers  to  direct  any  person  holding
 any  stock  of  an  essential  commodity

 “Published  in  the  Gazette  af  India  Extraordinary,  Part  [l—Section  2,
 dated  :-9-§7  pp.  609—4&2.
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 ta  sell  the  whole  or  a  part  of  the
 stock  to  the  Government  itself  or  to
 one  of  its  officers  or  agents.  One
 should  imagine  the  werd  ‘person’  was
 wide  enough  to  include  an  officer  of
 the  Government  or  an  agent  of  the
 Government  like  the  Director  of  Sup-
 plies,  the  Director  of  Food  or  various
 other  officers  to  whom  Government
 may  consider  that  this  compulsory
 sale  may  be  made.

 Since  the  passing  of  the  Act,  and
 more  particularly  after  orders  were
 Passed  by  the  Government  of  West
 Bengal  directing  sale  of  stocks  held
 by  certain  mills  to  officers  named  by
 the  Government  in  the  order  directing
 such  sale,  doubts  have  been  raised  by
 these  owners  of  stocks  challenging
 the  authority  of  the  Government  to
 direct  sale  to  one  of  its  own  officers.
 The  contention  is  that  the  word  ‘per-
 son’  or  the  words  ‘class  of  persons’
 would  not  include  an  officer  or
 officers  of  Government.  There  are
 many  lawyers  in  this  House.  I  do
 not  think  there  is  any  substance  in
 that  contention.

 So  far  as  our  imagination  goes,  so
 far  as  our  power  of  analysis  can
 stretch  the  word  ‘person’,  certainly,
 we  cannot  exclude  a  Government
 officer.  But,  nevertheless,  in  order  to
 make  ourselves  abundantly  clear  we
 have,  by  way  of  abundant  caution,
 introduced  this  amendment,  so_  that
 the  very  healthy  power  of  enabling
 the  Government  to  virtually  requisi-
 tion  stocks  of  food  and  other  essen-
 tial  commodities  by  directing  compul-
 sory  sales  to  persons  nominated  by  the
 Government  may  not  be  thwarted  by
 all  sorts  of  doubts  being  raised,  and
 these  doubts  being  agitated  in  courts
 of  law.

 While  we  are  bringing  this  measure
 before  the  House,  we  are  not  for  a
 moment  contemplating  interference
 with  the  course  of  justice  under  the
 courts  of  law  created  by  the  Consti-
 tution  and  othe”  laws  of  the  Country
 We  are  only  doing  what  belongs  to
 us,  namely,  making  our  mind  quite
 clear  by  choosing  words  not,  capable
 of  bearing  any  doubts  whatsoever,  so
 that  our  actions  taken  for  the  Interests

 of  the  public  at  large  cannot  possibly
 be  questioned  by  any  allegation  that
 we  have  not  made  ourselves  clear  by
 the  words  chosen  by  us  in  our  legis-
 lative  enactments,

 3  hrs.

 I  do  not  suppose,  Sir,  there  will  bh
 any  voice  of  dissent  so  far  an  this
 measure  is  concerned.  In  times  of
 crisis,  an  times  of  shortage  of  pro-
 duction,  specially  of  food  and  other
 essential  commodities,  it  is  absolutely
 essential  that  the  Government  must
 be  given  this  power.  And  the  Gov-
 ernment  cannot  carry  out  this  work  of
 distributing  stocks  of  essential  commo-
 dities,  by  procuring  them  through  the
 medium  of  compulsory  purchase  pro-
 vided  for  in  the  Act,  except  with
 the  aid  of  the  officers  whom  it  can
 trust.  It  could  not  possibly  have
 contemplated  carrying  out  the  object
 of  this  Act  through  the  medium  of
 private  citizens.  It  is  impossible  to
 do  that.  The  Government  must  have
 control  over  the  persons  to  whom
 these  stocks  are  directed  to  be  sold,
 so  that  when  they  come  into  the  poe-
 session  of  the  purchaser  and  become
 the  property  of  the  purchaser  their
 distribution  from  that  point  of  time
 is  assured  and  the  public  are  assured
 that  the  stocks  which  have  been  pro-
 cured  under  the  Act  are  fairly  and
 equitably  distributed  amongst  the
 people  who  need  them  Therefore  I
 move  that  the  House  accept  this
 motion.

 Shri  Narayanankutty  Menon
 (Mukandapuram):  The  hon.  Minister
 has  said  that  the  purport  of  the
 amendment  was  to  clear  a  doubt  that
 may  arise  at  a  later  stage.

 Shri  A.  K.  Sen:  Not  that  may  arise.
 I  said  ‘that  may  be  raised’.

 Shri  Narayanankutty  Menon:  Yes,
 in  the  actual  operation  of  the  clause.

 This  morning  the  Food  Minister
 who  had  piloted  this  Bill  in  the  last
 Parliament  said  in  answer  to  certain
 questions  that  because  this  House  has
 passed  this  legislation  which  made  it
 a  condition  precedent  that  whenever
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 [Shri  Narayanankutty  Menon]
 procurements  are  made  we  should
 give  the  average  price  of  the  three
 months  that  prevailed  prior  to  the
 date  of  procurement,  because  this
 House  has  passed  the  legislation.
 We  will  have  to  conform  to  that
 standard  and  there  is  no  other
 go  except  to  pay  that  prive
 When  the  Law  Minister  in  this  session
 comes  with  an  amendment  because  of
 certain  very  genuine  doubts  that  may
 arise  in  the  operation  of  the  Act  in
 the  procurement  of  the  grains,  we
 submit  that  irrespective  of  the  possi-
 bility  of  someone  raising  a  doubt,  a
 clear  doubt  has  arisen  in  the  minds
 of  the  people  that  the  working  of  the
 Act  runs  contrary  to  the  purpose  of
 the  Act,  because,  the  first  amend-
 ment  was  introduced  with  the  speci-
 fie  object  of  procuring  grains  at
 reasonable  prices  in  order  to  bring
 down  food  prices  in  the  country.  But
 the  objects  and  reasons  of  the  Bill  as
 also  the  speech  of  the  Food  Minister
 have  been  nullified,  because  when  ac-
 tual  procurements  were  effected  we
 were  called  upon  to  pay  a  price  which
 was  not  at  all  fair,  and  statufory
 recognition  was  given  to  the  prices
 that  were  prevailing  when  procure-
 ment  started.

 Therefore,  while  welcoming  _  this
 amendment  so  that  we  may  avoid
 much  Htigation  and  doubt  and  pro-
 curement  may  go  on  unimpeded  by
 any  legal  arguments  or  doubts  being
 raised,  we  would  submit  that  the  hon.
 the  Food  Minister  who  piloted  this
 Bill  in  the  last  Parliament  and  also
 the  hon.  the  Law  Minister,  taking
 mto  consideration  what  the  Food
 Minister  stated  before  this  House
 today  in  answer  to  questions,  may
 kindly  appreciate  this  fact  that  this
 House  has  never  passed  a  legislation
 for  eternity  and  that  the  real  require-
 ment  of  the  country  is  to  get  foud  at
 prices  which  are  at  a  normal  level,  so
 that  we  may  not  give  statutory  recog-
 nition  to  the  average  of  three  months’
 prices  in  a  particular  locality.  I
 would  request  them  to  bring  in  a  suit-
 able  amendment  without  sticking  on
 to  the  prices  and  also  the  prestige  of
 the  Government,  because  they  have

 come  in  with
 ——

 a
 Sist  May.  Even  though
 lar  matter  was  pointed  out  to  the  hon.
 Minister,  he  did  not  anticipate  such  a
 situation.  But  the  working  of  the:
 last  three  months  hes  convinced  the
 Government  that  under  the  provisions
 of  this  Act  we  are  called  upon  to
 pay  very  high  price.  The  normal
 amendment  that  ought  to  have  been
 brought  at  this  stage  was  an  amend-
 ment  fixing  certain  prices  for  the
 procurement  which  prevailed  at  a
 time  when  normal  prices  were  ruling
 in  the  country  and  not  at  the  height
 of  the  price  level.

 Therefore  I  appeal  to  the  Govern-
 ment  that  not  only  may  this  doubt  be
 cleared,  but  the  position  that  exists
 today  of  paying  higher  prices  may  be
 cleared  by  bringing  a  measure  for
 amending  that  particular  provision  re-
 lating  to  the  fixing  of  prices.

 Dr.  K.  8,  Menon  (Badagara):  I
 rise  to  support  the  amendment
 brought  by  the  Government  to  cor-
 rect  some  of  the  errors  in  the  draft-
 ing  of  the  Essential  Commodities  Act.
 This  shows  how  keen  the  business-
 men  are  to  see,  by  taking  advantage
 of  any  Little  flaw,  that  the  evil  day
 may  be  postponed.  I  am  equally
 glad  that  the  Government  is  on  the
 alert  and  is  acting  with  promptness
 and  with  precision

 If  I  may  be  permitted  and  if  it
 would  be  in  order  for  me  to  point
 out  some  of  the  difficulties  that  the
 Government  would  face  in  implement-
 ing  this  Act,  I  would  like  to  say  that
 since  the  passing  of  the  original  Act
 businessmen  have  been  inventing  new
 ways  of  contravening  the  Act  by
 attempting  to  corner  supplies,  in  the
 rural  areas  particularly.  In  perma-
 nently  deficit  areas  the  businessmen
 have  been  in  the  habit  of  going  about
 and  purchasing  the  grains  brought
 fresh  from  the  field  as  soon  as  they
 are  brought,  by  letting  loose  their
 henchmen  in  the  villages.  The  villa-
 gers  are  not  in  &  position  to  hold  on
 to  the  stock  because  they  are  always
 in  need  of  cash.  And  unless  some
 way  is  found  out  to  meet  this  need  of
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 the  villager,  it  may  be  difficult  to  pre-
 vent  the  villager  from  selling  the
 grain  to  the  businesaman.

 They  have  found  a  new  way  also—
 I  heard  it  is  in  practice  in  some  parts
 of  Maharashtra  and  other  places—-of
 forward  buying  of  grains  even  before
 they  are  harvested.  Many  of  these
 cultivators,  most  of  them  small  hol-
 ders,  are  not  in  a  position  to  meet
 their  cash  needs  for  family  expenses
 or  for  the  expenses  of  cultivation.
 Apart  from  buying  the  paddy  as  soon
 as  it  is  brought  from  the  field,  as  I
 pointed  out  first,  this  new  method  of
 making  forward  purchase  must  be
 prevented.

 The  only  way,  as  far  as  I  can  see,
 for  preventing  that  kind  of  forward
 purchase  is  by  meeting  the  credit
 needs  of  the  villager.  I  would  like
 the  Government  to  examine  this  posi-
 tion  and  see  whether  that  could  be
 met  through  co-operatives.

 Another  leekage  or  a  draught  of
 the  grain  from  the  rura]  areas  to  the
 smali  towns  and  big  towns  nearby
 also  has  to  be  prevented.  A  question
 will  soon  be  tabled  or  is  being  tabled
 in  the  Bombay  Legislature,  I  believe,
 that  considerable  quantities  of  grain
 in  small  packages  of  seers  are  taken
 from  Thana  to  the  City  of  Bombay.
 This  is  not  taken  to  Bombay.  It  is
 sent  to  very  many  other  places.  That
 is  also  in  my  experience  In  deficit
 areas  the  town  people  can  afford  to
 pay  a  higher  price  for  the  grain,  and
 these  small  people—sometimes  they
 may  be  the  agents  of  a  town  mer-
 chant,  sometimes  they  may  be  doing
 #t  on  their  own  initiative.  because
 they  can  make  small  profits  out  of
 it—collect  these  smal!  bundles  of  grain
 from  the  rural  areas  and  take  them
 to  the  town  for  sale.  This  also  has  to
 be  prevented.  Very  often  it  is  con-
 nived  at  by  the  authorities  because
 they  feel  that  some  middlemen  may
 make  some  gain  or  profit  out  of  it.
 Very  often  these  things  are  collected
 and  cornered  by  the  businessmen  in
 the  towns  and  sold  at  higher  prices.
 What  exactly  has  to  be  done  for  this,

 not  know.
 attention  of  the  Government  to  the
 facts  and  have  the  situation  examined
 and  corrected  if  possible.

 Shri  Ranga  (Tenali):  Mr.  Speaker,
 even  in  those  days  when  the  all-
 round  controls  were  enforced,  I  used
 to  make  a  suggestion  to  the  Govern~
 ment  that  they  should  publish  at
 least  once  a  year  if  not  twice  #
 year,  @  report  on  the  working  of  the
 powers  that  are  given  to  Government
 in  regard  to  the  production,  purchase,
 distribution  and  sale  of  those  com-
 modities  that  come  within  the  mis-
 chief  or  within  the  operationa  of  an
 Act  like  this  or  of  controls  which
 have  regulatory  powers.  Unfortuna~
 tely.  Government  has  not  adopted
 that  policy  as  yet.  I  would  like  to
 urge  once  again  that  proposition  as
 otherwise  it  would  be  impossible  for
 this  House  to  know  how  these  powers
 are  being  exercised  in  different  parts
 of  the  country  by  different  State
 Governments  as  well  as  the  Union
 Government  itself.

 Secondly,  I  am  very  glad  that  my
 hon.  friend  Dr,  K.  8.  Menon  has
 approached  this  subject  in  a  construc-
 tive  way.  It  is  a  well-know  fact  all
 over  the  world  that  there  is  conflict
 of  interest  between  surplus  countries
 and  deficit  countries  in  regard  to  food-
 grains  especially.  Similarly,  there  ia
 conflict  of  interest  also  between  sur-
 plus  States  and  deficit  States  within
 India,  and  fortunately  or  unfortu-
 nately,  it  so  happens  now  that’  the
 very  friends  of  the  Communist  Party
 here  who  were  so  very  keen  upon
 having  more  and  more  controls  =  in
 India  during  the  war  and  after  the
 war  more  or  less  in  the  same  way  in
 which  they  have  them  in  Soviet
 Russia  and  in  other  Communist  count-
 ries,  also  happen  to  be  teday  in  power
 in  that  particularly  deficit  State  of
 Kerala.  Quite  a  number  of  them  have
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 {Shri  Ranga)
 also  come  from  that  State  to  swell
 the  ranks  of  the  Communist  Party
 here  in  our  own  Parliament  with  the
 result  that  we  seem  to  be  getting  a
 kind  of  lopsided  view  of  the  situa-
 tion,

 Actually,  what  was  the  position?
 The  Food  Minister  himself  had  said—
 I  wish  he  had  been  present  on  this
 occasion—today  that  three  important,
 more  or  less  deficit  States  had  come
 up  for  special  consideration  of  his
 Ministry,  namely,  Kerala,  Madras  and
 West  Bengal.  As  between  Kerala
 State  and  Madras  State,  there  seems
 to  be  special  preference  to  the  Kerala
 State  beeause  the  Central  Government
 does  not  wish  to  be  accused  of  not
 doing  its  duty  by  the  Kerala  Govern-
 ment  which  is  held  by  the  Opposition
 party  in  this  House.  I  do  not  want
 to  begrudge  whatever  the  special
 considerations  the  Government  of
 India  shows  to  them.  But  I.  would
 like  them  to  do  justice  also  to
 the  other  States.

 Take,  for  instance,  West  Bengal
 itself.  Recently,  there  was  so  much
 trouble  there  because  the  prices  of
 foodgrains,  especially  of  rice,  had
 shot  up.  West  Bengal  wants  the
 super-fine  rice  of  Andhra,  but  West
 Benga!  cannot  have  it.  The  Andhra
 super-fine  rice  must  be  sent  down
 to  somewhere  else.  If  Madras  would
 like  to  have  it,  it  would  go
 there.  But  Kerala  would  not  like
 to  have  it  because  the  price  is
 too  high.  Therefore,  in  between
 the  Andhra  producers  on  the  one
 side  and  the  merchants  also  who  have
 purchased  it,  and  the  West  Bengal
 consumers  and  the  merchants  who
 would  like  to  buy  it  on  the  other  side,
 these  people  are  held  to  ransom.  They
 are  made  to  suffer  and  to  accuse  each
 other  also.  West  Bengal  locks  to
 Andhra  and  thinks  that  Andhra  is
 doing  her  injustice  because  it  does  not
 allow  the  rice  to  go  to  Bengal.  Andhra
 is  angry  with  the  Union  Government
 because  she  is  not  allowed  to  send
 her  rice  to  Bengal  and  to  be  sold
 at  reasonable  profits—let  us  put  it
 from  the  point  of  view  of  the  mill-

 owners.  How  jis  this  particular  diffi-
 culty  to  be  overcome?  It  was  sought
 to  overcome  the  difficulty—the  Union
 Minister  sought  to  overcome  it—by
 coming  to  a  kind  of  agreement  with
 the  Andhra  rice-millers  some  weeks
 ago,  when  he  agreed  to  allow  40,000
 tons  of  super-fine  rice  to  be  exported
 to  Bombay  and  West  Bengal.  But  he
 stipulated  one  condition  which  they
 did  not  seem  to  have  understood  in
 proper  context;  that  condition  was,
 it  could  be  done  provided  that  they
 were  willing  to  place  the  rest  of  their
 surplus  stocks  with  them,  at  the  dis-
 posal  of  the  Union  Government  38७
 that  the  Union  Government  could
 divert  it  to  Madras  State  as  well  as
 Kerala  State.

 Shri  Tangamani
 has  it  got  to  do?

 (Madurai):  What

 Shri  Ranga:  It  has  got  everything
 to  do  with  what  has  fallen  from  the
 representatives  of  that  party.  One  of
 my  hon.  friends  from  that  side  was
 saying  this  morning  that  the  Govern-
 ment  has  done  wrong  in  sticking  to
 the  Act  that  was  passed  here,  accord-
 ing  to  which  the  average  price  pre-
 vailing  over  the  previous  three
 months  up  to  the  Ist  of  June  had  to
 be  paid  to  the  producer  in  Andhra.
 Now,  that  has  got  to  be  paid.  On  the
 other  hand,  my  hon.  friend  wants  to
 have  it  all  free.  They  are  welcome
 to  have  it  just  as  they  are  having
 plenty  of  rain  during  the  rainy  season
 in  Malabar.  But  unfortunately  this
 rice  has  got  to  be  produced  by  hard-
 working  peasants  in  their  small,  tiny
 landholdings  and  necessarily  they
 have  got  to  be  maintained.  The  agri-
 cultural  workers  also  have  got  to  be
 maintained.  We  are  ourselves  asking
 that  minimum  wages  should  be  fixed
 for  agricultural  workers  in  order  to
 enable  them  to  live  a  decent  life  at
 least  as  human  beings.

 Shri  B.  8.  Murthy  (Kakinada—
 Reserved—Sch.  Castes):  Even  then,
 there  cannot  be  a  red  rain  of  grains
 as  it  was  reported  in  Kerala  some-
 time  back!
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 Ghri  Ranga:  We  have  got  to  pay
 those  wages  and  these  producers
 themselves  have  got  to  be  maintained.
 Then,  on  the  top  of  this,  the  rice-
 millers  have  got  to  be  remunerated  80
 that  the  rice-mills  would  be  able  to
 process  the  paddy  into  rice,  All
 these  expenses  have  got  to  be  taken
 into  consideration  in  fixing  the  prices.
 I  do  not  know  if  any  arbitrary  price
 could  be  fixed  at  all  as  would  be
 possible  according  to  the  present
 legislation,  because  the  present  legis-
 Jation  does  not  say  whatever  may
 be  the  average  price  that  was  pre-
 valent  in  the  markets  before  the  ist
 June,  the  price  should  not  be  less
 than  remunerative  price,  should  not
 be  less  than  what  my  hon.  friend  was
 pleased  to  say,  a  reasonable  level  of
 prices.  It  does  not  say  that.  There-
 fore,  there  is  always  the  danger  that
 the  prices  that  they  may  reap  and
 the  prices  that  should  be  paid  by  the
 Government  or  their  agents  to  the
 rice-millers  and  peasants  themselves
 may  be  found  to  be  much  less  than
 the  remunerative  prices  or  much  less
 than  the  normal  level  of  prices  also,
 in  which  case  the  producers  will  be
 held  to  ransom;  they  will  be  made  to
 suffer,  and  when  the  producer  suffers,
 the  agricultural  workers  also  suffer.
 Do  we  want  the  producers  to  go
 bankrupt?  Do  we  want  the  agri-
 cultural  workers  to  be  starved  much
 more  than  what  they  are  now  starv-
 ing?  Do  we  want  all  our  agricultu-
 rists  all  over  India  even  including  the
 Kerala  State,  which  is  a  deficit  State,
 and  all  our  producers  to  be  starved
 and  be  driven  to  insolvency?  Surely,
 that  is  not  the  attitude;  that  is  not  the
 intention  of  even  the  Communist
 Party  if  I  mistake  not.

 Then,  in  that  case,  what  ought  to
 be  done  is  for  the  Government  to
 make  a  calculation  as  to  what  can  be
 taken  to  be  a  normal  level  of  price—
 not  even  that—a  remunerative  level
 of  price.  Having  fixed  that,  let  them
 alse  fix  the  minimum  wages  or  a  re-
 munerative  wage  for  agricultural
 workers.  Let  them  enforce  these  two
 things  and  in  that  way  ensure  the
 minimum  possible  justice  to  the  pro-~

 ducers  of  foodgrains.  If  they  are  pre-
 ‘Wared  to  do  it,  then,  thereafter,  it
 would  be  open  to  them  to  exercise
 the  right  of  taking  over  as  muoh  of
 it  as  they  want  from  time  to  time
 from  the  producers  themselves  or
 the  merchants  themselves  or  the  mill-
 owners  in  the  producing  areas,  whe-
 ther  they  be  in  the  deficit  State  or  sur-
 plus  State  at  that  price  and  make  it
 available  to  consumers  all  over  India
 wherever  you  find  it  necessary  to
 make  it  available  in  that  fashion
 through  the  State  agency.  Nobody
 would  object  to  that.  But  the  Govern-
 ment  is  not  willing  to  do  it  unfortu-
 nately  and  I  very  much  deplore  their
 inability  or  unwillingness  to  do  it.  as
 long  as  they  continue  to  persist  in  this
 particular  policy  of  negation,  I  wish
 to  warm  them  that  they  would  not  be
 doing  justice  to  the  producers  in  the
 country.

 The  next  point  is  that  the  Govern-
 ment  now  want  a  greater  clarification
 of  the  power  they  already  possess
 that  their  own  officers  should  also
 have  the  power  to  go  and  take  charge
 of  the  foodgrains  that  may  be  in  the
 possession  of  these  muil]J-owners.  We
 have  no  objection  to  give  this  power
 to  the  Government  officers.  But  I  have
 an  additional  grouse  in  regard  to  the
 power  that  they  have  already  taken
 in  addition  to  this  power  that  they
 want.  I  do  not  want  the  Government
 to  exercise  the  power  in  such  a  way
 that,  when  we  have  already  got  the
 mill-owners  ag  an_  intermediary
 taking  too  much  profits,  they  would
 have  the  power  to  interpose  between
 the  mill-owner  and  the  ultimate  con-
 sumer  some  nominees  of  their  own,
 maybe  again  a  set  of  mill-owners  or
 group  of  merchants,  who  may  also
 become  profiteers  to  exploit  both  the
 consumers  at  the  other  end  and  the
 producers  at  the  very  beginning  of
 the  sale  procedure.  Today  they  have
 got  that  power.

 I  would  rather  wish  that  the  Gov-
 ernment  procures  all  these  foodgrains
 that  they  want  in  the  surplus  States
 through  their  own  officers  and  not
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 through  any  of  these  private  agenci-
 es.  We  have  had  very  miserable  and
 painful  experience  in  the  last  period
 of  controls  of  how  the  State  Gov-
 ernments,  the  Union  Government  or
 the  Government  agencies  had  misbe-
 haved  in  appointing  people  to  simply
 profiteer  at  the  cost  of  the  producers
 on  the  one  side  and  the  consumers  on
 the  other.  It  was  certainly  not  the
 intention  of  the  Government  as  such
 or  of  Parliament,  but  unfortunately
 it  worked  like  that.  Therefore,  I  would
 like  Government  to  take  due  care  to
 see  that,  taking  advantage  of  this  ad-
 ditional  clarification  that  we  are  going
 to  empower  them  with,  they  would
 only  utilise  their  own  officers  and
 those  officers  also  ought  not  to  be  of
 a  low  standing,  but  officers  with  a
 sense  of  responsibility.  They  should
 entrust  it  to  very  high-level  officers,
 not  less  than  the  deputy  collectors  in
 the  districts,  to  go  and  purchase  these
 foodgrains.

 Shri  B.  8.  Murthy:  How  many
 deputy  collectors  are  there?

 Shri  Ranga:  My  friend  ought  to
 know,  instead  of  putting  this  ques-
 tion,  that  last  time  during  the  con-
 trol  period,  there  were  hosts  of
 deputy  collectors  who  were  put  in
 charge  of  this  work  and  also  a  large
 number  of  tehsildars.

 Shri  V.  P.  Nayar  (Quilon):  Hosts
 all  right,  but  he  is  asking,  how
 many?

 Shri  Ranga:  I  do  not  know  whe-
 ther  they  want  to  prolong  this  dis-
 cussion  for  a  longer  period  than  is
 nedessary.  Otherwise,  these  inter-
 ruptions  are  unnecessary.  There  are
 today  five  deputy  collectors  in  each
 district.  You  can  have  another  five
 deputy  collectors  if  you  want  for  this
 particular  purpose.  But  I  think  two
 deputy  collectors  would  be  enough.
 All  they  have  got  to  do  is  to  go  and
 seal  those  stores  and  then  give  the
 orders  to  the  Railway  people  them-
 selves  as  to  what  quantities  of  food-
 grains  have  to  be  transhipped  from
 those  stores  through  railway  wagons
 to  the  consuming~eentres;  place  the

 orders  on  the  mill-owners  as  to  by
 what  time  and  in  what  quantities  rice
 has  to  be  sent  by  railways  to  the  con-
 suming  centres.  So,  I  think  we  would
 not  need  very  many.  At  the  same
 time,  it  does  not  matter  how  many
 you  need,  but  it  is  worthwhile  on  the
 part  of  Government  to  have  their  own
 officers  to  do  it  rather  than  have
 these  middlemen—merchants,  busi-
 nessmen  or  rice-millergs  themselves
 —who  have  got  into  the  habit  of  not
 so  much  offering  the  best  possible
 service  as  of  making  the  highest
 possible  profit.  That  is  a  suggestion
 I  would  like  to  make  to  the  Govern-
 ment.

 In  addition  to  this,  I  would  like  to
 endorse  the  suggestion  made  by  Dr.
 Menon,  and  that  is  the  question  of
 credit.  It  is  the  duty  of  the  Govern-
 ment  to  step  into  the  place  of  the  or-
 dinary  merchants,  who  today  are  con-
 cluding  forward  contracts  with  the
 producers.  Forward  contracts  are
 necessary,  The  peasants  have  got  to
 be  supplied  with  credit  before  the
 harvest  period  in  order  to  enable
 them  to  finance  the  harvest  and  also
 to  pay  the  taxes  in  addition  to  main-
 taining  themselves.  Instead  of  de-
 pending  upon  these  merchants  and
 profiteers,  this  can  be  best  done
 through  the  co-operative  societies  and
 through  the  Government  themselves.
 Credit  can  be  advanced  to  the  farmers
 on  the  condition  that  the  specified
 portions  of  their  production  should
 be  placed  at  the  disposal  of  the  Gov-
 ernment  at  prices  fixed  by  Govern-
 ment  themselves.

 I  have  already  indicated  that  the
 prices  to  be  fixed  by  the  Government
 should  be  remunerative  and  _  should
 not  be  less  than  the  minimum  and
 that  has  to  be  stated  very  much  in
 advance  of  the  harvesting  period,  if
 not  in  advance  of  the  sowing  period.
 If  these  precautionary  steps  are  taken
 by  the  Government  either  directly  by
 themselves  or  through  the  co-opera-
 tives  and  if  they  prevent  the  peasants
 from  falling  into  the  clutches  of  these
 merchants  and  mill-owners,  I  am
 sure  it  would  be  possible  for  the
 Government  to  assure  themselves  of
 not  less  than  60  per  cent  of  the  total
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 surplus  foodgraing  that  the  peasants
 would  be  having  at  their  disposal  at
 the  time  of  the  harvest  period.  With
 half  of  the  surplus  being  in  their
 possession,  Government  would  be  in
 a  position  to  assure  al]  these  deficit
 States  of  all  the  quantities  of  food-
 grains  that  they  would  be  badly  in
 need  of  at  prices  which  would  also
 be  within  the  capacity  of  the  con-
 sumers.

 It  is  quite  possible  that  in  certain
 States,  the  consumers  would  be  so
 very  peor  and  even  a  remunerative
 Price  that  has  got  to  be  paid  to  the
 agricultural  producers  would  be
 beyond  their  means.  It  is  for  that
 Purpose  that  I  want  the  Government
 to  make  use  of  that  fund  of  Rs  25
 crores  to  subsidise  the  sale  of  food-
 grains  for  consumption  by  the  vulner-
 able  sections  of  our  people  in  these
 deficit  areas.

 I  do  not  have  anything  more  _  to
 say,  except  again  sounding  the  warn-
 ing  that  Government  will  have  to  be
 extremely  careful  to  see  that  in  the
 working  of  this  particular  Act,  they
 would  not  give  additional  opportuni-
 ties  for  these  various  middlemen  to
 exploit  the  consumers  as  well  as  the
 producers  masquerading  as  agents  of
 the  Government.

 Some  Hon.  Members  fose—

 Mr.  Speaker:  Unfortunately,  by
 having  allowed  Mr.  Menon  to  raise
 some  matter,  Mr.  Ranga  also  had  to
 reply.  I  think  hon.  Members  will  not
 enlarge  the  scope  of  the  Bill.  It  is  a
 simple  amending  Bill.  The  general
 provisions  of  the  original  Bill  are  not
 now  under  discussion.  The  House
 has  already  accepted  them.  The  only
 question  is,  there  was  a  doubt  whether
 the  word  “person”  or  “persons”  will
 apply  to  the  State  Government,  etc.
 and  therefore,  they  wanted  to  make  it
 clear.  I  do  not  see  how  there  38  any
 scope  for  long  discussions  over  this
 matter.  Mr.  Menon  raised  a  point  and
 it  has  been  replied  to  by  Mr.  Ranga.
 I  do  not  think  hon.  Members’  will
 eontinue  that.  I  have  allowed  one

 hon.  Member  from  the  communist
 party.  I  will  allow  one  :more.  Mr.
 Gupta.

 Shri  Sadhan  Gupta  (Calcutta-East):
 Mr.  Speaker,  I  rise  to  support  this
 Bill  and  indeed  I  would  wholeheart-
 edly  endorse  the  Law  Minister’s  ob-
 servations  that  there  could  be  no  dis-
 sent  to  this  Bill.  Representing  a  part
 of  West  Bengal  as  I  do,  I  am  perhaps
 more  alive  to  the  necessity  of  the  Bill
 than  many  other  sections  of  the
 House  and  many  other  Members  of
 this  House,  because  in  West  Bengal
 today,  a  calamity  has  descended  in
 the  way  of  famine  conditions.  Today
 the  hungry  peasants  are  trekking  to
 the  city  of  Calcutta  for  want  of  food.
 Therefore,  the  powers  sought  to  be
 granted  by  this  Bill  are  certainly  very
 necessary.  There  could  be  no  question
 of  dissent  about  it.  If  any  doubts  have
 been  raised,  then  those  doubts  should
 be  cleared  up.  But  the  power  should
 be  untrammelled  for  the  purpose  of
 securing  food  for  the  people.  We  have
 no  dissent  to  this  Bill  though  we  have
 some  misgivings,  some  of  which  I
 will  mention.  We  have  misgivings
 about  the  way  the  power  is  to  be
 used.  We  all  think  that  when  we
 grant  power  to  the  Central  Govern-
 ment  and  the  State  Governments  to
 seize  stocks,  seize  hoards,  those
 powers  will  be  utilized  energetically.
 When  I  say  that  these  powers  should
 be  utilised  energetically,  I  do  not
 mean  that  they  should  take  away  the
 stocks  of  peasants  who  have  kept  them
 for  their  domestic  consumption  for  the
 year.  Of  course,  in  our  country  the
 tiny  peasants,  to  whom  Professor
 Ranga  has  referred,  do  not  retain
 their  stocks.  They  have  long  sold  out
 their  stocks  or  consumed  their  stocks.
 But,  there  are  certain  peasants  who
 have  just  sufficient  store  for  their
 consumption  during  the  whole  of  the
 year,  for  the  purpose  of  seed  and  80
 on.  It  is  absolutely  necessary  that
 their  stocks,  which  they  need  for  the
 purpose  of  consumption,  should  not
 be  interfered  with.  But,  it  is  equally
 hecessary  that  where  hoarding  has
 taken  place  for  speculative  purposes,
 where  hoarders  are  trying  to  make
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 a  profit  out  of  hunger,  out  of  starva-
 tion  and  death  of  the  common  people,
 it  is  extremely  necessary  that  energe-
 tic  steps  should  be  taken  to  unearth
 the  hoards.

 33.32  hrs.

 (Mr.  Bannan  in  the  Chair]

 I  will  not  go  into  the  question  of
 the  price  to  be  paid;  that  may  be
 settled  later  on.  But  I  have  a  misgiv-
 ing  that  the  Bill  may  not  be  utilized
 as  energetically  as  it  needs  to  be  uti-
 lized  because  we  see  that  there  is
 some  softness  in  the  different  State
 Governments,  as  far  as  hoarders  are
 concerned.  I  cannot  think  that  today
 if  we  took  steps  to  unearth  hoards,
 we  should  be  compelled  to  allow
 different  parts  of  the  country  to  face
 starvation,  as  they  are  doing  today.
 Eastern  Uttar  Pradesh  and  Bihar
 have  been  facing  starvation  for  some
 time.  Today  it  has  descended  on  West
 Bengal.  We  are  told  that  our  shortage
 is  not  much,  it  is  a  small  shortage.  If
 that  is  so,  I  don’t  see  why  so  much
 misery  should  be  allowed  to  descend.
 Therefore,  I  hope  that  when  the
 power  is  granted  to  the  Central  Gov-
 ernment  and  the  State  Governments,
 they  will  utilise  that  power  and  not
 give  consideration  to  the  hoarders,
 we  have  almost  always  received  it.

 In  Bengal,  on  many  occasions  kisan
 organisations  in  different  villages  have
 supplied  names  of  hoarders  who
 have  hoarded  stock  for  the  purpose
 of  speculation.  The  other  day,  through
 raids  on  different  rice  mills,  I  under-
 stand,  a  lot  of  stock  was  unearthed.
 That  shows  that  although  there  is
 acute  distress,  there  is  not  as  much
 scarcity  of  food  as  we  are  made  to
 believe;  food  is  there.  And  it  is  the
 experience  of  many  villages  in  West
 Bengal—and  I  dare  say  of  every  other
 part  of  the  country—that  speculators
 and  hoarders  are  sending  away  food
 to  places  where  they  can  be  sold  at
 a  profit.  In  the  case  of  Bengal,  a  lot
 of  food  is  being  sent  or  smuggled  out
 of  West  Bengal  into  East  Pakistan

 B

 because  there  it  can  be  sold  at  a  pro-
 At.  It  often  happens  that  from  the
 rural  areas  a  lot  of  food  is  sent  into
 towns,  not  for  the  purpose  of  legiti-
 mate  trade,  but  for  the  purpose  of
 hoarding  there  and  selling  at  high
 prices.  Therefore,  it  is  absolutely  es-
 sential  that  energetic  steps  should  be
 taken.  Unfortunately,  it  is  the  Law
 Minister,  who  is  piloting  this  Bill.  I
 wish  the  Food  Minister  waa  piloting
 this  Bill  because  it  is  really  the  acute
 crisis  of  food  which  has  necessitated
 the  passing  of  this  Bill.  Therefore,  I
 hope  the  Food  Minister  will  realise
 the  extreme  anxiety  of  the  country
 for  the  de-hoarding  of  stocks,  the  ex-
 treme  anger  and  the  extreme  hatred
 that  the  whole  of  the  counffy  feels
 against  hoarders  who  hoard  food  for
 the  purpose  of  speculating  and  for  the
 purpose  of  profiteering  when  millions
 of  our  countrymen  starve  to  death.
 Through  starvation  they  loee  their
 social  morals  and  their  families  are
 disrupted  and  the  whole  social  fabric
 collapses.  That  is  why  I  want  to  sup-
 port  the  Bill  and  once  more  urge  its
 energetic  utilisation.

 Shri  B.  s.  Murthy:  I  do  not  want
 to  make  a  speech  except  to  suggest
 an  amendment.  The  clause  reads:

 “for  requiring  any  person  hold-
 ing  in  stock  any  essential  com-
 modity  to  sell  the  whole  or  a
 specified  part  of  the  stock  to  the
 Central  Government  or  a  State
 Government  or  to  an  officer  or
 agent...”

 After  the  word  “agent”,  I  want  to
 add  “or  agency  of  the  Government”.
 If  the  word  “agency”  is  used,  co-
 operative  societies  can  be  brought  into
 the  arena  of  purchase  and  sale  of
 foodgrains.  As  far  as  the  history  of
 the  co-operative  movement  in  Mad-
 ras  and  Andhra  is  concerned,  the
 history  of  the  Triplace  Urban  Co-
 operative  Society  is  very  well-known
 and  the  history  of  this  society  has
 been  praised  all  over  the  country.  As
 a  Matter  of  fact,  in  १8955  Government
 was  not  at  all  willing  to  enter  into  the
 field  of  procurement  as  a  precursor  to
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 controls.  Therefore,  the  wards  “Cen-
 tral  Government  and  the  State  Gov-
 ernments”  have  been  left  out.  Now
 the  necessity  has  come  to  use  the
 term  “Central  Government  as  well  as
 State  Governments”.  But  I  think  it
 is  better  that  we  also  make  room
 here  for  certain  organisations,  such
 as  the  co-operative  societies  or  other
 societies  which  are  in  existence  in
 certain  localities.  They  may  be  au-
 thorised  by  the  Government  to  pur-
 chase  and  sell  foodgrains.  That  is  very
 essential  because,  if  it  is  not  done,
 Government  will  have  to  come  again
 to  Parliament,  asking  for  further
 modification  of  this  Act.

 In  this  conection,  I  will  give  you
 an  instance.  Some  time  back,  the  Min-
 ister  of  Food  and  Agriculture  and
 the  Deputy  Minister  had  been  to  Hy-
 derabad.  Bath  of  them  met  the  peas-
 ants  and  the  mill-owners  870  there
 Was  an  agreement.  Now  the  mill-own-
 ners  complain  that  the  stocks  have
 been  seized  whereas  the  Minister  has
 today  categorically  stated  that  no
 Seizure  has  taken  place  and  that  they
 only  wanted  records  as  to  the  quanti-
 ty  of  foodgrains  they  store  in  their
 mills.  But  the  Andhra  mill-owners,
 the  Minister  said,  did  not  co-operate
 as  far  as  sale  of  foodgrains  is  con-
 cerned.  Therefore,  without  having  all
 such  things  and  finally  passing  an
 order  imposing  controls,  I  suggest
 that  an  outside  agency  like  the
 co-operative  societies  may  be  utilised
 for  this  purpose.  Therefore,  I  think
 that  the  use  of  the  word  “agency”,  we
 may  not  use  the  exact  words  co-opera-
 tive  society  or  societies,  will  facJitate
 the  work  of  the  Government,  as  and
 when  they  think  of  utilising  the  ser-
 vices  of  the  multi-purpose  cooperative
 societies  for  the  purchase  ag  well  as
 sale  of  essential  commodities.

 In  this  connection  I  would  like  to
 teil  the  House  that  during  ‘1946,  when
 Mr.  Prakasam  was  the  Chief  Mimster
 in  Madras  State  he  wanted  to  try  the
 producer  cum  consumer  cooperative
 societies.  It,  was  a  success  for  a  long
 time,  but  unfortunately  because  of
 the  apathy  of  the  Government  which
 succeeded  Prakasam's  they  went  out
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 of  existence.  There  are  certain  socie-
 ties  all  over  Andhra  as  well  as  in
 some  places  in  Madras  State,  I  do  not
 know  as  far  as  Kerala  is  concerned.
 These  three  States  from  one  rice  zone
 and  there  are  producer  cum  consum-

 er  cooperative  societies,  multi-purpose
 cooperative  societies  and  also  farmers’
 cooperative  societies  in  this  area.  I,
 therefore,  think  that  an  amendment
 in  this  form  or  in  a  fotm  the  Minis-
 ter  thinks  fit,  will  facilitate  to  a
 great  extent  easy  procurement  and
 easy  distribution  of  the  foodgrains.

 Shri  0.  BR.  Pattabhi  Raman  (Kum-
 bakonam):  Mr.  Chairman,  the  object
 of  this  amendment  is  clear  enough
 and  narrow  enough.  It  seeks  to  sub-
 stitute  for  clause  (f)  of  sub-section
 (2)  of  sectien  8  a  new  clause  (f).

 It  is  only  to  clear  the  doubts  that
 may  arise  with  regard  to  the  content
 of  the  existing  clause  (६  of  sub-sec-
 tion  (2)  of  section  $  of  the  Essential
 Commodities  Act  which  has  been
 passed  by  us.

 The  provision  I  submit  is  wide
 enough  even  without  the  amendment.
 It  is  just  possible  that  in  some  enact-
 ments  some  doubts  may  be  created
 as  to  whether  a  Government  or  an
 agent  of  Government  can  act  as  a
 person.  But  in  this  enactment  before
 us,  namely  the  Essential  Commodities
 Act  section  $a)  is  clear  enough.  It
 says:

 “If  the  Central  Government  is
 of  opinion  that  it  is  necessary  or
 expedient  to  do  for  maintaining
 or  increasing  supplies  of  any  es-
 sential  commodity  or  for  securing
 their  equitable  distribution  and
 availability  at  fair  prices,  it  may,
 by  order,  provide  for  regulating
 or  prohibiting  the  production,
 supply  and  distribution  thereof
 and  trade  and  commerce  there-
 in.”

 It  is  as  wide  as  the  sea.  So,  I  sub-
 mit  that  the  amendment  now  sought
 to  be  made  is  not  really  necessary  in
 an  enactment  of  this  kind  which  has
 conferred  on  Government  very  wide
 powers.  Section  8(2)(f)  ssys  “persce
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 or  class  of  persons”.  I  submit,  there-
 fore,  that  it  is  really  not  necessary  to
 have  an  amendment  of  this  kind.  But
 I  support  it  because  it  seeks  to  clear
 a  doubt,  and  by  way  of  abundant
 caution,  as  the  Statement  of  Objects
 and  Reasons  says,  we  may  have  it.

 Actually,  I  have  been  revolving  in
 my  mind,  as  to  whether  we  should  not
 amend  the  General  Clauses  Act  for
 this  purpose.  The  word  “person”  is
 defined  in  the  General  Clauses  Act.
 Corporations  will  come  under  the
 word  “persons”.  Here  we  are  in  a
 fast  moving  society.  The  entire  life  of
 a  welfare  State  will  be  paralysed  on
 account  of  some  imbalance  or  malad-
 justment  in  the  prices  of  essential
 food  stuffs  and  other  things.  I  am
 wondering  whether  it  would  not  be
 better  to  amend  that  definition  in  the
 General  Clauses  Act  to  include  Gov-
 ernments  or  their  agencies.  It  is  like-
 ly  that  we  are  going  to  have  many
 more  enactments  in  keeping  with  the
 welfare  State  and  unless  full  powers
 are  given  to  the  State  the  very  life  of
 the  community  will  be  paralysed  and
 the  Plan  will  be  jeopardised,  because
 if  prices  shoot  up  persons  with  fixed
 income  are  bound  to  suffer.  The  ob-
 ject  of  this  measure  is  to  keep  prices
 down.

 2  find  some  hard  words  said  about
 farmers.  We  may  be  justified  in
 attacking  the  middlemen,  the  dealers
 and  the  hoarders.  But  we  have  to  be
 careful  with  regard  to  farmers.  They
 form  the  bulk  of  our  population  and
 unless  we  have  the  willing  coopera-
 tion  of  the  farmers,  we  would  not
 have  the  necessity  for  these  agencies
 It  is  no  use  bandying  words  at  the
 farmers  whose  full,  willing  and  active
 cooperation  is  necessary  in  the  imple-
 mentation  of  these  enactments.  Inas-
 much  as  this  enactment  seeks  to  clear
 doubts,  it  is  necessary  to  pass  it  and
 I  support  it.

 सरदार  Wo  fao  सहगल  (जंजगीर)  :

 सभापति  महोदव,  ऐसेंशियल  कमोड़िटीस

 (सैकिड  एसेंडमेंट)  बिल  जो  कि  हमारे
 विधि  मंत्री  द्वारा  यहां  प्रस्तुत  किया  गया  है,

 उस  पर  में  झपने  विचार  रखना  चाहता  हूं  ।
 इसके  स्टेटमेंट  आफ  आन्जेक्ट्ठ  एण्ड  रीजंब
 में  यह  लिखा  हुभा  है  :-—

 “.,..An order  may  be  made
 requiring  any  person  holding  in
 stock  any  essentfal  commodity  to
 sell  the  whole  or  a  specified  part
 of  the  stock  fo  such  person  or  class
 of  persons  and  in  such  circum-
 stances  as  may  be  specified  in  the
 order”.

 इसका  मतलब  यह  हुआ  कि  जो
 काइतकार  है,  जो  कि  गल्‍ला  पैदा  करता  है
 उसको  कोई  कीमत  नहीं  मिल  सकती  है  t
 इसका  कारण  यह  है  कि  गल्ले  के  जो  भाव  हैं
 वें  निर्धारित  नही  हैं  मुझ  से  पहले  बोलने
 वाले  कई  मानतीय  सदस्यों  ते  गल्ले  के'  भाव
 निर्धारित  करने  के  बारे  में  अपने  विचार
 प्रकट  किए  हैं  |  में  तो  यह  कहूंगा  कि  जिस
 बक्स  गल्‍ला  तैयार  हो  जाता  है  उसी  बक्त
 उसके  जो  भाव  &  बे  निर्घारित  कर  दिए
 जानें  चाहिएं  ।  इसका  मतलब  यह  होगा  कि
 जो  काइतकार  हे  वह  उस  दाम  पर  अपने
 गल्ले  को  बेच  सकेगा  |

 इसके  साथ  ही  साथ  यह  भी  देखना

 चाहिए  कि  हमारी  सरकार  के  जो  एजेंट्स
 हैं  उनको  गल्ला  दिया  जाना  चाहिए  या  जो
 कोझोप्रेटिव  बेक्स  वहा  पर  कं  कर  रहे  है,
 उनको  दिया  जाना  चाहिए  ।  में  समझता  हूं
 कि  भारत  भर  में  आज  कोई  भी  स्टेट  ऐसी
 नहीं  होगी  जहां  पर  कि  कोभोप्नेटिव  बेक्स
 वर्क  न  कर  रहे  हो  ।  घन  संस्थादों  के  द्वारा
 श्गर  किसान  प्रपने  गल्‍ले  को  बेचते  हें  तो
 उनको  काफी  भ्रच्छे  दाम  मिल  जाते  हैं  ।
 लेकिन  आज  होता  क्‍या  है  ?  में  भापको
 बतलाना  चाहता  हूं  कि  जिस  जगह  से  में
 झाता  हूं  वह  एक  सरपल्स  एरिया  हैं  भौर

 वहां  से  काफी  मात्रा  में  चावल  इत्यादि  दूसरे
 प्रान्तों  को  दिया  जाता  है  ।  जिस  वक्‍त  काइहत-
 कार  मल्ले  को  तैयार  कर  लेता  है  उसके  पहले
 हो  जो  मिल  मालिक  होते  हें  वे  जा  करके  उन
 खझाइतका रों  को  रुपया  हे  8%  हैं  इस  बकते  पर
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 fe  वे  काएतकारों  से  नियत  भाव  पर,  जिस

 भाव  को  कि  थे  ही  नियत  करते  हैं,  गल्ला

 आरीदेंगे  ।

 हमारी  सरकार  को  इस  बात  का  खयाल

 रखना  चाहिए  झौर  उसको  इसमें  यह  निर्धा-
 रित  कर  देना  चाहिए  कि  जिस  वक्‍त  गल्ला

 सैयार  होगा,  हम  इस  भाव  पर  उसे  खरीदेंगे

 यथा  हमारे  मुकरंर  किये  हुए  पक्के  एजेंट  या

 झादमी  गल्ले  को  निर्धारित  मूल्य  पर  खरी-

 देंगे  ।  जब  तक  भाप  इस  तरीके  की  व्यवस्था

 नहीं  करेंगे  तब  तक  श्राप  काइतकारों  की

 हालत  को  सुधार  नही  सकेंगे  ।

 यह  जो  हमारे  बीच  के  लोग  हे  एजेंट
 खगैरह  जो  कि  गल्ले  का  काम  करते  हे  वे

 इसीलिए  गल्‍ला  खरीदते  है  ताकि  सस्ते  भाव
 पर  लोगों  को  गल्ला  दे  सकें  ।  वह  जो  बिल
 आप  लाये  ह  में  समझता  हूँ  कि  इस  बिल  को

 निहायत  जरूरत  थी  ।  श्राज  हम  देखते  हे
 कि  सरप्लस  प्राविसेज़  से  .मल्‍ला  आने  के  बाद

 दाहरों  में  हम  पीने  दो  सेर  का  गल्‍ला  बेंच  रहे
 हैं  a  यह  कोई  भ्रच्छी  चीज़  नहीं  हे  श्रौर  हम
 चाहते  है  कि  वह  उचित  भाव  पर  बिके  श्रौर

 इसीलिए  में  चाहता  हैं  कि  आप  उसके  बेचे
 जाने  के  लिए  भाव  निर्धारित  करें  |  जब  तक
 शाप  भाव  निर्धारित  नहीं  करेंगे  तब  तक

 यह  चीज़ें  चलेंगी  प्रौर  बीच  के  लोग  प्रनड्य
 प्राफिटियेरिग  करेंगे  झौर  काइ्तकार  को
 उससे  कोई  फ़ायदा  नहीं  होगा  |

 एसेंशियल  कम्ोडिटीज़  ऐक्ट  में  जहा

 लिखा  हुभा  हे  “For  securing  their
 equitable  distribution  and  avaii-

 ability  at  fair  prices”,  तो  काश्तकार  से
 तो  उसके  गल्ले  को  यह  व्यापारी  लोग  सस्ते  दाम
 पर  खरीद  लेते  हे  भौर  कहे  देते  हे  कि  यह
 ही  फ़ेभर  प्राइस  है  भौर  वह  प्रचलित  हो  जाती

 हैं  लेकिन  वही  गल्ला  बाज़ार  में  झ्ाकर  यह
 व्यापारी  लोग  १८  रुपये  शझौर  २०  रुपये  मन
 के  हिसाब  से  बेचते  हैं  शौर  इस  तरह  काफी

 मुनाफ़ा  कमासे  हैं  जब  कि  किसानों  को  कोई
 फ़ायदा  नहीं  होता  है  भौर  वें  नुकसान  में  रहते

 है: 115

 हैं  ।  इसलिए  में  मन्त्री  महोदय  से  झर्द्ध  करूंगा

 कि  झाप  इस  तरह  की  व्यवस्था  करें  ताकि
 सरकार  ही  सीधे  किसानों  से  उनका  गल्ला

 उचित  कीमत  पर  खरीद  ले  |  प्राप  मध्य  प्रदेश

 की  सरकार  को  इस  बात  की  इजाजत  दें  कि

 वह  सीधे  किसासों  से वाजिब  क्रीमत  पर  गल्ला

 खरीद  ले  ।  नई  फ़सल  शाने  वाली  है  भौर
 झापको  अभी  से  इस  बात  का  इन्तजाम  कर

 लेना  चाहिए  कि  गवर्नमेंट  बज़ात  खुद  या

 उसकी  तरफ़  से  मुकर्रर  पक्के  एजेंट्स  गल्ले
 को  किसानों  से  मुनासिग  कीमत  देकर  खरीद
 लें  t  ऐसे  एजेंट्स  ही  उस  गल्ले  को  खरीद
 सके  जो  कि  स्वयं  खरीद  कर  दूसरों  को  न
 बेचें  ।  झाज  होता  यह  हैं  कि  बहुत  से  मिल
 मालिक  एजेंट्स  से  ज्यादा  दाम  पर  शहला
 ले  लेते  हैं  शौर  इस  तरह  काश्तकारों  को

 नुकसान  होता  है  ।  में  चाहता  हूं  कि  ऐंसी
 व्यवस्था  की  जाय  ताकि  काश्तकारों  को  उनके
 गल्ले  की  उचित  कीमत  मिले  झौर  हसीलिये

 यह  जो  प्रमेंडिग  बिल  लाया  गया  है,  से  उसको
 सपोर्ट  करता  हूं  ।

 पंडित  ठाकुर  दास  भार्गष  (हिसार)  :

 सभापति  महोदय,  यह  जो  एसेंशियल  कमो-
 डिटीज  ॒पग्रमेंडमेंट  ऐक्ट,  १६५५  का  था
 इसमें  सरकार  ने  भ्रपने  हाथ  में  प्रोडेक्दान,

 सप्लाई,  डिस्ट्रीब्यूशन  झादि  की  पावर्स  ले
 ली  थी  ।  उस  वक्‍त  भी  इस  तरीके  की  बातें
 इससे  थीं  कि  सरकार  चाहे  जिस  दाख्त  को

 हुम  दे  दे  कि  वह  शप  जो  गल्‍ला

 है फना  भाव  से  बेबे  या  फनों  दक्िस  को
 दे  दे  भर  वह  इस  भाव  से  बेचे  ।  उस  वक्त  भी

 यह  ऐतराज़  किया  गया  था  और  गवर्नमेंट
 का  ध्यान  हेमने  दिलाया  था  कि  हस  बिल  के
 झन्दर  कई  ऐसे  नुक्स  हैं  जिनको  कि  गवर्नमेंट
 को  टॉक  कर  लेना  चाहिए  ।  उनमें  से  एक

 नुक्स  यह  भी  था  कि  गल्ला  खरीदने  की  जो
 बात  इसमें  थी  वह  दूसरे  झशलास  के  वास्ते
 थी  झौर  में  नहीं  समझता  कि  उस  का  इस  तरह
 स  इंटरप्रेटेशन  हो  सकता  हैं  कि  सरकार  खुद
 गस्ला  खरीद  लें  भौर  झन  चूकि  एमरजेंसी

 है  भौर  सरकार  खुद  था  अपने  एजेंट्स  के  मार्फत
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 [पंडित  ठाकूर  दास  सागव]
 गलल्‍ला  खरीदना  चाहती  है,  इसलिये  बहू  जो  यह
 झमेंडिग  बिल  लाई  है  वह  ठीक  ही  लाई  है
 वरना  यह  नुक्स  कानून  में  बाकी  रह  जाता  ।

 इसके  भ्रलावा  जो  दूसरा  नुक्स  इस  में  है
 वह  यह  है  कि  इसमें  स्टाकिस्ट्स  की  डैफ़-
 निदान  नहीं  दी  हुई  है  1  यही  ऐतराज़  मेंने

 पहले  भी  जब  यह  बिल  झापा  था  तब  किया  था
 और  वहीं  चीज़  झाज  में  दुबारा  दुहराना
 चाहता  हूं  और  सरकार  को  काशन  कर  देना

 चाहता  ह  कि  उसने  पुराने  या  नये  बिल  में

 कही  पर  स्टाकिस्ट्स  की  तारीफ  नही  दी  है  t
 झौर  यही  कारण  है  जो  बार  बार  छोटे  काश्त-
 कारों  की  तरफ़  से  बोलने  वाले  इसके  खिलाफ
 झावाज़  उठाते  है  क्योकि  उनको  डर  हैं  कि

 इस  तरह  की  डेफनिशन  न  होने  से  छोटे
 काएतकारों  को  नुकसान  पहुंचने  का  प्रन्देशा

 है  ।  भारतवर्ष  के  हर  एक  प्रदेश  के  हालात

 जुदा  जुदा  है  !  जो  हालात  केरल,  मद्रास,
 कलकसे  या  दूसरे  प्रान्तों  में  हे  वे  पंजाब  में

 नही  है  t  मुझे  इस  बात  की  खुशी  है  कि  पजाब
 के  प्रन्दर  भाखड़ा  डैम  होने  से  भौर  गवनेमेट
 द्वारा  कुछ  ऐसी  स्कीमें  झौर  व्यवस्था  की  गई

 है  जिससे  वहा  के  काशइतकार  काफ़ी  फ़सल
 पैदा  करते  हे  भौर  श्रपनी  जरूरत  पूरी  करने  के
 बाद  बहुत  से  ऐसे  काक्ष्तकार  हें  जो  झपनी
 फसल  को  परस  सेते  हे  भौर  मौका  जाने  पर
 बेचते  हे  ।  स्वय  हमारी  गवर्नमेंट  काइतकारों
 को  सुविधा  देने  के  लिए  यहां  पर  वेयरहाउसेज़
 शौर  फ्रेडिट  आदि  के  सम्बन्ध  में  बिल  लाई  है
 भौर  उसका  नतीजा  यह  होगा  कि  किसान
 लोग  भ्रपनी  फ़सल  को  वेयरहाउसेज  में  रख

 सकेंगे,  उनको  क्रेंडट  भी  मिलेगा  ओर  अपनी
 फ़सल  को  जब  उसकी  मर्जी  होगी  तब  बेचेंगा  ।
 गवनेसेट  ने  बतलाया  था  कि  वह  चाहती  है
 कि  काएसकारो  को  उनकी  फ़सल  की  मुनासिब
 कीसत  मिले  शौर  ऐसा  न  हो  कि  फसल  के
 वक्त  बहू  सस्ते से  सस्ता  झनाज  बेच  देने  पर  मज-

 बूर  हो  जायं  झौर  मिडिलमेन  भौर  स्टाकिस्ट्स
 तो  प्राफ़िटियरिंग  करे  और  बजा  फ़ायदा
 उठाये  और  उन  बेचारे  किसानों  को  उचित

 मुनाफ़ा  भी  न  मिले  यह  बड़े  भ्रफ़फोस  की
 बात  हैं  कि  मिडिलमेन  भौर  दूसरे  लोग  जो
 तिजारत  करते  हैं  वें  क्रीम  से  जायं  ।  झगर
 मे  काइतकार  वाजिब  मजदूरी  भी  न  पाये  |  अगर

 ऐसा  इन्तज़ाम  हो  जिस  में  गल्ला  पैदा  करने
 वालों  के  साथ  पूरा  इनसाफ़  हो  भौर  वितरण
 करने  वालों  को  भी  बाजिय  उजरत  मिले
 तो  किसी  को  ऐतराज़  नहीं  होगा  क्‍योंकि  सर-
 कार  की  प्रेन  मर्चेन्ट्स  से  कोई  भदावत  तो  है

 नहीं  ।  हां  अलबता  सरकार  यह  ज़रूर  चाहती
 है  भौर  उसी  के  लिए  यह  क़ानून  बना  रही
 है  भौर  भ्रमेंडमेंट  कर  रही  है  कि  जैसा  मेरे

 भाई  श्री  साधन  चन्द्र  गुप्त  ने  कहां  कि
 गोदामों  में  गल्‍ले  के  अम्बार  क  प्रम्बार  लगे  रहते
 हैं  ओर  लोग  बिना  प्नाज  के  भूखों  मरते  हैं,
 इसको  रोकने  के  वास्ते  सरकार  कानून  बना

 रही  है  शौर  उसमे  भ्रावशयक  तरमीम  कर

 रही  है  n  आज  चूकि  एमरजेंसी  है  इसलिए
 ऐसा  होना  ही  चाहिए  लेंकिन  जैसा  कि  मेंने

 पहले  भी  कहा  था  और  झाज  फिर  कहता  हूं
 कि  आपको  इस  कानून  में  स्टाकिस्ट्स  की

 तारीफ  ज़रूर  दे  देनी  चाहिए  ताकि  हमारे
 ये  छोटे  छोटे  ज़मीदार  जो  अपनी  जरूरत  से

 कुछ  अधिक  गल्ला  पैदा  करते  है,  बे  प्रौटैक्ट

 हो  सकें  ।  पहली  दफ़ा  जब  मेने  ऐतराज़  किया
 था  तो  हमारे  फूड  मिनिस्टर  साहब  ने  यह
 फरमाया  था  कि  हम  इस  बिल  को  छोटे
 काइतफारों  पर  लागू  नही  करेगे  भौर  में  जानता

 हैँ  कि उनके  मन  में  भी  यही  हैँ  कि  इसको  छोटे
 काइतकारो  पर  लागू  त  करे  मेने  उस  सम

 यह  झ्ज  क्या  था  कि  जो  काइतकार  १००
 टन  शल्ला  पैदा  करते  है,  उन  पर  यह  कानून
 लागू  न  किया  जाय  ।  लेकिन  मेरी  यह  समझ
 में  नही  झाता  कि  उस  शीज़  को  क.बक्ष  में

 लिखते  हुए  वे  क्यों  हिच्रकत  हैं  ?  शो  बात

 शवनमेंट  के  दिल  में  है  ७।र२  जो  होन।  उचित

 है  उसको  कागज़  पर  नह  नदीं  लिखती  है
 इसी  बजह  से  यह  सारा  झगड़ा  पैदा  होता  है  t

 यह  जरूरी  है  कि  ाप  साफ़  तौर  से

 झपनी  पालिसी  का  ऐलान  करें  ।  झापने  पहले
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 एक  प्राइस  कमेटी  मुकरंर  की  थी,  झय  मेहता
 कमेटी  चलती  है।  भ्राप  उसकी  रिपोर्ट  जानें  से

 पहले  ही  इस  बिल  को  यहां  पर  ले  भाये  1

 झगर  शाप  एक  ऐसा  कानून  जारी  करें  जिसकी

 कि  रू  से  हर  एक  काएतकार  को  उसके  गल्ले

 की  ओ  रैस्‍्युनेरेटिव  कीमत  हो  मिल  सके  शौर

 उचित  मुनाफ़ा  मिल  सके  तो  वह  स्वागल  योग्य

 होगा  ।  काइतकार  को  उसकी  फसल  की

 रेम्युनेरेटिव  कीमत  मिले  ताकि  उचित

 मुनाफ़ा  मिलने  के  साथ  साथ  उसकी  मेहनत
 भी  वसूल  हो  जाय  v  ऐसी  क्रीमत  सरकार

 कानून  द्वारा  मुकरेर  करें  1  भाज  जैस  इमर-
 जेंसी  है  उसमे  यह  ज़रूरी  है  कि  इस  तरह  की

 कोई  कानूनी  व्यवस्था  हो  जिसमें  काइतकारों
 से  एक  मुकरा  कीमत  पर  फ़सल  ले  जाई
 जाकर  ज़रूरतमन्द  लोगों  को  मुनासिक  कीमत

 पर  दी  जा  सके  ।  में  समझता  हूं  कि  भ्रशोक  मेहता
 कमेटी  कोई  रन  कोई  ऐसी  तरकीब  निकालेगी  y

 जिससे  यह  दोनों  बातें  हो  सकें  ।  सारे  बड़े

 बड़े  मुल्कों  में  इस  क़िस्म  की  पालिसी  चली

 हुई  हैं  जिसके  कि  झन्दरें  उन्होंने  मुनासिब
 कीमत  मुकरंर  की  हुई  हैँ  शौर  झगर  श्राप

 उसके  लिए  श्रावश्यक  कानूनी  कार्यवाही
 करते  हे  तो  उसमें  किसी  को  ऐतराज  नहीं  हो

 होगा  t

 इस  बिल  के  प्रन्दर  जो  श्रल्फाज  है  वे

 इतने  लम्बे  चौड़े  रख  ये  गये  है  कि  मेरी

 तो  समझ  में  नही  शाया  कि  गवर्नमेंट

 खआाहती  क्‍या  है  और  किस  तरह  प्रपनी

 मंशा  को  इन  लफ्ज़ों  के  रखते  हुए

 पूरा  कर  सकती  हैं।  अब  इसमें  है
 “sell......  to  the  Central  Gov-
 ernment  or  a  State  Government
 or  to  an  officer  or  agent  of  such
 Government  or  to  such  other
 person  or  class  of  such  persons
 and  in  such_  circumstances”.

 पता  नहीं  कितनी  दफा  सच”  लफ्ज  का

 इस्तेमाल  होगा  ?  इसना  लम्बा  चौड़ा  यह  बिल

 हैं  लेकिन  स्टाकिस्ट्स  की  तारीफ़  नदारद  है
 में  प्रदव  से  भज  करता  हूं  कि  इस  कानून  की
 जद  में  गरीब  से  गरीब  आदमी  झा  सकता  है  i

 इसलिए  में  चाहता  हूं  कि  भाप  इस  बिल  को

 ऐसा  बनायें  ताकि  गरीब  भादभियों  को  कोई

 नुकसान  न  पहुंचे  ।  में!  यह  मानता  हूं  कि

 गवर्नमेंट  की  मंशा  उनको  सूकसान  पहुंचाने
 की  नहीं  है  लेकिन  शाप  उसको  हस  बिल  में

 साफ़  क्‍यों  नहीं  कर  देते  धौर  लिख  क्यों  नहीं
 देते  ताकि  बिल्कुल  तसल्ली'्हो  जाय  |

 अराज  देश  के  इमरजेंट  हालात  के  प्रन्दर

 में  इस  बिल  के  प्रिसिपल्स  को  प्रपोज  नहीं  कर

 सकता  t  यह  तो  हमको  इमरजेंसी  लेजिस्लेशन

 मालूम  होता  है  ।  श्मरजेंसी  लेजिस्लेशन  के

 तौर  पर  हम  इसे  भले  ही  पास  कर  लें  वरना

 इतना  लम्बा  थोड़ा  क़ानून  जिसके  कि  झन्दर
 किसी  किस्म  का  सेफ़गाडड  नहीं  ररब्स्वा  गया

 है,  वाजिब  नहीं  है  v

 इन  अल्फाज़  के  साथ  में  इसे  इमरजेंट
 समझ  कर  सपोर्ट  करता  हूँ  ।

 i4  brs.

 Shri  द  P.  Nayar:  When  I  read  this
 Bill  I  thought  it  was  a  very  simple
 measure,  and  especially  when  very
 important  Bills  had  been  sent  to
 Select  Committees  even  without  a
 single  Member  speaking,  I.  thought
 this  Bill  might  take  only  a  few
 minutes.  But  when  I  heard  the  Law
 Minister  I  remembered  what  the  late
 Shri  Mavalankar  told  us  when  he
 assumed  office.  He  said  that  it  is  very
 difficult  to  break  away  from  old
 moorings.  A  clever  lawyer,  we  know,
 can  make  even  a  very  small  point
 appear  big,  and  my  hon.  friend  the
 Law  Minister  has  not  broken  away
 from  his  moorings.  He  is  new  to  this
 House  and  probably  he  thought  his
 formulations  require  a  sort  of  different
 way  than  what  is  usually  done.

 My  complaint  is  not  on  the  provi-
 sions  of  the  Bill  or  against  its  prin-
 ciple.  I  have  8  little  complaint
 against  the  Law  Minister  who,  in  his
 anxiety  to  flavour  his  formulations
 with  ununderstandable  phrases,  has
 resorted  to  the  use  of  an  expression
 like  ex-abundanti  cautetc.  He  will  do
 well  to  remember  that  90  per  cent.  of
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 {Shri  द  P.  Nayar]
 our  Members  do  not  understand  Latin
 phrases  and  unfortunately  the  Parlia-
 ment  Library  has  only  one  or  two
 Latin  dictionaries  for  us  to  find  out
 what  it  is.  Any  one  of  us,  even
 including  the  lawyers,  would  have
 understood  it  at  least  as  much  as  this
 if  he  had  said  that  it  is  by  way  of
 abundant  caution,  or  to  make  assur-
 ance  doubly  sure.

 Shri  A.  K.  Sen:  You  have  trans-
 lated  it  perfectly.

 Shri  V.  P.  Nayar:  I  do  understand
 it.  Hereafter  I  would  request  him
 that  in  such  cases,  especially  in  the
 Statement  of  Objects  and  Reasons,
 since  we  are  not  addressing  the
 Supreme  Court,  we  must  understand
 what  he  means,  and  other  hon.  Mem-
 bers  who  did  not  have  the  good
 fortune  to  go  to  Oxford  or  Cambridge
 must  also  be  in  a  position  to  under-
 stand  what  the  Statement  of  Objects
 and  Reasons  really  connotes.

 Then  I  was  really  amazed  to  hear
 Shri  Ranga,  and  when  I  heard  him,
 again  a  statement  of  the  late  Shri
 Mavalankar  came  to  my  mind.  There
 was  hardly  any  subject  under  the
 Sun  which  Shri  Ranga  did  not  touch
 on  this  very  simple  and  innocuous
 measure.  He  travelled  throughout
 India,  he  honoured  Keraia  with  a
 visit,  then  he  flew  to  Russia  and  came
 back  and  accused  the  Communist
 Party  and  waxed  eloquent  for  the
 Andhra  peasant  whom  also  he  intro-
 duced.  What  is  all  this?  When  I
 heard  him  I  thought  that  the  highest
 tax  which  we  had  to  pay  was  not
 Shri  T.  T.  Krishnamachari’s  taxes,  but
 a  tax  on  patience.

 This  is  a  very  simple  measure.  What
 ig  there  to  object  to  in  it?  I  would
 say  that  it  was  the  hon.  Law  Minister
 who  set  the  ball  rolling.  Normally
 this  Bill  ought  to  have  tuken  only
 five  to  ten  minutes.

 With  these  words  I  say  that  I  do
 welcome  the  Bill,  There  are  many
 other  matters  in  the  Essential  Com-
 modities  Act  as  it  exists  today  which

 require  revision.  Certain  orders  have
 been  questioned,  I  do  not  remember
 which  order  it  is;  probably  in  Calcutta
 there  has  been  some  case  about  it.
 Government  should  therefore,  as  he
 rightly  pointed  out,  take  all  precau-
 tions  and  must  be  armed  with  enough
 power  to  take  all  necessary  action  in
 such  matters.

 I  would  once  again  urge  the  hon.
 Minister  to  make  a  note  of  this  mild
 protest  from  me  that  at  least  in
 future,  because  he  will  have  to  pilot
 so  many  Bulls  and  we  shall  have  to
 read  his  Statements  of  Objects  and
 Reasons  for  the  next  four  or  five
 years,  he  should  not  come  forward
 with  a  repetition  of  Latin  phrases,
 and  let  him  also  bear  in  mind  that  all
 of  us  do  not  have  the  good  fortune  to
 understand  such  phrases.

 Shri  A.  K.  Sen:  I  agree  entirely
 with  the  observations  which  have
 fallen  from  my  hon.  friend  Shri  छ  ह:
 Nayar  that  this  simple  measure  should
 not  have  really  evoked  such  elaborate
 arguments  on  the  floor  of  the  House,
 but  I  disagree  with  him,  if  he  will  per-
 mit  me  to  do  so,  about  the  reason  for
 evoking  these  rather  large  outbursts
 on  the  floor  of  the  House.  He  has
 blamed  me  for  starting  the  ball  roll-
 ing.  If  I  remember  aright,  I  did  not
 take  more  than  three  minutes  to  sup-
 port  my  motion  for  consideration,  and
 I  said  exactly  what  the  hon.  Mem-
 ber  has  said  that  we  are  really  clari-
 fying  some  provisions  which  have
 already  been  accepted  by  this  House,
 that  it  being  an  Act  passed  by  both
 Houses  of  ‘Parliament  I  had  no  doubt
 that  Parhament  had  very  good  oppor-
 tunity  of  expressing  itself  on  the  rela-
 tive  merits  or  demerits  of  the  various
 provisions  contained  in  the  Act.  But
 I  do  plead  guilty  to  the  charge  that
 possibly  this  insertion  of  a  Latin
 phrase  could  have  been  avoided.

 Shri  Sadhan  Gupta:  Latin  is  Greek
 to  many!
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 Shri  A.  EK.  Sen:  It  does  not  appear
 so.  Everybody  seems  to  have  under-
 stood  and  nobody  asked  the  meaning
 of  this  phrase.  That  shows  the  great
 intelligence  of  this  House  and  falsi-

 Shri  Ferore  Gandhi  (Rai  Bareli):
 May  be  Latin  is  Hindi  to  many!

 Shri  द  P.  Nayar:  I  said  it  so  that
 later  on  you  may  not  come  out  with
 bigger  and  more  ununderstandable
 phrases.

 Shri  A.  K.  Sen:  I  cannot  give  him
 the  assurance  that  Latin  will  be  com-
 pletely  banned,  because  it  may  be
 necessary  to  use  certain  Latin  phrases
 for  which  we  have  not  got  equiva-
 lents  in  all  the  4  languages  in  India,
 and  possibly  the  Hindi  equivalent
 might  be  objected  to  as  much  as  the
 Latin  phrase.

 4.06  hrs.

 {Mr.  Depury-Speaker  in  the  Chatr}.
 Nevertheless,  I  am  sure  this  charge
 has  been  made  in  good  humour  and  |
 accept  it.

 The  more  important  features  of  the
 arguments  which  were  addressed  are
 concerned  with  the  question  of  price
 contro]  and  with  the  question  of  the
 silent  support  which  we  are  alleged
 to  be  extending  to  hoarders.  I  am
 really  concerned  only  with  the  powers
 to  be  granted  to  Government  under
 this  Bill.  IE  am  not  concerned  with
 the  food  policy  directly.  I  have  no
 doubt  that  the  hon  Food  Minister  has
 in  the  past  explained  his  policies,  his
 activities,  and  will  in  future  take  every
 eccasion  to  appraise  the  House  with
 his  activities  and  how  he  proposes  to
 deal  with  the  food  situation  as  it
 develops  from  month  to  month  or
 from  day  to  day.  But  it  is  necessary
 for  me  to  say  this  at  least,  that  the
 hon.  Food  Minister  here  and  in  the
 State  of  West  Bengal,  from  which
 State  my  hon.  friend  Shri  Sadhan
 Gupta  hails,  have  done  an  excellent
 job  of  the  whole  thing.  They  have
 dealt  with  an  extremely  difficult  and
 complex  situation  most  energetically,
 selflessly  and  with  all  the  sincerity

 Bill
 that  one  could  imagine.  I  cannot
 imagine  a  better  handling  of  the  situa-
 tion.

 Apart  from  vague  and  general  all-
 egations  regarding  failures  or  ommis-
 sions  or  commissions  here  or  there,  I
 have  not  really  heard  in  the  course  of
 the  debate  today  any  serious  con-
 demnatibn  of  the  broad  outline  of
 policy  which  has  been  accepted  and
 followed  by  the  Government  here  and
 also  in  the  State  of  West  Bengal  in
 the  matter  of  food.  The  very  fact
 that  in  spite  of  shortages  which  are
 acute  in  parts,  in  spite  of  various  difil-
 culties  and  in  spite  of  our  unwilling-
 ness  to  adopt  a  completely  controlled
 policy  so  far  as  food  is  concerned,
 the  food  situation  has  been  kept  well
 within  control  and  excepting  in  a  few
 parts,  of  India  food  prices  have  shown

 a  tendency  to  decline,  is  enough  testi-
 mony  for  that.  It  is  not  for  me  to
 answer  that  point,  i¢  does  not  really
 arise  out  of  the  present  measure,  but
 it  is  certainly  necessary  for  me  to
 support  my  colleague  the  hon.  Food
 Minister  here  and  the  hon.  Food
 Minister  of  West  Bengal  who  have,  I
 repeat,  done  an  excellent  job.

 But  I  do  object  to  the  general
 charge  levelled  by  my  hon.  friend
 Shri  Sadhan  Gupta,  who  is  usually
 very  restrained  in  his  attacks,  that  we
 have  throughout  shown  a  bias  in
 favour  of  hoarders.

 The  Act,  first  of  all,  negatives  it
 as  a  matter  of  policy.  It  gives  ubun-
 dent  powers  to  Government  to  con-
 trol  all  essential  commodities  includ-
 ing  the  power  to  direct  compulsory
 sales.  As  a  matter  of  general  policy,
 that  certainly  refutes  any  charge  of
 bias.in  favour  of  hoarders.  But  he
 says  that  we  have  refrained  from
 touching  big  hoarders  and  as  a  result,
 they  have  been  engaged  in  their  anti-
 social  activities.

 Let  us  come  to  realities.  This
 charge  has  often  been  repeated  here
 and  in  the  State  of  West  Bengal.  All
 thé  mills  were  cordoned  off.  All
 available  stocks  were  seized  and
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 [Shri  A,  K.  Sen]
 directed  to  be  sold  to  agents  of  Gov-
 ernment.  The  total  amount  seized
 was  less  than  160,000  maunds,  which
 is  less  than  4  days'  supply  for  the
 eity  of  Calcutta  alone.  This  fact  has
 proved,  if  more  proof  was  necessary,
 that  there  is  no  large  scale  hoarding,
 far  less  support  by  Government  of
 hoarding.  The  quantity  of  rice  found
 in  the  godowns  of  these  big  mills  was
 Jess  than  the  normal  quantity  kept  in
 the  godowns  in  previous  years.  As  I
 eaid,  from  all  the  mills  round  about
 Calcutta—very  large  in  number—only
 about  90,000  maunds—I  speak  subject
 to  correction,  because  I  am  not  deal-
 ing  with  food—-were  seized,  which  is
 less  than  three  or  four  days’  supply
 for  the  whole  city  of  Calcutta.

 Whether  it  is  a  matter  of  policy  or
 it  is  a  matter  of  reahty,  I  think  the
 Government  here,  as  also  in  the  State
 of  West  Bengal,-have  given  ample
 proof,  if  proof  was  necessary,  of  their
 sincere  desire  to  make  available  every
 ounce  of  vendible  rice  or  other  com-
 modities  or  foodgrains  necessary  for
 providing  the  people  with  food.  We
 shall  certainly  watch  with  interest;  I
 am  not  saying  so  with  any  spirit  of
 attacking  any  State  Government,  but
 since  the  Government  of  Kerala  was
 introduced  somehow  or  other,  we  shall
 watch  with  interest  what  they  do  in
 the  matter  of  hoarding  or  in  the
 matter  of  price  control.  As  far  as
 we  are  aware,  they  have  not  seized
 any  stocks  of  rice,  as  the  Government
 of  West  Bengal  have  done.  As  far  as
 I  know,  they  have  taken  no  steps  up-
 til  now  tv  control  prices;  they  are  re-
 maining  quite  satisfied  with  the  sup-
 plies  they  expect  from  the  Centre
 Yet,  my  hon.  friend  would  not  accuse
 them  of  bias  in  favour  of  hoarders,
 but  would  accuse  a  Government  which
 have  taken  all  active  steps  possible  to
 seize  available  stocks  as  having  a  bics
 in  favour  of  hoarders.

 I  hope  that  it  will  be  possible  for
 us  to  deal  with  -these  urgent  and
 national  problems  by  keeping  our-
 eelves  as  much  free  as  possible  under
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 the  circumstances  fram  a  spirit  of
 recrimination,  because  after  all,  the
 Party  to  which  my  hen.  friend
 belongs,  is  now  running  a  Government
 and  they  do  appreciate  the  very  diffi-
 culties  facing  a  government.  They
 have  their  own  problems  of  hoarding
 there  and  also  price  control  and  if
 they  can  set  a  better  pattern,  we  shall
 certainly  watch  with  interest.  But  we
 shall  certainly  refrain  from  hurling

 accusations  against  them  simply
 because  they  have  done  nothing  by
 way  of  any  demonstration  of  public-
 ly  seizing  stocks  or  things  of  that
 sort.

 T  think  that  really  finishes  the  main
 core  of  what  I  call  an  attack.  The
 debate  has  really  been  conducted  with

 a  spirit  of  bringing  about  improve-
 ments,  if  any,  in  the  measures  we
 have  enacted  or  are  going  to  enact
 relating  to  food  and  other  essentia!
 commodities.

 There  is  only  one  word  more  neces-
 sary  to  answer  Shri  3.  S.  Murthys
 suggestion  that  the  word  ‘agency’—
 I  do  not  find  him  here—should  be  in-
 troduced.  The  word  ‘agent’  =  is
 enough;  it  is  open  to  Government
 under  the  Act  as  it  is  with  the
 amendment,  to  appoint  anyone  as  its
 agent  so  long  as  he  is  not  a  minor  or
 so  long  as  he  does  not  suffer  from
 other  incapacities.

 With  regard  to  Pandit  Thakur  Das
 Bhargava’s  point,  I  have  really  failed
 to  see  the  relevancy  of  his  attacks.  We
 have  taken  powers  to  direct  any  per-
 son  holding  any  stocks  of  an  essential
 commodity  to  sell  it  to  Government
 or  its  agents.  He  says  that  only  big
 stockists  should  be  affected.  It  is
 difficult  to  draw  a  line  between  biz
 and  smal)  stockists.  Bai  I  have  not
 the  least  doubt  that  these  powers  will
 be  exercised  with  caution  and  res-
 traint  with  a  view  to  seeing  that  the
 real  purpose  of  procur’rg  supplies  of
 foddgrains  at  equitable  and  fair  prices
 is  achieved  and  that  no  unnecessary
 harassment  is  caused,  Powers  are
 given  to  the  Government  in  the  honest
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 belief  that  they  will  be  exercised  pro-
 perly,  and  I  am  convinced  that  it  has
 not  been  shown  yet  that  the  Govern-
 ment  have  abused  these  pcwers  at  any
 time  anywhere.  These  fears  are
 really  hypothetical  and  are  not  sus-
 tained  by  any  facta.

 I  am  sorry  I  forget  ४0  answer  one
 point.  I  ought  to  have  remembered
 it.  It  is  necessary  to  mention  it  now
 because  it  might  crop  up  again.  Shri
 Menon  suggested  that  we  should  not
 really  give  a  prica,  the  fixation  of
 which  is  indicated  i,  ihe  Act,  but
 some  price  which,  according  to  him,
 will  be  a  slashed  down  price.  He
 forgets  that  we  are  work'ng  uoder  a
 Constitution  which  limits  the  powers
 of  any  Government  to  reguisition
 stocks  either  by  compulsory  sale  or
 otherwise  except  on  what  the  court
 regards  as  fair  compensation.  That
 28  under  article  a  of  the  Canstitutio.
 So  long  as  we  ark  under  these  con-
 stitutional  limitations,  it  is  nor  open
 for  us  to  fix  uny  ard  everv  price  or
 the  pittance  of  a  price  This  ar  end-
 ment  was  necessitated  because  certain
 courts  had  condemned  our  law  on
 the  ground  that  the  price  fixed  was
 arbitrary  and  that  the  seller  was
 entitled  to  fair  compensation  under
 the  Constitution.

 We  are  proud  to  say  that  we  are
 functioning  under  the  rule  of  law  and
 the  executive  cannot  function  arbitra-
 rily.  Every  action  of  the  executive
 has  to  be  backed  by  the  authority  of
 law.  One  thing  is  quite  clear,  that
 through  the  tangled  web  of  our  Con-
 stitution  one  golden  thread  runs,
 namely,  expropriation  by  executive
 fiat  is  not  possible.

 Shri  Panigrahi  (Puri):  Has  the
 attention  of  the  hon.  Minister  been
 drawn  to  a  report  published  in  the
 Anand  Bazar  Patrika,  a  prominent
 daily  of  Calcutta,  which  says  that
 hundreds  of  maunds  of  rice  and  wheat
 despatched  from  government  godowns
 in  Calcutta  for  supply  to  the  ration-
 shops  have  fallen  in  the  hands  of  pro-
 fiteers?

 tion  of  Universal
 Copyright  Convention

 Shri  A.  K.  Sen:  I  do  not  know,  I
 am  not  concerned  with  Food.

 Mr,  Deputy-Speaker:*  I  shall  now
 put  the  motion  that  the  Bill  be  taken
 into  consideration  to  the  vote  of  the
 House.

 The  question  is:

 “That  the  Bill  further  to  amend
 the  Essential)  Commodities  Act,
 955  be  taken  into  consideration.”

 The  motion  toas  adcpted.

 Clauses  2  and  1  the  Enacting  F
 mula  and  the  Title  were  added  to  the
 Bill,

 Shri  A.  K.  Sen:  I  beg  to  move:

 “That  the  Bill  be  passed”.

 Mr.  Deputy-Speakers  I  shall  now
 put  the  motion  to  vote.

 The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 RESOLUTION  RE.  RATIFICATION
 OF  UNIVERSAL  COPYRIGHT  CON-

 VENTION

 The  Minster  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr,  है,  L.  Shrimali):  I  beg
 to  move:

 “This  House  approves  tne  Uni-
 versal  Copyright  Convention  and
 the  Protocols  thereto  as  adopted
 at  Geneva  on  the  6th  September,
 i952,  and  recommends  that.  the
 said  Convention  and  Protocols
 should  be  ratified  by  the  Gov-
 ernment  of  India”.

 I  should  Like  to  make  a  few  preli-
 minary  remarks  with  regard  to  the
 Objects  of  this  Convention  and  some
 of  its  special  features.

 In  our  world  where  there  is  so
 mach  of  misunderstanding  and  can-
 flict,  {f  litermry,  scientific  and  artistic
 works  are  disseminated  widely,  they
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 can  create  a  good  deal  of  understand-
 ing.

 The  important  thing  is  that  copy-
 rights  of  individual  authors  should  be
 protected.  The  international  systems
 which  are  already  ia  force  should  not
 be  damaged.  At  the  same  time,  there
 should  be'  free  intercourse  of  know-
 ledge  and  of  the  works  of  the  human
 mind.

 This  problem  has  been  agitating
 different  countries  for  a  long  period.
 There  have  been  two  main  systems  as
 far_as  copyright  is  concerned.  One
 is  the  Berne  Conventiun  which  was
 adopted  in  887  and  there  was  a
 different  system  which  was  followed
 by  the  American  countries.  Since
 several  countries  felt  that  this  was
 not  a  satisfactory  arrangement,  they
 were  thinking  of  evolving  some  sys-
 tem  which  would  enable  all  the  coun-
 tries  to  participate  and  which  would
 enable  their  works  to  be  disseminated.
 Therefore,  on  the  6th  September,  ‘1952,
 an  Inter-Governmental  Conference
 was  convened  under  the  auspices  of
 the  UNESCO  and  delegations  of  Gov-
 ernments  of  50  countries  participated
 in  this  Conference.

 The  main  problem  was  how  they
 could  evolve  a  system  under  which
 both  the  countries  which  had  signed
 the  Berne  Convention  and  the  coun-
 tries  which  were  working  under  the
 American  system  could  come  together.
 There  was  a  lot  of  discussion  at  the
 Conference,  and  ultimately,  a  Conven-
 tion  has  been  evolved  which  enables
 the  Berne  countries  to  participate  in
 the  American  system  and  also  enables
 the  American  countries  io  participate
 in  the  dissemination  of  knowledge
 with  the  Berne  countries.

 I  would  like  to  inform  the  House
 that  this  Convention  dors  not,  in  any
 way,  supersede  the  Berne  Conven-
 tion.  In  fact,  the  Berne  Convention
 would  continue  to  regulate  the  copy-
 right  relationship  between  the  Berne
 countries,  This  was  made  clear  in
 article  l7  and  the  declaration  annexed
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 thereto.  This  Convention  cnly  estab-
 lishes  relationship  between  the  Berne
 countries  and  the  non-Berne  coun-
 tries  and  8  bridge  hss  been  built
 which  enables  knowledge  to  be  trana-
 mitted  from  one  country  ६०  another.

 Another  advantage  is  that  the  Berne
 countries,  after  they  ratify  this  Con-
 vention,  will  not  have  to  enter  into
 separate  agreements  with  non-Berne
 countries,  and  the  copyright  relations
 between  such  countries  would  be
 regulated  by  the  provisions  of  the
 Universal  Copyright  Convention.
 Similary,  the  non-Berne  countries
 would  claim  copyright  protection  in
 the  Berne  countries  under  the  .Uni-
 versal  Copyright  Convention  without
 any  special  agreement.

 The  House  is  aware  tnat  India  has
 been  a  party  to  the  Berne  Convention
 since  ‘1887  and  it  has  so  far  not  esta-
 blished  any  copyright  relationship
 with  non-Berne  countries  except  the
 United  States  of  America.  After  we
 have  ratified  this  Convention  we
 would  be  reaffirming  our  telationship
 with  U.S.A.  which  has  already  ratified
 the  Convention  and  it  would  estab-
 lish  copyright  relationship  with  non-
 Berne  countries  in  America  and  else-
 where.

 The  most  important  principle  which
 underlies  this  Convention  5  that  the
 published  works  of  nationals  of  any
 contracting  States,  works  published  in
 each  State  shall  enjoy  in  each  of  the
 contracting  States  the  same  protection
 that  that  State  confers  on  the  works
 of  their  nationals  published  in  their
 own  country.  The  same  thing  about
 unpublished  works.  Unpublished
 works  of  nationals  of  each  contracting
 State  shall  enjoy  in  each  of  the  other
 contracting  States  the  same  protection
 as  that  State  accords  to  unpublished
 works  of  its  own  nationals.

 According  to  this,  Indian  works  and
 works  of  Indian  nationals,  by  virtue
 of  this  provision,  can  claim  protec-
 tion  in  any  non-Berne  country  and
 the  same  protection  will  be  given
 which  is  enjoyed  by  the  nationais  of
 that  country.
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 Another  great  advantage  in  adopt-
 ing  this  Convention  i3  that  it  does
 away  with  some  of  the  furmalities  for
 the  acquisition  of  copyright  in  that
 territory.  The  Universal  Copyright
 Convent  on  dispenses  with  that
 requirement  and  provides  that  it  shall
 be  deemed  to  have  been  satisfied  if
 a  work  merely  bears  the  symbol  C
 in  a  circle  accompanied  by  the  name
 of  the  copyright  and  the  ycar  of  its
 publication.  Hon.  Members  cre  aware
 that  all  kinds  of  complicated  formali-
 ties  have  to  be  gone  through  by  the
 authors  before  their  works  can  be
 protected.  Now,  this  Copyright  Con-
 vention  does  away  with  all  that  for-
 mahty  and  all  that  one  has  to  do  Is
 to  put  the  letter  ‘C’  under  a  circle
 and  the  work  will  get  protection  in  all
 countries  which  ratify  this  Conven-
 tion.

 Therefore,  I  wish  to  submit  that  the
 ratification  of  this  Convention  ४5  a  big
 step  forward  an  India’s  international
 copyright  relationship.

 There  has  been  some  delay  in  rati-
 fying  this  Convention.  The  mam
 Treason  for  the  delay  is  that  we  did
 not  have  adequate  provisions  in  the
 old  Copyright  Act  to  ratify  this  Con-
 vention.  It  was  only  after  the  new
 Act  was  passed  that  we  are  in  a  posi-
 tion  to  ratify  this  Convention.

 Hon.  Members  may  also  de  interest-
 ed  to  know  the  names  of  the  countries
 which  have  already  ratified  the  Con-
 vention.  They  are,  U.S.A.,  U.K.,  Japan,
 France,  Switzerland,  Mexico,  Ger-
 many,  Italy,  Spain,  Argentina  and
 Brazil.  These  are  some  of  the  im-
 portant  countries,

 An  Hon.  Member:  How  many  coun-
 tries?

 Dr.  K.  L.  Shrimali:  I  am  afraid  the
 totals  are  not  given  here;  but,  I  will
 place  the  list  on  the  Table  for  the
 irformation  of  hon.  Members.  I  have
 already  given  the  names  of  the  impor-
 tant  countries.

 Along  with  the  Convention,  there
 are  three  protocols.  Protocol  I  pro-
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 vides  for  the  assimilation  of  stateless
 persons  and  refugees  having  habitual
 residence  in  a  State  with  nationals  of
 that  State.  India  has  no  problem  as
 regards  stateless  persons  are  concern-
 ed.  But  many  of  the  war  refugees
 who  have  made  India  their  perma-
 nent  home  but  have  not  acquired
 Indian  citizenship  would  benefit  by
 this.

 Protocol  H  provides  protection  in
 accordance  with  this  Convention  to
 works  of  institutions  and  other  allied
 agencies.  And,  Protocol  IIT  reserves
 to  State  ratifying  the  Convention  the
 right  to  notify  that  this:  ratification
 shall  not  take  effect  unless  a  speci-
 fiegd  country  also  ratifies  the  Conven-
 thon.

 We  have  no  present  intention  of
 making  use  of  this  Protocol.  I  there-
 tore,  commend  to  the  House  that  this
 Convention  and  the  Protoccls  may  be
 ratified.  India  has  alway»  taken  a
 great  deal  of  interest  in  all  those  in-
 ternational  organisations  which  help
 in  creating  better  understanding
 among  the  nations.  Art,  literature  and
 science  can  be  greatly  instrumental  in
 creating  better  understanding  among
 the  people  and  in  ratifying  this  con-
 vention,  India  will  be  taking  another
 step  forward  to  create  better  under-~
 standing  between  the  different  coun=
 tries.  I,  therefore,  hope  that  the
 House  will  give  unanimous  support  to
 this  Resolution.

 Mr.  Deputy-Speaker:  The  Resolu-
 tion  is  now  before  the  House  for  dis-
 cussion.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Sir,  I  welcome  this  convention.  I
 agree  with  the  Minister  that  this
 House  should  ratify  it.  But.  I  can-
 not  help  saying  that  this  convention  is
 just  an  instance  of  the  way  in  which
 our  international  law  is  beng  formed.
 This  is  perhaps  the  first  stage  and  not
 the  final  stage  for  the  formation  of
 international  law.
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 {Shri  D.  C.  Sharma}
 There  is  Berne  Convention.  It

 is  some  kind  of  a  regional!  convention
 between  the  US.A.  and  the  Latin
 American  countries.  07  course,  other
 countries  can  also  subscribe  to  it.
 Then,  there  is  this  universal
 convention  which  lays  down  that  it
 does  not  preciude  any  countries  from
 joining  in  multilateral  or  bilateral
 agreements  with  other  countries  in
 that  respect.

 It  comes  to  this.  We  have  not  yet
 got  one  simple  comprehensive  interna-
 tional  law  in  any  field  of  human
 endeavour.  When  that  happens,  that
 will  be  a  very  happy  day  for  huma-
 nity;  on  that  day  there  will  be  the
 disappearance  of  misunderstanding
 and  diffusfon  of  those  noble  things
 which  the  hon.  Minister  mention-
 ed.  But,  it  is  good  as  far  as  it  goes
 though  it  does  not  gu  very  far.  It
 is  reciproca].  It  ७  not  going  to  be
 one-sided;  it  is  going  to  be  on  a
 mutual  basis.  For  instance,  if  I  accept
 the  works  of  a  country  on  copyright,
 that  country  can  also  accept  my  coun-
 try’s  copyright.

 Mr.  Depnty-Speaker:
 very  wholesome  rule  in  our  House
 that  no  Member  shall  pass  between
 the  Member  wo  speaks  and  the  Chair.
 But  I  have  often  found  this  rule
 being  transgressed.  I  request  the  hon.
 Members  to  see  that  this  is  observed
 very  strictly.

 There  is  a

 Shrimati  la  Palchoudhuri
 dwip):  I  am  sorry,  Sir.

 Shri  D.  C.  Sharma:  I  am  also  glad
 (Laughter)  Am  I  not  right?  Sir,

 I  was  submitting  that  this  has  quite  a
 wide  scope.  It  apples  not  only  to
 pubhshed  work  of  writers  end  drama-
 tists  and  other  but  also  to  musical
 compositions,  cinematographic  works
 and  paintings.  I  am  glad  it  applies  to
 cinemetagraphic  work,  and  painting.  I
 am  gladit  applies  to  cinematographic
 works.  If  this  convention  is  adopted
 rautually  by  India  and  U.S.A,,  most  of
 the  trashy  films  in  India  would  dis-

 appear  because  most  of  them  are  very

 (Naba-

 ‘
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 poor  and  cheap  imitations  of  some  of
 these  Hollywood  films,  I  hope  a  very
 vigilant  eye  would  be  kept  on  it.

 This  should  be  applied  not  anly  to
 published  works  but  unpublished
 works,  Sometimes,  unpublished  works
 are  of  greater  value  than  published
 works.  Sometimes,  an  unpublished
 work  may  be  epoch-making;  it  may
 lie  dormant  for  want  of  patronage  or
 for  some  other  reasons.  I]  am  glad
 that  this  is  quite  wide  in  its  scope.

 It  is  also  good  that  in  the  contract-
 ing  stage,  we  have  not  to  go  to  these
 lawyers.  These  lawyers  are  very
 beneficient  people.  But,  law  means
 so  many  restrictions  and  procedures
 and  deposits  and  regulations  and  what
 not  The  poor  author  lives  in  a  world
 of  imagination,  far  away  from  the

 “world  of  stark  reality,  where  he  does
 not  feel  the  impact.  He  feels  hamper-
 ed  by  all  these  restrictions  and  I  think
 those  taxing  regulations  are  not  going
 to  operate;  when  he  is  goung  to  enter
 a  country,  these  formalities  I  hope,
 will  be  done  away  with.  Of  course,
 if  he  wants  to  seek  judicial  relief,  he
 will  have  to  undergo  the  judicial  pro-
 cess.  Now,  otherwise,  nobody  can
 hamper  the  copyright  convention  of
 any  book  anyway  anywhere  he  hkes.

 It  is  good  that  the  life  of  the  copy-
 right  has  been  fixed  for  the  life  of  the
 author  and  25  years  after  his  death.
 I  think  that  is  our  law

 Dr.  K.  L.  Shrimali:  Fifty  years.

 Shri  D.  C.  Sharma:  Our  law  is
 better  than  that.  But,  a  wholesome
 provision  has  been  made  m  regard  to
 translations.  But,  no  provision  has
 been  made  in  regard  to  abridgements.
 It  is  an  age  of  abridgements.  You
 take  the  most  widely  circulated
 papers.  There  will  be  abridgements
 of  very  costly  books.  Suppose  I  pub-
 lish  a  book  and  somebody  publishes
 an  abridgement  somewhere,  the  sale
 of  my  book  is  thereby  curtailed.  In
 addition  to  translations,  abriagements
 and  condensations  should  also  have
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 been  banned  according  to  the  interna-
 tional  Convention.  That  would  have
 given  fuller  protection.  I  find  that  it
 has  not  peen  done.  I  do  not  know
 why.

 I  have  not  been  able  to  follow  the
 procedure  of  these  conventions  and  I
 have  not  read  through  all  of  them.  I
 think  it  is  a  very  grave  omission.  If
 this  convention  is  :gain  to  be  revised
 —as  it  is,  it  is  a  provisional  conven-
 tion—this  point  should  be  taken  into
 account.  The  right  of  abridgement
 and  the  right  of  condensation  should
 be  looked  upon  as  sacrosanct  as  the
 right  of  translation  or  the  right  of  a
 book,  published  or  unpublished.  I  was
 glad  to  read  the  names  of  the  coun-
 tries  which  have  subscribed  to  it,  and
 I  think  it  is  a  good  list.  But  I  would
 like  to  submit  in  all  humility  that  the
 country  from  which—TI  say  this  with-
 out  any  insinuation—our  country
 suffers  most  is  Pakistan.  I  find  that
 sometimes  there  are  certain  books
 published  in  India  and  are  available
 in  India  at  prices,  I  should  say
 reasonable.  But  those  very  books
 published  in  Pakistan  without  the
 knowledge  of  the  authors,  the  pub-
 lishers,  the  stockists  or  anybody  else,
 are  coming  to  us  from  across  the
 Pakistan  border  and  they  are  cheaper
 than  the  prices  at  which  we  get  them
 here,  Of  course,  the  hon.  Minister
 will  say  that  there  is  a  remedy,  that
 Pakistan  will  also  ratify  this  conven-
 tion  and  then  we  will  be  safe.  There-
 fore,  the  only  thing  I  can  do  at  pre-
 sent  is  that  I  should  pray  to  God  that
 Pakistan  may  also  ratify  this  conven-
 tion  as  early  as  possible,  so  that  the
 authors,  the  publishers  and  the  stoc-
 kists  of  books  in  India  do  not  suffer
 from  some  kind  of  an  unworthy  com-
 petition  from  Pakistan  so  far  as  these
 books  are  concerned.

 Dr.  K.  L.  Shrimali:  I  would  like  to
 inform  the  hon.  Member  that  Pakis-
 tan  has  already  ratified  the  conven-
 tion.

 Shri  D.  C.  Sharma:  Iam  glad  to
 know  that.  When  did  Pakistan  ratify
 a?
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 Dr.  K.  L.  Shrimalt:  The  instrument

 was  deposited  on  28th  April,  29854  and
 it  has  come  into  force  from  ३60
 September,  19585.

 Shri  9,  0,  Sharma:  I  understand
 the  meaning  of  ratification.  What  I
 am  saying  applies  not  to  854  or  i857,
 what  I  am  saying  applies  to  the  three
 or  four  years  that  we  have  passed.
 Anyhow,  IL  hope  that  after  ratifying
 this  convention  our  Government  will
 be  more  vigilant,  other  Governments
 will  also  be  more  vigilant  and  they
 will  see  to  it  that  not  much  harm  is
 done  to  anybody.

 Therefore,  I  welcome  this  conven-
 vention.  I  think  it  gives  freedom  of
 creation  to  the  authors,  it  also  gives
 them  freedom  of  oublieation,  and  it
 also  gives  freedom  of  diffusion  with-
 in  the  framework  of  this  convention.

 Shri  Naushir  SBharocha  (East-
 Khandesh):  Mr.  Deputy-Speaker,  Sir,
 lam  afraid  I  have  to  strike  a  dis-
 cordant  note.  I  am  absolutely  against
 India  ratifying  the  convention  as  pro-
 posed  by  the  hon.  Minister.  The  point
 is,  it  is  a  great  mistake  to  ratify  the
 convention.  Public  works  of  nation-
 als  of  any  contracting  States  are
 expected  to  enjoy  in  each  of  the  con-
 tracting  States  the  same  protection
 that  other  State  accords  to  the  work  of
 its  own  nationals  first  published  in
 its  own  territory.

 Let  us  examine  actually  in  opera-
 tion  what  this  will  mean.  It  will
 mean  that  the  convention  will  be  one-
 sided  against  India.  The  reasons  are,
 India  is  industrially  a  backward  coun-
 try  and  requires  import  of  technical
 knowledge  in  the  shape  of  technical
 books.  The  price  of  these  books  iz
 unusually  high,  and  once  the  conven-
 tion  is  ratifled  such  books  cannot  be
 mass-produced  in  India  so  as  to  meke
 cheaper  editions  available  to  Indian
 students  and  public.

 There  will  be  a  far  far  greater
 number  of  cases  for  India  to  produce
 technical  books  of  foreign  authors
 than  other  contracting  States  want-
 ing  to  produce  technical  books  of
 indian  authors.  May  I  point  out  te
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 this  House  that  in  India  there  are  92
 written  languages.  It  is  most  unlike-
 ly  that  any  of  the  other  contracting parties  would  want  to  translate  works
 written  in  any  of  the  92  languages
 except  English,  Hindi  or,  perhaps,  a
 provincial  language.  The  language
 difficulty,  itself  affords  better  pro- tection  to  99  per  cent  of  our  authors’
 works  than  any  such  convention  can
 afford.  The  language  difficulty  is  so
 great  that  it  is  most  unlikely  that  any of  the  Indian  authors’  works  would
 be  plagiarised  in  foreign  countries.

 Sir,  I  very  well  remember  when  the
 Government  of  India  Act  985  was enacted  the  British  Government  gave this  country  a  reciprocity  of  a  type similar  to  which  the  convention  seeks to  give  us.  They  stated  in  the  Act
 that  it  was  open  to  any  Britisher  to
 start  any  industry  in  India  and  India to  afford  certain  preferential  treat- ment,  and  Britain  undertook  to  afford to  Indian  industrialists  similar  treat-
 ment  if  they  started  industries  in  the
 United  Kingdom.  For  instance,  it
 would  be  open  under  such  a  recipro- city  convention  for  ship-builders  of the  United  Kingdom  to  start  shir building  yards  in  India,  and  we  could
 also  go  to  England  and  start  ship-
 building  yards!  That  was  the  recipro. city,

 Today  I  ask  the  hon.  Minister  in
 charge  of  the  Bill  to  tell  us  how  many lakhs  of  rupees  we  spend  in  import-
 ing  technical  books  which  are  80
 badly  needed  for  industrial  growth  in
 India,  and  will  he  tell  us  how  much of  foreign  exchange  do  our  authors earn  by  selling  books  in  foreign  coun-
 tries?  I  tell  you,  this  convention  is
 absolutely  one-sided,  So  far  as  the
 terminology  goes,  it  seems  to  be  fair
 and  even—“mutual  equal  protection”.
 But,  when  I  understand  that  my  works of  art  and  my  literature  are  not  going to  be  plagiarised  in  foreign  countries, where  is  the  need  for  protecting  them, and  yet  I  am  deprived  of  the  many technical  books  which  India  can  mass-
 produce  cheaply  for  the  benefit  of  its
 poor  students;  that  benefit  is  con»
 pletely  foregone.
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 What  is  it  that  we  are  going  to  gain
 from  this  convention,  that  is  what  I
 want  to  know.  My  hon.  friend,  Shri
 D.  C.  Sharma,  said  that  the  works  of
 our  authors  are  protected.  May  I
 know  whether  there  is  a  rush  in
 foreign  countries  of  copying  our
 books?  Who  cares  for  our  books?
 How  many  books  have  been  plagirised
 in  foreign  countries?  I  do  not  think
 even  ten.  Secondly,  the  protectian
 which  this  convention  gives....

 Shri  P.  C.  Bose  (Dhanbad):  Can  we
 copy  books  of  foreign  countries  in  our
 country  as  we  like?

 Shri  Naushir  Bharucha:  That  is
 exactly  what  I  am  saying.  We  must
 cut  off  from  all  such  conventions,  even
 possibly  the  Berne  Convention.  We
 must  be  free  to  reproduce  what  we
 like,

 The  second  point  is,  it  is  generally
 believed  that  this  type  ef  convention
 affords  protection.  May  I  give  a  con-
 crete  instance.  Perhaps  many  hon.
 Members  know  and  must  have  in  the
 school  days  studied  P,  C.  Wren’s  Com-
 position.  It  is  a  very  well  known
 book.  My  client  has  got  the  copy-
 right.  An  instance  was  brought  to  my
 notice  that  the  same  book  was  pub-
 lished,  exactly  reproduced  in  Allaha-
 bad  or  Patna.  He  could  not  trace
 actually  where  the  book  was  publish-
 ed.  In  fact,  I  wrote  to  the  Superin-
 tendents  of  Police  of  these  two  States
 to  try  and  investigate  as  to  where
 it  was  published.  They  said  they
 could  not  detect  who  were  the  people
 who  plagrarised  and  reproduced  this
 work  I  ask  the  hon.  Members  that  if
 even  within  our  own  country  it  is  im-
 possible  to  do  this,  it  is  very  difficult
 and  almost  impossible  for  the  others
 to  do  it  in  other  countries.  If  the
 police  authorities  cannot  detect  plagia-
 risation  of  our  own  works  within  our
 own  country,  what  hope  is  there  of
 our  knowing  whether  in  Italy  or
 Belgium  or  for  the  matter  of  that  in
 Brazil,  some  of  our  author's  work
 is  plagiarised  and  we  will  be  able  to
 check  that  plagiarisation?  It  is  im-
 possible.  The  protection  which  this
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 Convention  gives  is  absolutely  illu-
 sory.  It  is  nof  only  the  question  of
 copyrights  but  it  also  raises  the  case
 of  people  who  have  got  trade  marks
 and  other  things.  Probably,  the  hon.
 Members  do  not  know  that,  for
 instance  Tata’s  scap  is  being  manu-
 factured  not  in  one  or  two  places  alone
 but  in  a  dozen  different  places  and
 they  cannot  detect  it.  The  moment
 the  source  is  known,  the  little  factory
 is  transferred  elsewhere  and  the
 same  trade  mark  is  being  infringed.  It
 requires  a  lot  of  investigation  and  hti-
 gation  before  an  offender  can  be
 brought  to  book.  Therefore,  my  sub-
 mission  is  this.  India  does  not  stand
 to  gain  anything  by  contributing  to
 this  Convention,  and  therefore  we
 should  not  ratify  this  Convention.
 Let  the  hon.  Minister  produce  neces-
 sary  figures  to  show  what  is  the  num-
 ber  of  books  of  foreign  authors  that
 have  been  imported  into  India  every
 year  and  how  much  our  authors  earn
 by  the  sale  of  their  works  abroad.  If
 these  figures  are  shown,  the  character
 of  reciprocity  will  stand  exposed.

 I  therefore  oppose  the  resolution.

 Shri  Sadhan  Gupta  (Calcutta-East):
 Mr.  Deputy-Speaker,  I  have  to  support
 the  ratification  of  this  Convention  in
 spite  of  certain  drawbacks  to  which  I
 will  come  later.  This  Convention  re-
 presents  the  successful  struggle  waged
 by  authors,  by  artists,  scientists  and
 other  producers  of  cultural  works  for
 the  recognition  of  their  right  to  appro-
 priate  to  themselves  the  profits  which
 may  be  had  from  the  exploitation  of
 their  works.  This  right  had  not
 always  been  there  in  the  world.  Time
 was  when  authors  found  themselves
 unable  to  exploit  the  fruits  of  their
 work  when  their  work  was  pirated,
 whether  they  were  scientific  works  or
 artistic  works  or  musical  or  literary
 works.  They  were  pirated  and  they
 had  no  adequate  protection.  In  most
 countries  the  Jaw  did  not  protect
 them  from  piracy  and  as  a  result  a
 struggie  went  on  for  securing  their
 rights.  This  sithation  was  extremely
 divastrous  for  the  fruition  of  culture,
 bécause  once  you  know  that  you  have
 né  right  to  get  any  profit  out  of  the
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 production  of  your  artistic,  scientific
 or  other  abilities,  the  incentive  is
 killed  and  as  a  result  the  production
 of  those  things  suffers.

 6.54  brs.

 [Surr  BARMAN  in  the  Chair.]

 That  is  why  every  civilised  country
 realised  that  it  was  very  necessary  te
 give  some  amount  of  protection  to
 producers  of  such  works.  This  pro-
 tection  varied  in  different  countries
 and  when  I  come  to  the  drawback  of
 this  Convention  I  shall  have  some  re~
 ference  to  make  about  it.  Not  that
 this  protection  elsewhere  was  just
 from  all  points  of  view,  but  then,  pre-
 tection  was  achieved  after  a  conal-
 derable  struggle.  That  is  the  aspect
 to  realise.

 When  protection  was  achieved  inside
 one’s  own  country,  another  danger
 made  itself  felt  which  was  that  al-
 though  the  things  might  be  pretected
 and  although  the  authors  or  other
 producers  of  artistic,  ecientific  or  cul-
 tural  works  might  be  protected  inside
 their  own  country  from  plagarisation,
 yet,  their  works  might  be  copied  in
 other  countries  and  sold  in  other  coun-
 tries  to  the  profit  of  persons  who  had
 no  part  in  creating  those  works,  and
 even  sometimes,  they  used  to  be  im-
 ported  into  those  countries,  where
 they  are  produced.’  Imports  were
 readily  stopped  by  the  iaws  of  the
 country,  but  their  exploitation  for
 profit  in  some  other  country  could  not
 be  stopped  without  an  understanding
 as  to  the  mutual  application  of  copy-
 rights  in  different  countries.  In  order
 to  obviate  this  difficulty,  various  con-
 ventions  were  arrived  at.  There  were
 bilateral  agreements  besides.  For
 instance,  the  two  major  conventions
 in  the  world  which  are  extant  today
 are  the  Berne  Convention  which  com-
 prised  a  number  of  countries,  and
 another  convention  comprising  the
 United  States  and  certain  Latin
 American  countries.  The  object  of
 these  conventions  was  to  secure  the
 copyright  not  only  inside  the  country
 but  4ls0  outside  the  country;  to  बकी
 cognise  the  principle  that  8  person
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 who  produces  something  of  cultural
 value,  whether  it  is  a  work  of  art  or  a
 work  of  science  or  a  work  of  music
 er  a  work  of  literature,  has  the  right
 to  be  protected  and  the  right  to
 exploit  the  work  for  his  profit  not  only
 inside  his  own  country  but  outside  his
 country  also  throughout  the  world,
 or,  at  all  events,  throughout  the  coun-
 tries  to  which  those  conventions  or
 those  agreements  apply.  That  is  a
 very  sensible  thing.  Wherever  some-
 thing  has  been  produced,  no  other
 person  who  has  not  contributed  to  its
 creation  has  the  right  to  use  that
 thing  for  his  profit.  That  was  the
 principle  followed  in  arriving  at  these
 conventions.

 The  great  merit  of  this  Universal
 Copyright  Convention  is  to  harmonise
 those  different  conventions.  Those
 different  conventions  literally  created
 a  wilderness  of  copyright  laws.  It
 must  be  so  because  copyright  laws
 must  differ  in  different  countries  and,
 as  a  result,  as  different  countries  were
 parties  to  different  conventions,  all
 these  different  countries  had  different
 kinds  of  Jaws.  It  so  happened  then
 there  was  a  wilderness  of  copyright
 laws,  and  the  merit  of  this  Univer-
 sal  Copyright  Convention  is  to  har-
 monise  those  various  conventions.
 It  has  harmonised  them  by
 leaving  the  conventions  in-tact  and
 only  by  prescribing  certain  rules  as  to  ,
 how  the  copyright  laws  of  different
 countries  should  apply  to  one  another
 and  how  the  copyrights  of  nationals
 of  different  countries  should  be  pro-
 tected  in  other  countries.  That  is  its
 great  merit.

 Of  course  it  has  its  drawbacks,  as  I
 said.  The  greatest  drawback  which
 appears  to  my  mind  as  such,  is  the
 protocol  which  contains  a  declaration
 by  which  countries  belonging  to  the
 Berne  Convention  are  practically
 bound  dowrr  to  the  Berne  Convention.
 The  difficulty  about  the  Berne  Con-
 vention  is,  it  was  arrived  at  long  ago,
 as  you  know,  in  1887,  and  ever  since
 then,  the  ideology  of  those  times
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 seems  to  have  influenced  the  Berne
 Convention  a  very  great  deal  through~
 out  the  States  in  which  it  has  been
 revised  from  time  to  time.  The  last
 revision  was  in  948  when  it  was  re-
 vised  in  Brussels.  The  Berne  Con-
 vention  protects  the  copyright  of  an
 author  for  50  years  from  his  death
 and  the  parties  to  the  Berne  Con-
 vention  are  obliged  to  give  at  least
 that  amount  of  protection  to  authors
 of  other  countries.  Of  course,  it  is  not
 binding  as  regards  authors  belonging
 to  their  own  country,  but  to  authors
 of  other  countries,  the  country  which
 is  a  party  to  this  Convention  has  to
 give  a  protection  of  at  least  50  years
 after  his  death  or  50  years  post
 mortem  ag  it  is  called.

 Is  brs.

 To  my  mind,  it  is  a  very  unsatis-
 factory  state  of  affairs.  It  is  true  that
 copyright  was  intended  originally  to
 protect  the  right  of  the  authors  from
 undue  exploitation  by  unscrupulous
 elements.  But  when  we  have  secured
 that  right,  we  must  also  leok  to  an-
 other  aspect  of  the  matter,  the  other
 aspect  of  the  matter  being  the  interest
 of  the  public  also  in  the  dissemination
 of  cultural  or  artistic  works.  It  is
 quite  conceivable  that  an  author
 should  be  allowed  to  exploit  his  work
 reasonably  for  his  own  profit.  But,
 after  that,  the  public  also  must  have
 a  chance  of  participating  in  the  work
 which  the  author  has  produced.  After
 the  author  has  had  his  reasonable
 profits  out  of  it,  the  public  also  must
 have  its  own  share  of  exploiting  it  for
 its  own  cultural  advancement.

 A  fifty-year  post  mortem  guarantee
 of  the  author's  right  is  unfortunately
 a  thing  which  militates  against  the
 interests  of  the  public  at  large.  If  an
 author  produces  his  work  at  an  early
 age,  it  is  conceivable  that  he  will
 have  reaped  quite  enough  of  the  profit
 by  the  time  of  his  death.  You  can
 allow  some  time  after  his  death,  so
 that  for  the  lifetime  of  his  children,
 his  immediate  posterity,  the  worn
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 may  not  be  used  to  the  profit  of  an-
 other.  But  when  the  author  is  dead
 and  50  years  later,  when  his  children
 must  be  dead  and  even  the  generation
 of  his  grand-children  must  be  about
 to  be  extinct,  even  then  the  profit
 remains  or  is  supposed  to  remain  with
 the  author.  Why  I  say  ‘supposed  to
 remain’  is  because  actually  it  is  worse;
 because  it  does  not  remain  with  the
 author,  it  remains  with  the  publisher
 in  most  cases.  Even  if  it  remains
 with  the  author,  I  think  it  is  encourag~
 ing  idleness  to  far  into  the  author’s
 posterity  if  we  give  a  fifty-year  post
 mortem  guarantee.

 What  I  would  suggest,  and  what  I
 had  suggested  during  the  discussion
 on  the  Copyright  Act,  is  that  we
 should  adopt  a  formule  by  which  the
 author  should  have  full  right  to
 exploit  his  work  during  his
 lifetime;  his  children,  his  pos-
 terity;  should  enjoy  security
 out  of  the  profits  of  the  copyright,  but
 let  it  stop  there.  Afterwards,  let  it  go
 into  the  public  domain  and  the  public
 should  be  allowed  the  freedom  to  re-
 produce  it  on  a  competitive  basis,
 thereby  bringing  down  the  price  of
 the  work.  This  is  the  balance  that
 needs  to  be  struck.  I  had  suggested
 that  a  formula  may  be  evolved  by
 which,  for  example,  it  may  be  provid-
 ed  that  if  an  author  lives  to  be  more
 90  years  old,  then  the  copyright  should
 subsist  till  his  lifetime  and  if  the
 author  lives  to  be  less  than  90  years
 old,  then  the  copyright  should  subsist
 till  the  time  when  the  author,  if  living,
 would  have  been  90  it  might  subsist
 for  a  minimum  period  of  20  years  in
 either  event.

 If  we  provide  that,  we  would  be
 guaranteeing  the  author  his  right  of
 exploitation  during  his  lifetime  and
 the  right  of  the  children  of  the  author
 to  enjoy  security  out  of  the  profits  of
 the  copyright.  By  approving  the
 Protocol  about  the  Berne  Convention,
 I  am  afraid  we  might  be  tied  down
 to  that  rigid  rule  of  50  years  post
 mortem,  which  is  neither  satisfactory
 from  the  public  point  of  view  nor  even
 schentific,
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 For  example,  if  an  author  produces

 a  book  at  the  age  of,  say,  70  and  if
 he  lives  for  00  years  more,  the  book
 will  run  only  for  60  years.  But  if  he
 produces  a  good  book  at  25  and  lives
 till  80,  then  :t  will  have  a  life  of  over
 a  hundred  years.  That  is  most  un-
 scientific  whereas  the  formula  I  have
 suggested  would  have  been  scientific
 and  would  have  introduced  more  or
 less  a  uniform  system  of  copyright  in
 all  cases  after  the  author's  death.  That
 is  the  draw  back,  but  in  spite  of  that
 drawback,  I  would  still  support  the
 ratification  of  the  Convention,  because
 we  must  have  some  universal  law,  if
 possible,  for  regulating  the  copyrights
 in  different  countries.

 I  do  not  look  at  it  from  the  point
 of  view  of  profit  or  loss  to  our  coun-
 try.  Copyright  has  been  regarded  as
 a  very  sacred  thing  on  an  interne-
 tional  scale  today.  Just  because  an
 author  happens  to  be  the  resident  of
 another  country,  we  cannot  claim  the
 right  of  pirating  his  work,  because  we
 are  residents  of  a  different  country.
 I  can  quite  appreciate  Mr,  Bharucha’s
 anxiety  to  enable  our  country  to  profit
 out  of  technical  books  and  30  forth  by
 reproducing  them  at  cheap  rates.  But
 there  is  no  necessity  of  sacrificing  our
 reputation  as  a  nation  of  principles,  of
 sacrificing  our  self-respect,  for  this
 little  advantage  which  we  might
 receive.  It  may  be  that  technical
 books  are  highly  priced,  but  I  think  if
 we  adhere  to  decent  standards,  we
 have  to  recognise  that  we  have  to  give
 the  author  some  right  to  exploit  his
 copyright.  What  that  right  is  may  be
 a  matter  of  dispute,  but  some  right
 must  be  there  and  if  possible,  thers
 shoul@  be  some  system  by  which  that
 right  should  be  recognised  throughout
 the  world.

 Apart  from  this  stipulation  about
 the  Berne  Convention,  there  is  no
 other  bar  towards  revising  our  copy-
 right  rules,  towards  granting  certain
 concessions  or  for  that  matter  towards
 making  the  copyright  law  more  strin-
 gent  by  reducing  the  period  of  copy-
 right  and  so  forth.  Therefore,  from
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 this  point  of  view,  on  account  of  the
 principles  involved,  on  account  of  the
 necessity  to  adhere  to  a  decent  code
 of  rules  as  regards  recognition  of
 copyright,  I  think  this  Convention
 should  be  ratified  and  I  would  support
 the  motion  for  the  ratification  of  this
 Convention.

 करी  शोगार/यण  बस  (दरभंगा)  :

 सभापति  महोदय,  झभी  मस्ती  महोदय  ने  जो
 'विदवव्यापी  कापीराइट  प्रनूसमर्थन  के
 बारे  में  संकल्प  उपस्थित  किया  है,  उसका
 समर्थन  करने  के  लिए  में  खड़ा  हुआ  हूं  ।  ऐसा
 करते  हुए  में  यह  कहना  चाहता  हुं  कि  जिस
 प्रकार  किसी  राष्ट्र  के  लिये  झपने  देश  के  लेखकों
 का  भ्थवा  दूसरी  प्रकार  की  कलाओों  के
 निर्माताशों  के  कापीराइट  की  रक्षा  करना
 जरूरी  है  उसी  तरह  से  उस  राष्ट्र  के  लिये

 यह  भी  जरूरी  होना  चाहिये  कि  वह  दूसरे
 राष्ट्र  के  लेखकों  एवं  कलाकारों  के  कापीराडट
 सम्बन्धी  हकों  की  रक्षा  करे  ।  सर्व  साचारण
 जो  उन  चीज़ों  का  उपयोग  करते  हैं  या  उनका
 प्रकाशन  मुनाफे  के  लिए  करते  हैं,  चाह,
 लेख  हों,  चाहें  विज्ञान  सम्बन्धी  निबन्ध  हों,
 शाहे  साहित्यिक  कृतिया  हों,  चाहे  उ।युक्‍्त
 सम्बन्ध  दूसरी  कलाझ्रों  से  हो,  वे  ऐसे  व्यक्तियों
 द्वारा  निर्माण  की  जाती  हूँ  जो  प्रपने  मस्तिध्क
 से  समाजोपयोगी  चीज़ों  का  निर्माण  करना

 जानते  हैँ  ।  हमारा  यह  कत्तंग्य  है  कि  हम  उनके
 >धिकारों  को  उसी  तरह  से  रक्षा  करे  जिस
 न  रह  कि  उनकी  रक्षा  राष्ट्रीम  क्षेत्र  में  होती  है  ।

 झमी  एक  माननीय  सदस्य  ने  कहा  है
 कि  हिन्दुस्तान  को  इस  व्यवस्था  (कनन्वेन्शन  )
 के  भ्रनुसमर्थन  से  कुछ  भी  फायदा  होने  वाला

 नहीं  है  भौर  हिन्दुस्तान  के  भ्रन्दर  ऐसी  कोई
 कला  की  कृतियां  नहीं  हें  जिनका  प्रकाशन

 दूसरे  देखों  में  हुआ  हो  शौर  उससे  जो  फायदा

 होनें  वाला  हो  वह  इस  देश  के  नागरिकों  को
 मिले  |  एक  जमाना  था  जब  प्राय:  सभी  लेखक

 इस  सिद्धान्त  को  हृदयंगम  करके  कला  का
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 निर्माण  करते  थे  कि  “कला  कला  के  लिए  ’
 तथा  उनके  दिल  में  यह  खयाल  नहीं  होता
 था  कि  वे  भ्रपती  कलाकृति  द्वारा  कोई  लाम
 प्राप्त  करेंगे  ।  लेकिन  झाज  ऐसी  सामाजिक
 व्यमस्था  हो  गई  है,  चाहे  वह  हमारे  देश  में

 हो  चाहे  दूसरे  देशों  मे  हो,  जिसके  अन्तर्गत

 हर  लेखक  को  झपना  जीवन  निर्वाहे  का
 साधन  जुटाना  पड़ता  है  और  जीवन

 निर्वाह  करने  के  लिए  साधनों  की
 तलादी  करनी  पहती  है।  जितने  भी

 विद्वान्‌  हैँ,  जितने  भी  लेखक  हूँ,  यदि  उनके
 अ्रधिकारों  तथा  उनके  उत्तराधिकारियों  के
 झधिकारों  की  रक्षा  की  समुच्तित  व्यवस्था
 न  हो  तो  फिर  साहित्य,  विज्ञान  एबं  कला-
 निर्माण  के  लिये  कोई  प्रोत्साहन  नहीं  रह
 जायगा,  इसलिए  यह  आवश्यक  हो  जाता  है
 कि  प्रच्छी  श्रच्छी  कला  की  कृतियों  के  निर्माण  के

 लिए,  अच्छे  भ्रच्छे  लेबो  तथा  भच्छे  प्रच्छे
 ग्रन्थों  के  निर्माण  के  लिए  उनको  प्रोत्साहन
 दिया  जाए  शौर  जिस  तरह  से  राष्ट्रीय  कापो

 राइट  कानून  बनाया  जाता  है  भौर  देश  के

 प्न्दर  रहने  वाले  जो  लोग  हूँ  उनके  हितो
 की  रक्षा  की  जाती  है  तथा  वे  जिन  कृतियों  का

 निर्माण  करते  हैँ,  जिन  साहित्यिक  या  वैज्ञा-
 निक  अथवा  दूसरी  प्रकार  की  पुस्तक  लिखों

 है,  उनके  बारे  में  उसके  हकों  को  हिफाजत
 की  जाती  हुँ  उसी  तरह  से  में  समझता  हूं  कि

 प्रन्तर्राष्ट्रीयक्षेत्र  से  भी  उनको  हिफाजत
 होनी  चाहिए  |  इसी  तरह  से  संगीत  तथा

 ड्रामा  सम्बन्धी  यदि  कोई  ग्रन्थ  लिखते  हैं
 उनकी  भी  हिफाजत  होनो  चाहिये  में  सम-

 झता  हूं  कि  बहू  कोई  व्यापारिक  समझौता

 नहीं  हे  भौर  हमें  अपने  देश  के  नफे  को  तथा

 दूसरे  देशों  को  होने  वाले  नफे  को  नहीं  देखना

 चाहिए  t  हमे  मूल्यवान्‌  ग्रन्थों  का  तया

 उनका  निर्माण  करने  बाले  लेखकों  के  हकों
 का  संरक्षण  करना  है  1  इससे  राष्ट्र  की  सीमा

 का  याल  नहीं  करना  है  a  इसलिए  में  सम-

 झता  हूं  कि  जो  माननीय  सदस्य  में  सफे  की

 बात  कही  है,  उसमें  कुछ  तथ्य  नहीं  है  ।  बहुत
 भारत  की  ऐसी  कृतिया  भी  हों  जिनका  झन
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 बाद  या  जिनका  प्रकाशन  दूसरे  देझों  में  हुआ
 हो  झौर  यदि  नहीं  भी  हुआ  हू  तो  भी  नैतिकता
 का  यह  तकाज़ा  है,  भन्तर्राष्ट्रीय  समझौते
 का  यह  तकाज़ा  हैं  कि  हम  ऐसे  लेखकों  के  हकों
 की  हिफाजत  करें  भोर  उसी  तरह  से  करें
 जिस  तरह  कि  उस  लेखक  के  अधिकारों  की

 रक्षा  उसके  अपने  देश  में  होती  है  |  यह  व्यवस्था

 जिसका  कि  निर्माण  १६५२  में  हुआ  था,

 इसकी  पुष्टि  करमा  बहुत  जरूरी  है  भौर  में

 बहता  हूं  कि सरकार  को  अधिकार  दे  दिया

 जाए  कि  वह  इसका  जल्दी  से  जल्दी  भनु-
 समर्थन  कर  दे  ।

 सभापति  महोदय,  इस  व्यवस्था  में  जहां
 तक  में  देख  पाया  हूं,  इसमें  लिखा  है  कि  लेखक

 के  मरने  के  बाद  कम  से  कम  २५  बरस  तक

 कापीराइट  का  श्रधिकार  जरूर  होनी  चाहिए
 तथा  जिस  देश  में  इस  तरह  की  व्यवस्था

 होगी  वह  देश  इसमें  हामिल  हो  सकते  हे  ।

 हमारे  देश  में  जो  हमने  कापीराइट  बिल  पास
 किया  है,  उसके  अन्दर  हमने  ५०  बरस  लेखक

 के  जीवनान्त  को  बात  कह  रखो  है।  इसलिए
 में  समझता  ह  कि  हमने  बहुत  उदारता  से

 इस  बात  को  किया  है|  अभी  तक  जिस  कन-

 वैनशन  से,  जिस  व्यवस्था  से  हपारा  सम्बन्ध
 था  उसमें  अमरीका  या  इंगलेंड  श्रादि  देश
 सम्मिलित  नहीं  हुए  थे  t  मालूम  नहीं  इसका
 क्या  कारण  है  तथा  किस  बात  से  उनको
 आपत्ति  थी  ।  लेकिन  देर  से  ही  सही,  एक
 विद्वस्यापी  व्यवस्था  का  निर्माण  होने  जा

 रहा  है  भौर  उसमें  जितने  श्रधिक  से  भ्रधिक
 देश  शामिल  हो  गए  हैं  या  शामिल  होने  वाले

 है,  उसका  स्वागत  ही  किया  जा  सकता  है  t

 यह  एक  बहुत  ही  हर्ष  का  विषय  है  और  मेरा
 खयाल  है  कि  इस  व्यवस्था  के  लागू  हो  जाने  के
 बाद  हमारे  देधा  के  या  दूसरे  देशों  के  जो
 कलाकार  है  उनके  हकों  की  हिफाजत  सह-
 योगी  देद्यों  में  उसी  प्रकार  से  होगी  जिस  तरह
 से  स्थानीय  लेखकों  की  हिफाज़त  उस  देवा  में

 होती  है  |

 श्ूंकि  समय  कम  है,  इसलिए  में  ब्लौर
 अधिक  म॑  कहते  हुए  यह  जो  संकल्प  हमारे
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 सामने  उपस्थित  किया  गया  है,  इसका  सम-

 र्थन  करता  हूं  ।
 Dr.  K.  L.  Shrimall:  I  should  like  to

 thank  the  hon.  Members  who  have
 given  their  support.  In  fact  the
 whole  House  has  generally  supported
 except  the  hon.  Mr.  Barucha.

 With  regard  to  the  points  that  have
 been  raised  by  my  friend,  Mr.  Barucha,
 I  should  like  to  say  that  in  interna-
 tional  matters  India  always  want  to
 maintain  certain  moral  standards.  It
 is  true  that  India  ३3३  backward  at
 present  technologically.  But  I  do  not
 agree  that  culturally  India  has  been
 backward  at  any  time.  It  is  true  that
 at  present  we  have  to  import  techni-
 eal  books.  But  India  has  a  rich  cul-
 tural  heritage.  Due  to  foreign  domi-
 nation,  culture  of  India  was  not  known
 outside.  In  the  fields  of  philosophy,
 art,  literature,  in  fact  in  every  field,
 India  has  made  great  contribution  and
 we  have  every  reason  to  be  proud  of
 that  contribution.

 Even  in  the  present  times  we  have
 produced  great  intellectual  giants  like
 Dr.  Radhakrishnan,  Rabindranath
 Tagore,  Arabindo  Ghosh  and  Mahatma
 Gandhi,  whose  books  are  being  pub-
 lished  in  large  numbers  in  various
 foreign  countries.  It  would,  therefore,
 be  wrong  to  under-rate  or  under-
 estimate  the  contribution  which  our
 own  people  are  making  in  the  field  of
 art  and  literature.

 So  far  as  the  publication  of  techno-
 logical  books  are  concerned,  even
 though  it  will  be  a  disadvantage
 for  some  time,  we  have  no  intention  of
 indulging  in  piracy  or  using  the  works
 of  authors  of  foreign  countries  by  any
 unfair  means.  In  this  connection,  I
 would  like  to  inform  the  hon.  Mem-
 bers  that  India  is  already  bound
 by  agreement  with  the  English-
 speaking  countries—by  the  Berne
 Convention.  We  have  already
 some  agreement  with  the  United
 States.  So  all  this  convention  is  doing
 is  to  re-affirm  the  existing  relation~-
 ship  which  India  has  with  the  Unitea
 States.

 With  regard  to  the  point  raised  by
 Mr.  Gupta,  this  matter,  as  he  is
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 aware,  was  debated  thoroughly  in  the
 Select  Committee  and  it  was  after  a
 great  deal  of  discussion  and  conside-
 ration—-I  know  that  he  was  not
 agreeable  to  this;  but  it  was  after  a
 great  deal  of  thought  and  discussion
 that  it  was  decided—that  we  came  to
 the  conclusion  that  the  authors  should
 enjoy  the  copyright  for  the  life-time
 and  50  years  after  the  death  of  the
 author.

 73337  :

 Shri  Sadhan  Gupta:  It  was  decided
 because  of  the  Berne  Convention.

 Dr.  K.  L.  Shrimali:  The  Berne  Con-
 vention  also  has  been  approved  by
 Parifament.

 It  was  after  a  great  deal  of  deli-
 beration  that  we  decided  to  have  fifty
 years  after  the  life  of  the  author.  I
 am  afraid  it  will  not  be  possible  to
 reopen  that  question  at  this  stage.
 India  has  always  welcomed  entering
 into  international  agreements  which
 bring  about  greater  amity  and  under-
 standing  among  the  peoples  of  the
 world.  This  is  one  of  those  measures
 which  should  be  welcomed  by  this
 country  and  by  this  House  because  it
 gives  us  an  opportunity  to  disseminate
 our  works  of  creation  to  foreign  coun-
 tries  and  gives  us  an  opportunity  to
 receive  works  of  foreign  authors  in
 this  country.  It  makes  intellectual
 intercourse  easier,  and  it  7  through
 these  intellectual  intercourses  that
 greater  understanding  can  be
 developed  in  the  world.  I
 am  looking  at  this  Convention  from
 this  point  of  view.  I  would,  there-
 fore,  appeal  to  the  House  to  approve
 of  this  Resolution.

 Mr,  Chairman:  I  shall  now  put  the
 Resolution  to  the  House.

 The  question  is:

 “This  House  approves  the  Uni-
 versal  Copyright  Convention  and
 the  Protocols  thereto  as  adopted
 at  Geneva  on  the  6th  Septem-
 ber  1952,  and  recommends  that
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 the  said  Convention  and  protocols
 should  be  ratified  by  the  Gov-
 ernment  of  India”,

 The  Resolution  was  adopted.

 AIR  CRASH  IN  NEFA  AREA
 Shrimati  Renu  Chakravartty  (Basir-

 hat):  Mr.  Chairman,  Sir,  the  subject
 of  aviation  has  been  of  intense  interest
 to  this  House  not  only  because  in  the
 first  Parliament  we  took  upon  our-
 selves  the  task  of  nationalising  the
 airlines  and  making  the  nation  res-
 ponsible  for  this  very  important
 public  utihty  service,  but  also  because
 the  private  operators  were  functioning
 in  a  way  that  was  open  to  serious
 objection  from  the  point  of  view  of
 by-passing  many  of  our  safety  regu-
 lations,  over-working  the  personnel
 and  in  many  ways  manipulating  the
 rules  laid  down  by  the  Government
 to  ensure  correct  flying  standards  and
 also  because  of  the  fact  that  almost
 all  these  companies  were  run  at  a
 loss  and  but  for  Government  subsidies
 they  could  not  operate.

 Today  the  question  as  to  whether
 there  should  be  private  operators  or
 not  does  not  arise,  but  when  we  come
 to  the  question  of  aiurlines  various
 arguments  like  the  difficulty  of  operat-
 ing  in  certain  areas  are  brought  for-
 ward  Yet  today  nobody  will  debate
 that  in  places  where  there  are  no
 railway  tracks  some  private  companies
 should  open  a  railway  track.  Yet  in
 our  nationalisation  Bill  we  did  leave
 a  loophole  and  we  did  allow  the
 existence  of  non-schedule  operators.
 But  I  do  not  want  Government  to
 take  shelter  behind  this  because  we
 have  from  time  to  time  to  review
 the  workings  as  they  come  before  us
 and  that  is  why  I  have  brought  for-
 ward  this  particular  discussion.

 Now,  Sir,  unfortunately,  a  correct
 decision  to  nationalise  the  airlines  has
 been  brought  to  disrepute  by  many
 of  the  sins  of  the  Indian  Airlines  Cor-
 poration  and  its  management.  ‘The
 top-heaviness,  the  heavy  expenditure,
 and  other  things  have  been  debated
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 on  the  floor  of  the  House  on  more
 appropriate  occasions.  Also  we  have

 raised  the  question  of  the  recalci-
 trance  of  Government  to  allow  the
 excise  duty  on  petrol  to  be  deducted
 because  this  is  only  a  book  transac-
 tion  as  far  as  Government  is  concern-
 ed.  But  that  has  not  been  allowed
 and  at  the  same  time  we  have  heard
 vocal  propaganda,  insidious  propa-
 ganda  even  within  this  House  every
 year  of  private  companies  and  I  must
 say  that  so  far  as  the  ordinary  public
 is  concerned,  when  a  company  is
 going  to  give  you  a  ticket  for  Rs.  30,
 for  which  the  Indian  Airlines  Cor-
 poration  charge  Rs.  50,  such  propa-
 ganda  falls  on  fertile  ground.  That  is
 why  the  sneaking  propaganda  has
 found  welcome  from  many  sides.

 Also  the  people  of  the  Ministry
 have  developed  a  partiality  for  giving
 over  certain  routes  for  non-scheduled
 operators,  Of  course,  as  the  Govern-
 ment  itself  has  replied  this  morning:
 “We  have  not  yet  finally  decided.”
 “Under  consideration”  is  the  reply
 given.  But  I  heard  that  there  are
 sections  within  the  DGCA  within  the
 Ministry  who  are  rather  inclined  to
 accept  the  position  to  give  over  cer-
 tain  of  our  routes  to  non-scheduled
 operators.  However  that  may  be  the
 question  which  is  being  asked  is  how
 the  different  non-scheduled  operators
 are  able  to  quote  lower  fares  and  yet
 show  a  profit.  This  is  a  question  on
 which  everybody  is  interested.

 Now  without  trying  to  minimise
 the  sins  of  the  LAC  which  still  per-
 sist,  which  we  will  continue  to  criti-
 cise  and  correct,  because  we  still
 believe  that  nationalisation  is  cor-
 rect,  we  can  say  that  private  opera-
 tors  make  up  for  this  in  several  other
 ways  which  are  dangerous,  dangerous
 to  the  life  of  the  community,  dan-
 gerous  to  the  pilots  and  the  engineers
 who  are  working,  dangerous  to  ‘the
 aircraft  which  they  fly.  They  also
 take  away  some  of  our  income-tax,
 because  they  escape  it.  They  can  do
 it  in  many  dubious  methods  which
 are  pretty  difficult  to  catch,  because
 many  of  these  non-scheduled  opera-
 tors  have  links  quite  high  up.  Every-
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 body  knows  it;  the  Indian  Airlines
 Corporation  knows  it  very  well.  They
 have  made  complaints  on  several
 occasions.  But  who  is  the  authority
 that  deals  with  it?  It  is  the  DGCA.
 The  Indian  Airlines  Corporation  will
 complain  to  DGCA.  They  cannot  do
 anything  more.  What  happens  there?
 Something  happens  there,  and  things
 get  clogged  up  there.  I  grant  that  it
 is  difficult  to  get  clear  proof.  But  I
 will  bring  forward  certain  circum-
 stantial  evidence  and  I  want  the
 House  to  examine  it.  I  want  the
 Ministry  to  examine  it;  if  necessary,
 I  want  the  Estimates  Committee  to
 examine  it,  if  it  is  within  its  purview.

 But  this  much  I  do  say  that  by
 examining  one  non-scheduled  air
 company,  I  want  to  draw  public  at-
 tention  to  this  aspect  and  focus  public
 attention.  A  Dakota  aircraft  of  the
 Indamer  Company  ०  food-dropping
 operations  crashed  in  the  NEFA  area
 on  the  20th  August.  Eight  men,  fine
 men  who  were  in  the  crew,  and  five
 loaders  lost  their  lives.  I  do  not
 deny  the  operation  jis  a  very  risky
 operation.  That  is  a  very  risky  ter-
 rain.  Those  who  come  from  eastern
 India  know  this  area.  We  know  how
 risky  it  is.  I  do  not  deny  it  was  a
 very  difficult  operation.  I  do  not  deny
 that  any  crash  can  be  due  to  pilot
 error.  If  we  were  only  to  take  thease
 three  factors  into  consideration,  there
 was  as  good  a  chance  of  error  by  any
 scheduled  operator  as  it  was  in  the
 case  of  non-scheduled  operator.

 But,  there  is  a  little  further  story
 behind  it  which  throws  some  light  on
 the  way  these  non-scheduled  opera-
 tors  actually  function.  That  is  what
 I  want  this  House  to  be  seized  of.
 This  ill-fated  aircraft  VT-ARH,  as
 the  hon.  Minister  said,  was  a  H.A.L.
 aircraft.  It  was  taken  on  lease.
 Although  it  was  a  H.A.L.  aircraft,  the
 day  to  day  inspection  and  up-keep  of
 that  cepends  on  the  company  itself.  I
 do  not  think  the  H.A.L.  takes  any
 responsibility  for  that.  It  had  to  do
 that  ,with  its  own  staff  if  it  operates
 on  the  eastern  zone  or  it  can  get  it
 done  by  the  H.A.L.  staff  at  Barrack-
 pore.
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 This  aircraft  was  brought  to  the
 eastern  zone  in  June  957  for  air  drop
 operations  in  the  N.E.F.A.  The  engi-
 neer  of  this  company  was  stationed  in
 Mohanbari.  I  want  to  ask  the  Minis-
 ter,  would  he  be  so  good  as  to  find
 out  who  signed  the  certificate  of  the
 aircraft.  Was  it  by  any  other  ongi-
 neer  than  the  one  that  was  stationed
 there  to  look  after  the  servicing  of
 the  aircraft?  What  was  the  reason
 that  it  was  not  so?  Is  it  because  this
 particular  engineer—this  feeler  has
 been  thrown  out  to  me  already  that
 he  was  incompetent,  he  was  ineffi-
 cient—is  it  because  of  that?  Or  is  it
 because  certain  very  important  rules
 and  regulations  of  the  D.G.C.A.  were
 not  complied  with  by  this  aircraft?  I
 want  the  Minister  to  tell  me  catego-
 rically  whether  it  was  not  found  that
 500  hour  wing  inspection  which  is
 necessary  had  lapsed  by  300  hours
 and  that  it  was  in  a  dangerous  condi-
 tion  and  that  is  why  it  was  not  sign-
 ed  by  the  engineer  who  was  asked
 to  service  the  aircraft.

 You  know  that  every  part  of  an
 aircraft  has  a  life.  It  has  to  be  check-
 ed  after  a  certain  number  of  hours.
 For  example,  there  are  mandatory
 tules  of  wing  inspection  after  500
 hours,  3000  hours  and  4500  hours.
 The  costs  of  these  inspections  are
 pretty  high.  It  comes  to  Rs.  6000  for
 inspection  and  then,  there  is  a  loss
 of  revenue  during  the  time  when  the
 aircraft  is  grounded  Altogether,  it
 comes  to  Rs.  10,000,  So,  it  is  a  fairly
 important  and  expensive  operation.
 Then,  again,  there  are  other  items  of
 inspection:  annual  overhauling.  This
 is  done  by  the  HAL.  when  it  be-
 longs  to  the  HAL.  There  is  the
 16,000  hour  doubler  change,  a  very
 expensive  operation  the  cost  of  which
 will  come  to:  Rs.  20,000.

 For  every  instrument  and  acces-
 sory,  there  is  a  specified  period  of
 operation  after  which  they  have  to
 be  overhauled  and  they  have  to  be
 renewed.  All  this  entails  a  lot  ef  ex-
 penditure.  This  is  a  very  important
 thing  which  gwarantees  safety  for

 which  we  have  the  entire  DG.CA
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 inspection  staff  maintained  so  that
 these  regulations  are  complied  with.
 Here  is  one  of  the  methods  by  which
 the  non-scheduled  operators,  certain-
 ly  the  Indamer  Co,  has  made  money
 at  the  cost  af  human  safety  by  dis-
 obeying  the  lew,  with,  I  am  afraid,
 a  certain  amount  of  acquiescence,  I
 do  not  know  who  the  particular  per-
 son  may  be,—that  is  why  I  demand
 an  enquiry—a  certain  amount  of
 acquiescence  by  those  entrusted  to
 see  that  the  law  is  followed.

 In  this  ill-fated  V.T.-ARH  I  am  told,
 a  certain  other  very  serioua  defect
 had  developed.  The  engineers  said,
 according  to  engineering  language,
 that  a  couple  of  stringers  of  the  flap
 bay  of  VT-ARH  near  the  centre  sec-
 tion  to  fuselage  attachment  point
 were  badly  eaten  away  by  inter-
 crystalline  corrosion.  It  is  a  very
 dificult  thing  for  an  ordinary  person
 to  understand  this.  Moreover,  it  is
 too  late.  Where  is  the  aircraft?  How
 are  you  going  to  go  into  the  jungles
 of  Assam,  into  the  most  interior  of
 Places.  Even  the  inspectorate  staff
 has  not  been  able  to  reach  the  place,
 because,  we  are  told,  the  pilots  have
 refused.  I  hope  the  pilots  will  listen
 to  me  as  I  am  speaking  on  the  floor
 of  this  House.  No  pilot  has  been
 agreeable  to  fly  over  to  find  out  the
 dead  bodies  that  are  there.  As  a
 result  of  that,  we  cannot  say  exactly
 whether  this  major  defect  had  deve-
 loped  or  not,

 But,  this  much  is  true—this  is  what
 I  would  like  the  Minister  to  tell  ma—
 that  certain  engineers  including  cer-
 tain  secretary  of  the  union  of  aero-
 nautical  engineers  met  him  on  the  490
 of  August  and  told  him  about  the
 state  of  the  aireraft  of  this  comnanv.
 ana  i  was  very  sorry  to  near  that
 the  Minister  did  net  give  it  the  im-
 portance  or  the  urgency  which  *
 necessitated.  Of  course,  I  grant  it
 that  even  those  who  spoke‘did  not
 know  that  the  ill-fated  aeroplane  was
 Zoing  to  crash  the  nart  day.  They
 did  not  know  it.  That  is  true.  Be-
 cause,  sometimes,  you  take  risk  and
 fly.  Ten  thnes  nothing  happens,
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 the  eleventh  time,  it  crashes.  But,  the
 point  is  that  it  was  made  light  of.
 Many  people  come  and  complain;
 may  be  in  his  mind;  these  people
 are  probably  not  in  good  favour
 with  the  company;  they  complain
 against  the  company.  All  that  sort
 of  feeling  is  there.  It  was,  not  very
 much  seriously  taken.  Unfortunate-
 ly,  the  next  morning,  VT-ARH  crash-
 ed.

 Another  thing  which  I  would  like
 to  point  out  here,  which  has  worried
 me  when  I  read  the  statement  that
 the  hon.  Minister  has  made,  is  this.
 One  helicopter  of  the  Assam  Oil  Co.
 was  taken  by  the

 2  Indamer_Co.  there.
 Co.  ther

 They  went  there.  “The  pilot  says  that
 he  risked  his  life  thinking  that  may-
 be  a  brother  may  be  still  living.  He
 brought  back  the  dead  body  of  the
 pilot.  The  rest  of  the  seven,  uptodate,
 nobody  knows  where  they  are.  I  am
 told  by  certain  people  who  met  me,
 well,  you  know,  when  an  air  -crash
 takes  place,  the  bodies  are  flown  or
 strewn  here  and  there.  I  believe
 that  pictures  have  been  taken  by
 certain  ‘people  who  went  in  the  heli-
 copter.  I  believe  that  our  Inspectors,
 the  D.G.C.A.  staff  have  got  pictures
 of  that.  In  some  papers  in  Bengal,  a
 bit  of  news  came  on  the  25th  of
 August  saying  that  the/names  of  the
 five  loaders  who  were  on  board  the
 dakota  of  the  Indamer  Co.  which
 crashed  in  a  village  in  the  N.E.F.A.
 were  not  released  by  even  after
 the  expiry  of  five  days  since  the
 disaster.  The  Minister  may  tell  me,
 after  all  the  helicopter  was  small,  it
 can  only  bring  back  one,  it  brought
 the  pilot,  nobody  was  prepared  to  go.
 He  gmay  tell  me,  there  was  a  crash,
 everybody’s  body  was  burnt  and  lost.
 But,  why  this?  The  names  of  the
 five  loaders  were  not  made  known;
 even  after  five  days  they  would  not
 say  who  were  the  people  who  were
 missing  or  who  were  dead.  Repeated
 attempts  made  by  the  Hindusthan
 Standard  at  the  Calcutta  Office  of  the

 _Indamer....

 Shri  Ranga:  You  do  not  know  the
 names?
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 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Humayun  Kabir):  May  I  inter-
 rupt  for  a  minute?  I  gave  the  names
 in  my  statement.  I  do  not  know  how
 the  hon.  Member  says  that  the  names
 were  not  given.

 Shrimati  Renu  Chakravartty:  I  am
 reading  what  is  given  out  in  the
 Hindusthan  Standard,  I  am  not  say-
 ing....

 Shri  Humayun  Kabir.  In  the  House
 I  have  given  that  information.

 Shrimati  Renu  Chakravartty:  I  do
 not  want  the  Government  to  identify
 itself  with  the  Indamer  Co.  That  is
 exactly  what  I  don’t  want  them  to  do.
 I  am  afraid  they  are  going  to  do  that.

 Shri  Ranga  (Tenali):  It  is  not  their
 fault.  I  was  afraid  that  was  the  fault
 of  the  Government.  That  is  how  it
 started.

 Shrimati  Renu  Chakravartty:  That
 is  exactly  my  point.  I  do  not  want
 the  Government  to  identify  itself
 with  the  Indamer  Co.  I  am  afraid
 they  are  going  to  do  that.  We  have
 heard  it  at  the  Telco  discussion.  I
 am  terribly  afraid  I  am  going  to  hear
 it  today.  The  point  is,  it  is  the  sus-
 picious  behaviour  of  the  company  it-
 self.  I  want  the  Government  to  find
 out  whether  it  is  a  fact.  I  want  the
 D.G.C.A.  to  find  out.  It  is  only  a
 whisper  which  I  have  not  yet  check-
 ed  that  the  names  of  the  loaders  that
 are  in  the  register  which  has  to  -be
 entered  before  anybody  is  loaded  on
 the  aircraft  do  not  tally.  This  is  what
 I  wanted  to  find  out.  I  leave  it  as  it
 is.  Government  have  given  the
 names  on  the  27th  or  28th,  on  the
 date  on  which  the  statement  was
 made,  on  the  28th,  if  I  am  not  mis-
 taken.  I  think  it  was  on  the  27th.

 Shri  Humayun  Kabir:  26th.  This
 is  on  the  25th.  So,  I  do  not  blame
 the  Hindusthan  Standard  too  much  on
 that  score.

 Not  only  is  it  a  question  of  this
 particular  aircraft.  I  want  this  House
 to  be  seized  of  certain  other  aircrafts
 and  the  way  they  are  maintained.

 -
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 [Shri  Humayun  Kabir]
 There  is  another  aircraft,  VT-DGR,

 which  was  doing  supply  dropping
 operations  on  7th  April  in  Silchar
 (Kumbhigram).  Engineers  were
 naturally  sent  to  Silchar  to  maintain
 and  service  it.  Again,  who  signs
 these  certificates  and  inspection  re-
 ports?  The  engine  log  book  of  this
 aircraft  and  the  50  hour  scheduled
 operation  on  7-4-57  were  signed  by  a
 Mr.  A.  C.  Sekhri,  the  Chief  Engineer
 who  happened  to  be  in  Calcutta  look-
 ing  after  the  aircraft  in  Calcutta.  I
 suppose  I  will  be  told  that  Mr.  Sekhri
 must  have  flown  out  there,  or  that
 the  aircraft  must  have  come  back  to
 Calcutta.  Both  these  things  can  be
 checked  up.  I  should  like  the  hon.
 Minister  to  check  them  up.

 Not  only  is  there  this  manipulation
 in  the  log  books  maintained  for  enter-
 ing  the  hours  flown  of  an  engine.
 Even  for  the  premature  failure  of
 components  and  accessories,  the  num-
 ber  of  hours  flown  has  to  be  entered
 I  can  give  you  80  many  examples.  4
 can  give  you,  for  example,  the
 example  of  how  various  components
 have  been  entered  which  a  detailed
 check  and  enquiry  will  show  are  not
 very  correct.  What  is  more,  I  believe
 that  two  pages  have  been  torn  from
 the  right  hand  engine  log  book,  which
 is  completely  illegal.  This  is  some-
 thing  which  we  can  check  up.  There
 are  many  other  things  which  we  will
 never  be  able  to  check.  [I  know
 Government  will  be  convinced  by  the
 many  things  they  are  shown,  but
 why  is  it  that  pages  are  torn  from
 the  log  book?  Does  it  not  show  cer-
 tain  things?

 There  are  two  other  points  I  would
 like  the  hon.  Minister  to  make  en-
 quiries  about.  There  are  two
 engine  changes  recorded  by  the
 same  Mr.  A.  C.  Sekhri  on  the  1th
 and  on  the  24th  July  for  the  right
 side  of  the  same  aircraft  VT-DGR.
 In  concurrence  with  this,  propeller
 changes  are  also  entered.  Can  this
 bear  detailed  check  and  enquiry?

 Again,  if  we  examine  the  aircraft’s
 jog  entry  book  on  19th  July  there  are
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 small  things  like  starter  change,  high
 voltage  reguiator  changed  etc.  These
 are  also  signed  by  the  same  Mr.
 Sekhri  and  by  another,  Mr.  Bahl  If
 ar’  enquiry  is  held,  will  they  tell  a
 tale  or  not?

 Not  only  are  pages  torn  out  of  log
 books,  sometimes  log  books  vanish
 and  the  DGCA  is  informed  that  it  is
 inadvertently  lost.  He  is  there  and
 he  can  find  out.  Suddenly  a  log  book
 has  been  lost.  Actually  the  tale  is
 a  very  serious  one.  During  the  year
 1955-56,  the  3,000  hour  and  4,500  hour
 wing  inspection  of  VTCXR  was  due.
 It  was  found  that  within  a  very  short
 time  the  CAO  and  60,000  doubler
 change  would  also  come  up  almost  at
 the  same  time.  So,  instead  of  having
 the  3,000  and  4,500  hour  inspections,
 they  just  carried  out  the  two  big
 inspections,  thereby  saving  Rs.  10,000.
 But  the  question  is,  how  was  the  air-
 craft  allowed  to  fly  385  days  before
 the  CAO,  which  is  an  annual  certifi-
 cate,  was  given  I  hope  the  hon.  Mi-
 nister  who  has  sheaves  of  papers  will
 be  able  to  tell  me  that  this  is  absolu-
 tely  incorrect,  and  that  everything
 was  all  right.

 There  is  also  this  question  of
 another  entry  of  VT-DGP,.  Here
 again  we  find,  if  you  look  into  it~
 I  have  seen  it  myself....

 Shri  Ranga:  How?

 Shrimati  Renu  Chakravartty:  I  will
 tell  you  how  if  there  is  an  enquiry.
 The  ‘4,500  hours  wing  inspection  was
 signed  and  it  has  been  pasted  on  to
 the  log  book.  All  these  things  show
 that  log-booking  is  carried  out  in  a
 way  which  no  Government  concern
 can  do.  Government  concerns  can-
 not  do  it,  and  it  is  in  this  way  that
 they  save  money.

 I  would  also  like  to  polnt  out  some
 other  ways  in  which  money  {s  made.
 A  friend  of  mine  was  asking  me:
 “Oh,  it  is  only  Rs,  10,000  here  and
 Rs.  5,000  there.”  Do  you  know  that
 they  carry  overload  to  an  extent
 which  is  never  chreked?  This  can
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 be  easily  verified,  if  sudden  checks
 are  made.  For  instance,  recently  on
 the  I9th  June  an  aircraft,  VI-CXR,
 was  found  to  be  carrying  500  lbs.
 overload  at  Dum  Dum  airport.  But
 why  was  no  action  taken?  This  is
 my  point.  If  the  Government  can  get
 up  and  say:  “Yes  on  a  certain  occa-
 sion  this  happened  and  we  took  this
 action”,  I  would  be  glad  to  know  it,
 but  it  is  widely  known  that  whatever
 complaints  are  made  to  civil  aviation
 authorities,  nothing  very  much  is
 done,  at  least  nobody  knows  that  any-
 thing  has  been  done.

 Then  again,  prohibited  cargo  is
 sometimes  taken,  which  Government
 concerns  cannot  do.  For  instance,
 when  a  particular  aircraft  went  to
 the  HAL  at  Barrackpore  for  overhaul,
 they  found  in  the  belly  of  it  mercury
 which  is  prohibited  cargo.  There  was
 a  hullabaloo  about  it,  but  the  whole
 thing  was  hushed  up.

 The  quantity  of  fuel  hardly  ever  tal-
 lies  with  the  figure  in  the  manifest,
 and  you  know  what  an  enormous
 amount  is  spent  on  each  hour  of
 flying.

 Then  I  would  like  to  ask  why,  for
 instance,  scheduled  operators  are  not
 allowed  to  fly  over  Pakistan  while  the
 non-scheduled  operators  fiv  regularly
 from  Bagdogra  over  Pakistan.  The
 LAC  made  several  complaints,  and  I
 want  to  know....

 Mr.  Chatrman:  Order,  order.  Un-
 less  matters  are  specified  clearly  and
 precisely  the  hon.  Minister  will  not
 be  able  to  reply  to  all  the  points  of
 the  hon.  Member.  Under.  the  rules  it
 is  only  specific  matters  that  have  to
 be  raised,

 Shrimati  Renu  Chakravartty:  Will
 you  rule  that  what  Iam  saying  is
 unspecific?

 Mr.  Chairman:  No.  But  she  cannot
 expect  a  reply  as  to  what  is  being
 done  so  far  as  Bagdogra  sirport  is
 concerned.

 Shrimati  Renu  Chakravartty:  At
 least  I  wil]  be  very  happy  if  the  hon,
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 Minister  says  that  he  will  order  an
 enquiry  and  see  that  it  will  not  be
 left  only  to  DGCA,  but  that  some-
 thing  more  will  be  done  about  it.

 But  I  just  want  to  hurry  up  and
 say  that  they  fly  over  Pakistan,  and
 the  LAC  have  complained  against.  The
 complaint  has  not  been  by  me.  If  I
 complain  they  may  say:  “She  is  &
 Communist,  she  may  be  making  it
 up”,  but  I  can  tell  you  that  the  IAC
 has  made  several  complaints,  and  no-
 body  knows  what  has  happened  to
 them.

 Sometimes  we  find  that  they  do  it
 in  a  very  ingenious  way.,  They  come
 and  use  our  scheduled  routes  very
 cleverly  for  this  purpose.  Let  me
 give  one  instance.  The  scheduled
 route  was  from  Calcutta  to  Chabua
 via  Gauhati.  Gauhati  was  allowed
 for  re-fuelling.  The  particular  pilot
 was  clever  enough.  He  said  the  plane
 had  got  bogged  and  he  came  to
 Gauhati,  and  refuelled  there.  Then
 he  got  bogged  again  and  unloaded
 his  cargo.  Actually  he  was  over-
 loaded.  That  was  the  day  Mcleod  &
 Co.  had  booked  with  the  IAC.  In
 spite  of  that,  they  took  it  over.  The
 pilot  got  conveniently  bogged  and  he
 had  to  unload,  and  he  left  the  cargo
 at  Gauhati.

 I  shall  now  take  the  question  of
 under-logging  of  pilots’  hours  of
 flying.  Pilot  hours  flown  can  easily
 be  checked  up  if  we  go  through  the
 logbook  of  the  pilot,  the  logbook
 maintained  for  the  journey  and  given
 to  DGCA  for  renewal  of  Hcence.  But
 in  each  of  these  factors  we  are  also
 losing  income-tax.

 T  can  say  that  there  is  an  attitude
 in  the  Government,  there  is  something
 going  on  in  the  Government.  We
 have  almost  the  Nepal  route.  The
 Nepal  route  is  being  given  ६0  Mr.

 Patnaik.  Mr.  Patnaik  and  the  IAC
 seer  to  have  come  to  some  arrange-
 ment  that  they  will  be  associates  and
 share  the  business.  I  do  not  know
 what  the  position  is  regarding  Afgha-
 nistan.  I  beHeve  we  will  be  losing
 that  also,  And  now  we  are  hearing
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 [Shrimati  Renu  Chakravartty]
 that  there  is  a  talk  of  giving  the  eas-
 tern  freight  service  which  is  the  most
 paying  and  lucrative  service.  We  are
 making  a  gross  profit  of  Rs.  !  crore
 on  it.  If  we  give  it  over,  the  non-
 scheduled  operators  will  almost  make
 the  same  amount.

 Now  there  is  an  attempt  to  amal-
 gamate  all  the  various  small  com-
 panies  and  there  is  an  attempt  to  give
 it  over  to  them.  No  decision  has  been
 taken;  I  do  not  say  that  a  decision
 has  been  taken.  But  this  attempt  is
 going  on.

 So  I  say  that  there  is  a  good  case
 for  nationalisation.  I  know  it  is
 very  difficult  for  us  to  catch  thee
 people  The  Indamer  Company  is  a
 European  concern  with  certain  Indian
 associates,  Mr.  Baldwin  is  a  verv
 powerzu.  man;  he  has  his  links  hich
 up.

 I  would  say  that  not  only  is  there
 a  case  for  nationalisation  but  there  is
 a  case  for  nquiry  As  you  rightly
 pointed  out,  the  Minister  will  not  be
 in  a  position  to  give  me  an  answer
 to  all  these  points.  But  certainly  an
 inquiry  is  required  The  DGCA
 should  also  come  into  the  picture
 besides  the  Indamer  company.

 Lastly,  I  do  not  want  the  hon.
 Minister  to  go  away  with  the  idea
 that  because  certain  people  have  been
 retrenched,  I  am  pleading  on  their
 behalf.  These  people  have  been  re-
 trenched  because  they  have  tried  to
 see  that  the  law  of  the  land  is  imple-
 mented,  It  is  the  job  of  the  Govern-
 ment  to  see  that  they  are  not  re-
 trenched  It  is  not  only  an  individual
 matter,  but  it  is  a  matter  of  national
 interest.

 Mir.  Chairman:  Let  me  ascertain
 from  the  Minister  how  much  time  he
 would  require.  This  is  a  one-hour
 discussion.  Then  I  can  apportion  time.

 Seri  Hemayun  Kabir:  About  I5  to
 20  minutes.  If  there  are  more  spea-
 ers,  t  will  not  take  more  than  I5
 winutes.
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 Shri  Hanga:  He  will  fly.

 Mr,  Chairman:  There  are  only
 about  5  minutes  left.

 Shri  T.  B.  Vittal  Rao  and  Skrimati
 a  Paicheoudheri  rose—

 Shri  Ferose  Gandhi  (Rai  Bareli):
 Let  all  the  women  speak  today.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 The  previous  speaker  has  put  all  the
 points.  I  would  like  to  know  with
 regard  to  this  Indamer  Company
 whether  any  check  up  is  done  about
 the  number  of  flying  hours  that  has
 to  be  done  by  a  pilot  and  the  co-pilot,
 because  I  find  from  the  information
 available  to  me  that  the  co-pilot  has
 been  allowed  to  do  more  than  50
 flying  hours  a  month.  Generally,  this
 will  be  considered  a  very  high  figure
 because  the  normal  flying  hours  are
 only  65  a  month;  here  he  is  allowed
 to  do  85  hours  extra,  making  in  all
 50  hours.

 We  have  before  us  only  a  state-
 ment  made  by  the  Minister,  Beyond
 that,  we  do  not  have  any  other  re-
 port  to  make  this  discussion  fully
 profitable.  The  statement  made  by
 the  Minister  is  not  very  exhaustive;
 not  only  that,  it  is  a  little  vague.  You
 can  understand  when  he  reads  out
 the  names  of  the  crew  who  were
 there,  three  crew  and  the  other  five
 loaders  He  says  ‘Devi’,  ‘Sarinder’  and
 soon  That  shows  that  even  the  full
 names  are  not  available.  I  mention
 this  specifically  because  it  has  been
 mentioned  in  the  Press  that  those
 who  travelled  in  the  ill-fated  air-
 craft  were  not  the  same  persons  who
 had  booked  at  the  airport  to  fly  in
 that.  There  is  some  discrepancy.
 Therefore,  when  the  names  are  not
 given  in  full  even  by  the  Minister
 when  he  made  that  statement,  it
 creates  some  suspicion  in  our  minds.

 The  plane  took  off  at  1210  hrs,
 IST  and  it  lest  contact  with  the  Air
 Traffic  Control  at  2°35  hours  and
 crashed  at  13°20  hours  IST.  The
 difference  {s  nearly  about  46  minutes
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 between  the  time  of  the  crash  and
 the  time  when  contact  was  lost.  Dur-
 ing  this  period,  I  do  not  know
 why  distress  signal  was  not  sent  by
 the  aircraft.  Did  it  happen  all  of  a
 sudden?  Generally  when  a  ‘plane  is
 in  distress,  it  naturally  sends  out
 certain  signals  under  rules.  This  is
 a  matter  for  investigation.  There  is
 no  mention  in  the  statement  of  the
 Minister  about  any  distress  signal
 having  been  sent  out  by  the  aircraft

 Coming  to  rescue  operations,  where-
 as  the  Indamer  Company  could  as-
 semble  a  helicopter  and  go  to  the  spot
 and  bring  back  the  pilot's  dead  body,
 was  it  not  possible  for  anyone  from
 our  side  to  go  there?  It  is  said  that
 the  Chief  Inspector  of  Accidents
 could  not  go  there.  Then  how  were
 these  people  able  to  go  there  and
 bring  back  the  dead  body?  Iam  told
 that  some  photographs  and  other
 things  were  taken,  but  there  is  no
 mention  of  that.

 As  regards  the  aircraft's  air-worthi-
 ness,  when  was  the  certificate  of  sir-
 worthiness  given?  By  whom  was  it
 given?  At  what  airport  was  this
 given?  These  are  questions  to  which
 we  would  like  to  have  answers.

 Moreover,  usually  it  is  the  practice
 when  such  accidents  take  place  to
 give  the  number  of  hours  flown  by
 the  aircraft,  by  the  pilot  and  also
 by  the  co-pilot.  All  these  things  are
 missing,  which  make  us  rather  sus-
 picious.

 The  only  thing  worthwhile  given  is
 the  all-up  weight  of  the  aircraft
 which  was  said  to  be  about  26.845  Ibs.
 including  205  imperial  gallons  of
 Petrol.  This  is  not  enough  We
 would  like  to  know  whether  this
 weight  was  in  conformity  with  the
 standard  required  or  whether  the  air-
 craft  was  overloaded,  because  we
 have  come  to  know  that  generally
 these  operators  overload,  and  they
 were  sometimes  found  out  overload-
 ing.  These  are  a  few  points  on  which
 T  require  clarification.

 Air  Crash  in  NEFA  2३३55
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 Shrimati  Na  Palchondhari  (Naba-
 dwip):  Mr.  Chairman  Sir,  the
 matter  of  the  accident  that  has  hav-
 pened  is  one  of  deep  regret  to  every-
 pody,  and  I  think  we  are  all  one
 with  what  the  hon.  lady  Member
 opposite  has  said  when  she  says  that
 it  is  a  very  heart-rending  accident.  I
 do  not  think  anybody  can  be  happy
 about  such  accidents.

 Having  said  this,  yet,  one  must
 realise  that  regrettable  as  it  in,
 accidents  do  happen.  I  would  like  to
 put  forth  a  few  facts  that  have  come
 to  my  notice.  I  may  be  wrong  and  I
 am  open  to  correction,  but  I  would
 like  to  make  known  to  the  House
 some  of  the  facts  that,  I  think,  are  not
 totally  wrong.  *

 In  the  first  place,  the  aircraft  that
 crashed  was  not  an  Indamer  aircraft.
 It  belonged  to  the  Hindustan  Aircraft
 Factory;  it  was  leased  by  that  com-
 pany  and  it  was  maintained  and
 serviced  always  by  the  Hindustan
 Aircraft  Factory.  I  think  the  com-
 pany  paid  the  Hindustan  Aircraft
 Factory  approximately  Rs.  l4  lakhs
 per  year  for  the  purpose  of  hire.  So
 I  do  not  think  it  is  entirely  true  to
 say  that  the  company  goes  on  heart-
 lessiy  not  maintaining  any  aircraft  or
 doing  any  maintenance  at  all,  because
 no  private  company  is  going  to  gain
 really  by  not  maintaining  its  aircraft,
 the  aircraft  is  its  stock  in  trade.  I
 think  there  are  conventions  and  laws
 that  compel  them  to  maintain  their
 aircrafts  also.

 However,  I  would  like  to  point  out
 to  the  Ministry  that  if  these  laws
 have  been  deviated  from  by  any  com.
 pany,  they  should,  in  the  national
 interest,  look  into  the  matter  and  see
 that  these  laws  are  properly  enforced.
 That  much  one  must  expect  from  all
 Ministries.

 That  particular  spot  where  this
 accident  took  place  has  always  been
 declared  a  very  dangerous  spot.  Even
 the  Army  has  considered  it  to  be  so.
 The  Army  and  the  Indian  Air  Force
 had  been  in  operation  there  for  over
 a  year  ago.  They  themselves,  regret-
 fully,  lost  two  aircrafts  in  that  very
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 spot,  and  they  had  to  pull  out  because  this  is  a  line  which  can  bring  wealth
 they  were  needed  in  Kashmir;  other-
 wise,  it  was  the  Indian  Air  Force
 which  was  doing  these  food  dropping
 operations.

 As  regards  the  question  by  the  hon.
 Member  whether  the  aircraft  sent
 out  any  message  while  it  thought  it
 was  perhaps  in  difficulty,  I  think  it
 did.  Ata  height  of  6,000  ft.  it  sent  out
 a  radio  message  to  say  that  it  was
 approaching  the  terrain  and  that  it
 was  descending.  As  everybody  knows,
 where  the  accident  happened,  they  had
 avery  difficult  terrain.  It  has  got
 hills  16,000  ft.  high  on  two  sides,  and
 another  in  front  at  a  height,  I  think,
 of  000  ft.  One  has  to  go  right  into
 the  valley  making  a  tight  circle  and
 come  out  again.  It  is  a  very  danger-
 ous  and  a  very  clever  operation  that
 one  has  to  do.  I  think  if  the  pilot
 had  any  doubt  about  the  aircraft
 being  out  of  condition,  he  coulda  not
 have  been  in  any  way  justified  in
 taking  that  risk.  After  all,  his  own
 life  was  at  stake.  Why  Should  he
 take  this  risk  if  the  aircraft  was  not
 in  condition.  He  can  always  fly  back!
 That  is  always  possible!
 36  hrs.

 It  is  also  true  that  the  pilot  concern-
 ed  was  a  very  well-trained  pilot.  He
 had  an  experience  of  6,000  flying
 hours  to  his  credit;  he  was  a  pilot
 trained  in  Hamburg  and  he  was  con-
 sidered  to  be  very  efficient.

 When  we  speak  of  the  Indian  Air-
 lines  Corporation  and  the  nationalisa-
 tion  of  air  lines,  there  is  one  thing
 to  be  said  about  private  enterprise
 also.  It  is  not  always  as  black  as  it
 is  painted.  If  there  have  been  dis-
 crepancies  like  log-books  being  lost
 as  the  hon.  Member  has  said,  it  is  for
 the  Ministry  to  find  out  how  these
 discrepancies  and  things  which  should
 not  have  happened  have  happened.
 These  are  things  to  be  looked  into.
 But,  that  is  no  argument  for  not
 allowing  private  enterprise  to  work.

 People  in  India,  and  our  young  boys
 to  particular  are  adventurous  and

 to  India  and  private  enterprise  can
 really  do  something  for  Government
 coffers,  in  this  line.

 An  Hon.  Member:  And  have  more
 accidents.

 Shrimati  fla  Palcboudhuri:  Acci-
 dents  can  happen  anywhere;  accidents
 have  happened  in  trains.  Do  we  do
 not  regret  that?  It  might  have  becn
 one  of  our  own  boys.  There  is  no
 woman  who  will  not  regret  an  acci-
 dent.  This  is  a  peculiar  attitude  to
 take,  that  if  there  are  accidents  in
 trains  we  should  not  travel  in  trains.
 It  is  a  fallacy!

 T  will  say  that  private  enterprise
 when  it  goes  in  for  air  service  should
 be  encouraged  because  after  all  Gov-
 ernment  is  not  in  a  position  to  nation-
 alise  all  routes  and  there  are  trade
 routes  that  can  be  taken  up  by
 private  enterprise  If  private  enter-
 prise  is  allowed  to  operate  in  the
 field  where  it  wants,  it  would  bring
 the  maximum  revenue  and  will  also
 help  our  cottage  industries  because  it
 can  go  to  places  like  Tripura  and
 Manipur  and  bring  back  6,000  Ibs.  of
 stuf  and  take  that  even  to  America
 and  other  places  quickly.

 It  is  said  that  their  fares  are  less.
 It  is  a  fact  that  anything  that  Gov-
 ernment  takes  up  does  cost  somewhat
 more  because  their  functicns  cost
 more  and  their  overhead  charges  are
 more.  The  fares  are  less  not  because
 everything  is  inefficient  in  private
 enterprise,  but  because  they  can
 work  with  less  overhead  charges.

 I  would  certainly  say  that  if  there
 is  any  rule  er  anything  which  has  to
 be  emphasised  or  tightened,  let  the
 Munistry  do  that  by  all  means.  But,
 surely,  it  cannot  be  accepted  that
 private  enterprise  is  entirely  at  fault,
 and  is  the  cause  of  accidents!

 Sardar  A.  8s.  Saigal  (Janjgir):  I
 only  want  to  put  some  questions  to
 the  hon.  Minister,
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 Is  it  a  fact  that  in  the  same  NEFA
 area  during  food  drepping  operations
 by  Indian  Air  Force  we  lost  two  air-
 craft?

 Is  it  a  fact  that  the  Indian  Airlines
 Corporation  refused  to  undertake  this
 job  because  the  pilots  struck  and  the
 pilots  even  went  so  far  as  to  get  a
 Caicutta  High  Court  injunction  res-
 training  the  management  from  order-
 ing  the  pilots  to  do  this  difficult  job?

 I  hope  the  hon,  Minister  will
 answer  these  questions  in  his  reply.

 Shri  Humayun  Kabir:  Sir,  it  is  an
 occasion  when  all  sections  of  the
 House  will  speak  with  a  sense  of
 sadness  and,  I  hope,  with  a  sense  of
 due  regard  for  the  unfortunate  lives
 which  have  been  lost.  I  do  not  think
 It  is  an  occasion  where  there  is  any
 reason  to  bring  in  any  heat  or  any
 sense  of  discord  or  difference  betwcen
 the  different  sections  of  the  House.
 We  are  all  united  in  our  grief  for  the
 lives  that  have  been  lost.  We  are  all
 united  in  trying  to  ensure  that  Inguan
 aviation  makes  good  progress  and
 that  every  care  is  taken  to  ensure
 that  the  aircraft  are  properly  main-
 tained,  our  pilots  are  properly  trained
 and  all  the  operations  go  through  as
 successfully  as  we  possibly  can  make
 them.

 Therefore,  I  was  a  little  sorry  when
 the  hon.  mover  of  the  motion  tried  to
 give  a  slightly  partisan  character  to
 the  thing.  Government  as  such  are  no
 less  concerned  than  all  other  Mem-
 bers  of  this  House  about  the  a/fair
 which  can  be  regarded  almost  as  a
 kind  of  national  tragedy  and  a  matter
 for  regret  for  everyone.

 Government  have  certainly  nothing
 to  do  with  the  operations  of  private
 companies  beyond  ensuring  that  they
 operate  according,  to  the  regulations
 on  the  one  hand  and,  on  the  other,
 that  30  Jong  as  they  carry  on  their
 operations  according  to  regu'ations,
 they  get  fairplay.  Beyond  thet  the
 Government  have  no  other  function.
 And,  the  functions  of  the  D.G.C_A.,  as
 I  understand  them,  are  to  act  as  an
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 umpire  and  to  see  that  the  regula-
 tions  are  enforced  and  all  the  salety
 precautions  are  properly  taken.

 I  will  frst  deal  with  some  of  the
 questions  asked  about  this  particular
 aircraft.  It  has  already  beén  stated
 by  one  of  my  colleagues  that  this  was
 not  the  aircraft  of  the  Indamer  but
 it  was  the  property  of  HAL  and  the
 overhauls  were  carried  out  there.  The
 last  complete  overhaul  was  carried
 out  on  the  20  November,  ‘1956,  and
 the  certificate  was  valid  for  one  full
 year.  After  that  time,  since  the  last
 major  overhaul,  the  aircraft  had

 -flown  880  hours  and  20  minutes.
 s

 The  hon.  mover  of  the  motion  refer-
 red  also  to  the  question  of  certain
 other  inspections,  There  also,  accord-
 ing  to  information  available,  the
 500  hours  inspection  was  carried  out
 on  22.3-1957.

 Shrimati  Renu  Chakravartty:  By
 whom?

 Shri  Humayun  Kabir:  By  Mr.
 George,  A.M.LE.  Licence  No,  561,
 category  A.  Since  then  it  had  flown
 about—I  do  not  have  the  figures—it
 was  well  within  the  permissible  limit.

 I  cannot  say  anything  about  the
 defect  which  was  mentioned  by  the
 hon.  mover  because  there  is  still  to
 be  an  inspection  on  the  spot.
 Whether  that  particular  defect  had
 been  revealed  before  or  not  is  more
 than  I  can  say  or  anybody  else  can
 say.  But  I  would  like  the  House  to
 consider  one  foint  here.  [If  these
 defects  could  be  known  to  an  outsider
 like  the  hon.  Member  or  anyone  else
 in  Calcutta  or  me,  is  it  likely  that
 these  pilots,  who  were  going  to  risk
 their  lives,  who  were  going  to  ify
 these  planes,  would  remain  unaware
 of  these  defects?  If  they  knew  the
 defects  in  the  plane,  is  it  likely  that
 the  pilots  would  risk  their  lives  in  an
 operation  which  is  recognised  by  all
 as  risky  and  hazardous?

 Shrimati  Renu  Chakravartty:  Is  it
 not  very  highly  paid?

 Shri  Humayun  Kabir:  It  may  be
 very  highly  paid  and  even  then  7
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 would  be  very  surprised  if  a  pilot
 knowing  that  there  was  a  defect  in
 the  engine  or  in  the  airframe  would
 still  risk  an  operation  of  this  type,
 where  the  slightest  mistake  or  the
 slightest  carelessness  would  mean  not
 merely  some  damage  but  also  loss  of
 life.  In  this  matter,  as  I  said,  9  can-
 not  say  anything  categorical  till  it  has
 been  examined.  I  shall  certainly  ask
 the  D.G.C.A.  to  see  that  full  inspec-
 tions  are  carried  out.

 If  what  the  hon.  mover  said  about
 the  log-book  being  lost  or  pages  being
 torn  from  the  log-book  can  be
 substantiated,  all  necessary  action
 will  be  taken.  The  hon.  movar  can
 rest  assured  that  Government  will
 take  full  cognizance  of  any  deviation
 that  has  taken  place  at  any  time  and
 will  ensure  that  such  deviations  are
 not  permitted.

 The  hon.  mover  also  referred  to
 certain  people  who  saw  me  the  other
 day,  a  day  or  two  before  the  accident,
 and  said  that  I  did  not  pay  proper
 heed  to  their  warning.  I  had  asked
 them  to  place  their  facts  in  writing.
 After  the  accident  took  place,  it  so
 happened  that  one  of  the  senior
 officers  of  the  Directorate  of  Civil
 Aviation  was  in  Calcutta.  I  asked
 him  to  make  an  enquiry  into  the
 whole  affair;  and  all  those  people  who
 made  these  complaints  were  contact-
 ed.  But,  unfortunately  they  were  not
 prepared  to  give  anything  in  writing
 at  this  stage,  giving  as  their  reason
 that  they  had  made  certain  representa-
 tions  to,  I  think,  the  Labour  Commis-
 sioner  of  the  Government  of  West
 Bengal  and  it  they  were  dissatisfied,
 then  only  they  would  go  to  the
 DG.C.A.  This  is  a  little  queer.  If
 the  complaints  are  about  the  main-
 tenance  of  about  defects  in  the  engine,
 I  do  not  see  how  the  Labour  Commis-
 sioner  comes  into  the  picture.  In  any
 case,  4  will  assure  the  hon.  mover  that
 amee  this  matter  has  been  raised  and
 it  was  referred  to  even  before  in  the
 House  by  4  or  3  Members,  I  have
 asked  that  a  thorough  enquiry  inte
 the  whole  affair  be  made.

 4]  SEPTEMBER  1987  Aw
 Crash  in

 NgFa  39358
 red

 Bome  hon.  Members  said  that  so  far
 as  the  Indamer  Company  is  concern~
 ed,  their  aircraft  are  not  properly
 Inspected  and  that  action  is  not  taken
 against  them.  I  have  a  statement
 here  showing  the  action  taken  aga  nst
 them.  On  three  occasions  during  the
 eurrent  year,  I  find  that  nw  was  detect-
 ed  that  they  had  overloaded.  I  May
 add  that  they  are  not  the  only  cul-
 prits.  There  are  other  private  opera-
 tors  wha  also  overload  at  times.
 Whenever  it  is  detected,  immediately
 steps  are  taken  to  ensure  there  is  no
 repetition.  In  certain  cases,  severe
 punishment  is  given.  In  one  particu-
 lar  case,  I  find  that  it  happened  qn
 7-3-1957;  the  pilot’s  licence  was  sus-
 pended  for  two  weeks  for  carrying
 304  Ibs.  of  overload.  In  the  other  two
 cases  mentioned  by  the  hon.  Member,
 one  was  an  overload  of  5i5  lbs.  and
 the  other  was  263  ibs.  In  these  two
 cases  the  matter  is  under  examina-
 tion.  These  took  place  in  the  end  of
 June  and  middie  of  July  and  I  may
 assure  the  hon.  Member  that  appro-
 priate  action  will  be  taken,

 As  I  said  earlier,  it  is  not  Govern-
 ment’s  intention  to  condone  any  faults.
 On  the  other  hand,  wherever  these
 companies  are  plying,  we  should  play
 fair  so  that  they  are  also  given  a  pro-
 per  opportunity  for  working.  There
 should  not  be  any  undue  interference
 and  certainly  not  a  spirit  of  suspicion.

 The  hon.  Member  objected  that  I
 had  certain  sheaves  of  paper.  Certain-
 ly,  she  could  not  expect  that  I  could
 carry  these  details  about  air-worthi-
 ness  or  when  the  certificates  were  is-
 sued,  etc.  in  my  head.  After  ali,  if  I
 am  to  reply  to  the  debate  and  if  J
 have  to  have  certain  papers  with  me,
 that  should  not  be  a  ground  for  seoue
 sation  or  complaint.

 Shri  Ferese  Gandhi.  (Rai  Bareli):
 Ministers get  tito  difficulties.  Sheaves
 of  paper  sometimes  cause  trouble  tb
 Ministers.

 Shri  Humayun  Kable:  I  have  not
 head  the  ‘trouble.  I  have  had  tne
 experience  of  sli  kinds  of  sheaves  and:
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 reams  of  papers.  Fortunately,  I
 have  had  no  difficulty  and  if  the  hon.
 Member  herself  did  not  refer  to  her
 papers  over  and  over  again,  perhaps
 she  would  be  more  justified  in  taking
 me  to  task.

 One  hon.  Member  asked  questions
 whether  it  was  a  fact  or  not  that  the
 IAF  lost  two  aircraft  in  this  very
 operation.  I  regret  very  much  to
 say  that  according  to  the  information
 available  to  me  this  is“a  fact.  I  also
 understand  that  regarding  these
 operations,  some  of  the  pilots  of  the
 JAC  did  not  agree  {o  carry  on  these
 Operations  as  they  were  too  risky.  It
 is  also  a  fact  that  the  matter  did  go
 up  to  the  High  Court.  The  result  is
 that  with  the  exception  of  a  very
 small  number  of  pilots  of  the  LAC,  the
 rest  are  not  willing  to  undertake  this
 work.  It  is  precisely  the  reason  why
 it  was  given  to  Indamer,  a  private
 operator.  If  the  IAF  or  the  IAC  were
 able  to  carry  on  the  entire  burden  the
 question  would  not  have  arisen  at  all.

 2  think  I  have  dealt  with  almost  all
 the  questions  raised  by  the  hon.  Mem-
 bers  There  is  one  more  point  about
 the  log-book.  The  log-book  is  signed
 and  certified  by  the  engineers  in  the
 employ  of  the  different  operators  of
 the  companies.  Just  as  the  IAC  has
 its  own  licensed  engineers,  the  private
 operators  also  have  engineers  who
 certify  the  air-worthiness.  All  major
 inspections  including  the  l00  hours
 Inspections  come  up  to  the  DGCA
 for  surprise  checks  and  thus  he  comes
 in  the  picture.  So,  we  cannot  say
 that  the  certificates  given  by  the  certi-
 fied  employees  are  not  to  be  trusted.
 All  over  the  world,  it  is  the  practice and  whatever  we  do  here  is  according to  the  regulations  which  had  been
 passed  and  accepted  after  considerable
 discussion,  in  the  light  of  the
 experience  of  other  countries  as  well.

 Mr.  Chairman,  I  do  not  want  to  take
 any  more  of  your  time.  I  feel  that
 everyone  in  this  House  regrets  this
 accident.  We  want  that  there  should
 be  a  full  enquiry.  The  difficulty  has
 been  the  terrain.  It  is  so  risky  that
 the  captain  of  the  Helicopter  refused
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 to  go  there;  in  his  own  words,  not
 for  all  the  gold  in  the  world,  would
 he  undertake  that  Aight  8  second  time.
 We  tried  to  see  if  an  IAF  helicopter
 could  be  made  available  but  it  was  not
 available.  We  attempted  to  send  a
 man  on  foot.  But,  the  NEFA  authori-
 ties  have  advised  that  the  paths  were
 so  risky  that  no  one  could  go  there
 during  the  monsoons.

 We  have  not,  however,  given  hope.
 Even  now,  we  are  trying  to  find  out
 whether  anyone  can  get  even  within
 ten  mites  of  that  area.  If  we  can  do
 that,  someone  will  go  and  inspect  it
 on  the  spot.  It  will  take  about  fifteen
 days  to  go  on  foot  and  fifteen  days  to
 come  back.  The  House  will,  in  the
 light  of  these  difficulties,  appreciate
 that  in  spite  of  our  best  efforts,  we
 have  not  been  able  to  send  the  Chief
 Inspector  of  Accidents  or  any  other
 Inspector.  As  soon  as  weather  condi-
 tions  permit,  someone  will  go  there.  I
 can  assure  the  House  that  every  effort
 will  be  made  to  see  that  we  minimise
 the  risks.  But  no  one  can  eliminate
 altogether  the  chance  of  accidents,
 especially  in  operations  in  such  areas.
 Even  the  most  careful  pilots  some-
 times  make  mistakes  and  we  do  not
 know  what  happened  here.  We  do
 not  know  the  details,

 Different  theories  have  been
 advanced  by  other  pilots  operating  in
 that  area.  These  are  all  conjectures.
 I  do  not  wish  to  place  before  the
 House  any  information  based  on  cen-
 jecture.  I  will  conclude  by  saying
 that  as  soon  as  a  full  report  is  avail-
 able,  we  shall  place  it  before  the
 House.

 Sardar  A.  S.  Saigal:  I
 put  the  question  as  regards  the  pilote’
 strike,

 Shri  Humayun  Kabir:  J  have  men-
 tioned  it  already.  The  [AC  pilota  did
 not  want  to  fly  in  this  area  and  they
 went  up  to  the  High  Court.

 Shrimeti  Renz  Chakravartty:  I  am
 happy  that  an  enquiry  has  been
 ordered  by  the  hon.  Minister.  I  hope
 that  this  enquiry  will  be  undertaken
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 not  only  by  the  Inspectorate  of  the
 DGCA  but  that  the  Min:ster  himself
 will  take  an  active  interest  in  the
 proceedings.  He  should  look  into  the
 proceedings  because  of  certain  other
 factors  which  I.  mentioned  in  my
 speech.

 Mr.  Chairman:  You  can  ask  ques-
 tions;  no  more  new  points  can’  be
 raised.

 Shrimati  Renu  Chakravartty:  I  am
 .ot  making  any  new  points.  I  am  just

 winding  up  the  debate  which  is  my
 right  The  other  point  which  I  would
 hhke  to  answer  is  the  point  mentioned
 about  the  pilots  of  the  IAC  not  hav-
 ing  accepted  these  risks  If  we  had
 dealt  with  the  IAC  a  httle  more  tact-
 fully,  if  it  had  been  agreed  to  give
 insurance  and  other  benefits  which
 naturally  the  pilots  would  want,  the
 matter  could  have  been  dealt  with
 quite  am‘cably.  We  would  have  then
 made  available  our  aircrafts  and  our
 pilots  for  this  very  important  opera-
 tion.  We  would  have  also  made  some
 good  money.  From  all  these  points  of
 view,  I  hope  that  this  matter  would
 be  looked  into  by  the  Minister  him-
 self  and  that  he  would  tighten  up  the
 Inspectorate  staff  so  that  it  may  not
 be  possible  to  circumvent  these  things.
 I  would  like  al]  these  matters  to  be
 gone  into  by  the  Ministry.

 Mr.  Chairman:  The  discussion  is
 concluded.  We  will  now  take  up  the
 discussion  on  explosions.

 EXPLOSIONS  IN  RAILWAY
 WAGONS  AND  SHEDS

 Shri  Feroze  Gandhi  (Rae  Bareli):
 Shri  Ramaswami_  should  explode
 first.

 Shri  S.  क  Ramaswami  (Salem):  He
 will  assist,  Sir

 Mr.  Chairman:  I  find  so  many  hon.
 Members’  names  and  I  do  not  know
 how  many  are  desirous  of  speaking.

 Shri  Ferozre  Gandhi:  I  have  not  sent
 my  name  because  it  appears  in  the
 Vet  as  No.  a
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 Shri  Tangamani  (Madurai):  I  have
 also  not  sent  my  name  as  it  appears
 there.

 Mr.  Chairman:  How  long  will  Shri
 Ramaswami  take?

 Shri  S.  ्,  Ramaswami:  Fifteen
 minutes.

 Mr.  Chairman:  Then,  the  rest  shall
 have  ten  minutes  each.

 Shri  S,  द  Ramaswami:  Mr.  Chair-
 man,  Sir,  it  is  very  unfortunate  that
 three  explosions  have  taken  place
 almost  in  quick  succession  within  the
 space  of  one  month.  There  has  been
 loss  of  life.  About  22  persons  have
 been  killed  in  all  the  three  explosions.
 There  has  been  loss  of  property  also.
 As  a  result  of  these  explosions  all
 traffic  in  these  fire-works  has  been
 held  up  resulting  in  loss  to  the  Rail-
 ways.

 The  report  that  has  been  placed  on
 the  floor  of  this  House  this  morning
 reveals  certain  things.  One  thing
 scems  to  be  clear  and  we  are  happy
 about  that.  Enquines  made  so  far,
 however,  do  not  indicate  any  sabot-
 age  or  mischief,  To  that  extent  we  are
 glad  that  this  decision  has  been  arriv-
 ed  at.  With  regard  to  each  of  these
 explosions  certain  results  emerged  as
 a  result  of  the  enquiry.

 With  regard  to  the  first  explosion  at
 Asansol  the  report  says:

 “The  entire  lot  of  amorces
 (paper  caps)  was  destroyed  in  the
 explosion  but  some  portion  of
 other  fire-works  were  found  in  the
 debris  and  an  analysis  of  these
 showed  that  they  contained  no
 prohibited  or  unauthorised  compo-
 sition.”

 Later  on  it  says:
 “With  regard  to  the  Asansol

 explosion  the  Inspector  of  Explo-
 sives  is  of  the  opinion  that  the
 accident  could  have  arisen  from
 either  the  boxes  having  been  drop-
 ped  on  to  the  wagon  floor  or  some
 of  the  boxes  having  been  dropped
 on  loose  amorces  which  had  come
 out  of  a  broken  package  or  by  a
 box  of  amorces  having  been
 knocked  violently  against  the  door
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 of  the  wagon  while  loading,
 coupled  with  the  excess  of  com-
 Position  in  the  amorces.”

 With  regard  to  the  Katpadi  incident
 the  report  says  that  there  was  a  magis-
 terial  inquiry  and  the  magistrate  con-
 cluded  that  the  defective  manufacture
 of  the  amorces,  coupled  with  the  negli-
 gent  dropping  of  a  case  by  a  porter
 had  contributed  to  this  explosion.

 With  regard  to  the  Kanpur  explo-
 sion  the  report  says  that  the  enquiry
 is  still  under  way.  But  in  today’s
 Times  of  India  there  is  a  report  which
 gives  some  idea  as  to  the  result  of  the
 enquiry.  The  Times  of  India  report
 says  that  it  is  understood  to  have
 drawn  the  same  conclusion,  namely,
 that  the  explosion  was  a  pure  accident,
 the  consignment  of  crackers  would
 have  burst  into  flames  when  there  was
 some  friction.  The  report  says:

 “The  consignment  of  crackers
 could  not  have  burst  into  flames
 unless  there  was  some  friction.
 Investigating  parties  were  also  re-
 ported  to  have  said  that  if  at  all
 there  was  some  frictibn  it  must
 have  been  caused  by  the  two  per-
 sons  blown  off  in  the  explosion.

 Conjectures  about  bombs  being
 Placed  in  goods  sheds  were  dis-
 counted  by  the  investigating
 Parties,”

 So,  we  have  got  some  material  to
 go  by  with  regard  to  the  explosions.
 The  common  feature  about  all  these
 explosions  is  that  they  seem  to  have
 been  caused  by  the  amorces.,

 Now,  we  must  be  clear  about  one
 thing.  There  are  three  materials  in
 these  fire  works.  First  of  all  there  are
 the  colour  matches.  The  colour
 matches  are  otherwise  known  as
 ‘Bengal  matches’.  Secondly  the  fire-
 works  consist  of  flower  pots,  sparkers
 and  so  on.  The  third  category  is  the
 कुन फट  cap  or  amorces.  The  Bengal
 matches  and  the  fire-workt  come
 under  the  Explosives  Act,  whereas  the
 third  category,  the  paper  caps  do  not..
 One  other  point  that  deserves  notice
 is  that  the  first  two  categories  do  not
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 explode  unless  there  is  same  open  fire.
 Without  some  open  fire  the  Bengal
 matches  and  the  fire-works  cannot  be
 set  fire  to.  It  is  only  this  paper  cap,
 which  is  called  amorces,  that  can  ¢x-
 plode  by  mere  friction,  contact,  con-
 cussion  or  pressure.  This,  unfortu-
 nately,  has  been  exempted  from  the
 exemption  clause  5  under  the  Explo-
 sives  Act.  This  does  not  come  under
 it.  This  seems  to  be  a  loophole  which,
 fortunately,  has  been  plugged,  now  as
 I  see  from  the  report  that  has  been
 placed  this  morning.

 A  broad  analysis  leads  us  to  this
 conclusion,  that  there  are  three  parties
 to  this:  the  manufacturers,  the  explo-
 sives  department  and  the  Railways.
 Let  me  take  the  Railways  first.  There
 is  a  heavy  burden  cast  upon  the  Rail-
 ways  who  are  the  authorities  trans-
 porting  these  dangerous  goods.  The
 rules  and  regulations  that  have  been
 made  with  regard  to  this  run  into
 several  pages,  I  shall  briefly  read
 some  of  the  rules  that  have  been  laid
 down.

 Rule  6  of  the  rules  for  the  transport
 of  explosives  refers  to  Red  ‘Tariff
 No.  MW  It  says  about  precautions  to
 be  observed  in  handling  explosives.  It
 says  that  the  fioor  of  any  place  or
 carriage  should  be  carefully  examined
 to  ensure  that  there  is  nothing  thereon
 in  contravention  of  these  rules.  Sub-
 tule  (4)  says:

 “After  the  handling  of  explosive
 has  commenced,  the  operations
 shall  proceed  with  due  diligence
 and  without  unnecessary  stop-
 page.”

 Rule  ॥  deals  with  prohibition  of
 smoking,  fires,  lights  and  dangerous

 substances  in  or  in  proximity  to  a
 place  where  an  explosive  is  stored.
 Rule  £8  says  about  prohibition  of
 matches.  It  says:

 “No  person  on,  in,  or  near  any
 place  where  explosives  are  handl-
 ed  shall—

 (a)  have  in  his  posseasion  any
 matches,  fuses  or  other  appliances
 etc  oo
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 Rule  2"  says  that  competent  persons
 should  oe  in  charge  of  operations.  This
 i3  a  we  ज  important  rule  which  I  shall
 Tread:

 “Every  person  holding,  or  acting
 unrer,  a  licence  granted  under
 these  rules  shail,  whenever  explo-
 sives  are  loaded,  unloaded  or
 handled,  depute  a  competent  per-
 son  experienced  in  the  handling
 of  explosives  to  be  present  at  and
 to  conduct  the  operations,  in
 accordance  with  these  rules.”

 Then  there  is  rule  22  about  precau-
 ११005  against  danger  from  water  or
 exposure  to  the  sun.  These  are  80
 dangerous  that  even  if  they  are  put
 in  water  some  of  the  chemicals  ex-
 plode.  In  the  same  way  if  they  are
 exposed  to  the  sun  for  a  considerable
 length  of  time  they  explode.  Certain
 precautions  are  laid  with  regard  to
 these.

 Rule  23  relates  to  certain  other
 special  precautions  against  accidents
 and  preventing  unauthorised  persons
 coming  anywhere  near.  Rule  25  says
 that  explosives  of  different  classes  are
 to  be  kept  separate.  Rule  28  deals
 with  the  maximum  cpnsignments
 allowed.  It  prescribes  about  10,000  Ibs.
 im  any  one  railway  wagon  or  4,000  lbs.
 in  any  one  carrrage  other  than  a  rail-
 way  wagon.  Rule  33  deals  with  some
 other  thing.  Rule  34  gives  protection
 from  fire  or  explosion.  It  says:

 “No  carriage  or  vessel  shall  be
 used  for  transporting  explosives
 unless  all  iron  and  steel  therein
 with  which  a  package  containing
 any  explosive  is  likely  to  come  in
 contact  is  effectually  covered  with
 lead,  leather,  wood,  cloth,  or  other
 suitable  material.”

 Sub-rule  (2)  of  this  rule  says:
 “Where  the  weight  of  the  explo-

 sives  transported  in  any  carriage
 exceeds  2,000  lbs.  they  shall  be
 placed  in  the  interior  of  the  carri-
 age  which  shall  be  enclosed  on  all
 sides  with  wood  or  metal  so  as

 i]  SEPTEMBER  i957  in  Railway  Wegons  3739366
 and  Sheds

 effectually  te  protect  the  explo-
 sives  from  communication  of  fre
 and  the  carriage  shall  be  locked.”

 Rule  35  says  that  there  should  be  no
 delay  in  transit.  Rule  40  says  that
 explosive  vans  should  be  approved.
 There  is  also  controt  over  the  receipt
 of  consignments  of  explosives  by  Rail-
 ways  under  rule  45.

 Rule  46  deals  with  stowing  away  of
 explosives.  There  is  a  very  necessary
 proviso  which  says:

 “a  df  the  packages  of  explosives
 are  rectangular  in  form  and  are
 properly  secured  so  as  to  prevent
 moverent  during  transit  they  may
 be  stowed  in  any  number  of  layers
 not  exceeding  five.”

 The  idea  is,  if  there  are  more  than
 5  layers  they  might  crash  one  over  the
 other  and  by  sheer  weight  or  concus-
 sion  produce  explosion.  It  is  for  this
 Purpose  these  rules  have  been  intro-
 duced  Sub-rule  (3)  of  this  rule  says:

 “There  shall  not  be  conveyed  in
 the  same  carriage  with  any  explo-
 sive,  any  matches  or  fuses,  any
 apphance  for  producing  ignition
 or  any  other  article..."

 Then  7  shall  read  sub-rule  3  of  Rule
 47  which  says:

 (3)  Storing—It  shall  be  the
 duty  of  every  officer-in-charge  of
 a  station  to  cause  every  package
 of  explosives,  which  it  is  proposed
 to  despatch  by  rail  or  which  has
 been  received  at  any  station  for
 transhipment  or  delivery  to  the
 consignee,  to  be  stored  at  a  safe
 distance  from  the  station  buildings,
 either  in  a  covered  vehicle  or  com-
 pletely  covered  with  tarpau-
 lins......”

 Then,  about  delay  in  transit  or  non-
 receipt  of  consignments  at  destination,
 the  rule  says:

 a. ©  reasonable  time  may  be
 assumed  to  be  an  allowance  of  08
 miles  per  day  in  the  case  of  goods
 trains  and  250  miles  per  day  in
 the  ह... अ  of  passenger  trains...”
 ate.
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 So,  all  these  rules  and  regulations
 have  been  laid  down  with  extraordi-
 mary  care  and  precaution,  so  that  the
 railways  may  handle  these  goods  with
 the  utmost  care  and  avoid  eny  acci-
 dental  explosion.

 The  question  arises  whether  the  rail-
 ways  or  the  transport  authority  have
 looked  into  al]  these  things.  My  com-~-
 ments  with  regard  to  these  explosions
 will  first  deal  with  Asansol.  At
 Asansol,  the  lids  of  the  packages  were
 taken  away  so  that  they  were  packed
 in  nine  layers  and  they  crashed  down,
 giving  the  pressure  upon  the  amorces,
 and  they  exploded  for  that  reason.  It
 is  a  matter  to  be  investigated  as  to
 whether  that  was  20.

 With  regard  to  Katpadi,  the  due  pre-
 cautions  that  these’  rules  heve  laid
 down  do  not  seem  to  have  been  taken.
 It  is  understood  that  the  train  from
 the  south  came  to  Katpadi  junction  at
 about  8  p.m.  It  contained  46  pack-
 ages.  Now,  within  a  short  period  of
 half  an  hour,  about  32  packages  have
 been  put  on  to  the  train  moving  to-
 wards  Madras-Rajapuram,  and  others
 in  the  wagon  which  exploded.  All  this
 was  done  by  four  persons  at  Katpadi.
 This  shows  that  due  care  and  atten-
 tion  has  not  been  paid  to  the  transport
 of  these  things  from  Katpad.  Katpadi
 is  a  junction,  Mr.  Chairman,  where
 the  metre  gauge  and  the  broad  gauge
 meet  and  Sivakasi  is  on  the  metre
 gauge  line.  The  things  have  got  to  be
 transhipped  on  to  the  broad  gauge
 line  and  that  is  how  the  accjdent  has
 taken  place  there  in  the  course  of
 transhipment.  If  46  packages  could
 be  transported  or  shifted  on  from  one
 place  to  another  by  four  persons  in
 less  than  half  an  hour,  I  am  afraid
 due  precaution  has  not  been  taken.  It
 could  not  be  shown  that  the  slowness
 and  the  carefulness  which  are  enjoyed
 by  the  rules  have  been  observed  in
 this  regard.

 With  regard  to  Kanpur,  we  ure  not in  full  posseasion  of  the  facts,  It  would
 appear  that  the  expinsion  also  was
 due  to  the  amorces  which  seems  to
 have  been  badly  handled.  The  point,
 therefore,  which  arises  is  this;  whether

 43  SEPTEMBER  957  in  Railway  Wagons  33368
 end  Sheds

 the  Railway  Ministry  as  carefully
 handled  these  ‘dangerc..  goods.

 The  other  party,  as  I  said,  is  the
 Explosives  Department.  We  exclude
 for  the  present  the  other  two  cate-
 gories  which  I  mentioned,  namely,  the
 colour  matches  end  the  fire-works.
 They  have  been  transported  for  the
 past  40  years  without  any  accident.
 With  r  gard  to  the  amorces,  it  is  not
 covered  by  the  Explosives  Act,  and
 {hat  aspect  seems  to  have  given  a
 loophole  for  the  manufacturers  who
 are  viewing  with  one  another  to  put  in
 potassium  chlorate  and  produce  such
 a  noise  as  to  deafen  the  ears  of  people.
 [६  is  there  that  I  charge  the  Explosives
 Department  Thev  have  been  slack.
 They  should  be  having  control  over  the
 manufacture  of  this  amorces.  It  has
 been  laid  down  that  there  should  be
 1,000  dots  for  every  70  grains  of  this
 composition.  It  has  been  found  that
 this  limit  is  not  enough  to  give  that
 noise.  It  has  also  been  tested  and
 found  out  that  20  per  cent.  of  the
 paper  caps  do  not  burst,  with  this
 tThinimum  of  composition.  Subsequent
 tests  have  shown  that  it  is  a  safe  limit
 when  it  is  up  to  200  grains  for  3,000
 dots.  The  rules  have  not  been  revised
 nor  have  the  existing  rules  been
 enforced  strictly.  The  sequa!  is,  the
 manufacturers,  in  order  to  produce
 more  and  more  of  the  bomb  type  of
 paper  caps  do  not  burst,  with  this
 plosive  composition  to  develop  a
 dangerous  commodity.

 The  Explosives  Department,  I  sub-
 mit,  has  not  been  careful  in  enforcing
 this.  They  only  seem  to  have  woken
 up  to  their  duties  in  trying  now  tb
 aay  that  “it  has  been  decided  to  amend
 the  Explosive  Rules  in  order  to  take
 away  the  general  exemption  under
 rule  BL)",

 Now,  I  mentioned  about  the  manu-
 facturers.  The  manufacturers  of  this
 particular  commodity  ought  to  have
 been  carefully  controlled  and  it  is  up
 to  the  department  now  to  see  that  oro-
 per  regulations  are  enforced.

 My  next  point  is  this.  There  can  be
 no  doubt  that  these  accidents  ought  tu
 be  traced  to  the  emorces.  In  this  ran-
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 nection,  we  must  see  how  the  trade  is
 affected  in  Sivekasi.  In  Sivakasi,  if  I
 understand  correctly,  about  Rs.  3
 crores  have  been  invested  in  this  in-
 dustry.  In  Sivakasi,  particularly,
 about  25,000  people  are  engaged  in  this
 small-scale  or  cottage  industry.  They
 live  upon  it  entirely.  There  are  no  irri-
 gation  facilities  there.  The  main  thing
 for  them  seems  to  be  this  industry.
 This  is  another  peculiarity.  For  ten
 ™onths,  they  produce  and  store  up  a
 huge  quantity  and  it  has  got  to  be
 disposed  of  in  two  months  to  the
 various  centres  where  it  is  consumed.
 What  is  produced  within  ten  months
 is  disposed  of  in  two  days  during
 Diwali.

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  One  day.

 Shri  8.  द  Ramaswam!:  Maybe,  as
 the  hon.  Minister  says,  it  is  finished  in
 one  day.  Thget  is  the  peculiarity  of
 this  trade.  If  this  trade  is  stopped,
 then  what  happens?  They  have
 borrowed  from  the  hanks  It  is  not  as
 if  they  have  got  their  own  capital
 and  have  put  it  in  this  industry.  They
 have  borrowed,  and  have  got  to  pay
 it  back  by  selling  this  commodity  and
 then  realising  the  proceeds.  There  are
 also  ancillary  industries  depending  on
 this,  such  as  printing  press.  You  will
 be  pleased  to  see  that  owing  to  this
 industry,  Sivakasi  has  built  up  a  print-
 ing  industry  to  such  an  extent  that  all
 our  election  posters  have  been  printed
 there.

 Shri  Goray  (Poona):  That  is  why
 they  are  so  explosive.

 Shri  §.  द  Ramaswami:  I  may  also
 submit  that  during  wartime,  this  ex-
 plosive  industry  was  very  useful  in
 meeting  certain  war  requirements  also.
 Therefore,  this  is  not  a  neghgible
 industry.  We  must  see  to  it  that  some-
 thing  is  done  so  that  we  could  deal
 with  this  matter  in  such  a  way  that
 the  trade  does  not  suffer  and,  at  the
 same  time,  there  is  no  danger  to  the
 community.  I  submit  that  it  should
 be  possible,  and  I  understand  it  has
 been  made  possible  that  in  Madras,  out
 of  64  wagons,  in  47  wagons  this
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 amorces  has  been  isolated  and  7  of
 them  are,  I  understand,  eat  Raipur
 about  to  be  moved  towards  Calcutta
 which  is  a  big  consuming  centre  pro-
 vided  the  order  is  given  for  the  move-
 ment  of  these  colour  matches  and  the
 fire-works  which  would  not  explode
 unless  there  is  open  fire.

 Therefore,  I  submit  that  we  should
 take  a  decision  which  is  not  panicky
 it  must  be  a  realistic  one.  The  realistic
 approach  must  be  such  that  while  we
 secure  the  life,  and  property  of  the
 railways,  and  the  life  of  all  those  who
 handle  these  things,  at  the  same  time,
 we  should  see  that  this  trade  is  not
 destroyed.  For,  if  the  goods  are  not
 sold  during  the  Diwali  season,  there  is
 no  alternative  to  the  industry  except
 its  annihilation.  elt  will  explode
 Therefore,  I  submit  for  the  earnest
 consideration  of  the  Minister  of  Rail-
 ways  that  this  amorces,  wherever  it
 is,  should  be  isolated  and,  if  possible,
 it  may  be  destroyed  if  the  composition
 is  beyond  the  safe  limits.  But  the
 other  things  must  be  moved,  because—
 and  this  is  one  of  the  reasons—the
 amorces  involved  in  this  transhipment
 is  only  worth  about  Rs.  5  lakhs,  but
 the  colour  matches  and  crackers  and
 fire-works  account  for  about  Rs.  45
 lakhs.  So,  if  this  is  released,  the  major
 portion  of  the  trade  will  survive,  and
 there  will  be  time  enough  for  us  to
 analyse  this  amorces.

 Shri  D.  C.  Sharma  (Gurdaspur):  He
 has  not  told  us  about  the  part  of  the
 country  where  it  is  manufactured.

 Shri  S.  V.  Ramaswami:  It  is  in  the
 statement.

 श्री  बलख ज  सिह  (फिरोजाबाद)  :

 सभापति  महोदय,  यह  ४  सितम्बर  को  जो

 काम  रोको  प्रस्ताव  इस  सदन  में  पेश  किया
 गया  उसके  ऊपर  अध्यक्ष  महोदय  ने  मेहरबानी
 करके  बहस  के  लिए  दो  घंटे  का  वक्‍त  मुक्करर
 किया  था

 यह  जो  तीन  विस्फोट  हुए  वह  इस  प्रकार

 हुए  ।  ३१  अुलाई  को  झासनसोल  में,  २१
 झगस्स  को  काटपाड़ी  में  कौर  १  सितम्बर
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 की  कातपुर  में  यह  एक्सप्लोजंस  हुए  ।  धषर  समझता  हूं  कि  यह  भ्रन्तर  करना  गलत  है
 इन  धटताओं  का  विश्लेषण  किया  जाय  तो  झासनसोल  में  जो  घटना  हुई  वह  रेलवे  प्रशा-

 उससे  साफ़  जाहिर  हो  जायगा  कि  इस  सन  की  लापरवाही  की  बजह  से  हुई  है  ।  उस

 सम्बन्ध  में  रेलवे  प्रशासन  की  हद  दर्जे  की  समय  जिन  नियमों  का  पालन  करना  झावश्यक

 लापरवाही  रही  है  |  विदलेषण  करने  से  पता  था  उनका  पालन  नही  किया  गया  |  माननीय

 चलेगा  कि  एक्सप्लोजिव्स  के  जो  रूल्स  मंत्री  महोदय  ने  सदन  के  सभा-पटल  पर  जो

 बने  हैं  उनकों  तोड़ा  गया  और  किस  तरह  से  वक्तव्य  रखा  है  उसमें  यह  कहा  गया  है  :

 नने  सिर्फ  उनकी  अबहेलना  को  गई  बल्कि  “The  enquiry  showed  that  the
 गया

 है  !  अगर  wagon  that  exploded  contained साफ़  तौर  से
 तीनों  एक्स

 तोड़ा
 या  हूँ  ~  श्र  consignments  of  fire-works  manu-

 हम  उन  तीनों  एक्सप्लोजंस  के  बारे  में  जांच  factured  in  Sivakasi  and  possibly
 करें  तो  हमें  पता  लग  जायगा  कि  यह  स््ल्स  in  Trichur,  including  53  cases  of

 ss
 नहीं  बल्कि

 amorces  (paper  caps  for  toy पालन  करन
 र्क  लिए  बल्कि  तोड़ने  के  pistols).  The  entire  lot  of  amorces

 लिए  बनाये  गये  थे  .  जड़ा  तक  आसनसोल  की  was  destroyed  in  the  explosion
 घटना  का  सवाल  है  उसके  बारे  में  कहा  but  some  portion  of  other  fire-

 हि  works  were  found  in  the  debris
 जाता  है  कि  बहा  विस्फोट  उस

 सगा  द्य  and  an  analysis  of  these  showed
 जबकि  इस  प्रकार  का  साभान  एक  उगन  से  that  they  contained  no  prohibited

 में  लेकिन  or  unauthorised  composition.  This
 दूसरे

 बैगन  में  उतारा
 जजा  रहा  था

 |  चेचल  wagon  consisted  of  parts  of
 जहां  तक  उसके  उतारने  का  सवाल  |  एक्स-  material  from  two  other  wagons.
 प्लोसिव्स  रख््ल्स  य्ह  कहते  है  कि  एक  इस  An  analysis  of  the  contents  of  the

 लिये  packages  left  in  the  original
 प्रकार

 के  सामान
 को

 होना.  निम  जो  कि
 wagons  showed  that  the  amorces

 विशेष  प्रकार  का  लेबर  होना  चाहिये  contained  quantities  of  composi-
 तरह  से  हेडिल  कर  सके  ।  tion  of  the  order  of  50  grains  per इन  को

 अच्छी  से
 हरि  >

 P  1,000...  The  Inspector  of  Explo-
 लेकिन  यह  विश्वास  किया  जाता  है  कि  sives  is  of  the  opinion  that  the
 आसनसोल  में  जो  मजदूर  इस  काम  के  लिये  accident  could  have  aoriser  from

 a  tt  ~  a  fir  बीडी  either  the  boxes  having  been
 a

 गयथ  7  शाम  लोग
 थे  जो  कि  वीड़ी  भी

 dropped  on  to  the  wagon  tloor  or
 पी  सकते  हैँ  श्रौर  ऐसा  शक  भी  किया  जाता  some  of  the  boxes  having  been

 है  कि  जो  विस्फोट  हुआ  वह  इसलिए  हुँ  dropped  on  loose  amorces  which

 कहीं
 हि  पा

 had  come  out  of  a  brokrn  package
 कि  कहीं  बीडी  डाल  दी  गयी  हो  ।  मेरा  कह  or  by  a  box  of  amores  having
 यह  है  कि  श्रासनसोल  की  घटना  के  समय  जो  been  knocked  violently  against  the

 aa  चाहिये  नहीं  लिये  गये  door  of  the  wagons  while  loading प्रकाशन  लेने  दयथवय
 नहीं

 लिये  क्य  1
 coupled  with  the  excess  of  com-

 उसके  बाद  हम  देखते  है  कि  २१  अ्रगस्त  position  in  the  amorces.”

 को  कठपाडी  में  दूसरा  विस्फोट  हो  जाता  है  ।  एक्मप्लोसिव  क्स्त्स  में  कहर  गया  है
 में  समझता  हूं  कि  इन  विस्फोटों  में  इस  प्रकार  कि  इस  प्रकार  के  विस्फोटक  बदार्थों  को  एक
 का  श्न्तर  करना  कि  यह  ऐमारसस  था  या  जगह  से  दूसरों  जगर  पर  ले  जाने  में  उनको

 पटाखे  थे  या  पिस्टल  कंप्स  थी  गलत  होगा  ।  बहुत  सावधानों  से  हँडिल  करना  चाहिए
 इन  पदार्थों  के  बारे  में  यह  अन्तर  किया  गया  हे  श्रौर  उनको  इस  प्रकार  से  नहों  डालना

 कि  एक  को  कम  दूर  से  डालने  पर  विस्फोट  चाहिए  कि  वें  फट  जायें  |  यहां  तक  कहा

 हो  सकता  है  भौर  एक  को  ज्यादा  दूर  से  डालने  गया  है  कि  ईने  पदार्थो  को  हाथों  हाय  ले  जाता

 पर  विस्फोट  हो  सकता  है  प्रौर  इसलिए  एक  चाहिए  ।  इंस्पेक्टर  की  रिपोर्ट  यह  बतलाती

 का  ट्रांहिपमेंट  के  क्त  खोल  कर  निरीक्षण  है  कि  इन  पदार्थों  को  हायों  हाथ  नहीं  ले

 किया  जा  सकता  था  झौर  दूसरे  का  नहीं,  में  जाया  गया  ।
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 [श्री  श्रज  राज  सिंह]

 इसी  तरह  से  कानपुर  का  विस्फोट  हा  ।

 इन  तीनो  में  मिला  कर  २५  कीमती  जानें  गयीं
 और  रेलवे  के  लाखों  रुपये  के सामान  को  हानि

 हुई  |  कानपुर  के  विस्फोट  के  सिलसिले
 में  कहा  जाता  है  कि  चार  चार  मोल  तो  नाग-
 र्कों  को  ऐसा  लगा  कि  कही  भूकम्प  भ्रा  गया

 है  ।  उस  विस्फोट  में  वहां  का  सारा  गहस  शौ

 उड़  गया  भौर  तीन  जानें  गयो  ।  उस  विस्फोट
 के  सम्बन्ध  मे  जो  वक्‍सव्य  माननीय  मंत्री

 महोदय  ने  सभा  पटल  पर  रखा  है  वह  बताता

 है  कि  वहां  ६  फरवरी  से  कुछ  पेटिया  रखी  हुई
 थी  जिनमे  इस  तरह  यंग  सामान  था  ।  एक्स-
 प्लोसिव्स  स््ल्स  यह  कहते  हैं  कि  जहां  पर

 यह  सामान  जाये  वहा  पर  उसको  १२  घंटे  के
 झनन्‍्दर  कंसाइनी  को  ले  लेना  चाहिए  और
 झगर  वह  उस  समय के  भ्रन्दर  उसे  नही  लेता

 है  तो  उस  सामान  को  वापस  लौटा  देना

 चाहिए  ।  लेकिन  बड़े  ताज्जुब  की  बात  है  कि

 ६  फरवरी  को  यह  सामान  श्राया  शौर  नहीं
 लिया  गया  श्रौर  ३  सितम्बर  को  विस्फोट

 हुआ  ।  २६  भगस्त  को  और  सामान  झाया  था,
 शौर  बीच  में  भी  कुछ  प्राया  था  ।  इस  सामान
 को  वहां  पर  खड़ा  रहने  दिया  गया,  उसको

 कनसाइनी  ने  नही  लिया  ब्नौर  न  उसको  वापस
 किया  गया  ।  मेरा  निवेदन  हैं  कि  यह  रेलवे
 प्रशासन  की  लापरवाही  है  जिसको  हिन्दुस्तान
 की  जनता  को  माफ  नहीं  करना  चाहिए  t
 erat  यह  कहते  हें  कि  झगर  कनसाइनी  उस
 सामान  को  १२  घण्टे  में  न  ले  तो  उसको  वापस
 लौटा  देना  चाहिए  लेंकिन  ऐसा  नहीं  किया
 भया  जो  इस  प्रकार  की  लापरवाही  बरती
 जाती  हैँ  उसकी  झोर  में  झ्लापका  ध्यान  झाक-
 षित  करना  चाहता  हूं  !  कानपुर  के  विस्फोट
 के  रुम्बन्ध  यह  कहा  जाता  हैं  कि  जहा  गुड्स
 जोड  मे  यद  सामान  पडा  था  !

 Mr.  Chairman:  The  hon.  Member's
 time  is  up.  He  has  taken  0  minutes.

 श्री  ww  शाज विए  :  ar  one  of
 the  Members  who  gave  notice.  I  may
 be  given  5  minutes,  as  there  are  only
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 4  or  5  speakers  and  it  is  a  two  hour-
 discussion.

 कानपुर  को  घटना  के  सम्बन्ध
 मे  मेरा  यह  निवेदन  हैँ  कि  जहा
 जिस  जगह  पर  ये  विस्फोटक  पदार्थ  रखे  थे

 उसी  जगह  पर  तेल  भी  रखा  था,  वेजीटेबल

 झाइल  भी  रखा  था  श्रौर  ऐसा  सामान  मी

 रखा  था  जो  विस्फोट  हो  सकता  था  यांजन
 सकता  था  ।  कहा  जाता  है  कि  उसी  जगह
 एक  वेगन  श्रायी  जिस  वेगन  में  जानवर  थे
 उसमें  सा  भी  था  Y  एक  झ्ादमोी  उस  भूसे
 को  उतारना  चाहता  था  उसी  समय  बिस्फोट

 हुआ  ।  में  निवेदन  करना  चाहता  हूं  कि  ्ष्प्ल्स

 यह  प्रोवाइड  करते  हैँ  कि  विस्फोटक  पदार्थ

 बिल्डिग  से  बहुत  दूर  रखे  जाने  चाहिए  भौर

 इसके  झलावा  उस  सामान  के  पास  कोई  ऐसा
 पदार्थ  नही  होना  चाहिए  जो  कि  विस्फोट

 होने  में  मदद  दें  सके  ।  मेरा  निवेदन  हैं  कि

 भूसा  एक  ऐसा  पदार्थ  है  जिसमें  झासानी

 से  आग  लग  सकती  हैँ  ।  कानपुर  के  विस्कोट

 के  सम्बन्ध  मे  इस  तरह  की  लापरवाही  बरी

 गयी  यह  तो  स्पष्ट  ही  है  7  उस  दिन  रेलथे  मंत्री

 महोदय  ने  कहा  था  इसमें  कोई  रेलवे  सिक्‍यो-

 रिटी  फोर्स  का  भी  आदमी  मारा  गया  है,
 लेकिन  आज  सभा  पटल  पर  उन्होने  जो  वक्तव्य

 रखा  हैं  उससे  यह  विदित  नहीं  होता  कि

 सिक्‍योरिटी  फोर्स  का  कीई  ग्रादमोी  मारा

 गया  |  श्रगर  वहा  पर  कोई  गिक्‍पोरिटी  पुलिस
 का  आदमी  होता  तो  वह  उस  झादमी  को  इस

 तरह  से  बैगन  से  भूसा  उतारने  की  इजाजत
 नदेता।

 सबसे  पहली  लापरवाहों  यह  की  गयी

 जिस  जगह  पर  यह  विस्कोटक  पदार्थ  था  उसी

 दिन  उस  जगह  जानवरो  की  वैगन  लायी  गयी

 जिसमे  भूसा  हो  सकता  था  ।  इसलिये  जहां
 तक  कानपुर  की  घटना  का  सम्बन्ध  है  उसके

 बारे  में  कहा  जा  सकता  है  कि  बहां  लापरवाही
 बरती  गयी  भौर  यह  लापरवाही  तब  बरती

 गयी  जब  कि  हससे  पहले  दो  विस्फोट  हो  चुके
 थे  ।  उन  विस्फोटों  के  सम्बन्ध  में  मानतीय

 मिनिस्टर  सथा  डिप्टी  मिनिस्टर  महीदय  ने



 33375  Explosions

 यहां  वक्तव्य  दिया  था  जिसमें  कहा  गया  वा
 कि  हर  तरह  के  विस्फोटक  पदार्थों  का

 दाना  जाना  बन्द  कर  दिया  गया  है।

 उसके  आद  भी  २६  प्रगस्त  को  कानपुर
 में  विस्फोटक  पदार्थों  का वेगन  उतरा  शझौर  वह
 रेलवे  प्लेटफार्म  भौर  गुड्ज  दोड़  पर  रखा  गया,

 जहां  पर  कि  वह  बारह  घंटे  तक  पड़ा  रहा  t

 इस  सम्बन्ध  में  जो  नियम  हे,  उनका  पालन  करने

 की  कोशिश  नहीं  की  गई  ।  प्रगर  कसांइनी
 उस  सामान  को  लेने  नहीं  झाया,  तो  उसको

 वापस  कर  दिया  जाता  !  इस  तरह  के  इन-
 फ़लेमेंबल  "मंटीरियल  को  दूसरे  सामान  के

 साथ  इतनी  देर  तक  पड़ा  रहने  दिया  गया  भौर
 अगर  वहां  पर  कोई,  विस्फोट  न  होता,  तो  रेलवें
 मंत्री  महोदय  के  ऊपर  प्रकृति  की  बहुत  महिमा
 रही  होती  ।  में  यह  निवेदन  करना  चाहता  हूं
 कि  इन  विस्फोटकों  को  श्रासानी  से  नहीं  टाला
 जा  सकता  है  ।  उनके  कारण  हिन्दुस्तान  की
 पच्चीस  कीमती  जानें  चली  गईं  ।  हिन्दुस्तान
 की  जनता  का--टैक्स-पेयर्ज  का  लाखों  रुपया
 शेड  पर  खर्च  होता  है,  बढ़  रुपया  बरबाद  हुध्ा
 है  ।  उन  के  कारण  बहुत  से  लोगों  को  चोर्टे
 लगी  हूँ  |  मे  निवेदन  करना  चाहता  हूं  कि
 इस  तरह  बहस  कर  के  और  सदन  पटल  पर

 इस  श्ागय  का  वक्तव्य  रख  कर  कि  कोशिश
 की  जा  रही  है  कि  इस  तरह  की  ग़लतियां
 झागे  न  हों,  इस  मामले  को  खत्म  नहीं  कर
 देता  चाहिए  |  इस  एक्सप्लोज़न  के  सम्बन्ध  में
 मेरी  यह  निश्चित  राय  है  कि  रेलवे  मंत्रालय  को
 उन  व्यक्तियों  के  खिलाफ़  कार्यवाही  करनी

 चाहिए,  जो  कि  इस  के  लिए  उत्तरदायी  है  ।
 में  यहं  भी  कहना  चाहता  हूं  कि  इसमें  सिफ़े
 उन  लोगों  का  सवाल  नहीं  है,  जिन्होंने  वहां
 पर  ग़लतियां  की  ।  सवाल  रेलवे  मंत्रालय  का

 है  ।  प्रषन. यह  है  कि  रूलज़  का  पालन  क्यों  नहीं
 किया  गया,  सामान  को  क्यों  नहीं  लौठाया
 गया,  जो  कि  बारह  घंटे  से  ज्यादा  बहां  पर
 पड़ा  रहा--महीनों  तक  पड़ा  रहा  ।  उस  को
 लौटाने  की  व्यवस्था  नहीं  की  गई  ?  क्‍यों  उस
 को  ऐसे  दैडस  में  रखा  गया,  जहां  दूसरा
 सामान  भी  रखा  हुआ  था  1  साफ़  तौर  से  इसमें
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 रेलवे  मन्त्रालय  की  सीमा  से  परे  लापरवाही
 है,  जिसको  इस  संदन  के  सदस्यों  को  कभी
 क्षमा  नहीं  करना  चाहिए

 झझच्छा  हो  यदि  रेलवे  भन्त्रालय  झ्रागे  के
 लिए  इस  सम्बन्ध  में  कड़ाई  का  रुख  प्रस्तियार
 करे  और  इन  नियमों  का  अच्छी  तरह  से
 पालन  करे  I  जो  वक्सव्य  सदत-पटल  पर  रखा
 गया  हैं,  उससे  यह  जान  कर  मुझे  लशी  हुई  ,
 कि  ऐक्जप्लासि्ज  ूल्ज्ञ  में  श्रमेंडमेंट
 करते  की  कोशिश  की  जायगी  ।  गाज  हमारा
 सबसे  पहला  कर्तव्य  यह  होना  चाहिए  कि

 हिन्दुस्तान  की  जनता  के  जोवन  की  हम  रक्षा
 करें  और  उसके  लिए  जहां  झौर  जो  खतरे
 वैदा  होते  हे,  उन  को  दूर  करते  की  कोशिश
 करनी  चाहिए  a  में  समझता  हूं  कि  देलबे  मन्त्रा-
 लय  इन  सब  बातों  की  तरफ  ध्यात  देगा  भौर

 मुझे  श्राशा  हैं  कि  इस  सदन  के  माननीय  सदस्य

 इस  विषय  को  उसी  तरह  से  नहीं  छोड़  देंगे,
 जिस  तरह  से  कि  रेलवे  मंत्रालय  ने  इस  सम्बन्ध
 में  लापरवाही  बरती  है  t

 Shri  Feroze  Gandhi:  There  is  not
 very  much  that  I  have  to  say  because
 we  have  to  await  the  detailed  reports
 and  the  final  reports  of  all  these  ex-
 plosions.  I  also  do  not  want  to  repeat
 what  my  friend,  Mr.  Ramaswami,  has
 already  said.  He  has  almost  spoken
 like  an  expert  on  pyrotechnics.

 An  Hon.  Member:  Which  he  is.

 Shri  Feroze  Gandhi:  And  it  is  good
 to  have  one  such  expert  amongst  us.

 We  all  hke  fire-works  and  the  rail-
 ways  have  the  unpleasant  task  at
 transporting  them.  The  railways  deal
 with  a  large  variety  of  explosives,
 including  highly  explosive  material
 inside  this  venerable  House.  Now,  for
 different  varieties  of  explosives,  there
 are  different  rules.  One  such  rule  of
 the  LR.C.A.,  red  tariff,  rule  25,  states
 that  different  varieties  of  explosives
 will  not  be  carried  in  the  same  wagon.
 I  would  like  to  know  from  the  Rail-
 way  Minister  if  any  occasion  has  arisen
 when  a  violation  of  this  rule  has  been
 brought  to  the  attention  of  the  Rail-
 way  Board,
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 [Shri  Feroze  Gandhi]
 These  rules,  which  have  been  laid

 down  for  the  haulage  of  inflammable
 material,  a  part  of  which  my  hon.
 friend,  Mr.  Ramaswami  has  already
 read  out,  are  very  much  in  detail  and
 I  doubt  very  much  that  if  these  rules
 are  not  violated  whether  any  such
 accident  could  take  place.  But  I  also
 agree  that  accidents  will  take  place.
 What  we  have  to  enquire  is  this:  whe-
 ther  all  the  necessary  precautions  have
 been  taken.  I  do  not  say  that  no  acci-
 dent  will  ever  happen;  it  will  happen.
 Nobody  can  guarantee  that.  But  I
 have  a  little  doubt  whether  the  rail-
 ways  had  exercised  all  the  precau-
 tions  that  they  should.

 As  I  said,  there  is  not  much  material
 to  go  by  in  connection  with  the  explo-
 sions.  But  there  is  one  case.  On  the
 4th  June  954  there  was  a  collision
 between  two  trains  between  Kings
 Circle  and  Mahim.  I  would  like  to
 read  out  a  portion  of  the  report  of  the
 Government  Inspector  of  Railways  on
 this  accident:

 “On  the  electrified  double  har-
 bour  branch  a  collision  between
 the  suburban  electric  passenger
 train  and  a  goods  train,  followed
 by  petro]  fire  explosions  occurred,
 one  of  the  worst  railway  accidents
 ever  to  occur  in  Bombay  State,
 turning  the  vicinity  of  Kings  Circle
 Station  into  a  blazing  inferno  like
 a  mushroom  eruption  of  an  atom
 bomb  explosion.”

 You  can  imagine  from  what  the  Gov-
 ernment  Inspector  has  stated  what  the
 seriousness  of  this  accident  must  have
 been.  But  how  did  this  occur?  How
 aid  this  particular  explosion  take
 flace?  Were  the  railways  to  be  blamed
 or  not?  Have  they  followed  the  rules
 laid  down  by  the  LR  C.A.  or  not?  Now,
 let  us  see  what  the  Government
 Inspector  has  to  say  about  it.  First  I
 will  read  out  the  rule  According  to
 the  rules  laid  down  by  the  Indian
 Railways  for  the  conveyance  of  explo-
 sive  and  dangerous  goods  mentioned
 Schedule  2  of  red  tariff  No.  7:

 “Wagons  and  tanks  containing
 these  inflammable  materials  must
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 not  be  placed  either  in  a  running
 train  or  during  shunting  opera-
 tions  next  to  the  engine  or  the
 rear  brake  van  but  should  be
 separated  by  at  least  three  wagons
 not  loaded  with  explosives  or
 other  traffic  of  an  inflammable
 nature.”

 In  this  particular  case,  the  railway
 authorities  defied  this  rule.  What  has
 the  Inspector  got  to  say  about  the
 regular  defying  of  this  particular  rule?
 I  would  like  to  read  out  paragraph  46:

 “It  appears  that  both  the  Bom-
 bay  Port  Trust  railways  and  the
 Western  Railway  authorities  have
 been  overlooking  the  violation  of
 the  rules  laid  down  in  the  red
 tariff  in  regard  to  marshalling  of
 wagons  containing  inflammable
 liquids.  If  these  rules  had  been:
 correctly  followed  and  if  at  least
 three  wagons  not  containing  in-
 flammable  material  had  been  mar-
 shalled  .between  the  brake  van
 and  the  wagon  containing  aviation
 spirit,  it  is  probable  that  no  major
 accident  would  have  resulted  and
 the  casualties  to  the  passengers
 and  the  railway  staff  and  the
 damage  to  the  rolling  stock  and
 property  would  have  been  greatly
 minimized.”

 This  is  something  where  we  can  deff-
 nitely  say  that  the  railways  have
 violated  the  rules  laid  down  by  the
 LR.CA,  which  resulted  in  an  explo-
 sion,  which  the  Government  Inspector
 of  Railways  has  described  as  something
 like  the  explosion  of  an  atom  bomb.
 It  appears  that  cur  Railway  Board
 were  carrying  on  atomic  experiments
 with  our  rolling-stock.  Even  before
 the  reactor  at  Bombay  had  become
 critical.

 Now  I  would  like  to  draw  the  atten-
 tion  of  the  Minister  to  another  thing,

 which  is  also  very  important,  to  which
 I  would  like  to  have  an  answer.  I
 hope  the  answer  would  be  given.
 There  is  rule  28  of  the  ILR.C.A.  rules
 regarding  the  transport  of  explosives.
 The  rule  says  that  no  wagon  shall  con-
 tain  more  than  5  Ibs.  and  10,000  Ibs.
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 ts  the  limit.  I  would  like  to  know
 whether  in  the  case  of  the  wagons
 from  which  these  materials  exploded
 these  rules  were  followed  or  defied.

 Another  rule  to  which  I  would  like
 to  draw  the  attention  of  the  Minister
 is  the  rule  relating  to  handling  of
 explosives.  There  are  certain  specific
 procedures  laid  down  for  the  handling
 of  explosive  material.  Of  course,  I
 have  not  seen  with  my  own  eyes  the
 handling  of  explosive  material.  Pro-
 bably,  I  would  not  have  been  alive,  if
 Ihad.  But  I  have  witnessed  the  handl-
 ing  of  packages  marked  ‘fragile’.  As
 soon  as  the  railway  porter  sees  some-
 thing  marked  ,‘fragile’  he  throws  it;  he
 enjoys  it.  Now  there  is  a  kind  of
 slackness  and  negligence  and  I  think
 that  very  strict  instructions  should  be
 issued  that‘these  explosives  should  be
 handled  gently.  They  should  be
 carried  just  as  a  mother  carries  her
 child.

 Shri  Goray:  Still  the  child  may
 howl.

 V7  hrs.

 Shri  Feroze  Gandhi:  With  regard  to
 this  question  of  fire-works  there  are
 two  types  of  fire-works—-probably
 there  are  three.  One  type  is  the  one
 which  explodes  by  friction;  the  second
 type  is  the  one  which  explodes  only
 when  a  light  is  applied  to  it  and  the
 third  type  of  course  we  are  well
 acquainted.  It  appears  in  all  the  three
 explosions  that  have  taken  place  only
 that  type  of  fire-work  has  exploded
 which  explodes  by  friction.

 I  am  glad  that  the  hon.  Minister  for
 Explosives  is  here.  This  particular
 cap,  ०7  paper  cap  as  it  is  called  ex-
 Plodes  due  to  friction  and  all  the  three
 explosions  have  .been  caused  by  the
 cap  which  explodes,  There  is  another
 thing,  that  all  these  caps  involved  in
 the  three  explosions  have  been  manu-
 factured  by  the  same  manufacturer.
 It  is  the  same  factory,  Therefore  it  is
 not  very  difficult  te  probably  take
 away  the  licence  of  this  particular
 manufacturer  whose  caps  keep  on
 exploding.
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 As  my  hon.  friend  Mr.  Ramaswami
 has  already  pointed  out,  we  cannot
 disturb  the  entire  pyrotechnic  trade.
 It  is  an  important  trade.  We  all  enjoy
 Diwali,  26th  January  and  all  the  rest
 of  it,  Ministers,  also  enjoy  fire-works.
 Now  Diwali  is  coming.  About  Rs.  40
 to  50  lakhs  worth  of  fire-works  are
 sold.  Now  that  we  have  found  out  the
 manufacturer  whose  fire-works  seem
 to  explode  due  to  friction  caused  by
 this  rough  handling  or  gentle  handling,
 or  whatever  kind  of  handling  by  the
 railways,  I  would  suggest  that  we
 should  release  the  rest  of  these  con-
 signments.  Don't  keep  them;  otherwise
 there  will  be  more  explosions.  Part
 with  them.  As  far  as  this  particular
 party  is  concerned,  I  would  suggest
 that  you  take  away  his  licence  or  ban
 this  particular  kind  of  paper  cap
 which  is  causing  all  this  trouble.

 The  hon.  Minister  informs  me  that
 no  licence  is  required  for  the  manu-
 facture  of  these  paper  caps.  I  would
 suggest  that  you  put  it  on  the  thens-
 ing  list.

 Shri  Tangamani:  Mr.  Chairman,  Sir,
 Shri  Ramaswami  and  Shri  Feroze
 Gandhi.  have  already  dealt  with  the
 rules  and  regulations  which  govern  the
 transhipment  of  these  explosive
 articles.  So,  I  shall  not  take  the  time
 of  the  House  by  going  into  all  those
 matters.

 When  the  first  explosion  took  place
 on  the  3lst  July  957  I  raised  it  as  an
 important  matter  here  and  the  hon.
 Minister  replied  on  the  2nd  August
 that  the  explosion  was  of  severe  inten-
 sity  and  it  was  felt  over  a  radius  of
 several  miles.  As  a  result  of  the
 explosion  ten  persons  died  on  the  spot
 and  four  more  died  in  the  hospital
 Three  weeks  later  we  find  in  Katpad:
 a  similar  explosion  taking  place  where
 eight  people  were  killed  and  on  the
 3rd  of  September  in  Kanpur  there
 were  three  deaths.  In  all  these  cases
 the  explosions  were  of  terific  inten-
 sity.

 The  other  day  my  hon.  friend  Mr.
 Vittal  Rao  said  that  this  is  not  a  mat-
 ter  where  the  Railway  Ministry  alone
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 (Shri  Tangamani]
 is  to  be  indicted.  This  is  a  matter
 where  three  Ministries  are  concerned,
 the  Ministry  of  Works,  Housing  and
 Supply  under  whose  jurisdiction  the
 explosive  inspectors  come,  the  Minis-
 try  of  Transport  and  Communication,
 which  has  to  deal  with  the  Chief  Ins-
 pector  of  Railways,  and  of  course  the
 Railway  Ministry.  All  these  three
 Ministries  are  concerned  in  this  parti-
 cular  explosion  and  I  am  happy  that
 all  the  three  Ministers  are  here.  As  a
 result  of  discussion  today  I  hope  there
 will  be  a  reduction  of  such  explosions
 in  future.

 This  industry  has  developed  mostly
 in  the  South.  The  Explosives  Depart-
 ment  has  been  divided  into  five  zones:
 the  Central  Zone,  the  North  Zone,  the
 South  Zone,  the  East  and  the  West
 Zones.  The  main  concentration  is  in
 the  South  In  the  South  Zone  the  ins-
 pecter  has  his  headquarters  at  Madras
 Ther€é  is  one  inspector,  three  assistant
 inspectors  and  two  additional  officers.
 These  six  people  are  asked  to  look
 after  Sivakasi  and  the  neighbouring
 areas  which  produce  nearly  95  per
 cent.  of  these  paper  caps,  75  per  cent.
 of  the  crackers  and  300  per  cent.  of
 the  coloured  matches.  The  inspec-

 ,tor’s  headquarters  are  at  Madras.  He
 has  to  cover  not  only  the  State  of
 Madras,  but  the  State  of  Andhra,  the
 State  of  Kerala  and  the  State  of
 Mysore.  I  am  mentioning  this  to  show
 how  unimaginatively  this  zone  has
 been  divided.  It  35  about  time  that  a
 Circle  is  immediately  created  in  Siva-
 kasi  and  the  staff  is  increased  with  not
 inspectors  and  assistant  inspectors,  but
 officers  in  the  cadre  of  Deputy  Chief
 Inspector.  Even  the  Chief  Inspector  in
 Delhi  must  make  constant  visits  to  the
 circle  at  Sivakasi  wherefrom  we  get
 these  crackers.

 I  had  occasion  to  go  through
 Budget  papers  and  I  find  that
 amount  provided  for  this
 department  is  Rs.  6,i5,000.  I  am  not
 casting  aspersions  on  anybody,  but
 this  is  a  department  where  officers
 who  are  posted  and  have  to  issue
 licences  must  be  kept  above  board

 the
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 They  must  be  of  a  higher  cadre.  I
 find  that  the  inspector  who  is  posted  in
 Madras  is  on  the  grade  of  Rs.  350  to
 800.  The  Chief  Inspector  is  on  the
 scale  of  Rs.  1,300  to  Rs.  1,600.  I  am
 mentioning  this  to  say  that  the  officer
 posted  at  Sivakasi  must  be  a  man  at
 least  in  the  cadre  of  Deputy  Chief
 Inspector  so  that  he  will  be  in  a  posi-
 tion  of  not  being  easily  approached  by
 merchants.

 Coming  to  the  industry  I  would
 like  to  say  that  five  or  six  factories
 do  exist  today  in  Sivakasi,  which  have
 been  in  existence  since  1923.  Since
 1923,  some  five  factories  are  in  exist-
 ence.  For  nearly  20  years,  20  factories
 have  existed.  Ten  or  fifteen  have
 come  into  existence  during  the  last
 three  or  four  years.  So,  this  is  an
 industry  which  has  been  going  on  for
 mere  than  20  years  Because  some
 accident  has  taken  place  here,  to  go
 to  the  extent  of  saying,  immediately
 ban  this  industry  is,  to  say  the  least,
 a  very  improper  thing  Recently  we
 had  a  very  good  elephant  supplied  to
 our  President  The  elephant  did  run
 amock,  and  the'mahout  was  killed
 The  Government  did  not  rush  with
 the  suggestion  to  the  President  that
 the  elephant  must  be  destroyed.  We
 do  not  go  about  that  way.  |  the
 same  way,  we  have  been  discussing  air
 accidents.  Because  an  air  accident
 tukes  place,  we  do  not  immediately
 destroy  the  aivcrafts  or  the  pilots.
 That  is  not  the  way  in  which  we  go
 about  our  business.  Because  all  these
 three  Ministries  are  there,  I  would
 request  them  to  take  this  matter  much
 more  seriously

 It  affects  not  only  the  industrialists
 E  have  been  receiving  telegrams  not
 only  from  industrialists,  but  from
 workers,  About  20,000  workers  em-
 p'oyed  in  Sivakasi  in  this,  are  now
 w'thout  employment.  To  these  20,000
 workers  and  their  families,  the  main
 source  of  their  livelihood  was  this
 cottage  industry.  That  has  been  cut
 off  Instructions  after  instructions
 come  in  the  papers.  After  the  Katpadi
 incident,  the  Railway  Ministry
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 announced  here  that  we  are  going  to
 stop  transhipment.  That  was  one
 blow.  After  the  hullaballo  started
 ever  Kanpur,  immediately  instrictions
 g?,  confiscate  all  the  armorces  and  des-
 troy.  Such  frantic  orders  are  made.  It
 creates  confusion.  It  does  not  give
 confidence  to  the  people  and  the
 industry  at  large.  I  am  one  with  the
 House  in  condoling  the  death  of  25
 p2ople  whose  lives  could  have  been
 saved  at  least  some  of  whose  lives
 could  have  been  saved,  if  only  pro-
 per  care  and  attention  had  been  given
 to  the  rules  and  regulations  which  we
 ourselves  formulated  and  we  our-
 selves  accepted.

 Shri  Humayun  Kabir:  May  I  crave
 vour  indulgence  for  a  minute,  Sir?
 The  hon.  Member  referred  to  three
 Ministries  being  involved  including
 the  Ministry  of  Transport  and  Com-
 munications.  I  am  advised  that  in  this
 kind  of  accidents,  the  Transport  and
 Communications  Ministry  or  the  Rail-
 way  Inspector  are  not  concerned.

 Shri  Tangamani:  The  Railway  Ins-
 pectcr  always  goes  to  any  accident.

 Shri  Humayun  Kabir:  Not  this  type
 of  accident.

 Mr.  Chairman:  I  would  lke  to  ascer-
 tain  from  the  hon.  Minister  how  much
 time  he  would  like  to  take.

 Shri  Tangamani:  Ministers.

 Mr.  Chairman:  That,  I  do  not  know.
 It  is  for  them  to  decide,

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  So  far  as
 my  Ministry  is  concerned,  I  do  not
 think  .there  is  any  necessity  for  me  to
 speak  at  any  length  at  all.  The  state-
 men:  that  has  been  placed  on  the
 Table  of  the  House  this  morning  in
 reply  to  the  two  questions  relating  to
 the  accidents  at  Asansol  and  Katpadi,
 is  the  result  of  the  joint  effort  of  both
 the  Ministries  of  Railways  and......

 Shri  Tangamani:  May  I  ask  the
 the  Minister  one  thing?  We  are  told
 that  the  annual  reports  of  the  Explo-
 sives  Department  are  published.  In

 i]  SEPTEMBER  3957  in  Railway  Wagons  #3384
 and  Sheds

 the  statement  laid  on  the  Table  you
 will  find  that  there  have  been  certain
 explosions  also  in  places  where  amor-
 ces  were  manufactured.

 Shri  K.  C.  Reddy:  When?

 Shri  Tangamani:  I  can  give  certain
 instances,  e@.g.,  in  ‘1955-56,  in  a  paper
 cap  factory  in  Mysore  ‘there  was  an
 explcsion  resulting  7  the  death  of  8
 people.  If  this  report  is  also  laid  on
 the  Table  of  the  House—the  report  of
 955-56—that  would  be  helpful.

 Shri  K.  C.  Reddy:  I  have  noted  what
 the  hon.  Member  has  said.  I  will  look
 into  it  and  see  what  further  informa-
 tion  can  be  conveyed  to  the  hon.  Mem-
 ber  on  this  subject.

 l  wos  saying  when  the  hon.  Mem-
 ber  interrupted  me  that  the  statement
 that  has  been  placed  on  the  Table  of
 the  House  has  been  the  result  of  the
 joint  effort  of  both  the  Ministry  of
 Railways  and  the  Ministry  of  Works,
 Housing  and  Supply.  The  technical
 aspect  of  the  manufacture  of  explo-
 sives  has  crept  into  this  debate.  The
 statement  that  has  been  placed  on  the
 Table  of  the  House  deals,  if  4  may
 say  so,  at  length  with  this  aspect  of
 the  question.  That  is  why  I  said  that
 there  is  not  much  for  me  to  add  by
 way  of  supplementing  what  has  been
 embodied  in  the  statement.

 would  like  however  to  mention
 one  or  two  things.  Manufacture  of
 paper  caps  for  toy  pistols  has  been
 going  on  without  licence  for  a  num-
 ber  cf  years,  for  nearly  8  or  l0  years,  I
 do  not  know  the  exact  period.  No
 licence  is  necessary  for  the  manufac-
 ture  of  these  paper  caps  for  toy  pistols.

 Shri  C.  R.  Pattabhi  Raman  (Kum-
 bakonan):  We  have  got  some  more
 points  to  make.

 Shri  K.  C.  Reddy:  This  is  by  way  of
 explaining  some  aspects.  It  may  be
 useft!  for  the  further  course  of  the
 debate.  If  necessary,  I  may  intervene,
 so  far  as  my  Ministry  is  concerned,  for
 a  minute  cr  two,  later  on.

 No  licence  is  necessary  under  the
 Explosives  rules  for  the  manufacture
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 [Shri  K.  C.  Reddy]
 of  these  paper  caps  for  toy  pistols.
 Under  rule  5  %l)  (ii),  no  such  licence
 is  necessary.  But  in  spite  of  that,  the
 department  of  Explosives  has  taken
 the  mecaution  to  issue  what  is  called
 a  sort  of  permit.  That  permit  is  pot
 enforceable  in  law.  By  way  of  abun-
 dant  precaution  some  kind  of  permit
 is  issued.

 The  staff  of  the  Explosives  depart-
 ment,  when  they  go  out  for  inspec-
 tion  of  the  various  units  which  manu-
 facture  4reworks,  to  inspect  the  manu-
 facture  of  such  of  those  items  of  fire-
 works  which  are  subject  to  licensing,
 they  also  incidentally  inspect  how
 these  paper  caps  are  manufactured,
 Incidentally  they  do  it.  During  all
 these  years,  there  have  been  no  acci-
 dents.  The  hon.  Member  has  just
 drawn  my  attention  to  the  report  of
 1955-56.  I  shall  look  up  that  and  give
 such  information  as  is  available  on
 that  point  later  on.

 In  1956-57,  as  the  statement  ‘says,
 some  experiments  were  conducted  as
 to  the  nature  of  the  paper  caps,  or
 amorces  as  they  are  called.  During
 955  as  also  in  1957,  there  were  seve-
 ral  representations  from  manufactur-
 ers  to  the  effect  that  75  gr.  per  1,000
 paper  caps  is  grossly  inadequate,  that
 these  puper  caps  do  not  explode,  that
 the  children  complain  and  that  these
 really  do  not  explode.  As  such,  they
 insisted  that  a  larger  composition
 should  be  allowed.  Certain  decisions
 were  taken  after  experiments  were
 meade,  it  was  found  that  composition
 up  to  204  gr.  per  1,000  papers  caps
 does  not  result  in  any  explosion  what-
 soever.

 Shri  Tangamani:  Are  200  gr.  allow-
 ed  now’

 Shri  K.  C.  Reddy:  One  hundred  and
 four  per  1,000:  I  am  giving  only  by
 way  of  information.  It  may  be  that
 these  experiments  have  been  com-
 pistely  foolproof  or  there  was  some
 defect  in  these  experiments,  I  am  not
 in  a  position  to  say.  The  experiments,
 that  have  been  conducted  have  led  us
 to  the  conclusion  that  204  gr.  per
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 i,000  would  not  result  in  anything
 dangerous  or  in  any  explosion.  This
 is  the  background  information  that  I
 venture  to  give  on  this  occasion.

 Now  that  these  explosions  have
 occurred,  Government  are  considering
 the  question  of  isstiing  licences  for  the
 manufacture  of  amorces.  That  is
 being  actively  processed.  The  action
 that  was  suggested  by  my  hon.  friend
 Shri  Feroze  Gandhi  is  a  different  mat-
 ter  allogethers>  There  is  no  question
 of  cancelling  the  licence  that  has  been
 granted  to  a  particular  firm,  because,
 there  was  no  licence  whatsoever  that
 has  been  granted  for  the  purpose  of

 manufacture  of  amorces.

 Shri  Thanu  Pillai  (Tirunelveli):  Is
 permission  required  or  not?

 Shri  K.  6.  Reddy:  The  hon.  Member
 has  not  followed  what  I  have  said.

 Shri  Yhanu  Pillai:  They  have  been
 stopped.

 Shri  K.  C.  Reddy:  As  to  what  should
 be  the  future  course  of  action,  that
 also  has  been  indicated  in  the  state-
 rent  laid  on  the  Table  of  the  House.
 Wo  are  considering  this  question  seri-
 ously.  The  hon.  Member  said  that  the
 concerned  Ministry  should  consider
 the  quesiion  obviously.  $  would  like
 to  assure  the  hon  Member  that  seri-
 ousness  has  not  been  lacking  on  the
 part  of  any  Ministry  or  on  the  part  of
 the  Government  of  India  or  the
 Government  of  India  83  a  whole  to
 give  urgent  and  close  attention  to  the
 various  problems  that  have  arisen  in
 connection  with  these  unfortunate
 explosions  that  have  taken  place  in
 the  country.  My  senior  colleague  the
 Railway  Minister  will  deal  with  the
 various  aspects  concerning  these  un-
 fortunate  incidents.  I  would  like  to
 say  that  we  are  all  very,  very  sorry
 indeed  that  these  explosions  should
 have  taken  place,  and  whoscever  is
 responsible  we  are  prepared  to  locate.

 So  far  as  my  Ministry  is  concerhed,
 may  I  say  that  if  I  find  after  due
 enquiry  that  there  has  been  anything
 wanting  on  the  part  of  the  Explo-
 sives  Department  in  regard  to  this
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 matter,  if  after  proper  enquiry  we  find
 it  necessary  to  take  any  further  action
 in  order  to  prevent  these  explosions,
 certainly  we  are  prepared  to  do  it.  But
 I  would  like  to  say  finally  that  so  far
 as  the  reports  of  the  Inspectors  of
 Explosives  are  concerned  regarding
 these  various  explosions—-one  at  Asan-
 sol,  the  other  at  Katpadi  and  the  latest
 one  at  Kanpur—we  have  received  only
 one  report,  regarding  the  explosion  at
 Asansol.  We  have  yet  to  receive  the
 reports  of  the  Inspector  of  Explosives
 regarding  the  Katpadi  and  Kanpur
 explosions.  Without  getting  all  these
 three  reports  and  without  carefully
 reviewing  these  reports  that  will  be
 submitted  in  course  of  time,  it  is  not
 possible  for  us  to  say  definitely  and
 finally  what  the  responsibility  of  the
 Department  of  Explosives  is  in  so  far
 as  these  incidents  are  concerned.

 Mr.  Chairman:  I  would  like  to  know
 from  the  Railway  Minister  how  much
 time  he  would  require.

 Shri  Jagjivan  Ram:  Fifteen  minutes.
 Dr.  ग्,  Subbarayan  (Tiruchengode):

 The  matter  is  really  a  very  simple
 one  There  is  such  a  large  amount  of
 these  crackers  in  Sivakasi  which  can-
 not  be  transported  because  of  the
 decision  taken  by  the  Railway  Minis-
 try  not  to  allow  transport  because  of
 these  three  incidents  which  happened
 at  Asansol,  Kanpur  and  Katpadi.  No
 doubt  there  has  been  loss  of  life  which
 we  deplore  very  much  But  this  is  a
 cottage  industry  in  the  South  employ-
 ing  about  25,000  persons  in  Sivakasi,
 and  as  my  friend  Shri  S.  प्पा  Rama-
 swam  explained,  most  of  these  people
 live  on  credits  received  from  banks
 for  the  manufacture  of  these  explo-
 sives.  If  these  crackers  and  these
 Bengal  matches  especially  are  not
 allowed  to  be  sent  out  from  Sivakasi
 to  various  places  where  they  find  a
 market,  it  will  not  be  possible  for
 them  to  repay  their  debts  to  the  banks.

 No  doubt  care  has  got  to  be  taken
 in  regard  to  this  matter.  As  my
 friend  Shri  Ranga  reminds  me,  these
 sales  take  place  especially  before
 Diwali  festival  and  the  Pooja  festival
 in  Bengal.  Therefore,  some  arrange-
 ment  should  be  made  with  the  proper
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 care  that  is  necessary  for  the  trans-
 port  of  these  goods  to  the  various
 Places  80  that  all  this  accumulated
 amount  of  goods  in  the  hands  of  the
 Sivakasi  merchants  and  others  could
 be  sold  in  the  market,  and  they  could
 be  enable  to  pay  off  their  debts,

 Shri  8.  द  Ramaswaml:  Minus  the
 Paper  caps.

 Dr.  P.  Subbarayan:  Shri  Feroze
 Gandhi  explained  to  you  that  in  spite
 of  being  marked  “fragile”,  goods  are
 simply  thrown  about  on  the  railway
 platforms.  I  have  witnessed  it  my-
 self.  No  care  is  taken  वा  spite  of
 extra  freight  being  paid  for  such
 goods,  and  I  think  it  is  up  to  our  rail-
 way  administration  to  see  that  care  is
 taken  with  regard  to  these  goods
 which  are  marked  “fragile”  or  “dan-
 gerous’,  so  that  because  of  this  care
 explosions  of  the  kind  that  happened
 at  Katpadi  may  not  take  place.

 We  heard  a  lot  about  these  caps
 manufactured  for  toy  pistols.  It
 amuses  the  children  very  much.

 Shri  K.  C.  Reddy:  And  elders  also.

 Dr.  P.  Subbarayan:  Perhaps  like  the
 hon.  Minister  himself  He  probably
 likes  the  noise  that  73  produced,  and
 that  is  why  naturally  he  thought  204
 grains  for  a  thousand  caps  were  not
 sufficient.  He  may  have  even  thought
 of  increasing  it.

 Shri  K.  C.  Reddy:  There  is  no  pro-
 posal  to  increase  it.

 Dr.  P.  Subbarayan:  I  am  glad  to
 hear  there  is  no  proposal  to  increase
 it  Anyhow,  I  have  gathered  that  he
 likes  the  noise  that  is  produced  by
 these  toy  pistols.

 The  explosion  at  Katpadi  I  was  told
 was  really  due  to  these  caps  being
 exported  m  large  numbers  from  Kat-
 padi  and  that  in  the  transhipment
 from  metre  gauge  to  broad  gauge
 wagon,  something  happened  and  the
 dashing  of  the  vehicles  together  etc.,
 caused  the  explosion  and  naturally
 caused  the  fire  which  exploded  the
 crackers  and  the  matches,  because,  as
 was  explained,  these  crackers  and
 these  matches  do  not  explode  or  catch
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 (Dr.  P.  Subbarayan]
 fire  under  any  pressure,  but  only
 when  fire  is  applied  there  may  be
 lighting  or  explosion  of  the  crackers.
 Therefore,  I  think  it  will  be  quite  safe
 to  have  these  crackers  and  Bengal
 matches  transported  before  the  Diwali
 festival  so  that  these  merchants  do  not
 suffer  the  losses  that  are  anticipated  if
 such  export  does  not  take  place.  For
 the  present,  till  an  examination  is
 made  of  these  caps  for  toy  pistols,
 they  may  be  stopped  from  being
 exported,  and  if  only  the  hon.  Railway
 Minister  is  kind  enough  to  provide
 wagons  for  the  transport  of  these
 crackers  and  Bengal  matches  which
 by  themselves  are  not  dangerous,  as
 has  becn  explained  by  various
 Members,  he  would  be  helping  a
 thriving  cottage  industry  and  also
 helping  the  25,000  labourers  employed
 for  this  purpose,....

 Shri  Ranga  (Tenali}:  And  millions
 of  children.

 Dr.  P.  Subbarayan:  to  earn
 their  living,  and  as  my  friend  Shri
 Ranpa  says,  also  give  enjoyment  to
 millions  of  children.

 Shri  C.  R.  Pattabhi  Raman:  So
 many  issues  have  been  clarified  that
 I  do  not  propoe  to  take  much  of  the
 time  of  the  House,  excepting  to  stress
 one  or  two  aspects  of  this  cracker  in-
 dustry.

 As  has  been  pointed  out,  this  has
 been  localised  in  three  places  in  the
 whole  of  India,  in  Kerala,  in  South
 India  and  in  the  State  of  Bombay,

 Shrimati  Paravathi  Krishnan
 (Coimbatore):  Is  Kerala  not  in  the
 South?

 Shri  C.  R.  Pattabhi  Raman:  Trichur.

 Shri  V.P.  Nayar:  Have  you  relegat-
 ed  Kerala  to  the  North.

 An  Hon.  Member:  It  is  South  West
 India.

 Shri  C.  R.  Pattabhi  Raman:  I  am
 only  particular  in  pointing  out  that  it
 is  not  as  if  South  India  or  Madras
 alone  that  is  affected.  This  industry
 is  localised  in  these  places,  and
 especially  in  South  India  the  place
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 where  these  matches  are  produced  is
 a  drought-ridden  place.  There  is  no
 river  there,  there  ie  no  _  irrigation
 there,  and  most  of  them  live  by  this
 industry.  It  is  an  industry  function-
 ing  all  the  year  round.  They  store
 up  nearly  a  crore  of  rupees  worth  of
 goods,  and  all  that  is  transported
 about  the  time  of  Diwali,  and  some-
 times  in  January,  and  it  goes  on  to
 Kartik,  because  in  some  places  in
 South  India  during  the  Kartik  festi-
 val  there  are  some  fireworks.

 Subsidiary  and  ancillary  to  this  is
 the  printing  industry  to  which  refe-
 rence  has  been  made.  All  the  election
 Posters  have  been  printed  by  the
 Sivakasi  printers  who  are  printing
 mostly  these  labels  for  these  crackers
 and  other  wrappers  for  these  crac-
 kers.  That  is  the  first  point.  Hund-
 reds  of  people  who  are  very  good
 printers  are  also  in  Sivakasi.

 Then  you  have  got  a  regular  match
 industry  which  is  almost  a  by-pro-
 duct,  though  it  is  really  the  mam
 industry  strictly  speaking

 Shri  Feroze  Gandhi:.  There  are
 some  crackers  herc!

 Shri  C.  है.  Pattabhi  Raman:  I  am
 an  admirer  of  my  good  friend  Shri
 Feroze  Gandhi.  I  would  not  have
 thought  he  could  keep  a  debate  of  so
 much  seriousness  interspersed  with
 so  much  lhghtness  at  the  same  time.
 I  can  never  be  sure  when  his  re-
 marks  are  serious  or  funny.  He  was
 referring  to  fireworks  elsewhere,  but
 here  I  am  only  concerned  with  the
 fireworks  and  crackers  at  Sivakasi.

 It  has  been  established  that  all  these
 explosions  are  in  amorces.  The  term
 “amorces”  is  nothing  very  technical.
 They  are  red  paper  caps  put  in  pis-
 tols,  which  my  hon.  friend,  the  Minis-
 ter  of  Works,  Housing  and  Supply,
 who  is  in  charge  of  explosives,  is
 very  fond  of....

 Shri  K.  C.  Reddy:  My  children  are
 very  fond  of  it,  not  so  much  I.

 Shri  C.  R.  Pattabhi  Kaman:  He
 looks  so  young  that  he  is  young
 enough  for  these  crackers.
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 These  are  confined  to  these  small
 things  which  are,  per  se  explosive.
 It  has  been  pointed  out  time  and
 again  that  only  one  of  these,  amorces
 caps,  is  per  se  inflammable  and  per  se
 explosive.  It  does  not  need  an  out-
 side  agent  as  the  striking  of  a  match
 or  applying  the  lhght.  That  can  be
 stopped.  It  has  been  brought  out
 very  clearly  that  this  is  confined  to
 only  one  or  two  firms  who  in  a  com-
 Petitive  mood  are  putting  much  more
 of  these  explosives  and  trying.  to
 catch  the  trade.  They  are  sending
 these  to  merchnts  in  Lucknow,  Cal-
 cutta  of  course,  in  Calcutta  also  they
 are  producing  these—

 On  account  of  these  people,  the
 whole  tiade  is  suffering  There  35
 bottleneck,  and  what  is  the  result?
 Today's  order—I  am  obliged  to  the
 Mimster  for  supplving  it-—as  it  stand.
 is  this  (on  page  3)  “Booking  of  fire-
 works  has  been  stopped  on  al!  railways
 with  effect  from  23-8-1957”  Instruc-
 tions  have  also  been  issued,  I  am  not
 going  to  read  all  the  sentences  there

 May  I  tell  the  Minister  in  charge  of
 explosives  that  I  do  not  think  he  is
 well  staffed  in  this  respect?  As  has
 been  pointed  out  by  my  hon  frend,
 Shri  Tangamani,  there  are  only  two
 or  three  people  in  Madras  These
 amiable  gentlemen,  executive  bureau-
 crats,  are  controlling  Madras,  Andhra,
 and  Kerala—the  whole  Jot  of  it,  an
 area  bigger  than  UP  Bihar  put  to-
 gether.  Is  it  possible  for  the  whole
 trade  to  wait  for  these  gentlemen  to
 come  and  check  wagon  after  wagon?
 Are  these  peopie  going  to  check
 wagon  after  wagon”  Has  any  accident
 taken  place  tn  transit’?  No  Only  when
 the  wagons  come  to  the  station  and
 stop,  accidents  take  place  Shri  Feroze
 Gandhi  referred  to  it  beautifully,  the
 gentlemen  of  the  railway  who  start
 the  transhipment,  putting  the  gently—
 the  mother  and  child  analogy  was
 given;  I  do  not  know  whether  mothers
 handle  their  children  in  that  way.
 Actually,  they  are  handling  it  so  care-
 lessly  that  all  these  accidents  are
 taking  place  there  There  is,  for
 example,  Katpadi  which  is  the  junc-
 tion  where  the  goods  have  to  be
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 brought  from  the  mette  gauge  line  to
 the  broad  gauge  line.  These  are  the
 places  where  these  accidents  take
 place,  as  a  result,  if  I  may  say  so  with
 great  respect,  of  the  railway’s  class  IV
 servants  handling  these  goods.

 For  this,  the  whole  of  the  trade  is
 bemg  brought  to  a  standstill.  There
 are  thousands  of  people.  Most  of  them,
 as  has  been  pointed  out  by  Shri  S.  V.
 Ramaswami,  are  not  very  rich  peo
 ple;  they  are  all  people  who  are  in
 debt;  they  have  been  borrowing  from
 private  or  other  banks,  for  the  pro-
 duction  of  these  goods,  for  purchasing
 the  materials  lke  cracker  paper  and
 so  on  They  are  really  bound  hand
 and  foot.  Now  to  say  that  they  cannot
 sell  them  when  Dywal:  comes  is  some-
 thing  that  is  not  understandable.  Can
 they  wait  for  the  Diwalh  after  that?
 Will  the  hon  Miunister’s  children  buy
 for  the  next  Diwali  goods  produced
 for  this  Diwali?

 Shri  V.  P.  Nayar:  Why  not  put  off
 Diwah  for  once?

 Shri  C.  R.  Raman:  I  want  to
 tell  my  hon  frend  of  the  Commu-
 nist  Party  that  cven  the  October
 Revolution  can  be  postponed,  but
 not  Diwali  It  2s  on  Tula  Amavasa.
 It  begins  m  Chaturdashi  in  that
 month  It  i  a  time-old  festival.  It
 cannot  be  shifted  Diwali  3s  not  a
 mere  show,  it  has  some  religious
 significance  also

 Shri  V.  P.  Nayar:  Then  let  us  have
 it

 Shri  C.  R.  Pattabhi  Raman:  I  am
 very  happy  we  are  going  to  have  it.

 I  make  this  appeal  to  the  Minister
 m  charge  If  I  may  say  so  with  great
 respect,  it  6  not  usual  for  all  the
 Ministers  concerned  to  be  present  in
 the  House,  but  I  am  very  glad  that  on
 this  occasion,  all  the  concerned  Mints-
 ters  are  present.  I  sincerely  hope  that
 they  will  do  something  to  ease  the
 bottleneck  to  help  the  trade  so  that
 thousands  of  people  will  not  be  put
 out  of  employment  and  these  traders
 will  not  be  put  out  of  business,
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 लेकिन  दूसरी  झोर  श्लों  में  जो
 अध्टाचार  हैं  वह्‌  भी  बढ़ता  जा  रहा  है  तथा

 17-35  bra.

 (Mr.  Derury-Speaker  in  the  Chair.)

 sit  जगदीश  अभवस्थी  (बिल्हौर)  :  दुर्घटनाभों  की  संख्या  भी  बढ़ती  जा  रही  है  ।

 उपाध्यक्ष  महोदय,  काफी  देर  से  रेलवे  मंत्रा-  कभी  ट्रेन  एक्सिडेंट  हो  जाते  हैं,  कभी  पुल  दूढ

 लय  के  सम्बन्ध  में  तथा  इन  विस्फो्टों  के  जाते  हैं  भौर  कभी  विस्फोट  हो  जाते  हैं  भौर

 सम्बन्ध  में  जो  चर्चा  हो  रही  है,  उसके  सम्बन्ध
 में  में  यह  कहना  चाहता  हूं  कि  जब  से  हम
 झाज़ाद  हुए  हैं  तब  से  हम  को  देवी  विपत्तियों
 का  तथा  मनुष्यक्ृत  विपत्तियों  का  सामना
 करना  पड़  रहा  है  कभी  बाढ़  के  समाचार
 भा  जाते  हैं  तो  कभी  कभी  दुमिक्ष  छका  भी

 हमको  सामना  करना  पड़  जाता  है  ।  इनके
 भ्रतिरिक्त  कई  बार  दलों  का  टकराव  हो
 जाता  है,  रेलवे  दुघघटनाये  हो  जाती  हैं  तो  भ्राज

 इन  विस्फोटो  का  ताता  लग  गया  है  ।  इन  सब
 की  तादाद  घीरे  धीरे  बढती  जा  रही  है  ।

 इन  दुर्घटनाओं  के  फलस्वरूप  झाम  जनता
 की  जान  माल  खतरे  में  पड  गई  है  और  पडती
 जा  रही  है  n  श्राम  जनता  का  जीवन  स्तर  पहले
 से  काफी  नीचा  है  शौर  उसके  जीवन  स्तर  को
 ऊंचा  उठाने  का  कोई  प्रयत्न  नहीं  किया  जा

 रहा  है  |  जहा  तक  देवी  प्रकोपो  का  सम्बन्ध  है
 सरकार  इनको  रोकने  का  भरसक  प्रयत्न
 करती  रही  हे  ।  बाढ़  पर  कन्ट्रोल  करने  के
 उसने  यत्न  किए  हैं  और  बहुत  से  इस  तरह  के
 काम  किए  हे  |  इन  कार्यक्रमों  को  कार्यान्वित
 करने  के  लिए  उसने  विभागीय  झ्फसर  भी

 नियुक्त  किए  हैँ  तथा  इन  दुर्घटनाओं  की  विभा-
 गीय  जाच  भी  कराई  जाती  हैं  1  यहा  पर  लोगों
 की  जान  की  हिफाज़त  करने  के  प्रयत्न  नही
 किए  जाते  हे  और  बिना  बात  के  ही  गोली
 चला  दी  जाती  है  |  और  यह  कहावत  चरि-
 ताथ  होती  है  कि  ज़्यो-ज्यों  दवा  की  गई,
 मज़े  बढता  हो  गया  |  में  श्रन्य  विषयो  पर  न
 जाकर  केवल  उस  विषय  तक  ही  अपने  आपको
 झीमित  र्ख्गा  जो  कि  आज  विचाराधीन  है  ।

 इन  विस्फोटो  के  सम्बन्ध  में  में  यह  कहना
 आहूगा  कि  जो  भी  प्रारम्म  से  रेल  मन्त्रालय.  के
 मन्घी  रहे  हैं  वे  मह  कहते  आए  हे  कि  रेलो  की

 एफिदोसी  बढ़ी  है,  उसकी  काम  करने  की  जो
 क्षमता  है,  वह  बढ़ी  हे  भोर  बढ़ती  जा  रही  है

 इनकी  एक  चैन  लग  जाती  है,  इनकी  एक
 लड़ी  बन  जाती  है  ।  मुझे  समझ  में  नहीं  आया
 कि  इनकी  रोक  थाम  करने  के  पहले  से  ही
 क्यों  कोई  प्रयत्न  नहीं  किए  जाते  हे  in  मुझे
 याद  है  कि  जब  कभी  कोई  दुर्घटना  होती  है
 तब  सश्कार  की  झोर  से  उसके  मंत्रीमण

 यही  आश्वासन  देते  हें  कि  भविष्य  में  ऐसी
 कोई  दुर्धना  नहीं  होने  दी  जाएगी  ॥

 में  कहना  चाहता  हूं  कि  पहले  प्रसंसोल
 में  दुर्घटना  हुई  जिसमें  कि  १४  व्यक्तियों  की

 मृत्यु  हो  गई  ।  फिर  काटपडी  में  हुई  ।  इन
 गरीब  आदमियों  की  जिन  की  इन  दुधेटताश्रों
 में  जान॑  गई  कोई  झपराव  नहीं  था  ।  इन  के
 बाद  भी  कोई  सुरक्षात्मक  कारंबाई  नहीं  की

 गई  झौर  न  शब  की  जा  रही  है  ।  इस  के  बाद

 कानपुर  में  एक  भीषण  विस्फोट  हा  और

 दुर्घटनास्थल  को  मेंनें  जाकर  श्रपनी  प्राखों

 से  देखा  है  |  श्रसमोल  की  दुर्घटना  के  बारे  में
 मन्त्री  महोदय  ने  एक  विवरण  सभा  पटल  पर
 रखा  है  7  इसके  अतिरिक्त  मेने  यह  देगा  है
 श्रौर  मुझे  यह  ज्ञात  हुआ  है  कि  रेल  कमंचारी,
 जो  स्त्स  एण्ड  रेग्यूलेशस  बनाये  जाते  हैं
 उनका  ठीक  से  पालन  नही  करते  है,  उन  पर

 ब्राचरण  नही  करते  हें  ।  यह  एक  आम  शिकायत

 हैं  कि  सभी  मन्त्रालय  स््ल्स  और  रेग्यूलेशंस
 का  ठीक  से  पालन  नहीं  करते  हे  लेकिन  यह
 चीज़  विशेष  तौर  से  रेल  मन्त्रालय  पर  लागू

 होती  है  ।  विस्फोटक  पदार्थों  के  आवागमन

 सम्बन्धी  नियम  हे  उनका  रेल  कर्मचारियों

 द्वारा  दीक  ठीक  पालन  नहीं  होता  है  ।

 बहुत  से  नियम  हमारे  मातनीय  सदस्यों

 ने  पढ़  कर  सुनाये  हे  ।  एक  नियम  यह  भी  है
 कि  जो  विस्फोटक  पदार्थ  हों,  जो  आातिश-

 बाज़ियां  होती  हैं,  या  जो  इसी  तरह  की  दूसरी
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 चीजें  होती  हैं,  उसके  साथ  म  कोई  चॉइंग

 बम”  जिनको  कि  हम  उत्तर  प्रदेश  में  पटार्तों

 के  नाम  से  पुकारते  हें,  पैकिंग  नहीं  हो  सकता

 है  मेने  स्टेट्समेन  में  पढ़ा  है  तथा  शन्य  समाचार

 पत्रों  में  भी  पढ़ा  है  कि  भ्रसंसोल  में  जो  दुर्घटना

 हुई  उसमें  डिब्बे  के  साथ  ही  छः  बोरे  जिनमें

 कि  छोटे  छोटे  थॉइंग  बस  रखे  हुए  थे  ।  जो  कुली
 उनको  उतारते  थे  नियमानुसार  लाइसेंस्ड

 कुली  होने  चाहियें  थे  लेकिन  भ्ननलाइसेंस्ड

 कुली  जिस  लापरवाही  से  इन  चीज़ों  को

 उतारा  जाता  है  उसका  तो  कहना  ही  क्‍या  है  ।

 जिस  तरह  से  कुली  लोग  डिब्बों  में  भीड़  होने

 की  वजह  से  मुसाफिरों  को  ठोंस  देते  हे  उसी

 प्रकार  से  लापरवाही  के  साथ  बिना  समझे

 बूझे  इन  चीज़ों
 को  पटक  दिया  गया  जिसके

 परिणामस्वरूप  दुर्घटना  हो  गई  जिसकी

 जिम्मेदारी  रेलवे  मन्त्रालय  पर  है  ।  कानपुर

 के  सम्बन्ध  में  जहां  पर  जाकर  मेंने  सब  चीज़ों

 को  प्रपनी  भ्रांखों  के  साथ  देखा  हैँ  में  कहता  हूं
 कि  रेलवे  ने  एक  यह  नियम  बना  रखा  है  कि

 हड  में  जहां  पर  विस्फोटक  पदार्थों  को  उतारा

 जाए  ।  वहां  पर  और  कोई  दूसरी  चीज़ें  नहीं

 होनी  चाहिएं  ।  लेकिन  प्रसंसोल  में  जहा  ये

 विस्फोट  हुए  वहां  पर  ड्म्स  जिन  में  तैल  रखा

 हुआ  था.  पाया  गया  प्लौर  उसके  चित्र  भी

 लिए  गए  जो  कि  समाचार  पत्रों  में  छपे है  ।

 कानपुर  में  भी  परसों  सुबह  मेने  देखा  है
 कि  जहां  दुधेटना  हुई  थी  वहां  पर  वनस्पति

 तेल  तथा  लू  कैटिंग  श्रायल  जैसी  चीज़ें  रखी

 हुई  थीं  |  वहां  पर  फरवरी  महीने  में  शाए

 हुए  कनसाइनमेंट्स  भी  पड़े  हुए  थे।

 इस  विस्फोट  के  होने  से  जो  दुषघेटना  हुई
 वह  इतनी  भोषण  व  वोमत्स थी  कि  ऊपर

 को  करोब  १५०  गज़  की  छत  उड़  गई  और
 जो  तीन  व्यक्ति  उसमें  मारे  गये  उसमें  से

 एक  व्यक्ति  की  लाश  दो  फर्लाग  पर  जा  कर
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 गिरी  शौर  उसकी  लाश  बिलकुल  क्षत  विकत  हो
 गई  थी  ।  भाज  यह  कहा  जाता  है  कि  विस्फोटक
 पदार्थ  रखने  के  वास्ते  अलग  स्थान  बताये
 जाते  हैं  लेकिन  में  सदन्‌  को  बतलाना  चाहता

 हैं  कि  भाज  भी  कानपुर  के  छोड  में  १००
 पैकेजेज़  रक्खे  हुए  है,  फरवरी  का  कंसाइनमेंट
 झाठ  महिने  होने  को  आये  भाज  भी  वहां  पर
 रबखा  हुआ  है  t  में  आपको  यह  भी  बतलाना

 चाहता  हूं  कि  कानपुर  विस्फोट  के  बाद  से

 वहां  को  जनता  में  इतना  श्रातंक  समाया

 हुआ  है  कि  ये  डर  के  मारे  वहां  पर  नहीं  जाते

 हैं  श्री  फ़ीरोज़  गांधी  ने  भ्मी  उसको
 बाबत  जो  कहा  उसमें  थोड़ा  हास्यास्पद  रूप
 भरा  गया  लेकिन  यह  सत्य  बात  है  कि  कानपुर
 के  शेड  में  अज  जो  विस्फोटक  पदार्थ  रखे

 हुए  हूँ,  उसके  कारण  शभ्राज  कानपुर  के  लोग
 डर  रहे  हें  कि  न  मालूम  कब  फिर  विस्फोट ही
 जाये  और  वे  उस  जगह  जाते  डरते  हैं।
 में  रेल  मंत्री  महोदय  से  जानना  चाहूंगा  कि
 प्रालिर  यह  तमाशा  कब  तक  चलेगा  झौर  जो
 रेलवे  के  नियम  हैं  उनका  व्यवहार  रुप  में
 पालन  क्यों  नहीं  किया  जाता  ?

 दूसरी  बात  मुझे  जो  कहनी  है  वह  यह
 है  कि  उन  दुर्धटनाभ्रों  के  सम्बन्ध  में  चाहे  कितना
 वाद  विवाद  किया  जाये  झौर  एक  दूसरे  को
 भला  बुरा  कहा  जाये,  उससे  यह  समस्या

 हल  होने  वाली  नहीं  है।  सब  से  बड़ी  प्रावद्यकता
 इस  बात  की  है  कि  जो  कुछ  भी  श्राप  विभागीय
 नियम  बनाते  हें,  जब  तक  उनका  ठीक  ठीक
 पालन  नहीं  करते  हे  तब  सक  यह  चीजें  रुक

 नहीं  सकती  हूँ  t  यह  जो  दुर्घटनायें  हुई,  कानपुर
 में  शौर  भ्रासनसोल  में  विस्फोट  हुए,  झब  इस
 तरह  की  तो  कोई  गारन्टी  नहीं  हो  सकती

 है  कि  भविष्य  में  कोई  इस  प्रकार  की  दुर्घटनायें
 नही  होंगी  लेकिन  इतना  ज़रूर  हो  सकता  है
 कि  जिस.  तरह  हम  बाढ़  नियन्त्रण  की  'जनायें
 बनाते  हैं  उसी  प्रकार  से  हम  रेल  दुष्धटनाग्रों
 झौर  विस्फोट  की  घटनाओं  पर  जिसमें

 बहुत  से  लोगों  की  जानें  चली  जाती  हैं,  उन  पर
 भी  नियंत्र०ण  कर  सकते  हे  श्रौर  कोई  योजना
 बना  सकते  हें  -  इस  तरह  की  दुर्घेटनाप्नों  को
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 [at  जगदीश  अवंस्थी]
 ज़िम्मेदारी  अकेले  परमात्मा  पर  छोड  कर
 बैठ  रहना  उचित  नहीं  है  इस  सम्बन्ध  में
 रेलवे  मंत्रालय  की  ज़िम्मेदारी  है  और  बहू
 उससे*  अलग  नही  हो  सकता  है' 1

 रेलवे  मंत्रालय  ने  एक  नियम  तो  सिकाल
 दिया  है  कि  श्व  कोई  ऐसे  विस्फोटक  पदार्थों
 का  परिवाहन  नहीं  होगा  लेकिन  मेरी  शिकायत

 है  कि  आप  दुर्घटना  रूपी  वक्ष  के  पत्तो  को
 काट  रहे हे  शौर  उसकी  जड  की  ओर  श्राप

 नही  देखते  हे  भौर  श्राप  स्वयं  समझ  सकते

 हैं  कि  उस  हालत  मे  उसका  किया  परिणाम
 निकलेगा  ।  यह  टीक  है  कि  ग्लापने  विस्फोटक
 पदार्थों  के  बारे  में  नियम  बना  दिये  हैं  लेकिन

 हम  देखते  हे  कि  फैक्टरीज़्  मे  जहा  कि  यह
 विस्फोटक  पदार्थ  बनते  हैँ  वहा  पर  नियमों
 का  पालन  नहीं  होता  हूँ  ।  में  चाहता  हूं  कि
 कि  इस्पेक्टर्स  लोग  फ़ैबटरीज़  में  सरप्र  इज़
 विज्ञिट  करे  झर  उनें  नियमों  का  पालन
 कराने  का  प्रयत्न  करे  ।  एक्सप्लोजिज्स  के
 पैकेजेज़  रेलवे  बैगन्स  में  महीनो  चला  करते

 है,  4  पूछना  चाहता  हूं  कि  क्या  कभी  उनकी
 चंकिंग  होती  है  ?  केबल  एक  लेबिल  लगा

 रहता  है,  'ई+४र'  कभी  उनकी  चैंकिग  नहीं  होती
 है  ओर  जब  वे  उतारे  जाते  हे  तब  उनके  प्रति

 लाररवाही  दर्ती  जाती  है  |  में  चाहूंगा  कि  रेलये

 झंत्रालय  ने  जिस  प्रकार  अपने  वहा  से
 अप्टाचार  दूर  करने  के  लिये  खास  तौर  पर

 इंस्पैक्ट्स  रक्खे  है,  उसी  तरह  से  सरप्रूइज
 चैकिंग  के  वास्ते  श्रलग  से  इस्पैक्टर्स  रखने

 चाहिये  जो  यह  देखें  कि  एक्स  प्लोजिव्स  के
 नियमों  का  ठीक  से  पालन  हो  ।  में  ने  सना  है
 कि  रेलवें  का  यह  नियम  है  कि  किसी  एक
 वैगन  में  ४  या  साढ़े  चार  टन  से  अधिक  का
 लोड  नहीं  होना  चाहिये  लेकिन  यह  मेरी
 जानकारी  में  है  कि  उतनी  लोडिग  क॑पेसिटी
 ने  होने  पर  भी  ८५,  ८  टन  तक  विस्फोटक
 पदार्थ  भर  दिये  जाते  हे  ।  में  चाहता  हूं  कि

 रेलवे  मंत्रालय  को  इसकी  चैंकिग  करवाने
 की  समुचित  व्यवस्था  करनी  चाहिये  ताकि
 नियमो  का  उल्सघंन  न  हो  सके  ।
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 प्रन्त  में  मुझे  यहीं  कहना  है  कि  महवृब-
 नगर  की  जो  रेल  दुर्घटना  हुई,  इसमें  कोई
 दबा  नहीं  है  कि  दुघंटना  हो  जाया  करती
 हैं  और  उसके  बाद  जांच  की  जाती  है  भौर
 दाषी  ल.गो  को  दंड  भी  दिपा  जाता  है  लेकिन
 इन  सब  में  बढ़  कर  जो  बात  होती  है  वह  एक
 नेतिक  प्रभाव  होता  है।  श्राप  जानते

 है  कि  हमारे  देश  के  झन्दर  जितने  भी
 सरकारी  विभाग  है  उनमें  वास्तव  में  बड़े
 बड़े  शभ्रफ़्सर  शासन  करते  है  अर  यही  हाल
 रेलबे  मंत्रालय  का  भी  है,  वहां  पर  रेलवे
 मंत्री  महोदय  नहीं  वरन्‌  जो  रेलवे  के  बड़े
 बड़े  अ्रफ़्सर  हे,  वे  सचमुच  हें  शासक  है  श्रौर
 वे  रेलबे  का  संचालन  करते  हे  -  इस  सम्बन्ध
 में  में  यह  कहे  बगर  नहीं  रह  सकता  कि  हमारे

 भूतपूर्व  रेल  मंत्री  श्री  लाल  बहादुर  शास्त्री
 ने  महबबनगर  रेल  दुर्धना  के  बाद  श्रपना
 त्यागपत्र  देकर  एक  झादर्श  उपस्थित  किया  है
 झौर  उनके  त्यागपत्र  दे  देने  के  परिणामस्वरूप

 रेलवे  के  बडे  अफसरों  में  एक  खलबली
 सी  मची  शौर  उन  में  चेतना  शाई  और

 थड़ी  देश  में  चेतता  आई  में  श्पने
 बतंमान  रेलवे  मंत्री  महोदय  से  यह  जानना

 चाहता  हू  कि  यह  तीन  विस्फोट  की  दुघेंटनायें

 न  और  उन  में  २५  व्यक्तियों  को  जाने

 गई  ,  उसका  उन  पर  क्या  असर  पडा  ?  मेरा

 उनसे  निवेदन  है  कि  केबल  यहा  पर  भविष्य

 के  लिये  आदवाशन  दे  देना  श्रौर  यह  कह  दना

 कि  हम  आवश्यक  कार्यवाही  करंग,  उससे

 कोई  विशेष  असर  होने  बाला  नही  है  ।  में  तो

 तंव  यह  समझूगा  कि  वा१ई  उनको  इन  दुघेट-
 नाओ  से  दिली  सदमा  पहुंचा  है,  त्यागपत्र  देने

 की  बात  तो  मैं  नहीं  कह  सकता  हू  क्योकि

 शायद  वह  बहुत  लम्बी  चौडी  बात  होगी
 लेकिन  इतना  तो  वह  कर  ही  सकते  हैँ  कि

 दुर्घटना  के  प्रायश्चित  स्वरूप  एक  सप्ताह  का

 उपवास  रख  ले  |  हम  लोग  झगर  भूख  हड़ताल
 करते  है  तो  हम  पर  मुकदमा  चलाया  जाता

 है  लेकिन  उनके  साथ  तो  यह  बात  भी  बहीं

 है,  मंत्री  महोद  पर  तो  उपवास  करने  के

 कारण  कोई  मुक़दमत  नहीं  चलाया  जा  सकता  है,
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 ore  मंत्री  महोदय  उपवास  रख  लें
 तो  उससे  देश  को  यह  मालूम  हो  सकता  है  कि
 वाकई  मंत्री  महोदय  को  इन  दुघंटनाों
 से  दिली  सदमा  पहुंचा  है  और  रेलवे  के  बड़े
 बड़े  झफसरान  पर  एक  नैतिक  असर  पड़
 सकता  है  ।

 जिस  प्रकार  से  हम  लोगों  के सफर  करन
 के  वास्ते  ऐयर  कंडिशनज  ब्ोगीज्  बनती  हैँ.
 वैसे  ही  विस्फोटक  पदार्थों  का  परिवाहत
 करने  के  लिये  रेलवे  मंत्रालय  को  श्रलग
 से  विशेष  प्रकार  के  डिब्बों  का  निर्माण
 करना  चाहिये  जहां  कि  वे  ठीक  प्रकार  से

 सुरक्षित  रक्खे  जा  सफर  भ्ाज  विस्फोटक
 पदार्थों  की  सामान्य  डिब्बों  में  रक्खा  जाता

 है  ।  में  बाहता  हूँ  कि  उनके  लिये  विशेष  रूप
 से  डिब्बों  का  निर्माण  होना  चाहिये  जिनमें
 कि  उनको  पैक  किया  जाय  शौर  एक  जगह
 से  दूसरी  जगह  ले  जाया  जाय  ।

 यह  कहा  जाता  है  कि  विस्फोटक  पदार्थ

 गुड्स  शैड  से  बिलकुल  अलग  रक्खे  जाते

 है  लेकिन  में  अ्रपने  भ्रनुभव  के  आधार  पर

 कह  सकता  हूं  कि  व्यवहार  में  ऐसी  बात  नहीं
 होती  है  ।  प्राज  भी  कानपुर  में  इसका  प्रमाण

 मौजूद  है  श्रौर  श्रगर  मंत्री  महोदय  चाहें
 तो  जाकर  स्वयं  देख  सकते  है  कि  जो  मे  कह
 रहा  हूं  वह  सच  है  कि  नहीं  |  जब  में  कानपुर
 दुर्घटना  के  बाद  वहां  पर  गया  तो  मुझे  बतलाया
 गया  कि  विस्फोटक  पदार्थ  के  १००  पैकेजेज

 दुर्घटना  होने  के  बाद  वहां  से  हटा  कर  थोड़ी
 दूर  पर  रख  दिये  गये  हें  लेकित  वह  रक्खे

 वहीं  गुड्स  शेड  में  हैं  ।

 श्रन्त  में  में  श्रौर  अधिक  ने  कह
 कर  यही  कहूंगा  कि  इन  दुघंटनाओं  के  बाद
 झौर  उन  पर  यह  जो  तमाम  वहस  की  गई
 उसके  बाद  अगर  हम  कुछ  सबक़  ले  सकें
 झौर  भविष्य  में  उनको  न  होने  देने  के  लिये

 कुछ  ऐसी  कार्यवाही  कर  सकें  तब  तो  बहस
 को  कुछ  मूल्य  भी  हो  सकता  है  वरना  में
 समझता  हूं  कि  इस  प्रकार  की  बार  बार
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 दुर्घटना  होता  और  उसके  बाद  यहां  श्राकर

 बहस  करना,  यह  हम  सब  लोगों  के  लिये

 बड़ी  लज्जा  की  बात  होगी  और  सरकार

 के  लिये  लज्जा  की  बात  तो  होगी  ही  ।  मुझे
 उम्मीद  है  कि  हमारे  रेलने  मंत्री  महोदय
 इस  पर  गम्भीरता  से  विचार  करेंगे  भौर

 सदन्‌  को  झब  मौका  नहीं  दे  गें  कि  वह  किसी

 रेल  दुर्घटना  या  विस्फोट  दुघंटना  के  बारे  में

 बहस  करे  ।

 Shri  Dasgupta  (Purulia):  Mr.
 Deputy-Speaker,  Sir,  from  the  3lst
 July  to  Jst  September,  within  these
 35  days  there  have  been  3  explosions,
 one  in  the  east,  one  in  the  south  and
 one  in  the  north.  In  Asansol,  ayy
 persons  died  and  75  were  injured;  in
 Katpadi  5  died  and  8  were  injured.
 In  Kanpur  railway  station  3  died  and
 6  were  injured.

 Sir,  these  explosions  are  due  to  the
 slackness  of  the  railway  administra-
 tion  no  doubt.  The  causes  and  other
 factors  have  been  explained  by  the
 previous  speakers.  But  one  thing  to
 which  I  want  to  draw  the  attention  of
 the  railway  administration  and  the
 Ministry  is  that  if  we  go  into  reasons
 or  causes  for  it,  we  must  admit  “hat
 the  slackness  of  the  administration  48
 responsible  for  it.  There  has  been  a
 general  slackness  in  the  administra.
 tion.  That  is  a  point  about  which  we
 must  be  careful.

 In  India,  at  present,  in  the  adminis-
 trative  sphere,  in  all  departments  and
 in  all  Ministries,  we  find  that  there
 is  a  general  slackness  and  want  of
 responsibility.  We  may  enact  a  law
 here  and  we  may  frame  rules  and
 regulations  and  all  those  things,  but
 those  people  who  are  going  to  execute
 them,  if  they  are  not  responsible  and
 if  their  sense  of  responsibility  ia  not
 developed,  then,  there  will  be  explo-
 sions  of  this  kind  always.  That  Is
 the  main  thing  which  I  request  the
 Railway  Minister  and  the  other  Minis-
 ters  to  look  into.  That  is  why—I  have
 no  time  at  my  disposal—I  will  simply
 point  out  one  instance  which  I  think
 will  be  sufficient  to  explain  it.  In  the
 whole  of  the  administrative  structure
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 in  India,  employees  have  no  incentive
 or  initiative.  The  idea  is  to  just  carry
 on  the  work  and  retain  the  service
 any  way.  That  is  the  attitude  we  find
 among  the  employees  in  all  the
 departments.  This  fact  cannot  be
 denied.  This  is  the  main  disease  with
 the  administrative  machinery.  I  ven-
 ture  to  say  that  if  we  ask  the
 employees  what  the  standard  of
 efficiency  is,  they  complain  that  now-
 a-days  we  have  got  no  standard  of
 efficiency.  It  is  something  serious
 and  should  be  considered.

 If  you  ask  them  to  be  frank  and
 they  are,  they  will  say  that  the
 only  standard  of  efficiency  is  to  know
 how  to  please  and  whom  to  please.
 That  is  why  the  workers  and  the
 employees  in  their  respective  field  do
 not  feel  any  incentive  or  initiative.
 They  will  only  carry  on  the  work
 some  way  or  the  other,  anyhow.  What
 goes  on  is  not  their  concern.

 While  you  can  enquire  into  all
 these  matters,  this  aspect  should  not
 be  lost  sight  of.  There  will  be  rules.
 You  must  make  somebody  responsible
 for  this.  But  the  main  thing,  the  root
 cause,  is  this.  If  you  can  improve  It
 and  really  do  the  right  thing  with  the
 employees,  there  will  be  less  of  such
 explosions  and  such  accidents.  These
 are  only  manifestations  of  the  ineffi-~
 ciency  and  the  siackness  which
 prevail  in  our  administration.

 भरी  गजेग्द्र  प्रसाद  सिन्हा  (पालामऊ)  :
 उपाध्यक्ष  महोदय,  में  इस  बहस  में  भाग  नही
 लेना  चाहता  था,  लेकिन  भ्रभी  मेरे  एक  दोस्त
 ने  यह  कहा  कि  मिनिस्टर  साहब  को  इस्तीफा
 देदेना  चाहिये  था  या  उपवास  करना

 चाहिये  था  ।
 उपध््यक्ष  महोदय  :  इस्तीफा  तक  तो

 यह  नहीं  गये  ।  वह  कहते  हे  यह  तो  बहुत
 बड़ी  बात  है,  इस  लिये  में  रुकता  हूं  -  वह
 सिर्फ  उपवास  तक  गये  t

 श्री  गेमा  प्रसाद  सिन्हा :  खेर,  उन्होने
 ऐसी  बात  कही,  अर  इस  तरह  की  बात  का
 सर  भी  होता  है  |  यह  बात  जरूर  है
 कि  दो  तीन,  दुर्घटनायें  ऐसी  हुई  हैं  जिन  से  सभी
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 को  तकलीफ  हुई,  भौर  पालियामेंट  के  मेम्बर

 हो  क्‍या,  सभी  लोग  यह  चाहेंगे  कि  ऐसी
 बात  भागे  से  हो  लेकिन  झभी  मेरे  पहले  जो
 दोस्त  बोलने  छड़े  हुए  उन्होंने  एम्प्लायीज  की

 हालत  को  बतला4  |  उन्होंने  बड़े  एम्पलायीज्‌
 के  बारे  में  कहा,  रेलवे  बो  भोर  बड़े  बड़े
 अ्रफसरों  के  बारे  में  भी  कहा  कि  वे  मिनिस्टर
 को  खुदा  रखना  चाहते  हैं  झोर  यही  एक  वजह
 है  कि  जो  नीचे  के  ब्लास  ३  एम्प्लायीज  हैं
 उनके  लिये  इंसेंटिव  नहीं  रहा  है  ।  में  तो
 उन  से  उम्मीद  करता  था  कि  चूंकि  वहू  उधर
 बेठे  हुए  हे,  वे  भी  हिस्सा  बटायेंगे  झौर  मदद

 करंगे  कि  झाइन्दा  ऐसी  दुघ  दनायें  नहों  ।

 ब्बूंकि  श्रभी  दुर्घटना  की  रिपोर्ट  नहीं  भाई  है,
 इस  लिये  यह  नहीं  कहा  जा  सकता  कि  बह
 केसे  हुई,  लेकिन  जैसा  और  लोगों  ने  बताया
 कि  वहां  के  कुली  या  वहां  के  छोटे  स्टाफ  के

 एम्पलायीज  जो  थे,  उन्होने  सावधानी  से  काम

 नहीं  किया,  यह  भी  एक  वजह  दुधघंटना
 की  हो  सकती  है  ।

 में  पूछता  हूं  कि जो  क्लास  ४  एम्पलायीज
 या  छोटे  अफसरान  काम  नहीं  करते  हैं
 उन  से  ठीक  से  काम  कराने  के  लिये,  उन  में

 इंसेटिव  लाने  के  लिये,  क्या  सरकार  की

 तरफ  से  कुछ  कमी  हो  रही  है  ?  भ्राज  उनको

 जो  सुविधायें  दी  जा  रही  हे,  शायद  हिन्दुस्तान
 के  इतिहास  में  पहले  कभी  नहीं  दी  गई  ॥

 शाज  उनको  सब  तरह  की  सुविधायें  दी  जा

 रही  है,  लेकिन  सब॒  से  बड़ी  वजह  यह

 है  कि  पोलिटिकल  झागेनाइजेशन्स  की

 शौर  पोलिटिकल  लीडर्स  की  वजह  से  श्राज

 बड़े  अफसरान  उन  के  ऊपर  कोई  कार्रवाई

 नहीं  कर  पाते  हे  ।  अगर  आज़  किसी  भी

 क्लास  ४  एम्यलायी  पर  रेलवे  बो  क्या,
 रेलवे  मिनिस्टर  भी  कोई  कारंवाई  करें,  तो

 दूसरी  तरफ  से  स्ट्राइक  की  श्षमकी  भाने

 लगती  है  |  में  तो  शाज  भी  यह  सोचता  हूं
 कि  अगर  इसके  लिये  श्राज  रेलवे  मंत्रालय,

 रेलवे  बोर्ड  या  वहां  के  बड़े  अफसरान  सस्ती

 से  पेश  झायें  ताकि  भाइनदा  ऐसी  चीज  में
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 हो  सके,  तो  कज  वहां  पर  स्ट्राइक  का  सामसा
 करना  पड़ेगा  ।  फिर  यह  कहां  जाता  है  कि
 रेलबे  मिनिस्टर  रिजाइन  करें,  दूसरी  तरफ
 झगर  सस्ती  हो  तो  वहां  स्ट्राइक  किया  जायगा,
 तब  कहा  जायगा  कि  सूंकि  वहां  स्ट्राइक
 हो  रहा  है  इस  लिये  रेलवे  मिनिस्टर  भस्तीफा
 दें

 यह  बात  जरूर  है  कि  बड़े  बड़े  प्रफसरान
 को  कोशिश  करती  चाहिये  कि  ऐसी  चीज
 न  हो,  लेकिन  इस  के  साथ  ही  यह  हम  लोगों
 की  भी  जिम्मेदारी  है,  खास  कर  जो  लेबर
 लीडर  हूँ  उन  को  भी  चाहिये  कि  झ्ाज  जो

 गड़बड़ी  हो  रही  है,  इंडिसिप्लिन  हो  रहा  है,
 उस  की  और  भी  वह  ध्यान  दें  1  दुनियां  के

 दूसरे  देशों  से  झाज  रूस  और  चीन  में
 डिसिप्लिन  ज्यादा  है,  लेकिन  इस  डिसिप्लिन
 को  लाने  में  सब  से  बड़ा  हाथ  लेबर  श्रार्गनाइजे-
 दन्स  का  और  लेबर  लीडर्स  का  रहता  है  ।
 लेकिन  आज  यहां  पर  उन  का  रोल  बिल्कुल
 दूसरा  ही  रहता  है  i  इस  लिये  में  उन  से
 अ्रपील  करूंगा,  उन  से  कहूंगा  कि  वह  भी

 इस  में  हमारा  हाथ  बटायें  शौर  हमारे  क्लास
 ४  'एम्पलायीज  या  दूसरे  लोग  भी  इस  तरह  से
 काम  करें  कि  ऐसी  बात  श्राइन्दा  न  हो  ।

 hri  Thanu  Pillai:  Sir,  much  has
 been  said  during  this  discussion.  I
 have  only  to  submit  that  the  Gov-
 ernment  must  use  power  with  discri-
 mination  and  discretion.  The  Explo-
 sives  Department  says  that  they  have
 no  licensing  system  or  control  over
 them.  The  Railway  Department  says
 that  they  have  handled  it  carefully
 and  that  all  rules  have  been  observed.

 An  Hon,  Member;  Where  have  they
 said?

 hri  Thanu  Fillai:  They  have  said
 so  in  answer  to  questions.

 Now,  somebody  should  take  the
 blame.  Of  course,  the  poor  mapufac-
 turer  is  there,  no  doubt,  a  number
 of  lives  were  involved  and  deaths
 had  occurred  in  the  three  accidents.
 It  ig  a  serious  matter  and  Parliament
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 and  the  Government  rightly  took
 serious  note  of  it.  But  in  reaching
 conclusions,  we  have  not  applied  our
 minds  with  sufficient  care  in  order
 not  to  hinder  the  innocent  people
 who  are  not  responsible  for  these
 explosions.

 38  hrs.

 The  Explosives  Department  have
 got  a  rule,  though  there  is  no  licence,
 that  these  paper  caps  should  be
 manufactured  according  to  instrue-
 tions,  and  tnder  their  permission
 alone  factories  can  be  installed.  I
 know  of  factories  where  accidents
 have  occurred  and  when  some  people
 came  for  permission  the  permission
 has  been  refused.

 Shri  K.  C.  Reddy:  For  manufac-
 turing  amorces  only  or  manufacturing
 other  fireworks?

 Shri  Thana  Pillai:  Amorces  only.
 Now,  the  instructions  of  the  Explo-
 sives  Department  are  becoming
 impracticable  to  follow,  because  they
 wanted  to  have  70  grains  for  thousand
 dots  of  paper  caps.  The  hon.  Minister
 has  himself  admitted  that  204  grains
 is  not  dangerous.  All  these  cap  manu~
 facturers  have  given  a  certain  formula
 and  they  are  given  permission  by  the
 Inspector  of  Explosives  to  produce
 paper  caps  according  to  that  formula.
 If  they  have  no  control,  why  should
 they  come  with  a  formula  and  have
 the  permission  from  the  Government?

 8-0l  hrs.  +

 {Mr.  Speaksn  in  the  Chair.]}

 What  has  actually  happened  Js  that
 some  manufacturers  have  violated
 that  safe  formula  which  accepted  by
 the  Inspector  of  Explosives.  Instead
 of  finding  out  the  persons  who  violat-
 ed  it,  this  wholesale  order  banning
 everybody’s  goods  has  been  passed
 and  it  has  affected  a  large  number  of
 small  manufacturers  who  depend  upon
 this  one  particular  trade  only  for
 their  existence.

 Coming  to  the  Railway  side,  the
 explosives  which  have  travelled  500
 miles  have  exploded  after  completing
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 (Shri  Thanu  Pillai]
 4500  miles.  How  did  it  not  explode
 during  all  this  transit?  If  there  was
 safe  handling  how  could  that  explode?
 It  is  just  anybody’s  commonsense  that
 something  had  happened  at  that  point
 of  explosion  which  did  not  eccure  in
 the  manufacturer’s  factory,  during
 loading  at  Sivakasi  or  transhipment
 at  Katpadi  or  other  places.  It  has
 come  up  to  Kanpur.  Therefore,  some-
 body  must  take  the  responsibility.

 It  must  be  the  Railway  Board,  in
 my  opinion,  because  it  is  they  who
 direct  the  operations  of  the  servants
 of  the  Railways.  Rules  are  given
 that  a  clerk  or  an  officer  should  be
 present  to  instruct  the  labourers  to
 handle  these  goods  safely,  because
 they  would  be  illiterate  and  they
 would  not  be  able  to  follow  the
 instructions  or  the  labels  on  the
 parcels.  I  do  not  know  whether  it
 was  observed.  Those  who  have  violat-
 ed  the  rules  have  paid  with  their
 lives.  To  see  whether  the  manufac-
 turers  have  violfited  the.  rules  or
 otherwise,  we  are  the’  authority,  and
 we  have  used  our  power  in  such  a
 manner  which  is  not  absolutely
 correct.  That  is  my  humble  submis~
 sion.

 Therefore,  I  say,  that  we  must
 apply  the  test  whether  the  manu-
 facturer  has  correctly  manufactured
 and  observed  the  formula,  and  those
 commodities  may  be  allowed  to  be
 transported.  Those  that  have  violated
 the  formula,  their  hcences  should  be
 scrapped.  They  should  not  be  allow-
 ed  to  manufacture  any  further
 amorces.  That  alone  will  be  the  cor-
 rect  action  to  take,  because  the
 number  of  lives  lost,  if  it  goes  without
 a  counter  action  in  the  form  of  some
 punishment  on  some  responsible  per-
 sons  it  will  be  rather  bad.  People
 will  go  on  violating  the  rule  in  the
 hope  that  ultimately  the  ban  will  be
 lifted  and  they  can  go  on  trading  like
 this.

 Crackers,  matches  and  caps  are
 three  different  varieties  of  fireworks.
 The  crackers  and  matches  may  be
 allowed  in  two  separate  wagons  and
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 the  caps  may  be  banned  for  the  time
 being.  In  the  case  of  those  that  have
 followed  the  regulations,  followed  the
 formula  accepted  by  the  Inspector  of
 Explosives,  their  goods  and  .paper
 caps  may  be  released  subsequent  to
 this.  There  should  not  be  a  whole-
 sale  ban  on  the  trade  and  industry
 because  a  number  of  families  are
 involved  in  this.  Some  of  them  might
 be  rich.  A  few  rich  people  might
 come  here  and  plead  to  hon.  Mem-
 bers,  and  seeing  them  an  impression
 may  be  formed  that  al]  manufacturers
 of  fireworks  are  very  rich  people.  It
 is  not  actually  so.  Like  the  cottage
 industry  in  matches  where  there  are
 manufacturers  who  produce  20  to  25
 gross  matches,  ini  the  manufacture  >f
 erackers  also  there  are  very  smail
 people.
 It  is  their  case  which  is  deplorable,
 and  if  they  are  not  allowed  to  sell
 these  gods  before  this  Deepavali,  the
 goods  may  all  go  bad.  Not  only  that.
 Alt  the  banks  have  paid  :ome  advan-
 ces  to  these  small  people.  Many  of
 those  people  will  become  bankrupts;
 and  those  families  wiil  be  left  com-
 pletely  without  anything.  We  have
 got  a  duty  and  a  responsibility  to  pro-
 tect  those  people  also  even  as  we  have
 to  mourn  for  the  lives  lost.

 With  these  words,  I  recommend  that
 the  ban  should  be  Hited  in  such  stagee
 as  are  found  to  be  fit  and  suitable.

 Shri  Ss.  द  Ramaswami:  May  I  seek
 a  clarification  from  the  hon.  Mimster?
 It  appears  that  they  are  recovering
 these  paper  caps  from:  the  markcts,
 and  there  is  a  seare  in  the  market,
 particularly  in  Bombay.  From  the
 shops  which  have  received  these  paper
 caps,  even  those  innocent  caps  are
 recovered  from  the  shopkeepers.  Is
 that  so?  May  I  ask  for  that  informa-
 tion?

 Mr.  Speaker:  There  and  then  he
 wants  an  answer.  Once  for  all,  in  his
 reply,  the  hon.  Minister  will  say  it.

 sat  sar  age  (सीतापूर  )
 श्रीमानजी,  भाज  हाउस  में  चारों  तरफ  से
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 विहायत  ही  काबिल  व्याख्यान  हुए  हैं  ।

 मेरा  इरादा  कतई  नहीं  था  कि  मे  इस  बारे

 में  कुछ  कहूं  ,  लेकिन  कुछ  गझ्लानरेबल  मेम्बर्ज

 मे  हस  किस्म  की  बाते  कही  हे,  जिन  का  जवाब

 देता  बहुत  जरूरी  है  |  यहां  पर  इस  मामले

 पर  इतनी  बहस  हो  रही  है,  लेकिन  श्रभी

 तक  इस  के  मुताल्लिक  जाच  नही  हुई  है
 भ्रौर  कोई  रिपोर्ट  नही  ग्राई  हैं  बगर  रिपोर्ट

 को  देखें  हम  लोग  अपने  अपने  अन्दाज  से

 यहां  पर  व्याख्यान  दे  रहे  है  कुछ  भाईयों
 नें  कहा  कि  सूतज  में  या  एडमिनिस्ट्रेशन
 में  किया  नुक्स  हे,  किस  तरह  से  हम  को

 चलना  है,  डिसिप्लिन  है  या  नही  t  कुछ  लोगों
 ने  श्री  लाल  बहादुर  शास्त्री  की  मिसाल  दे
 कर  यह  सलाह  दी  की  चूकि  इस  तरह  के

 एक्सीडेंट्स  हो  रहे  हें,  इस  लिये  हम  नाकारा

 हे  श्रौर  हम  काम  ठीक  तरीके  से  नही  कर  सकते

 है,  हमारे  मिनिस्टर्ज़  प्रायश्वित  करे  और

 फ़ास्ट  करे  यह  भी  कहा  गया  कि  दगर

 वे  फास्ट  करते  है,  तो  बे  न  जेल  जायेंगे

 धौर  न  उनको  कोई  सजा  ही  होगी  ।  यह
 बात  मेरी  समझ  में  नहीं  झाई  ।  में  बहुत  देर
 से  सोच  रही  थी  कि  यह  क्‍या  बात  है  श्गर

 मे  प्रायश्चित  करती  हू,  तो  श्रपनी  शुद्धि
 के  लिये  करती  हूं,  ेकिन  अगर  कोई  मुझे
 समझाए  कि  अगर  म॑  प्रायश्चित  करूपी
 श्रौर  फास्ट  रख  तो  न  मुझे  जेल  जाना  पड़ेगा
 शौर  न  कोई  मारपीट  होगी,  तो  यह  बाल
 मेरी  समझ  में  नही  ऑाती  है  ।  मेरे  जैसे  अ्ादमी
 के  लिये  तो  सब  से  बड़ा  एक्सिडेट  यह  है  कि
 में  पालियामेंट  में  देखती  हूँ  कि  तरहू

 तरह  के  लोग  है  श्रौर  तरह  तरह  के  ख्यालात

 है,  लेकिन  जो  ठीक  बात  है,  उस  को  देखने
 की  कोशिश  नहीं  की  जाती  है  ।  रेलबेज़  के

 एब्सिडेट  हो  या  कोई  झौर  एक्सिडेट  हो  या

 जलज़ले  हो,  तो  उन  का  ताल्‍लुक  किसी  एक
 खास  पार्टो  से  नहीं  होता  है,  उन  का  ताल्लुक
 सारे  देश  सं  है  I  दूसरी  तरफ  जो  हमारे  भाई
 बैठे  हुए  है,  वे  भी  साथ  है,  हम  से  झलग

 नहीं  हें

 il  SEPTEMBER  ‘1957  in  Ratlway  Wagons  33408
 and  Sheds

 यहां  पर  तरह  तरह  के  पटालों  के  नाम

 लिये  जा  रहे  है  ।  में  समझती  हूं  कि  पटालों

 का  होना  जरूरी  है  में  उन  लोगों  में  से

 हूं,  जो  यह  समझते  हे  कि  हमारे  त्यौहारों
 में  बगैर  इन  केक  के  हमें  मजा  नहीं  भाता

 है  ।  यहा  पर  यह  भी  कहा  गया  कि  पिस्टल
 कसी  होती  है,  कैप्स  कैसी  होती  है,  कौन  सी
 ठीक  है,  कोन  सी  ठीक  नही  है  t  इससे  मुझे
 वह  कहानी  याद  श्राती  है  कि  अंधों  के  सामने

 एफ  हाथी  खड़ा  है  भौर  कोई  उसकी  दुम
 को  हाथी  कहता  है  और  कोई  कान  को  पकड़
 कर  कहता  है  कि  वह  हाथी  है  जब  हम
 को  इन  बातों  का  ड्ल्म  नहीं  है,  शान  नहीं
 है,  तो  हम  को  ये  बाते  ज़रा  सोच  कर  कहनी
 चाहिए  ।  में  बहना  चाही  हूं  कि  हम  को
 रिपोर्ट  का  इन्तजार  4  रना  के  हिए  कि  उसमें
 क्या  हूँ  7  इस  बात  में  भी  कोई  शक  नहीं  हूँ
 इनहरिप्लिन  सारे  मुल्फ  मे  मौजूद  है  |

 पढ़े  लिखें  लोगों  में,  विद्यायियरों  में,
 टीचसे  में  जहा  श्राप  देखते  हे  बहां
 निजाम  शौर  कायदा  बिलकुल  गायब  हो  गया

 है  ।  ऐसी  हालत  में  तरह  तरह  के  लोग  रंग
 बरंगे  लोग  तरह  तरह  के  विचार  फैलाते
 है  |  चारो  तरफ  लोगो  को  उल्टा  सीधा  समझाते

 है  t  श्राप  सोचिये  कि  'प्राज  हमें  ाजाद

 हुए  थोडा  ही  र्स  हुआ  है  ।  हम  सभों  को
 मिल  कर  दायें  श्र  बाये  तरफ  वालों  को  मिल
 कर  अपने  मुल्क  को  सुधारना  है  भ्रौर  जहां
 क्रमिया  हो  उमैको  दूर  करना  है  न  कि  यह  कि
 हम  एक  दूसरे  की  टागे  खीचे  और  कहे  कि  यह
 गलत  है,  वह  गलत  है  t  इसलिये  मेरी  राय  तो
 यह  है  कि  इन  विषयों  को  हमें  गम्भीरता  से
 देखना  चाहिये  t  जो  एक्सीडेंट  होते  है  ब ेतकलीफ

 देह  और  नुकसान  देह  होते  हे  ।  हमारे  लोग
 उनमें  मरते  हे  ।  में  मिनिस्टर  साहब से  प्रार्थना
 करूंगी  कि  वह  इस  को  देखें  शौर  हाउस  में
 से  जिसकी  मदद  की  उनको  जरूरत  हो
 उसे  लें।  यह  एक्सीडेट  केवल  मिनिस्टर

 साहब  का  नही  है,  यह  हम  सब  का  है  1  इस
 लिये  में  भाप  से  यह  कहना  चाहती  हूं  कि  यह
 कहना  ठीक  नहीं  2  कि  रेलवे  बोर्ड  के  लोग
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 कैसे  हैं,  हमारे  झफसरान  झपती  डयूटी  को

 निगलेक्ट  करते  हें  ।  मेरा  तो  यह  कहना  है
 कि  द््स  वक्‍त  सारे  देश  की  हालत  उस्रट-

 पुलट  हो  रही  है,  कहीं  भी  डिसिप्लिन  नहीं
 दिखायी  देता  |  हमारे  भाई  आज  हमको
 नेक  सलाह  देते  हे  मगर  में  उनसे  मा  की

 हैसियत  से  कहूंगी  कि  नेक  सलाह  ऐसी  नहीं

 होती  ।  भूख  हड़तालें  खेलकद  की  बातों  में

 नहीं  होनी  चाहिये,  उसमें  तो  एक  गम्भीरता

 होती  है  ।  हमको  इस  बात  पर  गम्भीरता

 से  विचार  करना  है  |  में  ज्यादा  न  कह  कर

 इतना  ही  कहूंगी  कि  रिपोर्ट  का  इन्तिजार
 कीजिये  ।  देश  के  कामों  में  इतनी  उजलत  नहीं
 होती  चाहिये  ।  रिपोर्ट  प्रायेगी,  उसे  देखिये

 झौर  फिर  कहिये  कि  दोष  किस  का  है

 में  चाहती  हूं  कि  पटाखे  बनाने  बालों

 पर  पाबन्दी  न  लगायी  जाये  जब  तक  कि
 रिपोर्ट  न  झा  जाये  ।  में  कहूंगी  कि  पटाखे
 बनाना  बन्द  न॑  किया  जाये  क्‍योंकि  जो  गरीब

 क्रादमी  ह्स  काम  में  लगे  हुए  हे  उनको  हमें
 जिन्दा  रखना  है,  खत्म  नही  करना  है  हमें
 झपने  मुल्क  में  रोशनी  और  पटाखों  की

 जरूरत  है  |  हम  मुहरंमी  मुल्क  नहीं  बनाना

 चाहते  ।  हमको  हर  तरफ  रोना  पीटना

 पसन्द  नहीं  है  डस  लिये  में  मिनिस्टर  साहब
 से  कहूंगी  कि  जब  जांच  हो  जाये  तो  वह
 उसके  बारे  में  हाउस  को  बतलायें  ।  और
 में  यह  भी  कहूंगी  कि  जो  झ्लाज  थे  बातें  हो  रही

 हैं  उन  पर  सरकार  ध्यान  न  दे  श्रौर  भूख
 हड़ताल  की  तरफ  ख्याल  भी  न  करे  |
 Shri  Nath  Pai  (Rajapur):  I  do  not

 think  I  have  anything  very  special  to
 say,  but  I  have  been  listening  very
 carefully  to  the  speeches  of  the  day
 on  this  matter,  rather  these  tragic
 accidents,  and  ]  have  also  not  felt
 very  happy  about  the  tone.  My  effort
 will  be  to  strike  a  slightly  different
 note  as  regards  this  discussion.

 This  particular  matter  has  been
 precipitated  by  the  simple  fact  that
 within  a  very  short  period  of  time,
 the  nation  has  had  to  witness  three
 tragic  accidents  of  this  kind.  An
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 accident,  the  law  defines,  is  something
 which  reasonable  care  and  foresight
 cannot  prevent.  I  will  not  be  want-
 ing  to  speak  with  a  view  to  demand-
 ing  revenge  on  somebody  nor  wanting
 Punishment  either  self-imposed  or
 imposed  from  outside  by  anybody.  I
 would  like  to  make  an  appeal  that  we
 should  try  to  look  at  this  question
 from  a  broader  point  of  view.  This
 is  a  common  thing  or  a  common  sad
 experience  in  our  country.  A  few
 days  back,  a  very  touching  letter
 appeared  in  the  columns,  of  The  Times
 of  India  in  which  a  lady  drew  atten-
 tion  to  the  pretty  regularly  occurring
 accidents  on  the  crossings  of  the  rivers.
 It  is  immaterial  what  particular
 Ministry  is  responsible  for  these  tragic
 happenings.  We  today  had_a  discus-
 sion  of  an  air  accident  and  {nis  is  the
 third  item  we  are  dealing  with  today.
 I  am  reminded  of  an  accident  when
 700  lives  were  lost  in  Bombay  when
 Ramdas  was  sunk.  I  am  mentioning
 this  because  in  all  branches  of  life
 in  this  country  human  life  has  lost  its
 value  and  one  wonders  whether  some-
 thing  cannot  be  done  about  it.  I  am
 not  desirous  of  or  interested  in  mak-
 ing  an  indictment  against  anybody  in
 particular

 Mr.  Speaker:  So  far  as  this  matter
 is  concerned,  has  he  got  any  construc-
 tive  suggestions?

 Shri  Nath  Pai:  That  is  what  I  am
 coming  to.

 Mr.  Speaker:  He  is  going  on  saying
 something  m  general.  What  is  the
 point?

 Shri  Nath  Pai:  I  am  coming  to  that:
 As  I  have  made  clear  in  the  begin-
 ning,  the  point  is  that  accidents  are
 becoming  common—be  it  an  air  acci-
 dent,  a  railway  accident  or  a  river
 accident—-and  in  each  case  the  point
 that  should  engage  our  sttention  is
 whether  reasonable  degree  of  care
 had  been  taken  to  prevent  an  accl-
 dent.

 I  am  not  so  much  _  interested  in
 striking  an  indictment  against  the
 Railway  Minister  or  the  Minister  of
 Explosives.  It  has  now  been  fairly
 established  that  it  was  the  product  of
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 one  particular  manufacture  who,  they
 say,  has  been  mainly  responsible  for
 bringing  about  the  chain  of  these  fatal
 accidents  in  the  country.  It  has
 already  been  made  out  that  perhaps
 we  could  isolate  the  products  of  this
 particular  manufacturer  and  the  other
 manufacturers  could  be  let  go.  I
 would  like  to  point  out  in  this  con-
 nection  that  this  is  a  reasonable  pro-
 posal  and  all  the  manufacturers,
 perhaps,  cannot  be  victimised  for  the
 failure  of  one.

 My  plea,  particularly  to  the  Rail-
 way  Minister,  is  this,  and  one  mem-
 ber  has  already  referred  to  it:  we  are
 afraid  that  the  staff  and  the  adminis-
 tration  us  a  whole  is  not  made  con-
 scious  of  one  thing,  and  that  is  that
 utmost  care  has  got  to  be  taken,
 especially  when  human  lives  are  in-
 volved.  Here  I  repeat  my  first  sug-
 gestion  that  I  am  not  interested  in
 striking  an  indictment  against  his
 particular  Ministry  because  in  his
 Ministry  the  series  of  fatal  accidents
 are  very  very  often  and  time  after
 time  it  has  been  established  that  a
 little  more  care  would  have,  perhaps,
 avoided  the  accident  in  Bombay  and  a
 little  more  care  on  the  part  of  the
 porters  in  handling  would,  perhaps,
 have  avoided  this  tragedy  in  another
 place.  And  all  these  accidents  and
 tragedies  have  occurred,  not  in
 the  store  room  but  in  the  railway
 siding.

 So,  my  constructive  proposal  is  that
 al]  the  Ministries  concerned  should
 make  it  imperative  on  the  part  of  their
 staff  to  understand  that  far  more
 costly  than  the  goods  they  handle  is
 the  human  material  with  which  they
 are  always  in  contact  If  this  point
 is  given  sufficient  attention,  as  some
 other  countries  have  done,  perhaps
 this  tragedy  could  be  avoided.

 I  would  plead  for  an  _  overall
 approach  to  the  whole  problem  of
 accidents  in  the  country.  They  can-
 not  be  locked  into  in  isolation,  as
 happening  in  this  Ministry  or  that
 Ministry.  There  is  in  this  country  a

 general  fatalistic  attitude  and  indiffer-

 ॥  SEPTEMBER  967  in  Railway  Wagons
 and

 १3473
 Sheds

 ence  and  it  is  they  that  very
 often  bring  about  there  tragedies.  We
 have  been  told  that  had  one  bridge
 been  tested  a  bit  earlier,  the  accident
 would  not  have  taken  place,  that  if
 the  central  signalling  s;stem  had  been
 in  order,  the  accident  would  not  have
 taken  place  and  had  the  handling  of
 explosives  not  been  rough,  perhaps,
 the  accident  would  not  have  taken
 place.  May  be.  But  it  is  the  general
 consciousness  which  will  have  to  be
 emphasised  everywhere  and  if  that  is
 done,  perhaps,  these  accidents  could
 be  avoided.

 Shri  Jagjivan  Ram:  It  is  a  matter  of
 deep  regret  and  concern’  that  three
 accidents  of  this  nature  have  taken
 place  and  valuable  lives  had  been  lost
 and  several  people  were  seriously  in-
 jured  and  affected.  On  such  occasions
 one  cannot  but  feel  corry.  It  is  not
 a  question  of  apportioning  blame  to
 anybody  but  it  is  determining  the
 causes  and  the  remedies  to  remove
 those  causes.  Whenever  an  accident
 takes  place  and  when  human  life  is
 lost,  that  is  a  cause  for  concern,  an-
 xiety  and  sorrow.

 Regarding  the  transport  of  explo-
 sives,  explosives  have  been  divided
 into  several  classes  by  the  Inspector
 of  Explosive  under  the  Explosives
 Act.  There  are  different  classes  of
 explosives.  Some  are  more  effective.
 They  have  been  classified  into  No.  l,
 2,  3,  4,  like  that.  Fireworks  come
 under  class  7  of  the  explosives.  Then,
 fireworks  have  been  further  divided
 into  two  divisions—division  4  and
 division  2.

 So  far  as  the  precautions  to  be  taken
 in  the  handling  and  transport  of  the
 explosives  by  the  railways  or  other
 means  of  conveyance—here  we  are
 concerned  only  with  railways—there
 is  not  much  distinction  between  other
 explosives  and  fireworks.  When  I
 was  going  through  this  Act  and  also
 the  regulations  made  by  the  Railways
 under  Red  wYariff,  I  was  wondering
 whether  it  was  not  desirable  to  make
 certain  distinction  between  these  two
 classes  of  explosives,  classes  l  to  6
 and  class  7,  which  is  fireworks.  I
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 [Shri  Jagjivan  Ram]
 cannot  say  anything  definitely  at  this
 stage,  but  that  is  a  question  to  be
 examined  in  consultation  with  the
 Department  of  Explosives  and  experts.

 Even  among  fireworks,  there  are
 some  fireworks  for  which  hcences  are
 necessary  from  the  Inspector  of  Ex-
 plosives  or  the  Department  of  Ex-
 plosives  and  there  are  others  for
 which  licences  are  not  necessary.  But,
 in  both  these  cases,  when  the  con-
 signor  goes  to  consign  some  fireworks
 whether  of  the  hcensed  category  or
 of  the  unlicensed  category,  he  has  to
 certify  and  he  has  to  give  a  certificate
 in  a  prescribed  form  to  the  station
 master  or  railway  officer  concerned
 that  this  firework  does  not  come  under
 the  licensed  category  and  lie  has  been
 exempted  from  that.  He  has  further
 to  certify  that  the  packing  of  the  fire-
 works  have  been  done  according  to
 the  specifications  laid  down  by  the
 Inspector  of  Explosives.  You  will
 imagine  how  difficult  it  is  for  the
 Railway  department  to  luok  into  the
 packings  In  some  cases  of  explo-
 sives,  there  are  to  be  two  packings,
 the  internal  packing  end  external
 packing  It  has  to  be  certified  by  the
 party  concerned,  because,  in  the  rail-
 way,  we  cannot  open  that  and  see
 whether  it  has  been  properly  packed
 and  properly  secured  or  not  I  men-
 tion  this  as  it  is  relevant  to  the  issue.

 Then,  for  transportation,  detailed
 Tules  have  been  laid  down  Certain
 categories  of  fireworks  und  other  fire-
 works  should  not  be  loaded  m  the
 same  Wagon.  Wagons  for  the  trans-
 poration  of  explosives  are  different;
 they  are  not  the  ucual  wagons.  It  is
 further  laid  down  thet  they  should
 be  handled  in  such  a  way  and  they
 should  be  stored  in  such  a  way  and
 they  should  be  unloaded  at  a  parti-
 cular  platform,  at  a  particular  goods
 shed.  All  these  detailed  instructions
 and  regulations  have  been  laid  down
 in  the  Red  Tariff.  I  do  not  propose
 te  take  the  time  of  the  House  in
 quoting  them.  They  re  available  and
 my  hon.  friend  Shri  8  ्  Ramaswami
 gave  some  of  them  in  detail.
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 The  enquiries  have  not  yet  been
 finalsed  in  all  these  cases  of  explo-
 sions.  I  do  not  want  to  say,  I  am  not
 in  a  position  to  categorically  say,  that
 in  all  these  cases,  all  the  regulations
 laid  down  to  be  observed  by  the  Rail-
 ways  have  been  properly  observed.
 Because,  I  am  not  in  a  position  to  say
 that  categorically  at  the  present  stage
 till  the  final  reports  of  the  enquiries
 are  available.  ut,  there  are  certain
 obvious  difficulties.  I  am  not  talking

 ‘in  relation  to  these  three  accidents,
 while  going  through  the  regulations  in
 the  Red  Tariff.  I  found  that  some  of
 the  regulations  are  not  only  difficult
 and  impracticable,  but  even  impossi-
 ble  to  obServe,  where  a  small  station
 on  the  railways  is  concerned.  There-
 fore,  I  have  asked  the  Railway  Board
 either  to  set  up  a  smajl  committee  or
 detail  some  officer  to  go  into  this
 question  of  revising  the  Red  Taniff.
 I  find  it  is  so  complicated  and  so  many
 rules  aie  laid  down  there  that  I  won-
 der  whether  it  35  possible  for  an  Assis-
 tant  Station  Master  or  a  parcel  or
 goods  clerk  to  master  all  the  implica-
 tinns  of  the  Red  Tariff.  Therefore,  I
 feel  that  it  is  perhaps  desirable  to
 simplhifv  it  as  far  as  possible,  and  I  am
 immediately  detailing  one  officer  on
 special  duty  to  revise  it.

 Again,  on  questions  of  fact,  I  do  not
 propnse  to  suy  much,  though  I  have
 got  certain  information  in  my  posses-
 sion,  because  I  do  not  want  to  vitiate
 the  results  of  the  enquiry  in  any  way.
 Shri  Ferove  Gandhi  enquired  whether
 these  wagons  were  overloaded  or  not.
 I  hdve  got  the  information  that  so  far
 as  the  weights  of  fireworks  in  the
 wagons  is  concerned  they  were  below
 the  prescribed  weight  of  10,000  Ibs.
 per  wagon.

 As  regards  handling,  that  is  loading
 and  unloading,  it  is  necessary  that  the
 persons  who  do  it  are  experienced
 ones.

 Shri  5.  प्र,  Ramaswamil;  But  is  it  not
 a  fact  that  at  Katpadi  one  wagon  was
 overloaded  to  the  extent  of  133-33,
 maunds  instead  of  the  proper  weight
 of  76  maunds?
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 Shri  Feroze  Gandhi:  We  will  wait
 for  che  enquiry  report.

 Shri  Jagjivan  Ram:  Even  clerks
 were  involved  in  the  accident  and
 they  lost  their  lives.  So,  it  is  not  easy
 to  presume  that  they  were  neghgent
 in  their  work  One  can  say  so  per-
 haps  about  coolies  who  are  not  educat-
 ed  or  literate,  but  we  cannot  presume
 that  the  persons  who  know  that  if
 they  ure  in  any  way  negligent  they
 may  be  the  first  victims  of  an  acci-
 dent,  will  be  knowingly  negligent  of
 their  duties.

 I  have  ascertained  from  the  stations
 concerned  the  length  of  service  of  the
 Persons  who  were  engaged  in  this
 work  of  kading  and  unloading  at
 Asansol  and  Katpadi,  and  I  haye  got
 the  information  At  Asansol  the  Tran-
 ship  clerh  who  dealt  with  the  wagon
 had  a  service  of  seven  years  In  the
 tran¢nipment  shed  the  length  of  ser-
 vice  of  the  other  persons  engaged  on
 the  wagon  was  from  24  to  70  years

 Similarly,  at  Katpad:  the  length  of
 service  of  the  persons  who  were  doing
 the  leading  and  unloading  work  was
 from  six  years  to  3  years,  and  in  the
 trinsiipment  shed  it  was  from  half
 a  year  to  3)  years;  there  was  one
 person  who  had  been  there  only  for
 tne  Jast  15  day»  before  the  accident
 tack  place  though  his  length  of  service
 wus  six  years.

 Again,  I  am  nct  drawing  any  infer-
 ence  from  this  This  is  a  piece  of
 informa  ion  which  I  wanted  to  men-
 tien  to  the  House.

 Shri  S.  V.  Ramaswami:  It  1s,  not  a
 quest.on  of  experience.  Your  own
 report  :ays  that  it  is  due  to  careless
 handling

 Shri  Jagjivan  Ram:  It  is  said  that
 experienced  people  should  be  detailed
 to  do  this  work.  So  I  have  given  this
 information.  Whatever  is  there  in  the
 report  of  the  enquiry  is  there.  I  am
 not  contradicting  that.  I  am  only
 giving  this  information.  What  was  the
 percentage  of  the  chemical  in  the
 amorces,  what  is  the  safe  margin,
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 what  is  the  margin  which  will  be
 regarded  as  explosive,  whether  It
 should  be  70  grains  per  000  caps  or
 204  grains  per  000  caps,  whether  240
 grains  is  a  safe  margin  or  204  grains
 Is  &  safe  margin—all  this  is  not  with-
 in  my  competence  to  decide.  It  is
 for  the  technical  people  to  decide,
 though  in  these  cases  the  railways
 aiso  have  the  regulation  that  certain
 categories  of  fire-works  can  be  lrans-
 ported  along  with  other  categories
 during  the  period  July-March.  FPer-
 haps  after  March,  when  the  tem-
 perature  3s  high,  there  is  every  like
 uhood  of  these  fire-works  easily  ex-
 ploding.

 What  should  be  the  safe  margin
 will  have  to  be  decided  by  the  De-
 partment  of  Explosives  It  is  not
 the  intention  that  the  transportation
 of  fiie-works  should  be  discontinued
 by  the  railways  for  all  times.  When
 these  accidents  toak  place  and  when
 there  was  some  reason  to  belheve
 that  some  of  the  amorces  used  had
 higher  peicentage  or  quantity  of  the
 chemical  than  was  authorised—
 though  there  ॥५  no  licensing  for  that--
 2६  75  clear  that  the  Department  of
 Explosives  36  exerasing  a  certain
 control  over  that—fire  works  were
 frozen  Also  in  one  of  the  samples
 of  Chinese  crackers,  it  was  found
 that  potassium  chloride  has  been
 used  So  unless  it  is  finally  establish-
 ed  by  chemical  tests  that  apart  from
 amorces,  in  other  fire-works  also  un-
 authorised  chumical  has  been  used  by
 any  of  the  parties,  it  will  not  be  safe
 to  release  the  stoeks  and  packages  of
 the  fire-works  where  they  have  been
 secured  either  at  the  goods  sheds  or  in
 wagons  As  soon  as  the  Department
 of  Explosives  has  come  to  the  final
 conclusions  as  regards  the  constituen‘s
 of  the  different  categories  of  fire-
 works  and  then  certified  that  the
 chemicals  used  in  them  are  only
 authorised  chemicals  in  authorised
 proportion  and  not  unauthorised  ones,
 we  will  have  no  objection  in  restore
 ing  transportation  of  the  fire-works.

 I  may  repeat  that  we  have  no  in-
 tention  of  stopping  the  transportation
 of  the  fire-works.
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 Shri  Thann  Pillai:  How  long  will  it
 take?

 Shri  Jagjivan  Ram:  That  depends..

 Shri  Ferose  Gandhi:  On  the  Explo~
 sives  Ministry.

 Shri  Jagjivan  Ram:  ....on  the  De-
 partment  of  Explosives.  It  should  be
 expedited  and  final  conclusion  arrived
 at  as  quickly  as  possible.

 Sivakasi  and  areas  nearabout  form
 a  very  large  centre  for  the  manu-
 facture  of  fire-works,  though  there
 are  other  centres  like  Poona  or
 Bombay  or  even  Calcutta  where  some
 fire-works  are  manufactured,  I  find
 that  the  major  portion  of  the  require-
 ment  of  the  country  is  met  by  Siva-
 tsasi,  Trichur  and  places  near  about.
 It  is  a  roaring  trade,  no  doubt.  f  find
 that  nearly  Rs:  50  lakhs  worth  of
 fire-works  are  on  the  different  rail-
 ways  either  in  wagons  or  in  sheds.

 Ags  soon  as  we  get  clearance  from
 the  Department  of  Explosives,  we  will
 resume  the  work  of  transportation.

 Mr.  Speaker:  Does  the  hon,  Minis-
 ter  mean  that  when  some  portions  of
 the  goods  have  been  declared  as  not
 explosives,  they  would  be  released?

 Shri  Jagjivan  Ram:  Yes

 Mr.  Speaker:  Or  they  have  to  wait
 tol}  all  the  goods  are  declared  nun-
 explosive?

 Shri  Jagjivan  Ram:  That  again  will
 depend  upon  the  Department  of  Ex-
 plosives,

 Mr.  Speaker:  Whose  is  that  Depart-
 ment?

 Shri  Feroze  Gandhi:  The  explosive
 Minister  is  sitting  here,  Sir.

 Mr.  Speaker:  I  think  it  is  reason-
 able  that  as  and  when  things  are
 examined  and  found  not  bad,  they
 may  be  released.

 Shri  Jagjivan  Ram:  That  again,  Sir,
 will  be  as  soon  as  they  say.

 Shri  Ramaswami  put  that  question
 about  some  of  the  caps  which  have
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 been  taken  delivery  of  by  the  con-
 aignees  being  taken  back  or  recovered
 from  the  shopkeepers,  That,  per-
 haps,  might  have  been  the  instruction
 of  the  Home  Ministry  to  the  State
 Governments  that  ag  these  amorces
 have  been  found  to  contain  a  higher
 proportion  of  the  explosive,  it  will  not
 be  safe  to  entrust  children  with  the
 caps.  That  was  the  reason  why,  per-
 haps,  the  Home  Ministry  have  taken
 this  action  and  asked  the  State  Gov-
 ernments  to  take  this  precaution.  I
 think  that  was  necessary  once  it  has
 been  found  that  these  caps  did  con-
 tain  a  higher  percentage  of  the  chemi-
 cal.

 I  have  not  much  to  say.  Whenever
 such  accidents  take  placa  everbody  is
 sorry  for  that.  Human  life  is  im-
 possible  to  replace.  I  do  not  know
 what  is  the  theory  of  atonement.
 Perhaps,  it  is  more  for  those  who  be-
 lieve  in  birth  and  rebirth,  who  be-~
 lieve  in  the  theories  of  gradations  in
 the  human  species  and  perhaps,  also
 it  is  for  those  types  of  people  who
 g0  on  advertising  any  action  which
 they  might  indulge  in,  not  for  self-
 purification  but  for  self-aggrandise-
 ment

 Shri  Jagdish  Awasthi:  It  is  only  on
 that  side.

 Shri  Jagjivan  Ram:  We  Congress-
 men  do  not  believe  in  such  tactics.
 And,  if  at  any  time,  we  do  take  any
 action  for  self-purification,  we  ap-
 proach  that  in  8  prayerful  mood,
 We  believe  that  is  not  an  action  to
 be  advertised.  And,  if  it  ig  not  an
 action  to  be  advertised,  there  is  no
 occasion  for  imprisonment  and  there
 is  no  occasion  to  be  afraid  of  that.

 Again,  I  say  that  we  will  take  all
 the  action  that  is  humanly  possible.  I
 say,  ‘humanly  possible’,  because
 human  elements  are  susceptible  to
 failures  aiso  in  spite  of  best  precau-
 tions.  I  cannot  be  so  bold  as  to  assure
 the  House  that  in  future  there  will
 be  no  accident.  I  can  only  say  this
 much  that  we  will  texe  all  the  pre-
 cautions  that  are  humanly  possible  in
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 the  circumstances  and  with  the  human
 material  that  we  have  got,  to  see,  to
 exert  and  to  endeavour  to  avoid  the
 recurrence  of  such  accidents.

 Explosione

 Again.  I  will  repeat  that  I  am  not
 here  to  apportion  the  blame  between
 the  Department  of  Explosives  or  the
 manufacturers  of  the  fire-works  of
 the  railways.  It  may  be,  as  I  have
 said,  that  the  railways  might  have
 failed  at  certain  points  in  observing
 all  the  regulations  that  have  been
 laid  down  in  the  Red  Tariff.  But,  as
 I  have  said,  I  am  not  in  a_  position
 categorically  to  say  whether  the
 railways  have  observed  or  the  manu-
 facturers  have  observed  all  the  regu-
 lahions  laid  down  by  the  Department
 of  Explosives  or  by  the  railway  de-

 l]  SEPTEMBER  957  in  Railway  Wagons  33426
 and  Sheds

 partment  itself  for  the  transportatian,
 loading  and  unloading  and  handling
 of  explosive  materials.

 Shri  Awasthi:  The  enguiry  at
 Asansol  has  been  finished.

 Shri  Jagjivan  Ram:  Again,  Sir,  I
 express  my  deep  regret  for  the’  acci-
 dents  and  I  assure  the  House  that
 we  will  take  all  possible  precautions
 in  the  matter.

 Mr.  Speaker:  The  House  will  now
 stand  adjourned  till  LM  a.m.  tomorrow.

 8.40  hrs.

 The  Lok  Sabha  then  adjourned  titi
 Eleven  of  the  Clock  on  Thursday,  the
 l2th  September,  ‘1957.
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 3663  Power  Project  at  Litan  on  Blocks  in  Singhbhum

 Thoubal  River  I3I50+5!  District  in  Bihar  73385
 665  TT.  B.  Patients  in  Delhi  33353—53  3693  Kadana  Dam  in  Bombay
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 ‘1683  Domingarh-Jagat  Bela  7778  Passenger  Amenities  I320I%-02
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 1684,  All  India  Institute  of  Consultant  of  the  World

 Medical  Science  73380-8r  Bank  33202
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 Feet
 33202

 i685  Expenditure  on  Depart-  1721  Food  Laden  Ships  at
 mental  Catering  1181-82  Indian  Ports  73203-03
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 5.Q.Ne.  Subject  CoLu  ns
 4722  ~=Fishtng  Harbour  in  Kerala

 State.  :  33203
 U.S.Q.  No.

 3478  Economy  Measures  on
 Railways  73203-—05

 I479  Economy  Measures  tn  the
 Ministry  of  Community
 Development  I3205

 479-A  Cocoo  Plantations  3220§-06
 7480  Ticketless  Travellers  '13206-07
 1481  Dry  Cargo  Imports  and

 Exports  3207
 I482  Community  Development

 and  N.E.S.  Blocks  '13207-08
 ‘1483  Railway  Staff  Quarters,

 Kantaban):  33208
 3484  Railway  Traffic  Handling

 Contract  13208-09
 1485  Sanitary  Arrangements  in

 Laccadive  Islands  73209-I0
 7486)  Shipping  Freight  Rates  I32I0-II
 3487  New  Railway  Lines  in

 Orissa  I32II
 7488  Post  office  Buildings  in

 Madhya  Pradesh  332I2
 7489  S  S  Ratlway  Workers’

 Representation  I32I2-33
 7490  Roads  In  Orissa  332I3
 490-A  Railway  Employees  33233-I4
 ‘1491  Industrial  Estates  ‘13214
 1492  Use  of  Oriya  Language  on

 S.E  Railway  I32T4-I5
 493  Flood  Control  and  Irriga-

 tion  Schemes  I3275-I6
 3494  Road  Development  in

 Onissa  I32I6
 7495  Parlakimid:  Light  Railway  33236
 1496  Bridge  over  the  Khowai

 (Tripura)  332I7
 ‘1497  Cement  Depot,  Golden

 Rock  3327
 7498  Mhiich  Cattle  in  New

 Delhi  :  %3227-I8
 499  Money  Orders  from  Patna

 Post-Office  I328-Ig9
 r§00  =6Timber  I329
 rsot.  Buildings  for  P.  &  T.

 Department  3220
 3§02  Munuficture  of  Railway

 Coaches  33220
 §03)  Fruit  Production  in  Mani-

 pur.  =  ३००7
 3§04  Plant  Protection  in  Mani-

 pur  .  3322I-22
 3505  Compensatory  and  House

 Rent  Allowances  of
 Rulway  Employees  33222

 t506  Railway  Brakesmen  in
 Olavakkot  Division  43223

 ‘1$07  Holiday  Homes  for  P&  T
 Employees  33223

 3508  Installation  of  ‘Bulk  Sugar
 Loader’  Plant  at  Ports  33224

 is0og9  Rmlway  Accidents  ‘13224-25,
 35r0  Railway  Employees  3322§
 ‘Ist  Electric  Track  Recorders

 on  Railways  33226
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 S.Q.No,  Subject  CoLUMNS
 ‘Ist2  P.  &  T.  Str  ke  Emergency  33226 ‘1513

 Rose  ia
 Backward  Areas

 of  Bomb.  +  3326
 I§l4  Foot-Over-Bridge  at

 =

 Sholapur  Railway  Station  ‘13226-27 I§I§
 Boal  paves

 in  Hima-
 chal  Prade  है  rae  28

 I5I6  Railway  Freight  Surcharges  3  jas ISi7  Community  Project  Block
 Alipur  (Deihi)  73229

 3539  Duindigal-Gudalur  Railway
 Line  .  '13229-30 1§20  Jhargram  Railway  Station  73330

 ‘1g2t  Surcharge  on  Tolls for  use of  Suez  Canal  23230+37
 ‘1922  National  Filaria  Control

 Programme  In  Kerala  =  323
 3523  Lift  Irrigation  Schemes  in

 Andhra  Pradesh  323I-32
 I§24  Modern  Equipment  for

 Indian  Ports  3232
 752६  Railway

 Sorrupt
 tion  Cases  3233

 7§26  Rural  Indebtedness  ‘13233-34
 ‘127  Fertilizers  33234
 3§28  Foot-Over-Bridge  at  Fort

 St.  George,  Madras  +13234-35
 §29  Gudur-Renigunta  Railway

 Line  33235
 I§30  Over-crowding  in  Trains

 between  Madras  and
 Bezwada  13235-36

 7537  Railway  Service  Commissions  3236-37
 §32
 1533
 7534

 ¥§35

 3§36

 7537

 5§38
 539

 I§40

 I§4t

 I§42
 7543

 उ3237
 ey

 -Bahraich  Line
 EC.A.F.E.  33237
 Community  Development

 Blocksin  Barabanki  3237-38
 State  Vaidyas  in  Himachal

 Pradesh  13238-39
 Trains  on  Pilibhit-Tanak-

 pur  Line  13299-40
 Izatnagar-Lucknow  Rat!-

 way  Track  332404
 Bareilly  Railway  Station  उउया
 Pithoragarh  Post  Office

 Buiiding  43242
 New  Railway  Station  bet-

 ween  Laikuan  and  Hald-
 vani

 Derailment  ०  Railway
 Wagons  at  Ludhiana  १३243-44

 Explosion  of a  Petrol  Tanker  33244
 Rehabilitation  of  Landless

 73243

 Workers.  ‘13244-45
 7544  }  Commercial  Clerks  on

 Railways
 1324$-46

 Kandla  Port  Oi!  Jetty  33246 545
 3546

 7547

 548

 3549
 १६९50

 1551

 Hglidays  for  Commercial
 Clerks  on

 Railway
 8  73247

 Working  Hours  of  Com-
 mercial  Clerks  on  Rail-
 ways  3247

 Roads  and  Bridges  in
 Punjab  :  73248

 Hindustan-Tibet  Road  33248-49
 Housing  of

 Kharagpur Railway  Workshop
 73249

 ployees Kharagpur  Railway  Work-
 shop  3333
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 i

 Q
 9

 I§s2

 Subject  COLUMNS

 Telephone  and  Telegraph
 Lines  in  Assam.  3250

 7553  Public  Call  Offices”  in
 South  Arcot  District.  33257

 I5$4  Inspectors  of  Post  Offices  ‘132$1-52
 755६5  Chingelpet-Chinnasalem

 Line  33252
 §56  Scheduled  Caste  Candi-

 dates  I3252-53
 I§§7  Sholapur  Aerodrome  33253
 1558  Cotton  33254
 i§59  Export  of  Cows  from

 Meeru  3254-55
 3§60  Thefts  in  Parcel  Offi

 ‘Cuttac  33255
 7567  Cuttack  Railway  Station  13255-56
 15962  Acquisition  of  Land  in

 Onssa  for  Ratlways  3256
 7563  Indian  National  Harijans

 League,  Delhi.  56-57
 7564  Telegraph  and  Telephone

 Lines  in  Orissa  33257
 I565

 ie
 for  P.  &  T  Em-

 Ployees  257-58
 3§66  Rural  Indebtedness  53258

 5

 566-A  Water  Supply  in  Vinay
 43258

 467
 aia

 Out-Agency  in
 Madhya  Pradesh  3259

 3566  Public  Call  Offices  and
 Telephone  Exchanges
 in  Madhya  Pradesh  +13259-60

 3569  Lift  Irrigation  Schemes  3260-6I
 570  Dislocation  of  S:imla-

 Kalka  Rail  Traffic  326
 ‘IS7T  Scheduled  Caste  Emplo-

 4§7I-A  Air  Services  in  Nepal
 3६72

 yees  in  Radio  Stores
 Department,  New  Delhi  ‘13261-62

 43362
 World  Merchant  Marine

 Day  न  मा  (3262-63
 PAPERS  LAID  ON  THE  TABLE  3263-64

 The  following  papers  were  laid
 on  the  Table

 reo)  A  copy  of  the  Appropriation
 Accounts  (Posts  and  Tele-
 graphs  39§5-56  and  the
 Audit  Report,  :957-(Part  IT),
 under  Article  ‘Tgt(1)  of  the
 Constitution

 (2)  A  copy  of  the  Notification
 S.R.O.  2554,  dated

 the  roth  August,  19575
 together  with  the  explana
 tory  note,  under  sub-section

 ९9)
 of  Section  5  of  the

 ndian  Aircraft  Act,  1934,
 making  certain  further
 amendments  to  the  Indian
 Aircraft  Rules,  3957

 (3)  A  copy  of  each  of  the  follow-
 ing  Declare  tions  of  Ex-
 emptions  under  the

 ee to  Section  6  of  the

 3426

 CoLUMNS
 tration  of  Foreigners  Act,
 1939,  namely  :-—
 ()  3/35/57-F.  3,  dated  the

 23rd  May,  957  a  De-
 claration)

 (#)  3/49/57-F.  I  dated  the
 ast  August,  19$7  a
 Declaration)

 (iif)  3/52/57-F,  Bay  dated  the

 2
 st  August,  3957  (5
 eclarations)

 (4)  A  copy  of  the  statement
 correcting  the  reply  given
 on  the  3rd  September,  1957,
 to  Unstarred  Question  No.
 II$9  regarding  Compensa-
 tion  for  Kamijpur  Landing
 Ground,

 REPORT  OF  RULES  COM-
 MITTEE  LAID  ON  THE
 TABLE.

 Second  Report  was  laid  on  the
 Table.

 3264

 MESSAGE  FROM  RAJYA  SABHA  3264
 Secretary  reported  a  message

 from  Rajya  Sabha  that  at  its
 sitting  held  on  the  roth
 September,  19575  Rajya
 Sabha  had  passed  the  For-
 ward  Contracts  (Regulation)
 Amendment  Bill,  1957.

 BILL  PASSED  BY  RAJYA
 SABHA  LAID  ON  THE
 TABLE

 Secretary  laid  on  the  Table
 the  Forward  Contracts
 (Regulation)  Amendment
 Bill,  1957,  as  passed  by
 Rajya  Sabha.

 REPORT  OF  ESTIMATES  COM-
 MITTEE  LAID  ON  THE
 TABLE  .

 Sixty-seventh  Report  was  laid
 on  the  Table

 CALLING  ATTENTION  ON
 MATTERS  OF  URGENT
 PUBLIC  IMPORTANCE

 Shn  T.  H.  Sonavane  called  the
 attention  of  the  Minister  of  Labour
 and  Employment  tothe  closure  of
 the  Narsing  Girji  Mills  Ltd.,  and
 the  partial  closure  of  the  Sholapur

 inning  and  Weaving  Mills  Ltd
 Eolapur  and  the  situation  result-

 ing  therefrom.
 The  Deput  Minister  of

 Labour  (Shri  Abid  Ali)  made  a  state-
 ment  in  regard  thereto.

 I3264

 3265

 131  5-66
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 CoLUmns  CoLumMns
 POINT  OF  PROCEDURB  13269-81  ing  of  a  Dakote  aircraft  of  the

 Shri
 Aiatatae  Sharuchs

 raised
 &  point  P  ure  regarding
 resolution  seeking  disapproval  of
 Essential  Services  Maintenance
 Ordinance,

 The  Speaker  disallowed  Shri
 Naushir  Bharucha’s  Resolution.

 BILL  INTRODUCED
 The  Public  Employment  (Re-

 quirement  as  to  Residence)  Bill.

 BILL  PASSED  4  3282—3326
 The  Minister  of  Law  (Shri

 A.  K.  Sen)  moved  that  the  Essen-
 tial  Commodities  (Second  Amend-
 ment)  Bill  be  taken  into  considera-
 tion.  After  the  clause  by  clause
 consideration,  the  Bill  was  passed.

 RESOLUTION  ADOPTED

 The  Minister  of  State  in  the
 Ministry  of  Education  (Dr,  K.  L.
 Shrimali)  moved  the  Resolution
 re.  Universal  Copyright  Conven-
 tion,  ‘1952.  The  Resolution  was
 adopted.
 DISCUSSION  RE.  AIR  CRASH

 IN  NEFA  AREA

 Shrimsti  Renu  Chakravartty
 raised  a  discussion  on  the  ctash-

 139281-82,

 319316-37

 +13338-61

 Indamer  Company  in  NEFA  area
 in  the  2oth  August,  ‘1957.

 The  Minister  of  State  in  the
 Ministry  of  Transport  and
 Communications  (Shri  Humayun
 Kabir)  replied  to  the  debate  and
 the  discussion  was  concluded.

 DISCUSSION  RE.  BXPLO-
 SIONS  IN  RAILWAY
 WAGONS  AND  SHEDS.  13361-23420

 Shri  S.  V.  Ramaswamy  raised
 adiscussion  on  the  recent  explo-
 sions  in  Railway  wagons  and
 sheds  of  Asansol,  Katpadi  and
 Kanpur.

 The  Minister  of  Railways
 (Shri  Jagjivan  Ram)  replied  to
 the  Debate  and  the  discussion
 concluded,

 AGENDA  FOR  THURSDAY,
 12TH  SEPTEMBER,  ‘1987.

 Consideration  and  passing  of
 the  Forward  Contracts  (Regula-
 tion)  Amendment  Bill,  as  passed
 by  Rajya  Sabha,  discussion  on
 Food  situation  in  West  Bengal
 and  consideration  of  Private
 Members’  Resotutions.


